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1 

LOK SABHA 

Thursday~ August 1, 1985/SrGl'ana 10, 1907 
(Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER: in the Chairl 

ANNOUNCEMENT BY SPEAKER RE· 
ADJOURNMENT OF THE HOUSE TILL 
2 P.M. TO ENABLE MEMBERS TO 
PARTICIPATE IN THE FUNERAL OF 
SHRI LAUT MAKEN WHO WAS A 

SITTING MEMBER OF THE HOUSE 

[English) 

MR. SPEAKEJ(: Hon. Members in 
order to enable the Members to participate 
in the funeral of Shri Lalit Maken, who 
passed away Yesterday, the House is adjour-
ned to meet again at 2 P.M. 

The Lok Sabha then adjourned till 
Fourteen of the Clock 

----

WRITTEN ANSWERS TO QUESTIONS 

[English) 

Powei' Shortage iD Orissa 

.141. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

--------------------------
2 

(a) whether Union Government have 
sought any report from the S1i'te' of Orissa 
r~garding the assessment of Joss sustained 
due to the acute power shortage in that 
State; 

(b) whether high tension industries in 
Orissa faced power cuts varying from 55 per 
cent to 75 per cent; and 

(c) if so, the details regarding the steps 
being taken by Union Government during 
the Seventh Five Year Plan? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHA NKARA-
NAND) : (a) No Sir. 

(b) Yes, Sir. 

(c) To improve the power supply 
position in Orissa following steps have been 
taken :-

(i) Stress has been laid on proper 
management of Talcher Thermal 
Station, which has already shown 

. some improvement in terms of plant 
load factor. 

. (ii) Renovation and modernisation of· 
Talcher Thermal Power Station hH 
bee~ a~proved. 

(iii) Extensive monitoring bas been 
initiated to expedite commissioning 
of on-going projects; and 

(iv) assistance has been arranged from 
the neighbouring systems as far as 
possible. 
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Telugu Ga.1I Project 

• 142.. SHRI D.N. REDDY: 
SHRI S.M. BHAITAM: Will 

tbe Minister of IRRIGA nON AND 
POWER be pleased to State whether 
Government propose to take up the Teluau 
Ganga Project as a national project ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
NAND): NOt Sir. 

DeUatiDg of Degrees fro. Jobs 

*143. PROF. PJ. KURJEN : Will the 
Minister ~f EDUCATION be pleased to 

state : 

(a) whether prominent educationists and 
Vice-Chancellors have expressed divergent 
views on tbe delinking of degrees from jobs; 

(b) if so, the reaeation of Government 
thereto; 

(c) whether Government have worked 
out the details of this scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : (a) and (b) The 
Government is examining a proposal for 
delinking degrees from jobs. Even thouah 
the views of educationists or Vice-Chancellors 
have not been invited on the proposal, many 
of them have expressed their views on this 
and other subjects in various forums. Their 
views and the reactions of others on the 
subject will be considered at tbe time of 
takina a fioal view on the proposal. 

(c) No, Sir • 

(d) Does not arise. 

Power Target of S iIth Plan 

*144. SHRI AMARSINH RATHAWA : 
SHRI CHINTAMANI lENA : 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) what was the target fixed for 
generating power during the Sixth Five Year 
Plan by each State ; 

(b) the achievement made by each State 
during that period; 

(c) whether the target was achieved, if 
not, the -reasona therefor ; and 

(d) the tar~et being fixed for the 
Seventh plan and allocation of fur.ds made 
there for eac~ State? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
NAND): (a) and (b) The State-wise 
targets and achievements of power generating 
capacity added during the Sixth plan period 
is given in the statement below. 

(c) Approximately 72% of the target was 
achieved. The main factors which militated 
against the target not being achieved were : 
deJay in equipment supply, constraint of 
funds and weak project management. 

(d) The Seventh plan is in the process 
of fioalisation and is yet to be approved by 
the National Development Council. 
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Statement 

Target and achievement of new generating capacity addition during the 
Sixth Plan Period (1980-85) 

S. State Target Achievement 
No.' (MW) (MW) 

1 2 3 4 

NORtHERN REGION 
1. Haryana 454 186 
2. Punjab 672 703 
3. Rajasthan 496 356 
4. Himachal Pradesh 38 21 
5. Jammu and Kashmir 
6. Chandigarh 
7. Delhi 
8. Uttar Pradesh 1972 902 
9. Central 1540 1540 

--- ---
Sub· Total N. R. 5172 3708 

---
WESTERN REGION 
1. Gujarat 1175 950 
2. Madhya Pradesh 1488 1170 
3. Maharashtra 2644 2452 
4. Central 630 630 

---
Sub·Total W. R. 5937 5202 

--- ---
SOUTHERN REGION 
1. Andhra pradesh 1095 1235 
2. Karnataka 1195 885 
3. Kerala 125 
4. Tamil Nadu 630 210 
5. Lakshdweep 
6. Central 1520 835 

---
Sub-Total S. R. 4565 3165 --

EASTERN REGION 
1. Bihar 725 505 
2. Orissa 560 220 
3. West Bengal 1368 788 
4. n.v.c. 460 210 
S. Sikkim 
6. Andaman and Nicobar 
7. Central 210 --- ---

Sub-Total ~. Il. 3323 1723 -- --
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1 2 3 4 

NORTH-EASTERN REGION 
1. Assam 408 268 
2. Arunachal pradesh 
3. Manipur 
4. Mcghalaya 
5. Mizoram 
6. Nagaland 1 
7. Tripura 5 5 
8. Central/N.E.C. 255 155 

---
Sub-Total N.E.R. 669 428 --_ ---
TOT AL ALL INDIA ] 9,666 14.226 

_c _____ ~ ___ ~_~ ______________ ~ _______________ _ 

~~--- ---------
News item captioned "Mentally Retarded 

Getting Inadequate Attention" 

*j45. DR. G. S. RAJHANS : 
DR. C. S. VERMA: Will the 

Minister of HEALTH AND F AMIL Y 
WELFARE be pleased to state: 

(a) whether the attention of the 
Government bas been drawn to a news item 
captioned "Mentally retarded getting inade-
quate attention" appearing in the Hindustan 
Times dated 7 July, 1985 ; 

(b) wl".ether it is a fact that Government 
are giving attention only to 10 per cent of 
the mentally retarded patients; and 

(c) if so, the steps Governmen t propose 
to take for giving adequate attention to ail 
the mentally retarded patients in the country? 

MINISTER OF IRRIGA nON AND 
POWER (SHRI B. SHANKARANAND: 
(a) to (c) Government have seen the relevant 
news item, mental retardation is only one 
form of mental health problems. Efforts so 
far Iaunche~d by the Government arc directed 
towards all the facets of mental health 
problems. Facilities for mental health 
counselling and treatment are available in 
Mental Hospitals/Institutions as well as in 
General Hospitals in most of the States. 
Taking inlo account the needs of all the 
persons requiring assistance for all types of 
mental disequilibrium. such facilities often 
fall short of the total requirements. Plans 

to develop a structural frame work aimed at 
providing the basic mental health facilities, 
through community outreach programmes are 
contemplated within the resources and 
priorities of the Seventh Five Year Plan 
period. 

Tariff Al;reement. with West Bengal 
State Electricity Board 

*146. SHRI GADADHAR SAHA 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether Government are aware that 
due to differences over the fixation of tariff 
for the supply of power to the West Bengal 
State Electricity Board from the Super 
Thermal Power Station at Farakka, the 
parties failed to come to an agreement ; and 

(b) if so, the steps taken by Govern-
ment to apply the same principle and rules 
which were applied by the NTPC for other 
State Electricity Boards in regard to coming 
to any tariff agreement with the West Bengal 
State Electricity Board? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) and (b) With exception of 
West Bengal the other beneficiaries. namely: 
Bihar State Electricity Board, Orissa State 
Electricity Board and Damodar Valley 
Corporation have executed the agreement on 
the same terms which are under negotiatioQ 
with West Bensal. 



9 W,ltten Answers SRAVANA 10, 1907 (SAKA) Written Answers 10 

Agreement between West Bengal State 
Electricity, Board and National Thermal 
Power Corporation has been reached on all 
the points with the exception of the PLF 
which is under negotiation. 

Linking of State Capitals with Delhi by 
Super Fast Trains 

*147. SHRI CHINTAMANI PANI~ 
GRAHl: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether all the State Capitals are 
linked with Delhi by superfast Express trains; 

(b) if not, whether there is any proposal 
before Government to link the unconnected 
State Capitals with Delhi by superfast trains; 

(c) if so, approximate time by which 
the above proposal is likely to be imple-
mented; and 

(d) the details thereof? 

THE MINISTER 
(SHRI BANSI LAL) : 

OF RAILWAYS 
(a) Most of the 

State Capitals are so linked. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Conservation of Herbs 

*148. SHRI YASHWANTRAO 
GADAKH PATIL Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether Government have decided 
to promote production, collection and 
conservation of herbs used in the Indian 
systems of medicine; and 

(b) if so, the details thereof ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA~ 
NAND) : (a) and (b) The Minister of health 
and Family Welfare is involved in the survey 
identification and experimental cultivation of 
medicinal plants During the Sixth Plan a 
sum of Rs. 59.68 lakhs was given to states 
for development of Pharmacies and herbal 
farms. Central Council fl!)r Research in 

Ayurveda and Siddha and Central Council 
for Research in Unani have established five 
experimental farms for the cultiv.ation and 
study of certain important medicinal plants. 
Subject to the availability of funds, it is 
proposed to establish a Central Cell at the 
Ministry level to coordinate the activities 
relating to requirements and supply of raw 
materials for the manufacture of medicines 
of ISM including the information relating to 
production, collection and conservation of. 
herbs. 

Sikkim Hydro-Power Scbeme 

*149. SHRIMATI D. K. BHANDARI: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Sikkim Government 
has sent any HydrO-Power Scheme to the 
Centre for being taken up in the Joint 
Sector in that State; 

(b) if so, the details thereof; and 

(c) Government's policy in regard to 
Joint ventures for generating power in the 
States? 

THE MINISTER OF JRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) No, Sir. 

(b) Does not arise. 

(c) Recently Government of India 
have agreed in principle to develop hydro-
electric projects, as Joint ventures of the 
Central Government and State Governments. 

Registration of Private Schools 

*150. SHRI S. M. GURADDI : Will 
the Minister of EDUCATION be pleased to 
state: 

(a) whether a large number of schools 
in Delhi run by private parties are not duly 
registered with the Delhi Administration· , 

(b) whether Government propose to 
bring forward a legislation to amend the 
Delhi School Education Act to make every 
school registered with tbe Delhi Administra-
tion ; and 

(c) if so, tbe details thereof? 



11 Written Answers AUGUST I, 1985 Written Answers l~ 

THE MINlSTER OF EDUCATION 
(SHR[ K. C. PANT): (a) There is no 
provision for compulsory registration of 
schools. 

(b)·and (c) D~lhi Administration have 
informed that there is a proposal for am::n-
ding the Delhi School Education Act, 197 J, 
for making it compulsory for every private 
school to be registered under the proposed 
provisions. 

Indigenisation of Computerisation Development 
Programme of Railways 

*151. SHRI SYED MASUDAL 
HOSSAIN: 
SHRl AJIT KUMAR SAHA: 

Will the Minister of RAIL WAYS be pleased 
to state : 

(a) the details of the steps taken to 
indigenise computerisation development 
programme of Railways to replace its impor-
ted programme ; 

(b) how much money has been allotted 
for this purpose during the Seventh Five 
Year Plan; and 

(c) the progress made in this field if 
any? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS (SHRI 
MADHAV RAO SCINDIA): (a) Railways 
have planned to replace 13 IBM-!401 Com-
puters with 12 indigenous and 1 imported 
computer. 

(b) The Seventh Five Year Plan has 
not been finalised yet. 

(c) Three Computers, including one 
imported. have alreadY been installed, and 
order for 9 more indigenous (omputers to 
replace the imported ones has already been 
issut'd. Order for one more indigenous com-
puter is under finalisation. 

[Translation 1 

Power Projects in Rajasthan 

*152. SHRI SHANTI DHARIWAL: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the number of schemes received 
by the Government from the Rajasthan 
Government for meeting the energy need of 
the state; 

(b) the details of each scheme; 

(c) whether any action has been taken 
by tbe Government on the proposals sent by 
the Rajasthan Government; and 

(d) if so, the details tbereof and if no t, 
tbe reasons therefor? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRJ B. SHANKARA-
NAND) : (a) to (d) Details of schemes 
received from Rajasthan Government and 
tbe action taken thereon are incorporated 
in the statement given below. 

Statement 

SI. 
No. 

1 

Scheme 

2 

Estimated cost 
(Rs. crofes) 

3 

THERMAL 
1. Palana (Lignite 180.00 

based) (2 X 60 MW) 

2. Kota St. III . 195.91 
T.P.S. (1 X 210 MW) 

--------~-----.. --------
Date of receipt 
of the scheme 

4 

Feb. 19&5 

May, 1984 

Present status of the 
scheme 

5 

After a techno-economic evalua-
tion the scheme was cleared by 
CEA and is being considered for 
an investment decision by the 
Planning Commission. 

Coal linkage and environmental 
clearance have to be obtained 
before CEA can make the techno-
economic;: appraisal. 
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1 2 3 

3. Suratgarh TPS 450.50 
(2X ZlO MW) 

4. Dholpur TPS 46.3.85 

s. Chittorgarh TPS 451.81 
(2 X 210 MW) 

6. Mandalgarh TPS 554.74 
(2X21O MW) 

7. Gas based TPS at 251.1 { 
Sawai Madhopur 
(4X 100 MW) 
and Banswara 
(4X \00 MW) 

HYDIO 

1. Right Main Canal 1.33 
(Mahi) (2 X 0.4) 

2. Etawa (1 '< 0.5) 1.09 

3. Bilaspur 2.81 
(2 X 0.75 + 1 X 0.25 
+1 X 0.35) 

4 5 

May, 1984 i Coal linkage, availability of water, 
I clearance' from Civil aviation 
I authorities and State Water Pollu-
I tion Control Board. and environ-

Dec., 1984 ~ mental clearance have to be obta-
I ined before CEA can make the 
~ techno-economic appraisal. 

June, 1984 I . 
I Further investigations have to be 
I carried out by R.S.E. B. to estab-
! lish water availability and other 

Aug., 1984 I inputs. R.S.E.B. has been asked 

Jan., 1924 

Feb., 1984 

Jan., 1984 

Feb., 1983 

I to submit revised project reports 
J after all the inputs are established. 

Government of India have deci-
ded to set up a 375 MW gas-
based TPS in the Central sector 
in Rajasthan and the proposed 
schemes are not being pursued. 

CEA has accorded techno-eco-
nomic approval to the scbeme 

which has been recommended to 
the Planning C.mmission. 

CEA has accorded techno-econo-
mic approval to the scheme which 
has been recommended to the 
Planning Commission. 

-do-

4. Mount Abu-
Multipurpose 
project (2 X 5) 

11.70 Sept., 1983 This multi-purpose projects is 
under examination of the cwe. 
CEA have conveyed their com-
ments on the power component 
to the RSEB. 

(Power component) 

S. Jaisamand (1 X 0.2 
+1 XO.2S+1 XO.l 
+1 XO.2+1 X 0.4) 

6. Sultana (1 X 0.4 + 
1 X O.S) 

June, 2984 

luly, 1984 

"I 
I 

t 
J 

These schemes cost less than 
Rs. 5 crotes each and have been 
returned to the state Governmen 
who are competent to take at 
decision without reference to the 
C.E.A. 
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Working of C. G. H. S. Dispensaries 

*153. SHRI SARFARAZ AHMAD: 
Will the Minister of HEALTH AND 

(d) if so, the steps taken by Govern-
ment to remove these shortcomings? 

FAMILY WELFARE be pleased to state: 
(a) whether working hours of the 

C.G.H.S. dispensaries have been changed 
and new working hours are from 7 A.M. to 
1 p.M. and if so, whether these working 
hours apply to the Ayurvedic dispensaries 
also; 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Yes, Sir. 

(b) Yes, Sir. tn all, 84 surprise checks 
were conducted between 10th June, 1985 to 
27th July, 1985 in 56 CGHS dispensaries in 
and around Delhi. (List of Dispensaries 
inspected is given in the statement below.) 

(b) whether any surprise checking is 
mad. to ascertain if the doctors and other 
members of tht staff in all the dispensaries 
reach and start working in time and if so, 

. when these surprise checks were made and 
in which dispensaries; (c) and (d) Specific instructions have 

been issued to stock safficient stocks of 
essential medicines and life saving drugs in 
the dispensaries, with the emergency staff. 
No report about any specific shortage has 
been received by the Government. 

(c) whether the emergency staff on 
duty are not equipped with sufficient stock 
of medicine~. not even the life-saving drug~ ; 
and 

Statement 

Information Regarding Surprise Checkings made in the C.G.B.S. Dispensaries 

S. No. Name of the Dispensary Date of Surprise Inspection 

1. West Patel Nagar 17.6.85 
2. Dev Nagar 17.6.85 

3. New Rajinder Nagar 28.6.85 

4. G. K. G. 15.7.85 
5. Mayur Vihar 15.7.85 
6. Laxmi Nagar 19.7.85 

7. Hari Nagar 22.7.85 
8. Delhi Cantt. 25.7.85 
9. Kalkaji II 13.6.85 

10. R. K. Puram II 13.6.85 
11. Sadiq Nagar 17.6.85 
12. Kalkaji I 17.6.85 

13. Kalkaji Mat. Centre 17.6.85 
14. A~drews Ganj 17.6.85 
15. Kalkaji II 17.6.85 
16. Moti Bagh 23.6.85 
17. Dakshin Puri 23.6.85 
18. Kasturba Nagar I 23.6.85 
19. S. N. Market 23.7.85 
20. R. K. Puram (Homoeo) 24.7.85 
21. Constitution Housa li.6.85 
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22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

Telegraph Lane 

Lodi Road II 

Chankaya Puri 

Gole Market II 

President Estate 

Nortb A venue 

Pandara Road 

Pahar Ganj 

Chitraglipta Road 

Gole Market I 

11.6.85,20.6.85,24.6.85,6.7.85,27.7.85 

14.6.85, 18.6.85,26.6.85, 2.7.85, 6.7.85, 18.7.85. 

24:7.85 

10.6.85, 18.6.85, 20.6.85, 5.7.85, 13.7.85,24.7.85 

18.6.85, 19.6.85, 21.6.85,28.6.85 . 

22.6.85, 25.6.85 

9.7.85, 15.7.85 

13.6.85, 26.6.85, 12.7.85 

27.6.85 

27.6.85, 15.7.85, 17.7.86 

27.6.85, 15.7.85 

32. Pusa Road (Polyclinic) and Disy. 10.7.85 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 
45. 

46. 
47. 
48. 
49. 
50. 
51. 

52. 
53. 
54. 
55. 
56. 

Gole Market II 

Ghaziabad 

R. K. Puram V 

Nauroji Nagar 

Nanak Pura 

Kasturba Nagar II 

Laxmi Bai Nagar 

Lajpat Nagar 

MaJviya Nagar 

Moti Bagh 

Nanak Pura 

Dakshin Puri 
Lajpat Nagar 

Andrews Ganj 
Sadiq Nagar 
Hauz Khas 
Jangpura 
Kasturba Nagar I 
R. K. Puram. V (allop.) 

R. K. puram V (Ay.) 
larojini Nagar I 
Sarojini Nagar II 
Sarojini Nagar Market 
Daksbin purj , 

19.6.85 

23.7.85 

1.6.85, 14.6.85, 15.6.85 

8.7.85 

11.6.85 (Morning), 11,6.85 (Evening) L. ___ _ 

22.6.85 

22.6.85, 11.7.85 

19.7.85 

19.7.85, 25.6.85, 17.6.85 

13.6.85, 15.6.85, 10.7.85 

13.6.85, 14.6.85, 15.6.85, 18.6.85, 25.6.85 and 
2.7.85 
25.7.85 
26.7.&5 

26.7.85, 16.7.85 
. 26.7.85 

26.7.85, 8.6.85 
2.7.85 
12.7.85, 10.6.85, 5.7.85 
11.6.85, 14.6.85, 15.6.85, 24.6.85, 5:7.85. 
15.7.85, 16.7.85, 18.7,,85, 20.7.85 
15.7.85, 16.7.85, 18.7.85, 20.7.85 
27.6.85 
1.7.85 
3.7.85 
18.6.85, 24.6.85. 24.7.85, 25.7.8S 
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[English] 

Freight Computerlsation Technology 

*154. SHRI BASUDEB ACHARIA: 
. will the Minister of RAIL WAYS be pleased 

to state: 

(a) whether Railways have shown 
preference for a two decade old freight 
computerisation technology ; and 

(b) the reasons for preferring such an 
old technology which will have to be repla-
ced by a more sophisticated system within 
a few years of its installation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b) 
Indian Railways have decided to adopt the 
Traffic Reporting and Control System 
(TRACS) of Canadian National Railroads 
(CN) as th~ basis for the Central Segment 
of their Freight Operations Information and 
Control System and modify the same 
suitably with the consultancy assistance of 
CANAC-the Consultancy Wing of CN to 
suit the needs and conditions of Indian 
Railways. This decision was taken after 
due consideration of all technical aspects 
and a detailed evaluation of computer 
systems developed on selected ad vanced 
Railways, by a joint team of Railways, 
Departments of Electronics and Atomic 
Energy. 

The TRACS system is based on the 
Total Operations Processing System (TOPS), 
developed by Southern Pacific Railroads of 
USA in 1968. However, over the years, 
the system has been continuously modified 
and updated with the advancement of tech-
nology and the version of TRACS that will 
be obtained by IR will have the necessary 
updates to operate OD contemporaneous 
hardware and the latest operating system 
software. • 

The TOPS system is basicaJly a freight 
movement control system which contains as 
its core an intricate logic for analysing 
freight information in order to maintain 
eff~tive monitoring of Railway operations, 
present an uptodate picture of such opera-
tions to the management and to help in 
optimisins decisions. Tbis core software of 

TOPS/TRACS is its strong point and in it 
lies its provenness. The system has worked 
effectively on a number of Railways and 
has proven adaptability. As the basic 
principle of freight applications is the same 
on all Railways and has not changed over 
the years, the effectiveness of the core 
software which contains the intrinsic logic of 
the TOPS system remains unchanged. The 
TRACS system being obtained from CN will 
therefore, be an efficient and a sophisticated 
system in itsown merit. As such, there 
would be no need to replace this system by 
a more sophisticated system within a few 
years of its installation. 

Air Pollution due to Talcher Power Plant 

*155. SHRI LAKSHMAN MALLICK: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Government's attention 
has been invited to the news items UDder 
the caption "Gases from Talcher plant cause 
cancer, bronchits" appearing in the 'Patriot' 
dated 12 June, 1985 ; and 

(b) if so, the details in this regard and 
Government's reaction thereto? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Yes, Sir. 

(b) The pollution resulted from the 
unsatisfactory performance of the dust 
collecting equipment of 62.5 MW units. A 
Renovation and Modemisation Scheme for 
the TaJcher Thermal Station has been for-
mulated. With the implementation of this 
Scheme the existing dust collecting equipment 
will be replaced by an efficient electro-static 
precipitator. 

[ Translation] 

Pollution in Yamuna due to Dirty Water 
of Nazafgarh Nallah 

*156. SHRI MOHD. MAHFOOJ ALI 
KHAN; Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether the Najafgarh drain bund 
for protecting the Yamuna water from poJJu-
tion bas caved in ; 
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(b) if so, the value of loss suffered in 
ttn'ms of money as a re5ult thereof; 

(c) whether the entire dirty water of 
Najafgarh Nallah is now flowing into the 
Yamuna which is being polluted further; 

(d) if so, the action taken against the 
persons responsible therefor; and 

(e) what other measures are being 
taken by Government to check increasing 
pollution of the Yamuna water? 

THE MINISTEk OF IRRIGA nON 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) No, Sir. A temporary earth 
bund placed across the Najafgarh drain for 
arresting the flow of dry whether effluents 
into the Yamuna river was allowed to be 
overtopped and breached as planned in the 
saddle portion specifically provided for this 
purpose. 

(b) Does not arise. 

(c) There is no deterioration of the 
situation since monsoon of 1984. 

(d) Does not arise. 

(e) A statement is given below. 

Statement 

Measures beiflg taken by Government to check 
incr~asing pollution of the Yamuna waters. 

SHORT-TERM MEASURES 

1. At the tail end of 4 Nallahs Oxida-
tion Ponds have been constructed. 

2. Sullage of 7 Nallahs have been 
connected to sewer lines. 

3. Substantial quantity of sullage of 
three Nallahs has been connected 
into sewers. 

4. A temporary bund was constructed 
across Najafgarb drain near Kesho-
pur for utilizing the effluent of the 
Keshopur Treatment Plant. 

S. A regulator was provided in 
Najafgarb drain-flear recently cons-
tructed pumping station near 
Timarplir. A loose stone barrier 
was also constructed across Najaf-

. garh drain to divert water into this 
. ftiuJator. 

LONG TERM MEASURES 

1. 22 Million Gallon Per day sewage 
Treatment Plan has since been com-
pleted ~nd commissioned at Okhla. 

2. 1800 Milimetre Diametre sewer has 
also been provided and commi-
ssioned in West Delhi. 

3. 40 Million Gallon per day Sewage 
Treatment Plant at village Keshopur 
(West Delhi) is under construction. 

4. 12 Million Gallon per day Sewage 
Treatment Plant at Okbla is under 
construction. 

5. 700 X 1800 Milimetre Diametre 
sewer line has been provided in 
West Delhi. 

6. 20 Million Gallon per day pumping 
Station bas been constructed and 
commissioned recently near 
Timarpur. 

7. Trunk sewers are being desilted 
and cleaned. 

8. In addition to above, several works 
of providing sewers and sewage 
pumping stations have been commi., 
ssioned. 

9. Schemes are under implementation 
for utilisation of effluent of Kesho-
pur Treatment Plant and Corona-
tion Treatment Plant. 

10. Nearly. 40 percent pollution in 
Yamuna has been reduced as per 
study of Central Board for Preven-
tion and Control of Water Pollution. 
In order to control the Pollution 
completely time-bound works are 
being taken up and efforts are 
being made to reduce the pollutions 
as far as possible. 

Average Annual Expenditure on Health 

... \ 57. SHRI HARISH RA WAT : Will 
the Mmister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) the National average of annual 
expenditure being incurred on health 00 
Ivery bundred peraona 
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(b) whether it is a fact that the average 
annual expenditure in Uttar Pradesh is 
lowest in the whole country ; and 

(c) if so, the assistance proposed to be 
provided to the State Government to help 
improve this position ? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND) : 
(a) to (c) According to the Central Bureau 
of Health Intelligence, the All India average 
of Annual expenditure on health on every 
hundred persons in the year 1982-83 was 
Rs. 3285. The date for the year 1982-83 
does not indicate that the average of annual 
expenditure in Uttar Pradesh is the lowest in 
the whole country. 

2. The allocations under the Seventh Five 
Year Plan under the Central Sector and the 
State Sector have not yet been finalised. 
However, a general step-up of allocations 
under the Health Sector, consistent with the 
availability of resources, is envisaged. 

Model Laws for Equal Distribution of 
Irrigation Potential 

*158. SHRI MOOL CHAND DAGA 
Will the Minister of IRRIGATION AND 
pOWER be pleased to state: 

(a) whether there is no effective law for 
equal utilisation and distribution of irrigation 
potential and only old landlords and big . 
farmers are deriving benefits from irrigation 
projects and the poor and small farmers are 
deprived; 

(b) if so, whether Government have 
formulated any policy to improve the situa-
tion or have enacit:d certain model laws 
which should be followed by the State 
Governments; and 

(c) if no such policies or model laws 
have been formulatied, the time by which it 
will be done? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKAR ANAND) : 
(a) and (b) There is no law for equal distri-
bution of irrigation potential of a project 
amongst the various categories of farmers in 
Ute command. However, legislation relating 
to irription as in force in various States 

generally have enabling provisions for regu-
lation and distribution of irrigation water. 
In order to ensure uniformity in the 
provisions relating to vario us aspects of 
irrigation, the Union Government had 
prepared a Model Irrigation Bill and 
commended it to the States in 1976 for 
enactment with suitable modifications to suit 
the local conditions. 

(c) Does not arise. 

[English] 

Raising of Resources for Development of 
Railways 

*159. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway Reforms 
Committee has made any recommendation 
for raising of resources, internally and extet-
nally, for financing the various Railway 
projects which are languishing for want of 
funds; 

(b) if so, the details, thereof and the 
Government's decisions thereon; and 

(c) if no decision has been taken so far, 
the likely date by which Government would 
take a decision ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b) A 
Statement is given below. 

(c) Does not arise. 

Statement 

Yes, Sir. The Railway Reforms Commi-
ttee have made recomendations for raising 
of resources for Railways' investment needs. 

Part XVIII of the Railway Reforms 
Committee's Report deals with the subject of 
Resource Mobilisation. In this Report, the 
Railway Reforms Committee have analysed 
the investment needs of Railways and have 
made recommendations for generating 
r~ources internally and externally. ' 

The main recommendations regarding 
mobilisation of resources and the Govern-
ment's decision on them are tbat j 
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(1) The Ministry of Finance should go 
to the market to attract more 
resources for the Railways by 
floating two series of Railway Bonds 
and another series of Special Bearer 
Bonds to unearth black money. 

The proceeds of all these bonds 
should be allocated to the Railways 
for their investment needs. The 
money borrowed through these 
bonds and loaned to the Railways 
should, like the other loans, be a 
perpetual loan and bear normal 
dividend liability. 

These recommendations have not 
been considered feasible. 

(ii) A new fund - Railway Speciai Fund 
(RSF) should be created by levy of 
a special surcharge on passenger 
fare and freight rates. This fund 
should be used to initially finance 
works relating to computerisation, 
suburban traffic and development of 
passenger terminal capacities. 
When this objective is fulfilled the 
fund should be used for other 
priority development works. 

This recommendation has not been 
found workable. 

(iii) The Railways should create a rail-
way land development authority to 
prevent encroachment of Railway 
land and to use the available land 
in a viable and profitable manner. 

This recommendation has not been 
accepted for the present. However, 
the existing arrangement for Rail-
way land management is being 
strengthened to enable more 
revenue being earned from better 
land management. 

(iv) The Railways should enter into 
hotel business to popularise tourism 
and rail travel 

This recommendation has also not 
been accopttd for the present. 

(v) Raisinp: of additional resources has 
also been recommended through 
rationalisati_on and strengthening of ' 
the machinery for sale of tickets, 
enhancing the penalty for travelling 
without ticket, strengthening the 
ticket checking machinery and pro-
vision of proper weighing facilities 
for wagons. 

The recommendations in this regard 
have been accepted and action has 
already been taken for their imple-
mentation. 

Regarding external financial assistance, 
the R. R. C. have recommended that the 
Railway projects for which foreign loans. 
are to be negotiated should be highly remu~ 
nerative .and/ or essential from the 
operational point of view in order that the 

. foreign aid is utilised efficiently. 

This recommendation has been noted. 

Establishment of a new station between 
Bbalki and Kalgapur station 

*160. SHRI NARSING RAO 
SURY A V ANSI : Will the Minister of 
RAIL WAYS be pleased to state : 

(a) whether he has received any proposal 
to open a new station between Bhalki and 
Kalgapur stations on the South Central 
Railway ; and 

(b) if so, the decision taken thereon? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) Yes, Sir. 

(b) It has already been decided to open 
a passenger halt station at KM. 135.50 
between Bhalki and Kalgapur stations and 
further action is being taken in the matter. 

Percentage of Agricultural Electricity . 
Consumption 

*161. SHRIMATI GEETA MUKHER· 
JEE : Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) the percentage of agricultural electri-
city consumption to total electricity consump· 
tion in the 22 States of the country dUlina 
the last three years, year-wise; 
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(b) whether there are any policy decis-
ions at the Central and State levels to in-
c:rease the proportion; - . 

(c) if so, the details thereof; and 

(d) bow are these being implemented ? 
THE MINISTER OF IRRIGATION 

AND POWER (SHRI B. SHANKARA-
NAN!?): (a) State-wise percentage of 

agricultural electricity consumption during 
the last 3 years is given in the statement 
below. 

(b) No, Sir. Sector-wise' load is not 
apportioned. 

(c) and (d) Does not arise. 

Statement 

Percentage of Agricultural Electricity Consumption to Total Electricity Consumption 
in the States during the Year 1981-81, 1982-83 & 1983·84. 

Region State/U.Ts. 19t!1-82 1982-83* 1983·84* 
----------------_------- -- ---.~---.------.---- ---~----~- ---_ "----_--_-

1 2 3 4 5 

NORTHERN Haryana 38.65 39.91 40.23 

-REGION Himachal Pradesh 2.17 2.78 2.99 

Jammu and Kashmir 5.55 ; 11.59 4.86 

Punjab 36.60 36.20 34.77 

ltajasthan 32.93 32.75 30.25 

Uttar Pradesh 33.36 34.98 34.44 

Chandigarh@ 0.74 0.60 0.53 

Delhi@ 0.01 0.01 
--- --- ---

Total Northern Region : 29.80 30.66 29.S7 
--- ---

WESTERN Gujarat 16.24 16.58 15.37 

REGION Madhya pradesh 7.84 9.94 7.87 

Maharashtra 12.58 15.19 15.01 

Goa, Daman and Diu@ 1.17 3.26 2.19 

D. & N. Haveli@ 5.06 2.93 3.43 
--- --- ---

Total Western Region : 12.71 14.46 13.53 --- -- --
EASTERN Bihar 10.96 13.14 12.56 
REGION Orissa 2.25 2.76 3.15 

W~st Bengal LOS 1.20 1.43 

A & N Islands@ 

Sikkim --- --- ---Total Eastern Region : 4.62 5.58 5.67 - --- --
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1 2 

SOUTHERN 

REGION 

NORTH-

EASTERN 

REGION 

Andhra Pradesh 

Karnataka 

Kerala 

Tamil Nadu 

PondiCherry@ 

Lakshadweep@ 

Total Southern Region 

Assam 

Manipur 

Meghalaya 

Tripura 

Arunachal Pradesh@ 

Mizoram@ 

Nagaland 

Total N.E. Region: 

Total All India: 

• Provisional 
@ Union Territories. 

Proposals from States for setting up 
Power Projects 

1400. SHRI R.e. DAS : Will tbe 
Minister of IRRIGATION AND POWER 
be pleased to state : 

(a) number of proposals received by 
Government from the different states since 
1982 to 30 May 1985 for setting up new 
pi>wer projects, and extension and renovation 
of the existing· power plants, state-wise details 
thereof; 

(b) when these proposals were received 
and cleared ; 

(~) reasons for the rejections of the pro-
posa", if any, and when these were rejected ; 

3 

16.55 

7.10 

3.51 

27.18 

24.28 

-~-

16.63 
---

1.33 

8.57 

0.03 

7.96 

1.56 

16.84 

20.90 

7;70 

4.11 

20.49 

26.18 

---
18.51 
---

1.47 

8.62 

0.03 

3.75 

1.77 

18.55 

4 

20.84 

8.45 

3.62 

26.82 

24.80 

--
17.84 

2.30 

13.11 

0.03 

15.19 

2.73 

17.73 

(d) number of proposals still pending 
with tbe Government and state-wise details 
thereof ; and 

(e) the reasons for the delay in clearing 
the projects ? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) : (a) to (c) 116 thermal and 
major/medium hydro sehemes and 37 pro-
posals for Renovation and Modernisation 
were received during the period January, 1982 
to May, 1985. The statement given below 
contains the details. While ·34 generation 
schemes and 32 Renovation &. Modernisation 
schemes have been techno-economicaRy 
~Ieared by tbe Central Electricity Autbority 
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(CEA), 23 schemes which had basic deficien-
cies, etc., were returned for tying up 
essential inputs, such as the establishment of 
water/coal/gas availability, coal transportation 
site investigations etc. 

(d) 59 generation schemes are currently 
in various stages of examination in the CEA. 
The Breakdown is: Haryana 1, Himachal 
Pradesh 3, Jammu & Kashmir 4, Punjab 2, 
Rajasthan 3, Uttar Pradesh 6, Gujarat 3, 
Madhya Pradesh 10, Maharashtra 7, Andhra 
Pradesh 3, Karnataka 2, Kerala 2, Tamil 
Nadu 6, Bihar 2, West BengalI, the North-
Eastern Electric Power Corporation 3 and 
Assam 1. 

(e) The techno-economic appraisal of 
power projects is a complex process requiring 
examination- of various techno-economic 
features of the Scheme Reports, evahrntion 
of economic justification and financial 
viability, It is also necessary to establish 
linkages of essential inputs. While all efforts 
are made towards early clearance of projects, 
the time taken for the same depends on the 
promptness with which the project authoritie~ 
respond in the matter of supplying requisite 
information needed for processing of pro-

. posals. -In certain cases, Revised scheme 
Reports are required to be prepared. 

Statement 

Generation 
Schemes 

Haryana 1 
Himachal Pradesh 3 

Jammu & Kashmir 4 
Rajasthan 7 

Punjab 3 
Uttar Pradesh 11 

Central Sector 6 

Delhi 2 
Gujarat 9 
~dhya Pradesh 16 
Maharashtra 14. 

Andhra Pradesh 4 

Karnataka 4 

Kerala 3 

Renovation 
Schemes 

2 

1 
3 
1 
1 

3 
4 
6 

2 

Tamil Nadu 
Neyveli Lignite 

Corporation 
Bihar 
Orissa 
West Bengal 

Damodar Valley 
Corporation 

Central Sector 
Assam 
Tripura 
N.E.C. 

9 

3 
2 

4 

1 
3 
3 
1 
3 

Total: 116 

2 

1 

3 
1 
3 

3 

37 

Acquisition of small Container vessels by 
Public Sector Shipping Company 

1401. DR. V. VENKATESH : Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state : 

(a) whether any effort has bec:n made to 
increase the coastal trade and to assist the 
exporters of the country to have the services 
of container vessels for inland coastal 
services 

(b) whether it is a fact that due to 
shortage of container' vessels most of the 
exporters have been suffering losses due to 
delayed services etc. ; and 

(c) if so, the steps proposed to be taken 
to acquire sman container vessels by the 
Public Sector Company for the proper 
growth of inland coastal trade? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND T.RANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c) The 
question seems to refer to Coastal Services/ 
trade. There is no Coastal trade in containe-
rised cargoes. However, the decision of the 
Government of India to set up container 
Handling facilities at Calcutta/Haldia an~ 
Madras on the East Coast ; and Bombay and 
Cochin on the West Coast envisages move-
ment of containers from and tp other Indian 
Ports to these recognised 80ntainer ports 
through coata) feeder services. The Shipping 
Corporation of India (S.C. I.) is alread, 
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operating a feeder vessel in the Bay of 
Bengal covering ports of Calcutta, Chalna 
and Chittagong and carrying such contaioers 
to Madras Port, Tbe S.C.I. is also making 
l\rrangements for tlansporting containers 
;fom Mangalore and Tuticorin ports to the 
'transhipment port. 

Shipping Corporation of India is also plann-
ing to acquire its own feeder ships and till 
that time it would operate the feeder services 
'With the help of its existing ships or by 
,chartered vessels. . 

Production of electric Locos 

1402. SHRI BEZAWADA PAPI 
nEDDY : Will the Minister of RAIL WAYS 
be please to state : 

(a) the number of electric locomotive 
on the Indian Railways and the total number 
of trains being hauled by Electric locos 
Railway-wise and gauge-wise ; 

(b) whether Railways are self-sufficient 
in the production of electric locos ; 

• (c) if not, when Railways are expected 
to become self-sufficient; and 

(d) the total production of electric locos 
in the Sixth Plan and the expected production 

,.during Seventh Plan? 

THE MINISTER OF RAILWAYS 
, (SHRI BANSI LAL) : (a) The total number 

. ~;()f electric locomotives on Indian Railways as 
o:~ 30.6.1985 is 1263 consisting of 1118 BG 
he 125 BG DC and 20 MG AC electric , . 
locomotives. Average .number of mall 
express and other passengers trains hauled by 
electric locomotives per day on different 
Railways gauge-wise in June 1985 is as 
under: 

Railways BG MG 

Central 118 Nil 
'\13astern 117 Nil 

Northern 135 Nil 

Southern 46 44 

South Cefttral 42 Nil 
South Eastern 94 Nil 
Western 56 Nil 

By and large, goods trains on electrified 
sections are hauled by electric locomotives 
but statistics of such trains are not available. 

(b) No, sir. 

(c) For future requirements, the pro-
duction capacity of C.L.W. is proposed to be 
stepped up from 60 to 80 electric locos per 
year in the 7t h Plan at the 'first stage. . The 
achievements in this direction would depend 
upon availability of adequate funds. Self-
sufficiency in production of electric locos is 
related to requirements of electric locomotives 
which would depend on the pace of electri-
fication and funds availability. 

(d) The total production of Electric 
locos in the Sixth plan was 269 locos and the 
expected production during the seventh plilO 
is 350 locomotives by Chittaranjan Locomo-
tives Works. The actual production will 
depend on availabil ity of funds. 

Departmental Flash Butt Plants 

1403. SHRI HANNAN MOLLAH 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether it is a fact that the depart-
mental flash butt plants are below the rated 
capacity; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to 
improve the capacity; and 

(d) if so, when and the details thereof? 

MINISTER OF RAILWAYS (SHRI 
BANS I LAL): (a) No, Sir. Keeping in 
view the age of different plants, there output 
is according to capacity. 

(b) Does not arise. 

(c) -and (d) The old Flash Butt welding 
Plants at Sabarmati on Western Railway and 
Chalisgaon on Ce~ral Railway have been 
recently replaced. Procurement of new 
plants to replace existing old plants at 
Jharsuguda (South Eastern RaHway) and 
Arkonam (Southern Railway) have been 
approved. A new Flash Butt Welding plant 
for South Central Railway which did not 
have this facility so far has also been' 
pro&rammed. 
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Representation of Trade Unions on Different 
Port Trust Boards 

1404. SHRI PURNA CHANDRA 
MALIK : Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

the names of the trade unions which 
are members of the different Port Trust 
Boards, port-wise and unions-wise details 
tbereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPP1NG AND 
TRANSPORT (SHRI Z. R. ANSARI): 
The names of the Trade Unions which are 
representated on the different Port Trust 
Boards are given below :-

SI. Name of Name of the union 
No. the Port represented on the 

Port Trust Board 

1. 2. 3. 

1. Bombay 1. Transport and Dock 
Workers, Union. 

2. BPT Employees' 
Union. 

2. Calcutta 1. Calcutta Port Shra-
mik Union. 

2. National Union of 
Waterfront Workers. 

3. Cocbin 1. Cocbin Port Staff 
Association. 

2. Cochin Port Emp-
loyees Organisation. 

4. Kandla 1. Kandla Port Workers 
Union 

2. Transport and Dock 
Workers' Union. 

S. Madras 1. Madras Port Trust 
Employees Union. 

2. Madras Port United 
Labour Union. 

6. Mormugao 1. Goa Port and Dock 
Employees Union. 

2. Mormugao Port and 
Railway Workers 
Union. 

7. New Mangalore 1. Kanara Port Wor-

kers Union. 

2. New Mangalore 
Port staff Associa-
tion. 

8. Paradip 1. Vacant 

2. Vacant 

9. TutiCorin 1. Tuticorin Port 
Trust Democratic 
Staff Union. 

2. Tuticorin Port 
Mariners' Union. 

10. Visakhapatnam 1. Visakhapatnam Port 
Employees' Union. 

2. Visakhapatnam 
Harbour and Port 
Workers' Union. 

Closure of Lumding-Badarpur MG Sectiolt of 
NE Railway 

1405 .. SHRI BAJU BAN RIYAN : Will 
the Minister of RAIL WA YS be pJeased to 
state: 

(a) whether it is a fact that the vital 
l umding-Badarpur metre gauge section of 
the North East Frontier Railway was closed 
in the montb of June this year ; 

(b) if so, the details thereof; 

(c) whether Government are also aware 
that it is the only I ail link to Tripura, 
Mizoram and eachar and Karimganj districts 
of Assam ; and 

(d) if so, the steps Government pro-
pose to take to keep constant watch on the 
said section by regular checking so that the 
people of th_t region do not face any further 
difficulties ? 
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THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) to (d) Due to 
heavy and unprecedented rains ,in the area, 
there were land slides at Km. - 128(5-8 on 
Lumding-Badarpur MG section of Northeast 
Frontier Railway. Two bridges No. 433 
and 434, were damaged. The traffic was 
suspended on this section on 5th June, 1985. 
Immediate measures were taken to repair the 
bank and to provide temporary bridges. 
Traffic was restored on this section on 25th 
JUDe, 1985. Constant watch is being kept 
on this section. As a long term remedial 
measure, the alignment is being diverted at 
the location of bridges No. 433 and 434. 

[Translation] 

Lowering of level of Railway track near 
Bankaghat Railway Station 

1406. SHRI VIJOY KUMAR Y ADAV: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government propose to 
lower the level of the railway track at the 
rail bridge situated somewhat in the east 
from Bankaghat. railway station on the 
Eastern Railway; 

(b) if so, whether it will require lower-
ing the level of the land below the bridge; 

(c) if so, whether it would create diffi-
culties for the pedestrians and vehicles ; 

(d) if so, whether Government propose 
to construct an overbridge there in order to 
remove the difficulty ; and 

(e) if so, the action taken in this 
direction so far? 

THE MINISTER OF RAILWAYS 
(SHRI BANSl LAL): (a) and (b) The 
girders of Bridge No. 83 (l X 10') near Fatwa 
end of Bankaghat station are old and corro-

. ded. These are proposed to be replaced by 
Reinforced Cement Concrete slab. To 
keep the vertical clearance unaffected for 
road traffic passing below, the road level is 
proposed to be lowered by 1 Ft. 4 Inches. 

(e) No, Sir. 

(d) No, Sir. 

(e) Does not arise. 

[English] 

Use of Railway Plant and Welding Macbine 
at Bandel 

1407 .. SHRI ANIL BASU: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether it is a fact that the railway 
plant at Bandel was overhauled but not 
made use of; 

(b) whether it is also a fact that a new 
rail welding machine purchased in the year 
1983 had not been utilised ; 

(c) if so, the reasons therefor; and 

(d) when the plant and welding machine 
would be used and the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) No, Sir. The 
plant, after overhauling, was used from Dec. 
1976 to Jan., 1978 .. 

(b) No. Sir. No new rail welding 
machine has been purchased in 1983 for 
Bandel. 

(c) Does not arise. 

(d) the plant at Bandel has outlived its 
economical life and is not proposed to be 
used any further. 

Surveyor CbeoganDoor-Kottarakkara-
VembaY8m-Triv8odrum Rail Line 

1408. SHRI T. BASHEER: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether survey work for construc-
tion of a new rail line, Chengannoor-
Kottarakkara-Vembayam-Trivandrum has 
been taken up ; 

(b) if so, how much amount has been 
alloted ; and 

(c) by when the survey of the said new 
line is likely to be completed ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) Yes, Sir. 

(b) Rs. 18.87 lakh. 

(c) The Survey is likely to be complete4 
in 1986. 



39 Written Answers AUGUST i, 1985 

Electrocution Deaths in Delhi 

1409. SHRI R.M. BHOYE: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

between 1.1.1985 to 25.7.1985 have occurred 
details of which alongwith reasons are given 
in the statement below. No such case has 
occurred in the area covered by NDMe. 

. (a) whether cases have come to the 
notice of Government of electrocution in the 
Capital; 

(c) Apart from the statutory inquiries 
by the electrical inspector (Delhi Adminis-
tration) and the departmental inquiry by 
DEUS, the Delhi Administration has 
constituted a high level committee for an 
indepth inquiry into the cases of death due 
to electrocution. 

(b) if so, the details of such cases, 
alongwith reasons thereof; and 

(c) the reaction of Government in this 
regard; 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) Yes, Sir. 
Eight cases of deaths on DESU net-work 

To check the recurrence of such events, 
DESU is also taking safety measures which 
include provision of adequate guards on the 
overhead system, attending to weak points 
etc. 

Sl. 
No. 

1. 

2. 
3. 
4. 

5. 

6. 

7. 

8. 

Date 

6.2.85 

10.6.85 

" 
" 

27.6.85 

11.7.85 

15.7.85 

18.7.85 

Name 

Sh. Eashwar Singh 

Statement 

Zone/Area 

Zone 204, 
Distt. -
Shankar Road, 
Karol Bagh, 
(Anand Parbat) 

Smt. Satya ) One Jahangirpuri, 
Manohar ) family C-Block 
Raj Kumari ) 

Sh. Arvind Kumar 

Sh. Satinder 
S /0 Sh. Tika Ram 

Maj. S.B. Kapoor 

Smt. Bimla 
Wlo Sh. Jagdish 
Prashad. 

Zone-8 11, 
Distt. -
Janakpuri, 
WZ-283j256, 
Vishnu Garden, 
New Delhi. 

Bawana 
Tatesar 
Village. 

Munirka, 
Zone-701, 
Distt.-
Ramakrishna-
puram. 

Jhuggi near 
Pole No.6, 
passage in 
Boat Bridge 
District-
Krishna Napr. 

Reason for 
accident 

Came in contact with live 
wire touching a tree. 

Accidental snapping of 
conductor during storm. 

Snapping of low voltage 
over head conductor. 

Snapping of low voltage 
main conductor. 

Post Mortem report not yet 
received. 

Snapping of earth wire of 
low voltage mains. Post 
Mortem report awaited. 
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Orissa's Plan for Setting up Super T.P.P. 
in State Sector 

1410. SHRI JAGANNATH PATTNAIK : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the State Government of 
Orissa has submitted its plan to set up a 
Super Thermal Power Plant in the State 
Sector with a capacity of 840 MW with 
four units of 200 MG each and the cost of 
the project is estimated at Rs. 850 crores ; 

(b) if so, whether Central Government 
are aware that the entire cost of the plant 
cannot be provided out of the State Plan ; 

(c) if so, whether any suggestion has 
been made by the State Government to the 
Union Government for financial assistance 
or in the alternative foreign loan or suppliers' 
credit against the ·delivery of equipments; 
and 

(d) if so, Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTM~NT OF POWER (SHRI 
ARUN NEHRU): (a) A proposal of 
Government of Orissa to instal 4 X 210 MW 
capacity at Benharpali in Sambalpur district 
of Orissa has been accorded techno-economic 
clearance by Central Electricity Authority at 
an estimated cost of Rs. 887.99 crores. 

(b) and (c) In view of the resources 
contraints, Government of Orissa have 
proposed to utilise institutional finance and 
foreign loans for this project. 

(d) A decision regarding financing of the 
project can be taken when it has been 
approved by Planning Commission. 

Revamping of Plants of Calcutta Electric 
Supply Corporation 

1411. SHRI AMAL DATTA: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether Government propose to 
revamp the ageing New Cossipore and the 
Mulajore units of the Calcutta Electric 
Supply Corpolation (CESC) ; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) No, Sir. 

(b) Does Dot arise. 

Realisation of Dues from the 5;hipping 
Companies Hiring Ships 

1412. SHRI MANIK REDDY Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state : 

(a) whether Shipping Corporation of 
India hire out ships to other shipping com-
panies ; 

(b) if so, the hiring charges of the 
Shipping Corporation of India and the 
companies who hire ships; 

(c) whether it is a fact that tbe hiring 

shipping companies owe quite substantial 
amounts to Shipping Corporation of India; 
and 

(d) it so, the steps being taken to realize 
the amounts due, and to ensure tbat hiring 
charges are realized in full before hiring out 
the ships? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHIPPING AND TRANS. 
PORT (SHRI Z. R. ANSARI): (a) Yes, 
Sir. 

(b) and (c) Hire charges for the shipli 
are arrived at by SCI after negotiations with 
the concerned hirers taking into consideration 

the need to hire out ships and the prevailing 
market rates and conditions. The names of 
the shipping companies who had chartered 
ships from SCI in the past and the outstan-
ding amounts due from them to SCI as on 
30.6.1985 are as followli ; 
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Name ·of tbe shipping company 

1. MIs. Salgaonkar Bros. (P) Ltd. 

2. Mis. Golandris Shipping Co., U.K. 

3. M/s. Shinwa Kuan Kaisha, Japan 

4. MIs. Japan Lines 

5. M/s. P. J. Otekar, Hong Kong 

6. Mis. Nippon Shipping Co., Japan 

7. MIs. Carriging-Maxitina 

8. Mis. Cobelfrat NV 

Outstanding amount 
as on 30.6.1985 

Rs .Iakhs) 

7.66 

14.74 

2.86 

4.44 

7.26 

4.86 

3.92 

3.69 

9. M/s. Maritime Transport Overseas, W. Germany 1.55 

10. M/s. Poompuhar Shipping Corpn •• India 47.33 

11. MIs. Chin~ Trade Transport Corpn., China 2.91 

12. M/s. Ahjui Shipping, Seoul, Korea 

13. M/s. Svedel Ges of Paris 

14. Mis. Navrtrans 

15. M/s. Flota Colamia, Colombia 

16. M/s. IRIS Lines, Tehran 

17. M/s. Sanko Shipping Co., Japan 

18. M/s. C~1tral Gulf Lines 

These outstanwng amounts are not very 
significant considering the annual earning of 
Rs. 60 crort.s of SCIon this account. 

(d) Fortnightly/monthly charter hire is 
recovered by SCI in advance as per the 
charter party terms. However, the charterers 
have the right to deduct from the chalter 
hire the amounts due to them for owners 
disbursements, expected bunkers remaining 
on board at the time of delivery, perfor-
mance claims, disputes over interpretation 
of the clauses of the charter hire party 
agreements etc. If the claims· are genuine 
and in line with the charter party terms, the same are adjusted against the amounts 
reCoverable from the charters. Till the 
examination is complete, these amounts are 

2.88 

3.49 

12.04 

2.66 

11.87 

1.94 

3.64 

----
139.74 

----

shown as recoverable as charter hire. In 
view of this, in certain cases these amounts 
appear as outstanding in the books for 
certain period even though the charter hire 
is recovered in advance as per the charter 
party terms and the amount which is finally 
found to be actually due to SCI is less than 
what is shown as outstanding in the books. 

Opening or More Heart and Kidney 'frans· 
plantation Units 

1413. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of HEALTH 
AND FAMILY WELFARE t.pleased to 
state : 
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(a) the number of heart and kindney 
transplantation units in India and details 
thereof. 

(b) whether these are very expensive; 
and 

(c) if so, what measures Government 
propose to take to open more units and to 
minimise the expenses for the patients? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND) : 
(a) Heart transplantation is not being done 
in the country. Kidney transplantation is 
being undertaken in the following hospitals : 

(i) AI( India Institute of Medical 
Sciences, New Delhi. 

(ii) Christian Medical· College & Hos-
pital, VelJore. 

(iii) Post Graduate Institute, Chandigarh 

(iv) Jaslok Hospital, Bombay. 

(b) Yes, Sir. 

(c) At present there ~s no proposal to 
open any new unit by the Government. 

Metro Rai lway, Calcutta 

1414. SHRI SAN AT KUMAR 
MANDAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the progress made so far in execution 
of the Calcutta Metro Railway project and 
how much more kilometres are likely to be 
covered during the current financial year; 
and 

(b) the time-table laid down for the 
completion of the remaining project and 
the total capital outlay involved therein ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) Physical pro-
gress of ~etro Railway Calcutta upto 30th 
June, 1985 is 53%. Services are proposed 
to.be extended over another 4.25 Kms. from 
Bhawanipur to Tollygunj during the current 
financial year. 

(b) Revised cost of the project has been 
estimated as Rs. 800 crores. Subject to 
availability of adequate funds the project is 
scheduled to be completed by December 
1989. 

Trade Union Representatives on the Caltott. 
Port Trust Board 

1415. SHRI ANANDA PATHAK : 
Will the Minister of SHIPPING AND 
TR>\NSPORT be pleased to state: 

(a) the names of the unions, with 
affiliation, who have a representative on the 
Calcutta Port Truit Board ; 

(b) the names of the unions. with 
affiliation, who are functioning in the Cal-
cutta Port and Dock ; 

(c) whether all the unions, representa-
tives were included in the Calcutta Port 
Trust Board; 

(d) if not, the reasons therefor; and 

(e) the basis for the inc1u~ion of trade 
union representatives on the Calcutta Port 
Trust Board ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHIPP1NG AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) 

i. Calcutta Port Shramik Union 
affiliated to the Hind Mazdoor 
Sabha (HMS). 

ii. National Union of Waterfront 
Workers affiliated to the Indian 
National Trade Union Congress 
(INTUC) 

(b) A statement is given below. 

(c) No. 

(d) and (e) A$. per Section 3 of the 
Major Port Trusts Act. '963, two seats on 
the Port Trust Boards are allocated to the 
labour employed in the port. These seats 
are assigned to the two largest unions of the 
port workers on the basis of their latest 
available verified strength. If anyone union 
has a strength of 60% or more of the total 
verified membership of the unions. it is 
assigned both the Se;:ats. provided the strength 
of the secol1'"d largest union is less than half 
of tbat of the first largest union. Their 
verification is conducted by the Ministry of 
Labour bilenniaUy. 
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Statement 

Names and affiliation of regislered trade unions fUnctioning in Calcutta Pori and 
Calcutta Dock Labour Board as on 1.1.1985. 

--------------------------- ---
S1. No. Name of the Union Affiliation 

1 2 3 

1. Calcutta Port Shramik Union H.M.S. 

2. National Union of Waterfront Workers I.N.T.U.C. 

3. Calcutta Port and Dock Workers Union A.I.T.U.C. 

4. Calcutta Port and Shore Mazdoor Union C.I.T.U. 

5. Calcutta Port Trust Workers Union LC.L. (Indian Confede-

ration of Labour) 

6. Calcutta Port Shramik Janata pancbayat H.M.S. 

7. National Union of Waterfront Workmen (I) I.N.T.U.C. 

8. Calcutta Dock Workers' Union H.M.S. 

9. Calcutta Port and Dock Mazdoor Sangb B.M.S. 

10. United Port and Dock Workers' Union 

11. Calcutta Port and Dock Industrial Workmen Union 

12. Calcutta Berthing Service Association 

13. West Bengal Dock Mazdoor Union I.N.T.U.C. 

14. Dock Shramik Association, Calcutta C.I.T.U. 

15. West Bengal Port and Dock Mazdoor Union 

16. Calcutta Dock Sbramik Union H.M.S. 

17. Waterfront Workmen's Union I N.T.U.C. 

18. Registered and Unregistered Dock Worker's Union 

19. Shipping Employee's Union I.N.T.U.C. 

20. Oock Clerical and Supervisory Staff Association 

21. Calcutta Port and Dock Sbramik Union 

22. Union Port and Dock Worker's Union 
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Introduction of a Diploma Medical Course 
for a Sborter . Duration 

.1416. SHRI BALASAHEB VIKHE 
. PATIL: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether it is a fact that medical 
education of our country is essentially urban 
oriented which is extremely costly and time 
consuming before one turns out to be a 
doctor; 

(b) whether it is also a fact that modern 
medical education calls for equipments 
which are not readily available in rural 
areas; ani 

(c) if so, whether Government propose 
to consider introducting a diploma medical 
course which will be for a shorter duration 
and less expensive so that the rural youth 
get the benefit of this education and serve 
the rural people ? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND): 
(a) and (b) The Medical Council of India 
which is statutarily charged with the respon-
sibility of maintaining uniform minimum 

. standard of medical education in the 
country has reviewed and revised the under-
graduate curriculum so as to meet the 
present day needs of the country. The 
Council has prescribed compulsory posting 
in rural area for every medical graduate 
during the training period as also the com-
pulsory rotating internship. The Reorien-
tation of Medical Education scheme was 
launched in 1977 with the objective of 
involving the various medical colleges in 
the direct delivery of health care services to 
the rural and semi-urbanpopulation. Under 
this scheme, each of the 106 medical colleges 
in the country is to accept, in the first 
instance, the total responsibility for promo-
tive, preventive and curative health services 
in three community blocks in the district in 
which the institution is situated. 

(c) No such proposal is under conside-
ration. 

Incentive to States with High Per Capita 
Expenditure on Education 

1417. SHRI K. MOHANDAS: Will 
the Minister of EDUCATION be pleased to 
state : 

(a) the· per capita expenditure on 
Education in different States, with State-wise 
break-up; 

(b) whether there is any incentive 
scheme for the States which have creditable 
performance with regard to per capita expen-
diture on education . and , 

(c) if so, the details thereof? 

THE MINISTER OF EDUCA nON 
(SHRI K. C. PANT): (a) A statement 
showing per capita budgeted expenditure 
(Revenue Account) on education in different 
StateslUnion Territories fOJ the year 1983-
84 is given below. 

(b) No, Sir. 

(c) Does not arise. 

Statement 

Per Capita Budgeted Expenditure (Rever,ue 
Ac.count) on Education for the 

Year j()83-R4. 

State, Union Territory 

1. Andhra Pradesh 

2. Assam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. Jammu & Kashmir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 
12. Manipur 

13. Meghalaya 

Per Capita Bud-
.geted Expenditure 
(Revenue Acco-

unt) (Rs.) 

104.55 
79.58 
56.05 
94.22 
96.31 

146.98 
132.86 
83.95 

127.33 
6263 

103.45 
172.61 

110.54 
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14. Nagaland 
15. Orissa 
16. Punjab 
17. Rajasthan 
18. Sikkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 
23. A & N Islands 
24. Arunachal Pradesh 
25. Chandigarh 
26. Dadra & Nagar Haveli 
27. Delhi 
28. Goa, Daman & Diu 
29. Lakshadweep 
30. Mizoram 
31. Pondicherry 

[Translarion I 

Area under Irrigation 

273.01 
63.76 

116.61 
76.22 

184.75 
92.65 

151.50 
52.41 
84.32 

288.13 
180.12 
292.15 
121.19 
158.79 
199.47 
437.53 
22(1.79 

179.83 

1418. SHRI JITENDRA PRASADA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the precentage of cultivable area 
under irrigation in the country; 

(b) whether there are no assured means 
of irrigation for the hilly as well as plain 
areas which depend on rain; 

(c) whether Government propose to 
introduce lift irrigation schemes in hilly 
areas which depend on rain as part of the 
National policy; and 

(d) if so, the details thereof? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) According to the 
provisional land use statistics of 1980-81, 
nearly 21 percent of cultivable area in the 
country was under irrigation. The irrigation 
facilities provided include rain-dependent 
areas situated both in hilly and rlains areas. 

(c) and (d) Irrigation projects are 
planned and Implemented by the State 
Government and therefore lift irrigation 

schemes intended to benefit hilly areas are 
also taken up by them as part of their 
developmental plants. 

[English] 

Conversion of CGHS Dispensary at Naraina 
into a Functional Dispensary 

1419. SHRI GANGA RAM: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government intend to 
make CGHS dispensary at Naraina a func-
tional one in view of the difficulties faoed by 
the beneficiaries and also keeping in view the 
fact that sufficient accommodation is avai-
lable in the dispensary building for the 
purpose; 

(b) whether the new dispensary building 
at Naraina was constructed with the object 
of making the dispensary at Naraina func-
tional one and the beneflciaries were assured 
that Specialist Services/Lab. facilities etc. 
would be provided in the Dispensary as soon 
as the building came up ; 

(c) if so, the time by which the dispen-
sary would he made functional; and 

(d) if not, the reasons therefor? 

THE MINIST~R OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND); (a) No, Sir. 

(b) to (d) The CGHS Dispensary was 
earlier functioning in DDA flats, which were 
unsuitable and inadequate for housing the 
dispensary. A Flew CGHS dispensary buil-
ding has been constructed as per standard 
design and keeping provision for future 
expention. 

Utilisation of Chaliyar-River Waters in Ker_l_ 

1420. SHRI M. RAMACHANDRAN: 
Will the Minister of IRRIGA nON AND 
POWER be pleased to state: 

(a) whether in conformity with the 
recommendations of the Jaisukhlal Hatbi 
Commission the Central Government will 
initiate steps to utilise the waters of Chaliyar 
River in Kerala to provide irrigation and 
drinking water facilities to the people of 
Calicut and sorrounding areas; and 
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(b) whether the water and waste water 
Authority of Kerala has made any proposal 
for the better utilisation of the water of 
ChaJiyar River? 

THE MI NISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) Survey, planning and 
execution of projects for utilisation of river 
waters are carried out by the State Govern-
ments: The Government of Kerala had 
submitted a Project Report on Areacode 
Irrigation ProjeCt (abo known as Beypore 
Puzha Project) to the Central Water Commi-
ssion in Augtlst, 1979 for technical e'(amina-
tion and for ubtaining approval of the 
PIa nning Commission. The project envisaged 
uti isation of Chaliyar river waters for pro-
vid'ng Irrigation facilities in the districts of 
Malappuram and Calicut in Kerala. While 
the scheme was under examination in Central 
Water Commission, the Government of 
Kerala informed that with a view to reducing 
the submergence of developed lands, they 
were carryiQg out further investigations and 
a modified project would be submitted there-
after. The Government of Kerala have not 
so far submitted the modified Project Report 
lO the Central' Water Commission. 

Interim Report of Productivi ty Board 

1421. SHRI BHOLA NATH SEN: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

1. Roorkee University 

2. Aligarh Muslim University 

3. Banaras Hindu University 

4. Delhi University 
5, Jawaharlal Nehru University 

6. Calcutta University 

7. Poona University 

8. M.S. University of Baroda 

9. Andhra University 

10. OsIl1ania Unh,ersity 

(a) "hether Govemrr.ent have Iccdved 
the report!i nterim report of the Productivity 
Board set up by the Centre to identify 
factors impeding power generation and to 
suggest measures to improve productivity at 
the macro as well as enterprise levels ; 

(b) if so, what are the findings and 
recommerdations of the Board ; and 

(c) the steps taken/proposed by the 
Cen~re thereon '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) to (c) The infor-
mation is being collected and will be laid on 
the Table of the House. 

Introduction of Computer Courses by 
Universities 

1422. SHRI ANADI CHARAN DAS : 
Will- the Minister of EDUCATION be pleased 
to state: 

(a) the names of the Universities which 
do cot have, so far, introduced different 
computer courses ; and 

(b) the details of Central assistance/ 
University Grants Commission assistance to 
the Universities in the last three years for" 
such courses ? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : (a) The following 
universities offer different computer courses 
at present ;-

M. Tech. (Master of Technology) 
M.C.A. (Master of Computer Applications) 
D.C.A. (Diploma in Comp_uter applications) 

B. Tech. 

M.C.A. 
M.C.A. 
M. Tech. 

M.C.A. 
D.C.A. 
B. Tech. 
M.e.A. 
M. Tech. 
D.C.A. 

M. Tech. 

D.C.A~ 
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U. Anna University. Madras 

12. Hyderabad University 

13. Sardar Patel University 

14. Kurukshetra University 
15. Ranchi University 
16. Kerala University 
17. Utkal University 
18. Gauhati University 
19. Gujarat University 

20. Punjab University 

21. Bangalore University 

22. Jammu University 

23. Jodhpur University 
24. North Bengal University 

25. Madurai Kamraj University 
26. Nagpur University 

27. Bhopal University 

28. S.N.D.T. Women's University 

29. Annamalai University 

30. Kashi Yidyapeeth 

(b) For the manpower training pro-
grammes in computers, the Department of 
Electronics of the Government of India had 
agreed to provide non-recurring grants. The 
expenditure of a recurring nature is to be 
met by UGC for a period of 5 years. 
Durin'g the last 3 years, the UGC has paid 
a total grant of Rs. 20,08,199 to universities 
as recurring grant for these courses. The 
details of non-recurring grant paid by 
Department of Electronics is being 
ascertained and will be placed on the table of 
the House. 

Maintenance of Transmission System by 
D.E.S.U. 

1423. SHRI G.M. BANATWALLA 
KUMARI PUSHPA DEYI 

Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether the attention of the Govern-
ment has,been drawn to the front page report 
under the caption "DESU apathetic to 

B. Tech. 

M.C.A. & D.C.A. 
M. Tech. 
M.C.A. 
D.C.A. 
D.C.A. 
D.C.A. 
D.C.A. 
D.C.A. 
D.C.A. 
D.CA. 
D.C.A. 

D.C.A. 

D.C.A. 
D.C.A. 
D.C.A. 
D.C.A. 

D.C.A. 
D.C.A. 
D.C.A. 
D.CA. 
D.C.A. 
D.C.A. 

safety" published in the Times of India dated 
July 15, 1985 regarding indifference to main-
tenance of the electricity transmission system 
in Delhi; 

(b) if so, what remedial action has the 
Government taken on the specific instances 
mentioned therein ; and 

(c) the measures taken to improve the 
system of maintenance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) : (a) Yes, Sir. 

(b) and (c) To rectify the shortcomings 
pointed out in the news item. instructions 
have been issued by DESU to the field staff 
to organise a compaign for removal of 
defects which include : 

(i) Provision of proper cut outs with 
suitable fuses. 
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(ii) Application of "roper insulation! 
insulation sleeve on the connection 
where, in the absence of bases and 
cut out fuses, wiring bas been made 
direct as a temporary measure. 

(iii) Replacement· of missing junction 
boxes and covers. 

(iv) Proper securing of the cable armour 
with eartb at all the junction points 
and burying of all exposed cables 
in the ground at proper depths. 

Further, in addition to the routine 
maintenance of work, the over bead system 
of electric supply is being provided with 
adequate guards and the weak points are 
being attended to by DESU. DESU bas 
also issued public notices giving guidelines 
on precautions to be observed by consumers. 

Performance of Tbermal Power Stations 

1424. SHRI BIMALKANTI GHOSH: 
Will the Minister of IRRIGA nON AND 
POWER be pleased to state: 

(a) whether the per k'ormance of the 
thermal power stations in the country has 
been showing a deteriorating trend during 
the past few years ; 

(b) if so, the reasons thereof; and 

(c) the remedial steps teken!proposed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : No, Sir. The Plant 
Load Factor of thermal power stations 
which Was about 44.5 per cent during 1979-
8J has increased to 50.1 per cent during 
1984·85. 

(b) Does not arise. 

(c) In order to further improve the 
performance of thermal power stations a 
number of measures are being taken including: 

(0 Renovation and modernisation of 
existing thermal power stations 
under a Centrally Sp'onsored scheme. 

(ii) ASSisting State Electricity Boards in 
arranging adequate quantity and 
quality of coal, and spare parts 
from indigenous and foreign 
&ou~eli. 

(iii) Training of engineers and operation 
and maintenance personnel. 

Tapping of Irrigation Potential 

]425. SHRI MURLlDHAR MANE: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether only 60 per cent of the 
irrigation potential in the country has so far 
been tapped by the Government; and 

(b) if so, what steps are proposed to be 
taken by the Government to ensure use of 
irrigation potential assistance in the country 
during the Seventh Plan period? 

THE MIN16TER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
NAND): (a) Yes, Sir. 

(b) The strategy during the VII Plan is 
to prOVide adequate funds to complete on-
going schemes which are in an advanced 
stage and are capable of yielding partial or 
full benefits so that the benefits are realised 
during the Plan period. 

[ Translation] 

Abolition of Contract System on Sipaya Halt 

1426. SHRI KALI PRASAD PANDEY: 
Will the Minister of RAiLWAYS be pleased 
to state : 

(a) whether there is a Sipaya Halt 
between Sasa Musa and Jalalpur railway 
Stations on North Eastern railway; 

(b} whether it is a fact tbat the booking 
of tickets and maintenance of the halt are 
being done on contract system by a person 
of the same village for the last 11 years; 

(c) whether Government propose to 
abolish this contract system in matter of 
booking and maintenance of this halt and 
entrust these jobs to Railway staff; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SfIRI BANSl LAL): (a) Yes, Sir. 

(b) Booking of tickets at Sipaya Hatt 
is done by Contractors on Commission buis. 
CODtract for sellina tickets was allotted to 



59 Written Answers AU(.JU:::;t 1, 1985 Writte,* Answer.t 60 

Shri Jagannath Prasad 011 1.8.57 whose 
contract was terminated with effect from 
21.6.82 and the same was allotted to Shri 
Dalip Kumar who is WOl king since then. 
Maintenance of the Halt station is done by 
the railway Administration. 

(c) and (d) There is no proposal to 
abolish the present system of booking tickets 
because Sipaya Halt even on contract system 
has been working at heavy loss which will 
increase further if this work is managed by 
railway staff. 

[English1 

News Item "SCI Gives Labour a Raw Deal" 

1427. SHRI M. RAGHUMA REDDY: 
SHRI AJOY BISW AS : Will the 

Minister of SHIPPING AND TRANSPORT 
be pleased to state: 

(a) whether Government's attention has 
been drawn to the news item captioned "SC I 
gives labour a raw deal" appearing in the 
Blitz dated the 1 June, 1985 ; 

(b) if so, whether Government propose 
to inquire into the working of and lapses in 
tbe Shipping Corporation of India, Bombay; 
and 

(c) if not, the reasons therefor and the 
steps proposed to be taken in the matter ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARJ) : (a) Yes, Sir. 

-_._-- ---- - _- _-- -_- - -~ - ---

Name rf Unit 

(b) and (c) As no specific case reagar-
dihg lapses by the Shipping Corporation of 
India Limited has been made out, there is no 
proposal to institute an inquiry into the 
working of the shippioog Corporation of 
India. 

l Translation] 

Power Target Achieved in u.P. during sixth plan 

1428. SHRI MOHO. MAHFOOJ ALI 
KHAN : Will the Minister of IRRIGATION 
AND POWER ~e pleased to state: 

(a) the megawatt installed power capa-
city that was targeted to be created in Uttar 
Pradesh during the Sixth Five Year plan 
(1980- 85) ; 

(b) the MW capacity achieved during 
the Sixth Plan ; and 

(c) whether the achievement was below 
the target, if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) : (a) to (c) The new generating 
capacity created in Uttar Pradesh during 
the Sixth plan period was 902 MW, as against 
the target of 1972 MW. Thus a capacity of 
1070 MW slipped from the plan target, 
compnsmg of Tanda Thermal project 
(4 X llO MW) and Anpara 'A' Thermal 
ProJect (3 X 210 MW). The reasons for 
slippage were : 

Reasons for Slippage 

Anpara 'A' TPP (i) Delay in placement of orders of various auxiliary 

Tanda tpp 

equipment. 

(ii) Delay in supplies by BHEL. 

(iii) Delay in execution of various civil works. 

(tv) Paucity of funds. 

(v) Slow rate of erection of TG of Unit-!. 

(i) Paucity of funds/irregular cash flows to tbe 
project. 

(ii) Delay in finalisation of orders of various 
auxiliary equipments. 
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Direct Express Train between Bombay 
and Allahabad on Katni-Bina 

Section of C. R. 

1429. SHRI NANDLAL CHOUDHARY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there has been a demand 
for a direct express train between Bombay 
and Allahabad via Katni -Bina Section of the 
Central Railway; 

(b) whether any scheme is under 
consideration to introduce an express train 
or to direct the route of any other train on 
the said section for Bombay and Allahabad; 
and 

(c) if so, the time by ""hich an express train 
is proposed to be introduced between Bombay 
and Allahabad via Katni-Bina section ? 

THE MINISTER OF RAILWAYS (SHRI 
BANSI LAL): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

[English] 

Financial assistance for Manufacture of 
Indigenous Trawlers 

1430. SHRI N. DENNIS : Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state: 

(a) whether Government are providing 
financial assistance for manufacture of 
indigenous trawlers; . and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Yes Sir. 

.. (b) A subsidy of 33% of the cost of the 
trawler is sanctioned to the Indian shipyards. 
Apart from the subsidy loan upto 95% of 
the cost of the vessel is granted to the 

Company acquiring the said trawler, at a 
concessiona! rate of interest of 6.75% per 
annum The loan is recoverable in 15 annual 
instalments with one year's moratorium 
from the date of delivery of the trawler. 

Strikes by Workers of N.P.C.C. 

1431. SHRI N. TOMBI SINGH: Will. 
the Minister of IRRl(JA TlON AND 
POWER be pleased to state : 

(a) number of strikes and durations 
thereof launched by the workers of the 
NPCC during the last three financial years 
and the principal demands put up by the 
strikers; • 

(b) whether Government are aware 
that many important national and State 
projects handled by the NPCC failed to 
make headway according to scheduled due 
to their workers frequent and prolonged 
strikes; and 

(c) if so, the measures being taken by 
Government to bring lasting solution to the 
labour problems? 

THE MINISTER OF STATE IN THE 
DE PAR TMENT OF POWER (SHRI 
ARUN NEHRU): (a) Information is 
given in the Statement below. 

(b) Yes. Sir. The progress of work 
was hampered on some projects due to 
worker's agitation. 

(d) In pursuance of a series of meetings 
held with the representatives of the workers. 
an agreement for a period of four years was 
signed by NPCC with workers union in 
September, 1983 after settlement of all 
major demands raised by the workers. 
Subsequent issue and demapds raised by 
workers have also been discussed and resol-
ved after a number of meetings. NPCC 
Management have also taken steps to create 
forums at various levels for consultation and 
prompt settlement of various issue brought 
up by workers from time to time. 
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Statement 

Financial No. of Duration Principal demands put up 
by the strikers Year strikes 

(a) Number of strikes· 
and duration 
thereof launched 
by"the workers of 
th; NPCC during 
the last three 
financial years and 
the principal 
demands put up by 
the strikers. 

1982-83 lIth to Fixation of wages of all categories 
at National level, abolition of 
sub-contracting . system. project 
allowance, Regularisation of 
services etc. 

) 3th Jan. 
1983 

1983,84 5th March, 
1984 

Enhancement of Chukha allowance 
to 40%, conversion of supply 

labour into departmental work-
men, reinstatemant of expelled 
workmen. 

I 984io85 2 ISth Aug. 
to 15th 
Nov., 84 
(in ~CR 
projects 
only) 

Increase in HRA rate, P.F. con-
tribution @ 8% . from Nov., 80, 
special C. L. to Union office 
bearers, Deployment of surplus 
labour, conversion of supply labour 
into deptt. workmen, payment of 
wages for the strike period, 
running of machineries by the 
departmental workmen. 

24th Nov. 
to 25th 
Jan., 85 
(Chukha 
Unit only). 

Enhancement of Chukha allowance. 
conversion of supply labour into 
departmental workmen. 

UNDP Project to improve the Quality of 
Technical Education in India 

1432. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of 
EDUCA nON be pleased to state : 

(a) whether the United Nations Deve-
lopment Programme (UNDP) has approved 

a $ 1.32 miUioD project to imprc;>ve the quality 
of technical education for curriculum deve-
lopment in India and to link it to the needs 
of the industry ; and 

(b) if 50, the salient features· of the 
Project '? 

THE MINISTER OF EDUCATiON 
SWU K. 'C. PANT): (a) and (b) A 
second phase of a project for Curriculum 
DeveJGpment for Technician Education has 
been signed between the Ministry of Finance 
(Department of Economic Affairs) and 
UNDP I UNEScO. This project provides for 
Itssist!l.nce of 'US S 1,316.454 over a period 

of two years and nine months. The imme-
diate objt:ctive of the project is to provide 
support to the polytechnic/technician educa-
tion system in the country mainly through 
establishing capabilities for development, 
production and dissemination of instructional 
materials and Information Resources at the 
four Technical Teachers' Training . Institutes 
located at Bhopal. Calcutta, Chandigarh 
and Madras. A copy of the approved 
Project Document has been forwarded to 
the Lok Sabha Secretariat by the Ministry 
of Finance (Department of Economic Affairs) 
and is available with them for perusal. 

[Translation] 

Welfare and Development. of Women. 

1433. SHRI K. D. SULTANPURI: 
Will the Minister of SOCIA~ AND 
WOMEN'S WELFARE be pleased to state: 
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(a) the names of the organisations in 
the country engage9 in the welfare and deve-
lopment of women who are given grant by 
Union Government; and 

(b) the amount of grant given to 
• women's organisation during the year 1984, 

85 ? 
THE MINISTER OF STATE OF THE 

MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDRA-
SEKHAR) : (a) and (b) The information is 
being collected. 

[English] 
Telugu Ganga Project 

1434. SHRI V. S. KRISHNA IYER: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) when was the Ganga-Telugu project 
started; 

(b) the estimated cost of the above 
project; 

(c) the amount spent so far on the 
project; 

(d) whether it is a fact that due to 
financial constraints the project has been 
slowed down ; and 

(e) whether the Union Government 
propose to provide necessary financial assis-
tance to complete the project as per 
schedule? 

THE MINISTER OF IRRIGA nON 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) The Government of Andhra 
Pradesh started execution of Telugu Ganga 
Project during 1983-84. 

(b) Rs. 637 crores, as per the Project 
Report received from the Andhra Pradesh 
Government. 

(c) Rs. 68.42 crores upto March 1985, 
according to the draft VII Plan document of 
the State Government. 

(d) The Government of India are not 
aware of any such situation. 

(e) There in no such proposal under 
consideration. 

Doubling of Delbi-Jaipur Line 

1435. SHRI BANW ARI LAL 
BAIRWA: 
SHRI LALA RAM KEN: 

Will the Mlnis~r of RAILWAYS be pleased 
to state: 

(a) whether there is any proposal to 
provide double line from Delhi to Jaipuf to 
avoid late running of trains; and 

(b) if so, how much time it will take 
to implement the said proposal ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) and (b) Doub-
fing betwc"!n Garhi Harsaru and Ktalilpur 
on the Dclhi-Jaipur section is in progress. 
Its complction de~ends on the availability of 
funds from year to year. There is no other 
proposal for doubling on the section beyond 
Rewari to Jaipur at present. 

Supply of Faulty Generators by B.H.E.L. 

1436. SHRI SATYAGOPAL MISRA: 
SHRI AJIT KUMAR SAHA = 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) what are the reasons for supplying 
faulty turbo-generatc;rs by the Bharat Heavy 
Electrical Ltd. to some of the power projects; 
and 

(b) steps taken hy the Government in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (3) Some of the 200/210 
MW generators supplied by BHEL had 
problt'm in the form of hydrogen leakage in 
the stator cooling system, while some of 
the 110 MW units had problem with the 
coils of generator stator. 

(b) The problems hav.:! been investigated 
by BHEL along with collaborators and 
action initiated for rectification of the defects 
in a phased manner. 

Railway Projects Sanctioned in Uttar Pradesh 

1437. SHRI RAJKUMAR RAI: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) the details of the projects sanctioned 
and taken up for construction from 1983 till 
date in Uttar Pradesh ; 

(b) the physical progress made so far 
in regard to these projects and the expen-
diture incurred thereon ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) and (b) The 
details of the Projects (costing over Rs. 1 
crore each) sanctioned and taken up for 
construction from 1983 in Uttar Pradesh 
are given in the statement below. 
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[English] 

Introduction of Regular I}elhi Transport 
Corporation Services between Sahibabad 

and Central Secretariat 

1438. SHRI KESHAORAO PARDHi : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

" 

(a) whether there is any proposal keeping 
in view the policy of the Government to 
reduce congestion in the National Capital 
under NCR, to extend regular Delhi Tmns-
port Corporation bus facilities to the New 
Metro-politan Authority areas of Sahibabad 
Ghaziabad etc. on normal farc structure as 
had been done in the l:ase of NOIDA ; 

(b) if so, the tim~ by which regular 
Delhi Transport Corporation services arc 
proposed to be introduced between Sahiba-
bad (Residential area) and Central 
Secretariat in 'view of heavy concentration 
of people at Sahibabad who are working in 
and around Central Secretariat office 
complex; and 

(c) if not, the reasons therefor '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND 
TRASPORT (SHRI Z.R. ANSARI) : (a) to 
(c) No such proposal is under consideration. 
Proposals of this kind would have to be 
considered by the National Capital Region 
Planning Board which functions under th<: 
Ministry of Wurks and Housing. The 
National Capital Regional Planning Board is 
yet to formulatc the plan and scheme there-
under. The bus farcs on il1lcr-Statc routes 
are fixed by the respective State Transport 
Authorities. As such the fares for passenger 
services in the suburban areas of Na tional 
Capital Region cannot be on the basis of 
the fares charged in city bus services. 

Rail Link between Dadar Central and Church 
Gate Railway Stations 

1439. SHRI S. G. GHOLAP: Will 
the Minister of RAIL WAYS be pleased to 
state : 

. (a) whether there is any proposal to 
link Dadar Central Railway Station to 
Church Gate Railway Station of Western 
Railway i and 

(b) if so, the estimated cost of the same? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) No, Sir. 

(b) Does not arise. 

[frans/at iun] 

Publicity Regarding Cure of Leprosy if 
Treated at Initial Stage 

1440. SHRJ KRISHNA PRATAP 
SINGH: Will the Minister of HEALTH 
AND F AMIL Y WELFARE be pleased to 
state : 

(a) whether it is a fact that ieprosy is 
neither contagious nor hereditary ; 

(b) whether it is also a fact that this 
disease can be cured if treated at the initial 
stage; 

(c) if so, the steps taken to give wide 
publicity to this fact and the outcome 
thereof ; and 

(d) if not, the factual position in this 
regard? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Leprosy is a communicable 
disease. It is not hereditary. 

(b) Yes, Sir. 

(c) and (d) Health Education is given 
high priority under National Leprosy Eradi-
cation l'rogramme. A sum of Rs. 52.00 
lakhs has been provided for Health Education 
activities during 1985-86. Detailed guidelines 
on health education have been issued to the 
States UTs. These guidelines seek to impart 
health education on leprosy to public at 
large through films, posters, banners, hoar-
dings, photographs etc. to be displayed at 
Railway Stations, panchayat offices, Schools. 
community halls Health Centres and .Sub-
centres etc. Modern media of communication 
like Television, Radio, News papers, 
Exhibitions, Camps and Seminars, Health 
Melas, Cultural Programmes, Puppet shows 
etc. are also to be involved in educating the 
community about leprosy and its cure. 

The Medical and Para-Medical Workers 
engaged under National Leprosy Eradication 
Programme duriD8 their domiciliary visits 
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convey the message on benefits of early 
detection and curability of the disease with 
regular treatment. 

As a result of these measures the number 
of leprosy patients. detected, brought under 
treatment and those discharged from treatment 
after cute, has increased in recent years. 

[English] 

Proposal for Model Schools in the State 

1441. SHRI C. MADHAV REDDI : 
SHRI BANWARI LAL BAIRWA: 
SHRI SOMNATH RATH : 

Will the Minister of EDUCATION be 
pleased to state : 

(a) whether there is any proposal before 
Government to establish model schools in 
every district of the country ; 

(b) if so, the salient features of the 
proposal ; and 

(c) whether these model schoolj; will 
come under the direct control of the Central 
Government or under the control of the 
respective State Government? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) to (c) A proposal 
to establish one Model School in each dis-
trict of the country during the Seventh Plan 
period is presently under the consideration 
of Government. 

University Grants Commission Scheme to Pre-
pare a Pool of Top Research Scientists 

1442. SHRI VIRDHI CHANl)ER 
JAIN: Will the Minister of EDUCATION 
be pleased to state : 

(a) whether it is a fact that the U niver-
sity Grants Commission have initiated several 
schemes to prepare a pool of top research 
scientists in different faculties; and 

(b) if so, details of the measures taken 
in this r~gard ? 

THE MiNISTER OF EDUCA nON 
(SHRI K. c. PANT): (a) and (b) To 
promote high quality research in science and 
humanities and to strengthen the depart-
~ents and centres in the universities the UGC 

has decided to establish a cadre of Research 
scientists. For this purpose the Commi-
ssion has decided to create 100 positions in 
Science and Engineering and 100 position in 
Humanities and social Science. Appointment 
under this scheme are made at the level of 
Professors, Readers, Lecturers in the ratio of 
10;30:60 in each group. So far the Commi-
si;ion has appointed 28 research scientists in 
the lecturers grade in the science subjects 
and 31 in Humanities and Social Sciences. 
In addition 17 appointments have been made 
in the Read~rs grade in Science subjects and 
12 in Humanities and Social Sciences. 
Appointments in the Professors grade have 
not yet been made. These appointments 
are made on a contract basis and the ::.elected 
Scientists are assigned to universitiet> and 
colleges of their choice for research work. 

Medicines Damaged Due to Rains 

1443. SHRI VIJAY N. PATIL: Will 
the Minister of RAIL WAYS be pleased to 
state : 

(a) whether it is a fact that medicines 
worth Rs. 40 lakhs were damaged due to 
rains in Bombay recently; 

(b) if so, the reasons for not taking 
preventive measures; 

(c) whether any attempt was made to 
save some medicines when the rain water 
started entering the godown ; and 

(d) the action, if any, taken agajltst the 
negligent employees? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) ; (a) Medicines worth 
Rs. 23,43,226/- were damaged due to flash 
flooding. 

(b) Inspite of unprecedented flash floo-
ding in Byculla area, flooding of Byculla 
Hospital basement did not take place in 1974 
when the heaviest downpour took place of 
this Century. Even when a heavy downpour 
took place during the first half of June, 1985. 
no flooding took place in Byculla medical 
store. Hence no preventive measures were 
cont~mplated as being necessary. 

(c) On tllis occasion, flooding was very 
sudden and it was not possible and attemp" 
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to salvage the medicines was not free from 
risk to the safety of our personnel. Medi-
cines worth Rs. 1,47,403/- could be salvaged 
later on. 

(d) The matter has been enquired into 
by a team of officers. The loss has not 
been attributed to any negligence of any staff 
as is found by the Committee. 

Power Requ irement of Delbi 

1444. SHRl JAI PRAKASH 
AGARWAL: Will the Minister of 
IRRIGA TlON AND POWER be pleased to 
state: 

(a) the steps proposed to be taken to 
meet the electricity requirements of Delhi; 
and 

(b) what is the Seventh Plan outlay, and 
additional amount, if any, sanctioned by the 
Union Government for this purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRl 
AKUN NEHRU) : (a) An additional power 
generating capacity of 315 MW has been 
approved for installation in Delhi in the 
Seventh Plan. 

(b) The Seventh Plan is in the process 
of finalisation and is yet to l1e approved by 
the NatIonal Development Council. It has, 
however, been decided to provide the 
additional funds required for installing the 
315 MW capacity. 

Subernarekha Multi-Purpose Project 

1445. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of IRRIG \ TION AND 
POWER be pleased to state: 

(a) the estimated cost of the Subar-
narekha inter-State multipurpose Project; 

(b) the share borne by the Centre and 
the States of Orissa, Bihar and West Bengal 
for implementing the above Project ; 

(c) the total hectares of land expec"ted 
to be brought under irrigation in Orissa, 
Bihar and West Bengal on completion of 
the above project; and 

(d) the progress so far made on the 
completion of that inter-State. project? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) The total estimated cost 
of Subernarekha Multi purpose Project iSIRs. 
480.90 crores in which the shares of Bihar 
Orissa and West Bengal !lre R'5. 378.48 
crores, Rs. 97.57 crores and Rs. 4.85 crores, 
respectively. The Centre iii not bearing any 
shares of the Project's cost. 

(c) On completion of the project, 90,000 
ha. in Orissa, 160000 ha. in Bihar and 5000 
ha. in West Bengal will be brought under 
irrigation. 

(d) An expenditure of Rs. 85 crores has 
been incurred so far ('n the project. Cons-
truction work has commenced on the 
Chandil Dam and Galudih Barrage. Cons-
truction work is also in progress on Chandil 
Left Canal. leha Right Canal, Galudih Link 
Canal and Kharkai Barrage Right Canal. 
The land acquisition work for the Kbarkai 
Dam is in an advanced stage. . 

Power Potential Created in Madbya Pradesb 
by National Thermal Power Corpora tOD 

1446. SHRI PRATAP BHANU 
SHARMA: Will the Minister of 
IRRIGA nON AND POWER be pleased 
to state: 

(a) whether it is a fact that NTPC have 
completed their work on Super Thermal 
Power Stations under construction in 
Madhya Pradesh in scheduled time; 

(b) if so, the details thereof; and 

(c) what were the targets fixed for 
Sixth Five Year Plan period and actual 
power generation t:reated by NTPC in 
Madhya Pradesh by the end of the Sixth 
Plan period ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (c) 3 units of 
200 MW each of Korba super thermal power 
station located in Madhya pradesh have 
been commissioned by National Thermal 
Power Corporation (NTPC) generally in 
accorence with the scheduled programme. 
NTPC has, thus, achieved the target of 
creating 600 MW power generation capacity 
in Madhya Pradesh during the Sixth Plan. 
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r Translarion 1 

Shortage of Water in Canal from Gandhi 
Nagar to Bhind 

1447. SHRI KAMMODILAL JATAV : 
Will the Minister of lRRIG, .... TION AND 
POWER be pleased to state : 

(a) whether canal constructed from 
Gandhi nagar in Rajasthan to Bhind and 
Morena districts does not have enough water 
to reach those districts ; and 

(b) whether Government propose to 
consider a scheme to lift Chambal river 
water into this canal with a view to meeting 
irrigation requirements of the people (\f 

these districts ? 

THE MINISTER OF IRRIGATIO .. ~ 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Then:: have been complaints 
that the tail side portion of the Right Bank 
Chambal Canal in Madhya Pradesh is not 
receiving its due share of suppli('s. 

(b)' Madhya Pradesh had sent a Scheme 
in January, 1980 to Central Water Commi-
ssion envisaging lifting of Chamb:ll River 
waters into a branch Cl0a! of the Right 
Bank Chambal Canal to supplement the 
irrigation in the Bhind district. The Central 
Water Commission had sent in March, 1980, 
certain comments for clarification by the 
State Government, which is still awaited. 

" English] 

Extension of Howrab panskura Third 
. Line upto Kharagpur 

1448. SHRI NARAYAN CHOUBEY: 
Will the Mini~ter of RAILWAYS be pleased 
to state: 

(a) whether Government are aware 
that Kharagpur Pan skura Section on the 
S.E. Railway is very badly congested ; 

(b) whether there is any proposal to 
extend the Howrah-Panskura Third line 
upto Kharagpur to avoid congestion ; and 

(c) if so, when the said work is likely 
to be take~ up ? 

THE MINISTER OF RAIL WA YS 
(SHRI BANSI LAL): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) A survey for provision of a third 
line between Panskura and Kharagpur at an 
estimated cost of Rs. 18.31 lakhs is in 
progress. A decision on the construction 
work would be taJ:en after complation of 
the Survey. 

Providing Wagons at Nagpur Station 

1449. SHRI BAl',WARI LAL 
PUROHIT: Will the Minister of 
RAILWA YS be pleased to state: 

(a) whether Government are aware that 
the industries etc. located in Nagpur have 
suffered a severe set back due to non-availa-
bility of railway wagons to them at Nagpur 
statil'll ; 

(b) whelher it has come to the notice 
of the Government that thousands of indents 
are lying pending with the Nagpur Station 
authorities: and 

(c) what steps Government propose to 
take to provide sufficient wagons at Nagpur 
stati('n to clear the backkg of indents lying 
at Nagpur Railway station? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) No, Sir. 

(b) and (c) There was some accumula-
. tion of indents due to registration of a large 
number of indents for coal loading under 
Court orders. Sufficient number of wagons 
are being supplied at Nagpur and, as on 
20.7.85, only 21 indents for wagons are 
pending. 

Number of Irrigation Projects Completed 
During Sixth Plan 

1450. SHRI GIRIDHAR GOMANGO : 
SHRI P. PENCHALLIAH: Will 

the Minister of IRRIGATION AND 
lOWER be pleased to state : . 

(a; total number of Medium and Major 
irrigation projects, completed during Sixth 
Plan, State-wise; 

(b) total number of projects remained 
as spillover to Seventh Plan, State-wise; 
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(c) the reasons for delay in completion 
of the projects by the States; and 

(d) the assistance provided to the 
States to complete them and to include new 
projects during Seventh Plan? 

SI. No. Name of State 

2 

1. Andhra Pradesh 
2. Assam 

3. Bihar 

4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

) 1. Maharashtra 
12. Manipur 
13. Orissa 

14. Punjab 
15. Rajasthan 

16. Tamil Nadu 

17. Tripura 
18. Uttar Pradesh 
19. West Bengal 

Total States 

UNION TERRITORIES: 

1. Delhi 

2. Goa, Daman and Diu 
3. Pondicherry 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA. 

NAND) : (a) and (b) The information is 
given below : 

Likely to be 

Completed during 
the Sixth Plan 

Major 

3 

3 
4 
2 

6 

5 

2 
3 

3 

6 

36 

Medium 

4 

1 
26 

12 

3 

2 

7 

37 
44 

7 

13 

6 
I 

159 

Likely to be 

spill-over into 
the Seventh Plan 

Major Medium 

5 

14 
2 

11 

11 
9 

1 

13 

10 

20 

42 
4 

5 
3 

6 

3 

23 
3 

180 

1 

6 

45 
11 

27 
82 
2 
1 

15 
19 

5 

40 
86 
3 

25 

1 
14 
14 

3 
21 
15 

429 

1 
2 
1 
4 Total UTs 

Total All India 36 159 181 433 

. (Note : Information based on Anol,lal Plan Discussion, 1985-86) 
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(c) and (d) The main reasons for delay 
in completion of projects include constraints 
of resources, States taking uP. too many 
projects resulting in thin spreading of resour-
ces and problems of land acquisition. The 
assistance provided to the State includes 
monitoring of select projects at Central 
level, arranging supply of scarce material in 
time and arranging for credit/loan assitance 
from external lending agencies. To complete 
the on-going projects which are in advanced 
stage with available resources during VII 
Plan, the States have been advised to restrict 
the new starts to medium projects in 
drought-prone areas and tribal and backward 
areas and to minor irrigation schemes. 

New Projects by Visbwabharati lJniversity 

1451. SHRI V. S. KRISHNA IYER: 
Will the Minister of FDUCATION be 
pleased to state: 

(a) whether Vishwahharati UniversiiY 
has submitted new projects to the University 
Grants Commission ; 

(b) if so, details thereof; 

(c) how much amount they have asked 
for sanction for the year 1985 -86 ; and 

(d) the amount earmarked for these 
new projects during the Seventh Plan period? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) to (c) Yes, Sir. 
Pending detailed formulation of the Seven1h 
Plan proposals, the Visva-Bharati has 
submitted its requirements for 1985·86 to 
the U.G.C. The funds sought during 1985-86 
to implement the new project are Rs. 70.00 
lakhs and for the Schemes already approved 
in the Sixth Plan are Rs. 81.00 lakhs. The 
details are :. 

(i) Nt w Schemel Projects to be undertake'! 
during 1985-86 

General Development 

(a) 1) Building 
2) Equipment 

3) Others 

Amount 

Rs. 12.15 lakhs 

Rs. 5.00 lakh~ 
Rs. 17.00 lakhs 

Rs. 34.) 5 lakhs 

(b) HOSPITALS 
1) Building 
2) Equipment 

3) Others 

(c) SCHOOLS 

1) Building 

Rs. 3.00 Jakhs 
Rs. 1.00 Jakbs 
Rs. 0.20 lakhs 

Rs. 4.20 lakhs 

;'s. 3.30 lakhs 

(d) CAMPUS DEEVLOPMENT 
1) Building Rs. 5.40 lakhs 

2) Others Rs. 3.00 lakhs 

(e) OTHERS 
1) Buildings 
2) Books and journals 
3) Equipment 

3) Others 

Rs. 8.40 lakhs 

Rs. 3.45 lakhs 
Rs. 6.00 lakbs 

Rs. 10.00 lakbs 

Rs. 0.50 lakhs 

Rs. 19.95 lakbs 

Grant Total Rs. 70.00 Jakhs 

(ii) Fundli required for implementation 
Schemes approved in the Sixth 
Plan Rs. 81.00 lakhs 

(iii) In addition to the above the Visva-
Bharati has proposed certain new 
Schemes to be undertaken during 
the Seventh Plan period. These 
are :. 

a) Establishment of an - Rs. 111.0l) lakhs_ 
Art 'Gallery Museum 

b) Water Supply 
Improvement 

c) Establishment of 
Indira Gandhi Integ-

ration Centre 

- Rs. 5.00 lakhs. 

- Rs. 328.00 lakbs 
----

Rs. 444.00 lakhs -----
(d) The University Grants CommissioD 

has earmarked a tentative allccation of Rs. 
l.SO crores for Vi:wa-Bharati fer the )Ctlf 
1985-86. 
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Stoppage of ~ Kakinada-Tirumala Express at 
Dwarapudi 

1452. SHRI CHINTA MOHAN: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether be has received a number 
of representations from the Dwarapudi Cloth 
Marcbants Association. Dwarapudi, for 
providing a stoppage of Kakinada-Tirumala 
Express at Dwarapudi in Godavari District; 

(b) if so, whether Goverr:ment propose 
to provide a stoppage of the train there; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWA YS 
(SHRI BANSI LAL): (a) Yes, Sir. 

(b) No, Sir. 

(c) There is no traffic justification for 
additional stoppage of trains at Dwarapudi. 

Completion of on going Power Project in 
J & K and Himachal Pradesh 

1453. SHRI JANAK RAJ GUPTA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) tbe number of hydro-cletric projects 
on wnich construction work has been started 
in the State d J & K and Himachal Pradesh 
by National Hydro Electric Power Corpora-
tion ; and 

(b) when these projects are likely to be 
completed for the supply of electricity? 

THE MINISTER OF STATE IN THb 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) Details of 
3 hydro-electric projects under construction 
in Jammu and Kashmir and Himachal 
Pradesh by National Hydro-electric Power 
Corporation are given in the statemen t 
below. 

Statement 

The details regarding 3 hydroelectric schemes under construction in J & K and Himachal 
Pradesh by NHPC are as under;-

Name of the Project State Installed Scheduled date of 
capl city commissioning 

(MW) 
._------__ .------_._--

1. Salal J&K 3 X 115 Unit I : June, 1986 

Unit II: Sept., 1986 

Unit III : Dec., 1986 

2. Dul Hasti J & K 3x 130 Unit I : July, 1990 

Unit II : Oct., 1990 

Unit III : January, 1991 

3; Chamera H.P. 3 X 180 Unit I : January, 1990 

Unit 11 : February, 1990 

Unit III : March, 199Q 
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Loss Suffered by Paradip Port During 
1984-85 

1454. SHRI K. PRADHANI: 
the Minister of SHIPPING 
TRANSPORT be pleased to state: 

Will 
AND 

(a) whether Paradip Port in Orissa has 
suffered a huge loss in 1984-85 ; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken to 
improve t he performance of the Port? 

THE MINISTER OF STATE OF 
THE MINISTR'y OF SHIPPING AND 
TRANSPORT (SHRJ Z. R. ANSAR1); 
(a) Paradip Port Trust has suffered a net 
deficit of Rupees 1025.75 lakhs during the 
year 1984·85 according to the unaudited 
annual accounts. 

(b) The main reasons for the deficit 
are: 

(i) heavy cost of maintenance dredging, and 
(ii) shortfall in Iron Ore Traffic due to 

slump in the international market. 

(c) . After the commissioning of the 
Second and Third General Cargo Berths 
recently, the Port has started getting more 
cargo ships. The financial position of the 
Port is expected to improve after the comple-
tion of the Fertilizer Berth which is expected 
to be commissioned by October, 1985. The 

. Port Trust has also taken measures to 
enforce economy in expenditure, wherever 
possible. 

Recommendations of tbe Major Ports 
Administrative reforms Committee 

1455. SHRI V. TULSIRAM : Will the 
Minister of SHIPPING AND TRA~SPORT 
be pleased to state : 

(a) whether the Major Ports Administra-
tive Reforms Committee headed by Shri 
D.D. Sathe has since submitted its report to 
Government ; 

(b) if so, the main recommendations 
made in the report ; 

(c) the number of recommendations 
which Government have ~~pted j and 

(d) when the recommendations are 
expected to be implemented '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) No, Sir. 

(b) to (d) Do not arise. 

Dam Safety Legislation 

1456. DR. G. VIJAYA RAMARAO: 
Will the Minister of IRRIGATION AND 
PPWER be pleased to state : 

(a) whether Government have received 
any representation from Consumer protection 
organisation concerning the urgent need for 
dam Safety legislation ; 

(b) if so, details thereof and action 
taken thereon; and 

(c) whether Government will ensure 
that Dam Safety Authority is created at the 
earliest? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (c) Government of India 
have receivl!d a representation from consumer 
Education and Research Centre, Ahmedabad, 
concerning the need for legislation on the 
creation of a darn Sefety Authority for the 
supervision of dams and reservoirs. The 
matter is under cOQsideration . 

( Translation] 

Operation of parallel parcel services 
in Railways 

145'/. SHRI MADAN PANDEY: Will 
the Minister of RAIL WAYS be pleased to 
state : 

(a) whether Governm~nt are aware that 
Parcel Services Parallel to that of Railways 
are being operated by un-authorised persons 
between important cities cau:5ing financial 
loss to the railways and resulting in growing 
distrust in Government machinery ; and 

(b) if so, the iiteps taken by the railway 
administration to curb this unauthorised 
business and the Dumber of persons arrested 
so far 1 
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THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) Does not arise. 

[Transla lion] 

Rural Electrification in Bibar 

1458. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of IRRIGA nON 
AND POWER be pleased to state: 

(a) the amount of Central assistance 
provided for the rural electrification schemes 
in Bihar; 

(b) the number of on-going projects 
still to be completed at the end of the year 
1984 ; 

(c) the details of the schemes for the 
next two years ; and 

(d) the details of schemes formulated 
by the State Governments for inclusion in 
the Seventh Five Year Plan for getting 
Central assistance ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) : (a) The rural Electrification 
Corporation has, uplo 31st March, 1985, 
sanctioned a total loan assistance of Rs. 
249.03 crores to the Bihar State Electricity 
Board and an amount of Rs. 163.00 crores 
has, so far. been disbursed. 

(b) and (c) 701 rural Electrification 
projects are in various stages of implementa· 
tion in Bihar. The programme for the next 
two years has not been finalised as yet. 

(d) Bihar's Seventh Plan proposals 
envisage a rural Electrification outlay of Rs. 
282 crores, comprising Rs. 21 crores under 
the normal Development programme of the 
State, Rs. 134 crores under REC financing 
and Rs. 127 crores under the revised 
Minimum Needs Programme. The Seventh 
Plan has not yet been finalised. 

[English] 

U.N. Convention o.n code of conduct for 
Liner Conferences 

1459. SHRI S. JAIPAL RE.DDY: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) what steps are being taken to enable 
the country to take full advantage of the 
U.N. Convention on Code of Conduct for 
Liner Conferences by way of development of 
infrastructure etc. ; and 

(b) whether there is a proposal to enact 
legislation for regulating the conduct of 
shippers? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) The 
U.N. Convention on Code of Conduct for 
Liner Conferences (UNCTAD Code) enables 
participation in freight and volume of traffic 

. generated between two countries to the extent 
of 40% by each trading country. Share of 
] ndian flag vessels in general cargo traffic 
during 1983-84 was 26.2%. Efforts are 
continuously being made to increase the level 
of cargo carried by Indian flag vessels to the 
desired level of 40%. Expert estimates have 
projected that about 50% of the country's 
overseas trade in general cargo is containeris-
able by the end of the 7th Plan period. 
Accordingly it is proposed to develop 
container handling facilities at selected ports 
in the country and also acquire fulJ.y cellular 
Container vessels by the Shipping Corpora-
tion of India (SCI) to carry containerised 
traffic in the export and import trade of the 
country. 

(b) The UNCT AD Code has to be 
implemented through appropriate legislative 
measures which inter alia covers rules for co-
ordination of activities of Shippers' 
organisations, Conferences, Shipowners and 
for limiting the Possibilities for malpractices 
and illegal activities. Legislation in this 
regard is under contemplation of Govern-
ment. 

Licences to Agents 

1460. SHRI SAIFUDDJN CHOWDHAR Y: 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) whether Railways have given 'licences 
to some agents to purchase tickets and make 
reservations on behalf of the passengers; 

(b) if so, how many of them are wor· 
king presently all ovor tbe country ; and 
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(c) the conditions for giving licences to 
agents? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) to (c) No, Sir. 
However, Rules for licencing of such agents 
are under finalisation and have yet to be 
potified. 

Irrigation Capacity aad its Utilization 

1461. PROF. MADHU DANDAVATE: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) the present irrigation capacity in the 
country and the extel'lt of its utilisation ; 

(b) steps being taken to augment the 
irrigation capacity ; and 

(c) what will be the gestation period for 
the major and medium irrigation projects 
and the steps to reduce this period? 

THE MINISTER OF IRRIGA nON 
AND POWER (SHRI B. SHA'NKARA-
NAND): (a) At the end of Sixth Plan 
period it is estimated that about 68. m. ha. 
of irrigation potential would be created out 
of which nearly 5 m. ha. is likely to be 
unutilised. 

(b) The State Governments have been 
urged as a broad strategy to adequately 
fund the on'going schemes which are in an 
advanced stage and are capable of yielding 
partial or full benefits during the Seventh 
Plan period. 

(c) The gestation period varies from 
project to projeet depending upon various 
factors. Normally medium and major 
projects are expected to be completed between 
5-7 and 10--15 years respectively, but in 
fact most projects have taken much longer. 
Among the steps taken to reduce the cons-
truction period are : 

(i) the issue of guidelines to the States 
for the preparation of detailed 
project reports ; 

(Ii) advising the States to allocate 
adequate funds to on-lOing projects; 

(iii) the monitoring of projects at the 
State level and of sekcted projects 
at the Central level; and 

(iv) assistance in arranging supplies of 
scarce material in time. 

Raidur Thermal Power Plant 

1462. SHRI D. K. NAIKAR: Will 
the Minister of IkRIGATlON AND 
POWER be pleased to state: 

(a) whelher the Raidur Thermal Power 
Plant is ready for commissioning: 

(b) if so, when the plant will generate 
power; 

(c) were there any constraints to eause 
delay; and 

(d) whether there is any proposal to supply 
power to aluminium factory at Belgaum this 
plant disconnecting the present supply? 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (c) The first unit 
of Raichur Thermal Power Plant Stage-I 
(2 X 210 MW) was synchronised on 29·3·85 
on oil firing. The unit is presently under 
shutdown on account of work for prepa-
ration of coal firing and modification of 
stator cooling system. The unit is expected 
to come back into operation with coal firing 
from first week of September, 1985. The 
second unit of the plant is presently under 
construction and is expected to be 
commissioned during the last quarter of the 
current financial year. There has been some 
delay in commissioning of this project due to 
delay in completion of various civil works 
particularly main Power House, slow· rate of 
T. G. erection and replacement of fire 
damaged items. 

(d) Power generated from Raichur 
Thermal Power Station will be fed into the 
State power grid. The various industries 
are supplied power by the State from the 
power grid. 

Floating of Global Tenders for Transmission 
Lines for Supper T.P,P. 

1463. SHRI B. V. DESAI: Will tbe 
Minister of IRRIGATION AND rowEa 
be pleased to state ; 
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(I> whether Government propose to 
float global tenders Jor the construction of 
transmission lines for tbe super thermal 
power stations being set up in the country ; 

(b) whether there has been inordinate 
delay in taking up the distribution part of 
the programme; 

(c) whether he is. aware that a grave 
situation may arise when power plants would 
become ready for generation but power lines 
are not ready to carry the supplies ; 

(d) if so, the steps being taken by 
Government for setting up transmission lines 
during the current year ; aDd 

(e) by what time the final decision jJl 
this regard is likely to be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) Golbal tenders are 
being floa ted for procurement of equipment 
and materials for the transmission projects 
associated with Super Thermal Power Stations 
whenever the projects are tied with IDA 
World Bank assistance. 

(b) and (c) The construction of trans-
mission systems associated with Super Ther-
mal Power Stations have been taken up in 
time and are being eompleled in a phased 
manner for evacuation of power. 

(d) and (e) 1138 Ckt. Kms. of 400 KV 
transmission lines are programmed to be 
commissioned during 1985-86, for evacuation 
of power from Super Thermal Power 
Stations. The progress of construction of 
these lines is being closely monitored with 
a view to ensure their timely completion. 

Maintenance of Delhi Transport Corporation 
Buses 

1464. SHRI KAMLA PRASAD 
SINGH: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether the general condition and 
maintenance aDd upkeep of tbe Delhi Trans-
port Corporation buses is far from satisfac-
tory as buses are generally not being sweeped 
before outsbeddinB, seats are not. cleaned, 

handle bars are missing, window panes are 
either missing, broken or loose making, 
immense noise ; 

(b) if so, whether there is any proposal 
to maintain Delhi Transport CorporatioD 
buses in high order as the Delhi Transport 
Corporation is getting Saturday off for fleet 
servicing so as to provide a neat and clean 
service to the commuters ; and 

(c) whether Delhi Transport Corpora-
tion also propose to instruct the private 
operators under DTC operation to keep 
their vehicles also neat and clean with all 
accessories intact ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND' 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) The up-keep, maintenance and condi-
tion of DTC buses have been generally 
satisfactory and efforts are made to maintain 
the vehicleg in proper condition by exercising 
strict supervision over concerned employees 
So that neat and clean services are provided 
to the commuters. The sweeping and cleaning 
operations are taken up during the night 
shift. For improving the washing frequency 
of buses, a high pressure water 'jet' type bus 
washing system bas been developed and 
installed in some depots. Rectificationl 
replacement of broken/missing components 
is taken up regulary. Corrective action is 
taken by following a system of preventive 
maintenance schedules. 

(b) With the introduction of 5 days 
week in Government offices and consequent 
re-scheduling of services, the inereased 
number of buses are available in the depots 
on Saturday to ht'lp re-scheduling of maiD-
tainance activities. This bas made possible 
to attend to increased number of buses on 
Saturdays and Sundays, making available 
more buses for normal operation on working 
days. 

(c) Private operators, in terms of the 
agreements entered into with tbem, are 
required to keep the buses clean aDd in a fit 
condition. Any Jnfringement . of tbe terms 
attracts a penalty on th(operator. 
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[Translation] 

Railway undertaking in Madhya Pradesh 

1465. SHRI DILEEP SINGH 
BHURIA: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether it is a fact that 
major undertaking of Railways 
Pradesh; 

there is no 
in Madhya 

(b) if so, whether there is any pr~posal 
to establish a major uadertaking of Railways 
in Madhya Pradesh ; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS' 
(SHRI BANSI LAL): (a) No, Sir. 

(b) to (d) Do not arise in view of 
answer given to part (a), 

[English) 

Setting up of a Ship Building Yard at Hazira 

1466. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of 
SHIPPING AND TRANSPORT be pleased 
to state: 

(a) whether there is any proposal ~or 
setting up a Shipbuilding yard at Hazlra 
near Surat in Gujarat ; 

(b) if so. the present position of the 
proposal? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) The Working Group on Ship-building 
and Shiprepair for the 7th Five Year Plan 
has proposed the creation of a new shipbuil-
ding yard in India. Hazira near Surat in 
Gujarat, has been suggested as one of the 
possible sites. 

(b) The Seventh Plan proposals are 
yet to be finalised. 

Targets set for Family Planning in Urban and 
Rural Areas during Seventh Plan 

1467. SHRI MURLI DEORA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state :, 

the target set for Family Planning in tbe 
urban and rural areas of the country during 
the Seventh Plan ? 

MINISTER OF IRRIGA TION AND 
POWER (SHRI B. SHANKARANAND) : 
No separate targets are fixed under fami1y 
planning programme for rural and urban 
areas of the country. 

[Trans/ation] 
Irrigation schemes sent by M.P. for approval 

1468. SHRI MAHENDRA 'SINGH: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) the schemes of the Department of 
Irrigation and power forwarded by the 
Madhya Pradesh Government to Central 
Government for approval during the last 
two years; 

(b) the number of schemes out of them 
approved, and the number of schemes' 
pending approval indicatin& the period for 
which pending and the number of schemes 
sent back to the State for further clarifica-
tion separately ; and 

(c) the name of each scheme and the 
date of receipt of the scheme by the Central 
Government, the date of approval, 
disapproval, pendency separately along with 
the date of sending back the scheme for 
further clarification to State Government in 
each case? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (c) The Government of 
Madhya Pradesh have submitted 11 Major 
and 4 medium irrigation schemes to Central 
Water Commission since January 1983 for 
technical examination and obtaining approval 
of the Planning Commission. Out of these, 
one medium scheme namely Jobat bas 
already been approved by the Planning 
Commission. The names of these schemes 
alongwith date of receipt and present status 
of the schemes is given in the Statement 
below. 
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Statemeat . 

Statement showing the posi/iotA 0/ Irrigation Schemes received/rom M.P. since Jan. 1983 . 

SI. Name of Date of Date of Date of 

No. Scbemes Receipt in approval Return 

C.W.C. by to State 
Planning Go~t. for 
Commis- further 
sion clarification 

----~ -'--~---

I 2 3 4 5 
. ,------~---"' -~-

A. MAJOR SCHEMES 

1. Narmada Sagar 2.2.83 

Project 

2. Bargi Multi-
purpose Project 

3. Pench Diver-
sion Project 

1.6.83 

]8.10.83 

2.1.84 to 
31.11.84 

30.6.83 to 
30.3.85 

. _._- --_. __ .. ---------. 

Present Position 

6 
--.- -_-------

Accepted by T AC in its meeting 

held on 2 L.3.84 Clearance from 
environmental aspect is required. 

Also specific concurrence from state 

Govt. of Gujarat towards its share 
cost of Narmada Sagar dam is 
required. 

Comments in respect of plant plan-
ning. financial. water management, 
eartb dam design and ground water 

aspect were sent by ewc to State 
Govt. for replies/clarification. Cost 
estimate for Unit II, hydrology, 

canal design and irrigation aspect 
are under examination in the Com-
mission. Hydel civil design and 
gate design aspect cleared by the 
Commission. 

Comments in respect of concrete 
dam, irrigation, financial, earth 

dam. environmental and canal 
design were sent by CWC to State 
Govt. for repliesj clarification .. 

Hydrology and cost estimate aspect 
are under examination in the Coin-
mission. Gate design aspect cleared 
by the Commission, 
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1 2 

4. Mahanadi 
Reservoir 

5. Kolar 
Project 

6. Bansagar 
Unit-II 
Canals 

7. Onkareshwar 
Multipurpose 
Project 

3 

19.13.83 

21.11.83 

21.12.83 

13.1.84 

4 

AUGUST 1. 1985 

9.4.84 

28.3.i4 to 
5.6.85 

21.6.84 to 
22.9.84 

1.3.84 to 
17.6.85 
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6 

Comments in respect of irrigation. 
hydrology, flood control, gate 

design. financial aspect were sent by 
the CWC to State Govt. for rep-
lies/clarification. Cost estimate, 
canal design, water managemeDt 
under examination in the Commi-
ssion. 

Comments in respect of hydrology, 
plant planning, financial, canal 
design, cost estimate, ground water 
irrigation and gate design were sent 

by the C.W.C. to State Govt. for 
replies/clarification. Crop Div. 
water management aspect under 
examination in the Commission. 
Earth dam design, concrete and 
masonry dam and environmental 
aspect cleared by the Commission. 

Comments in respect of cost esti-
mate, ground water aspect were 
sent by the CWC to State Govt. 

for replies/clarification,canal design 
drainage, irrigation, financial aspect 
are under examination in the Com-
mission. Plant Planning aspect 
cleared by the Commission. 

Comment in respect of hyde} civil 
design, environmental, financial, 
foundation design, earth dam 
design, plant planning, financial 
aspect (Power), Transmission system 
irrigation and ground water were 
sent by the CWC to State Govt. 
for replies/clarification. 
Concrete and masonry dam. hydro-
logy canal design, cest estimate, 
water management, crop division, 
national water development aspect 
are under examination in the Com-
mission. Gate design aspect cleared 
b1 the CQBlmissioD. 



101 Written Answers 

1 2 

8. Thanwar Tank 
Project 

,. Bargi Diversion 
Project 

10. Bah Irrigation 
Project 

11. Chamba\ Ayacut 
Development 
Phase II 
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3 

16.1.B4 

9.3.84 

2().3.84 

23.3.84 

4 5 

5.5.B4 to 
23.7.84 

9.7.84 to 
26.6.85 

4.5.84 to 
7.5.85 

30.10.8'4 to 
28.6.85 

6 

Comments in respect of hydrology. 
irrigation and financial a~pect were 
sent by the Commission to State 
for replies/clarification. Cost esti-
mate and water management a5pect 
under examination in the Commi-
ssion. Earth dam design, gate 
design, canal drainage and plant 
planning aspect cleared by the 
Commission. 

Comments on gate design and over 
all planning aspect sent by the 
CWC to State for clarification. 

Hydrology, canal design, drainage 
cost estimate, irrigation, plant 
planning, financial aspect, water 
management are under examination 
in the Commission. 

Comments on hydrology, environ-
mental earth dam, irrigation, canal 
design, concrete and masonry dam, 
ground water aspect were sent by 
tlie commission to State for rep~iesl 

clarification. 

Foundation design, financial aspect, 
cost estimate, water management, 
crop division, as under examination 
in the commission. 

Gate design, plant planning overall 
planning aspect cleared by the 
Commission. 

Comments on drainage, ground 
water financial aspect, canal design 
and irrigation aspect were sent by 
the Commission to State Govt. for 

replies! clarification. Cost estimate. 
water 
under 
1Si0D. 

management. aspect ard 
examination in the Commi· 
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1 2 3 

B. MEDIUM SCHEMES 
1. Banki Tank 

Project 

2. Gopad Lift 
Irrigation 
Project 

3. Jobat Irrigation 
Project 

4. Sutiyaput Irri-

gation Project 

[English] 

5.7.83 

30.7.83 

22.11.83 

4.7.85 

4 

Improvement of Railway tracks on 
Guna-Kota Rail Line 

2.1.85 

1469. SHRI JUJHAR SINGH : Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether it is a fact that the establish· 
ment of the thermal plant at Kota, the goods 
traffic on the Guna-Kola railway line has 
multiplied many fold; 

(b) whether it is a fact that the distance 
between railway Siding facilities is too long 
this line affecting adversely the movement of 
passenger trains ; and 

(c) whether Government are cons!dering 
to improve the railway track and thereby 
improve the speed of the trains on this· line 
in future? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) and (b) No, Sir. 

(c) It is proposed to renew the track 
between Kota and Baran on Kota-Guna 
section. Renewal of 24.70 Km. of track ~s 
already sanctioned and another 9 Km: IS 
proposed to be programmed in future subject 
to availability of funds. Thereafter, the 
speed on this stretch· is proposed to be 
improved. 

5 6 

17.7.85 T AC note is under finalisation 
Certain clarification regarding 
change in length of weir and redu-
ced canal is required fro state 
Government. 

Project deleted vide letter No. 5/ 
231/83-TE/7224-28 dt. 27.11.!i4 
due to lack of response from the 

. State Government. 

Accepted by Planning Commission. 

Under examination in CWC. 

Power Generation Target for 1985·86 

1470. SHRI RADHAKANTA DIGAL . 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) the power generation target set for 
the year 1985·86 ; 

(b) the number of thermal generation 
units, hydro-electric units, gas turbine 
generating units and nuclear units proposed 
to be installed during this period ; 

(c) the total MW of power that can be 
generated from each of these power genera-
tion units; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHR! ARUN 
NEHRU): (a) Power generation target of 
170 billion units has been fixed for 1985.86. 

(b) 15 thermal units, 18 hydro units, 7 
gas turbine units and 1 nuclear unit are 
programmed for commissioning during 
1985·86. 

(c) and (d) The aggregate generating 
~pacity of tbese units will be 4459.5 MW. 
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Kabalgaon Super Tbermal Power Project 

1471. SHRIMATI MANORMA SINGH: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the present status of Kahalgaon 
Super Thermal Project in Bihar; 

(b) whether the work is going on the 
project according to schedule; 

(c) if not, the reasons therefor; and 

(d) what steps Government propose to 
take to overcome the constraints? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) (a) Government have recently 
approved the Kahalgaon super thermal power 
project (4 X 210 MW) 

(b) National Thermal power Corpora-
tion has already commenced work on the 
project to ensure its timely completion. 

(c) and (d) Do not arise. 

Separate Institute to coordinate activities 
for welfare of Handicapped • 

1472. SHRI G. BHOOPATHY : Will 
the Minister of SOCIAL AND WOMEN'S 
WELFARE be pleased to State : 

(a) whether there is any separate 
institute to co-ordinate the activities for the 
welfare of handicapped persons including 
blind, deaf and dumb and mentally retarded 
persons at the National level ; 

(b) whether the Andhra Pradesh 
Government has formed a separate Directo-
rate for the welfare of handicapped persons 
and also established a Co-operative Finance 
Corporation to look after the \\ elfare of the 
handicapped persons; and 

- (c) if so, whether similar step is pro-
posed to be taken at the National lev'el ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M CHANDRA-
SEKHAR) : (a) The Ministry of Social and 
women's welfare coordinates the activities for 
the welfare of various categories of handi-
"pped person at the national level. 

(b) Regarding a separate Directorate 
for the welfare of handicapped persons in 
Andhra Pradesh, the information is being 
collected. The State Government has, how-
ever, set up a Finance Corporation to look 
after the welfare of handicapped persons. 

(I,;) In view of reply to para (a), the 
question does not arise. 

Improving the quality of Food in Cocbin 
Bound Jayanti Janta Express 

1473. P.A. ANTONY : Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether his Ministry has received 
any compJaint about the poor quality food 
being served in the Cochin bound Jayanti 
Janta Express; 

(b) if so, the step:; proposed to be 
taken to improve the quality of food in 
that train '? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes, Sir. One 
complaint \\ as received during the tast six 
months regarding poor quality of food. 

(b) Schedule for ingrtdients for the 
meals has been revised to ensure better 
quality and frequent checks are being 
conducted to keep a watch on tbe quality 
of food and service. 

Stagnation of striking Teachers 

1474. SHRI SUDHIR ROY: Will the 
l\linister of EDUCATION be pleased to 
state : 

(a) whether 400 selection grade teachers 
of Delhi Colleges are stagnating tbough 
there was agreement tet\\een Government 
and the striking teachers that tbe teachers 
who were stagnating would be given incre-
ments in alternate years; 

(b) whether this part of the agreement 
has been implemented ; and 

" (c) if not, the reasons thereof? 

THE MINISTER OF EDUCATION 
SHRI K. c. PANT) (a) According 
to information available. about 224 sele~tio.Q 
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Grade Lecturers in Colleges In Delhi, bad 
reached the maximum of their scale of pay 

in 1984 or earlier. There was no agreem~nt 
with the Delhi University Teachers' Associa-
tion that any stagnation removal increment 

would be sanctioned to such teachers. 

(b) and (c) Do not arise. 

Introduction of new Herb by Central 
Institute of Medical and Aromatic 

Plants to Cure Malaria 

1475. KUMARI PUSHPA DEYI : 
SHRI CHINTA MOHAN: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Central Institute of 
Medicinal and aromatic Plants has introduced 
a new herb to curb Malaria; 

(b) if so, what is that new herb; 

(c) the steps taken to use that herb to 
eradicate Malaria; and 

(d) whether Government propose to 
import large quantities for trials and use in 
the country pending its development in the 
country ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (d) The information is 
being collected and will be laid on the Table 
of the House. 

Second Road Bridge over Ganga in Varanasi 

1476. SHRI SHYAM LAL YADAV : 

Will the Minister of SHIPPING AND 

TRANSPORT be pleased to state: 

(a) the time by which the second road 
bridge over Ganga in Varanasi is likely to 

be completed ; and 

(b) the progress of construction of the 
bridge? 

THE MIN ISlER OF STATE OF THE 
MJNISTR Y OF SHIPPING AND TRANS-
POR T (SHRI Z.R. ANSARI) : (a) and (b) 
The construction of the bridge as such has 

not been taken in hand. However, activities 
such as prequalification of contractors etc. 

for the award of work have been initiated. 

Scarcity of Animal Products 

1477.- SHRI ZAINAL ABEDJN : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether scarcity of animal products 
is of the same magnitude amongst all States 
as the incidence of malnourished population 
as revealed by the surveys conducted by 
National Nutrition Monitoring Bureau of 
the Medical Research Council since 1972; 
and 

(b) it so, the names of States surveyed 
giving extent of malnourished population, 

State-wise ? 

THE MlNISTER OF IRRIGATION 

AND POWER (SHRI B. SHANKARA-

NAND) : (a) Government do not have any 

specific information about the magnitude of 
the scarcity of animal products. The infor-
mation collected by National Nutrition 
Monitoring Bureau surveys do not include 
production aspects. However, consumption 
figures in ten st,ates surveyed National 
Nutrition Monitoring Bureau indicate that 

intake of animal products is generally low 
and varies from state to state. 

(b) The consumption of animal f{'od and 
ptevelence of malnourished population in ten 
states surveyed by the National Nutrition 

MODitoring bureau is as under: 
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State 

Kerala 
Tamil Nadu 

Karnataka 
Andhra pradesh 

Maharashtra 
Gujarat 
M. P. 
West Bengal 

Uttar Pradesh 

Orissa 

Consumption 
(in grms) 

39 
13 

5 
}3 
5 
2 

Negligible 
13 

5 
12 

Advance Action to Meet Flood Situation 

147~. SHRI HARIHAR SOREN 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether advance action for meeting 
the situation arising due to floods in the 
monsoon ~cason is being initiated every 
year; 

(b) if so, the directions given by Union 
Government to State Governments and the 
Union Territory Administrations in this regard 
during 1984-85 ; and 

(c) how far these have been imple-
mented ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Yes, Sir. 

(b) and (c) The Governor, Punjab, Chief 
Ministers of various States and Lt. Governors 
of Union Territories were requested in April, 
1984 for a review of the arrangements for 
flood fighting/flood relief operations and 
making special efforts to reduce the suffering 
in areas prone to heavy damages. The 
States were also advised that adequate funds 
fOJ maintenance be provided for proper 
maintenance of flood protection works. In 
response to the suggestions conveyed from 
the Union Minister for Irrigation, Govern-
ment of Gujarat requested for assistance from 
Government of India in making additional 

Prevalence of Malnourished 
--------

Moderate Malnourished Servere 
(%) (%) 

33.5 4.8 
35.3 6.5 
39.4 7.7 
36.7 7.8 
42.0 11.3 
4~.0 9.4 
40.2 11.5 
33.3 9.3 

39.8 6.6 
26.8 6.1 

wireless sets available on priority. The set 
could not become available during the year 
1984. but have since been made available 
during 1985. Goverment of West Bengal 
requested for the setting up of temporary 
wireless stations by the . Central water 
Commission in West Bengal in addition tl) 
the CWC's existing network, but those could 
not be arranged for want of spare equipment 
with CWe. No other difficulties were 
pointed out by the other States for the 
arrangements required in 1984-85. 

Thermit Welding of Rail Joints 

1479. SHRI HANNAN MOLLAH; 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether the thermit welding of rail 
joints is not only costlier but inferior as well; 
and 

(b) if so, the reasons for using this 
method? 

THE MINISTER OF aAILWAYS 
(SHRI BANSI LAL): (a) Yes, Sir; 

(b) The welding of rail joints in-situ has 
to be done by Thermit process. Besides 
there is some shortage of Flash Butt welding 
capacity, vis-a-vis requirement. 
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Report Submitted by Farakka Barrage 
Construction Board 

J480. SHRI HANNAN MOLLAH: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether it is a fact that the Farakka 
Barrage Construction Board constituted an 
expert group under the Chairmanship of the 
Member (Designs and Research) of the 
Central Water Commission to submit its 
report to the Board ; 

(b) whether the said expert group has 
submitted its report to the board ; 

(c) if so, when and the details thereof; 

(d) the salient features of the said 
report; and 

(e) action taken by the Government on 
the said report ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (e) The Farakka Barrage 
Control Board directed on 26.6.1985 that an 
Expert Group under the Chairmamhip of 
Member (Design and Research) of the 
Central Water Commission should review 
the present status of balance works on the 
upstream navigation lock gates and the 
bridge at R. D. 29.50 on the Feeder Canal 
and give its recommendations for their speedy 
completion. The Expert Group submitted 
his report in respect of upstream navigation 
lock on 12-7-1985 and in respect of the 
bridge on 22-7 -1985. 

The Group held the view that the com-
pletion of the balance works of the navi-
gation lock by September, 1985 is feasible. 
In respect of bridge at R. D. 29.50, the 
Group has indicated that it can be comple-
ted by December, 1986. The report will 
be placed before the Standing Committee of 
the Farakka Barrage Control Board at its 
next meeting. 

Ratio between N~ and Patients in 
Government Hospitals 

1481. SHRI MOOL CHAND DAGA : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) what is the requisite ratio between 
the nurses and the patients in the Central 
Government hospitals as per rules and what 
is the actual ratio available; 

(b) whether there is shortage of nurses 
in the Central Government hospitals in the 
country ; and 

(c) how did the replacement by fresh 
staff affect the service and treatment in 
hospitals? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) According to the recommen-
dations of the Central Council of Health the 
Nurses-bed ratio is 1 : 3 for teaching 
hospitals and 1 : 5 for non-teaching hospitals. 
The Nurse-bed ratio in three Central 
Government hospitals is as shown below: 

1. Safdarjung Hospital, New Delhi - 1 : 3 

2. Smt. Sucheta Kriplani Hospital - 1 : 3.7 
New Delhi 

3. Dr. R.M.L. Hospital, New Delhi - 1 : 4 
. (b) Yes. 

(c) Replacement by fresh staff does not 
ordinarily affect service and treatment in 
hospitals since a common Nursing syllabus 
is followed in the Schools of Nursing. Fresh 
recruits are utili~d for general nursing and 
gradually given experience under the charge 
of experienced nursing personnel when posted 
in sensitive areas like CCU, Recovery Room, 
Burns Wards etc. 

Modification in the Concept of Irrigation 
Project in Hill Areas 

1482. PROF. 
PARASHAR: Will 
IRRIGATION AND 
to state: 

NARAIN CHAND' 
the Minister of 
POWER he pleased 

(a) whether any modification in the 
concept of Major, Medium and Minor irri-
gation projects has been decided upon in 
the caSe of hill areas in respect of area to 
be irrigated· and the cost of the project ; 

(b) if so, the nature and nontent of 
the modification agreed upon in this regard 
in respect of each one of the three types of 
irrigation projects ; and 
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(c) whether any modification in decrea-
sing the size of the area for the hill regions 
is proposed to be accepted in view of the 
meagre availability of land in such regions? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) No, Sir. 

(b) and (c) Do not arise. 

Regional Centres of NCERT During 
Seventh Plan 

1483. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
EDUCATION be pleased to state: 

(a) whether the National Council of 
Educational Research and Training (NCERT) 
has planned to open a number of Regional 
Cent~es during the Seventh Five Year Plan; 
and 

(b) if so, the likely date by which such 
Centres would be opened and the names of 
the places which have been selected for 
this purpose ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) Seventh Plan 
proposals envisage setting up of two more 
Regional Colleges of Education under the 
National Council of Educational Research 
and Training. 

(b) A decision will be taken after the 
Seventh Five Year Plan is finalised. 

Sharing Cost of Project of Sutlej River 
and Ali Khud 

1484. PROF. NARAIN CHAND 

(b) if so, nature of the decision and 
the extent to which the cost would be shared 
by the Union Government and the Bhakra 
Beas Management Board in each case? 

THE MIN.ISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) Since 
substitute/ alternate bridges, as recommend 
by Inter-Departmental Group constituted by 
the Government of India (Ministry of Trans-
port), had already teen constructed at 
various locations in the reservoir area at the 
expense of the Bhakra Beas Management 
Board, thl': other partner States of BB \1B 
are not agreeable to share the cost of any 
new bridges. There is also no possibility of 
special funds being made available by the 
Department of Power for the construction 
of the bridges. 

Requirement of West Bengal for Rakes 
for Salt Movement 

1485. SHRI PURNA CHANDRA 
MALIK: 
SHRI R. P. DAS : 
SHRI ANANDA PATHAK: 

Will the Minister of RAIL WAYS be pleased 
to state: 

(a) the total rake requirement of West 
Bengal for salt movement from either Tuti-
corin or Saurashtra per Iponth ; 

(b) the total rake allotted to West 
Bengal per month during the last 18 months 
upto 30 June, ] 985 ; 

(c) whether there is any gap between 
requirement and allotment of rakes; 

PARASHAR: Will the Minister of (d) if so, the reasons therefor; and 
IRRIGATION AND POWER be pleased 
to state: (e) the steps being taken to remove the 

(a) whether Government of India and 
the Bhakra Beas Management Board have 
taken by decision on the request of the 
Government of the Himachal Pradesh for 
sharing the cost of projects over River Sutlej. ' 
at Dehar in Mandi District and over Ali 
Kbud in Bilaspur which have been necessi-
tated by the formation of the Govind Sagar 
Lake, consequent upon the c9nstruction of 
B bllkra Dam; anQ 

gap ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) According to 
the assessment made by the Salt Commi-
ssioner, Govt. of India, the requiro:ment of 
salt for West Bengal is 3.62 lakh tonnes per 
annum out of which 2.] 8 lakh tonnes are 
allocated for despatch by coastal shipment 
and 1.44 lakh tonnes or 6.5 rakes per 
month by rail. 
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(b) During the last 18· months from 
January '84 to June 1985, about 5.21 lakh 
tonm~s of salt moved by rail i.e. on an 
average 15.5 rakes per month~ 

(c) to (e) Do not arise. 

Renovation of 5th T.P. Unit of Dorgapur 
Projects 

1486. SHRI PURNA CHANDIlA 
MALIK: Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether it is a fact that the 
Durgapur Projects Limited sought the help 
of the Central Electricity Authority for 
Japanese and to meet the cost of renovation 
of the 5th thermal power unit of 75 MW 
capacity; 

(b) if so, when the DPL sought the 
help of CEA ; 

(c) whether Government have fulfilled 
its request for help ; 

(d) if so, when and the details thereof; 
and 

(e) if not, the rea·sons for the delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (e) Durgapur 
Projects Ltd. had sought the assistance of 
the Central Electricity Authority on 
28.3.1985 for renovating equipment imported 
from Japan. The CEA is obtaining relevant 
data to assess the consolidated requirement 
of Japanese assistance for revamping the 9 
units of Japanes origin installed in the 
country having capacities of 20 MW and 
above, 

North Eastern Regional Electricity Board 

1487. SHRI BAJU BAN R1YAN : WiIl 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether any meeting of tbe North 
Bastern Regional Electricity Board was held 
on 12 June, 1985 at Itanagar ; 

(b) if so, what were the sqgestions 
put forward by the different States in the 
$aid meetins, 

(c) the reaction of the Government 
thereto ; and 

(d) steps to be taken by the Union 
Government on those suggestions put forward 
by the different States ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PqWER (SHRI ARUN 
NEHRU) : (a) Yes, Sir. 

(b) The important suggestions put 
forward interalia in the meeting include (0 
establishment of a permanent Regional Load 
Despatch Centre including State Load 
Despatch Centres with entire financing by 
the Central Government, (ii) formal alloca-
tion of the shares of different States from 
Central projects, (iii) development of load 
in the region by setting up industries and 
construction of irrigation and rural electrifi-
cation schemes, (iv) liberalised financing of 
RE schemes by REC and conversion of REC 
loans to grants, (v) holding of next Power 
Ministers' Conference in the region, (vi) 
construction of more inter- State lines etc. 

(c) and (d) The minutes of tbe meeting 
are still aw.aited from the NEREB, ShilJODg 
and the reaction of the Government wilJ be 
made known after studying the various 
recommendations. 

NTPC's Proposal for Setting up Power 
Plant at Kholrasol 

1488. SHRI GADADHAR SAHA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether Government are aware 
that the Government of West Bengal had 
about a year ago, approved a proposal for 
supplying adequate water from the Ajoy 
Dam for the power plant to be constructed 
by the National Thermal Power Corporation; 

(b) if so, the details thereof; 

(c) what is the fate of the NTPCs 
proposal for setting up power plant near 
Kboirasol in Birbhum ; 

(d) whether the NTPC would take up 
this project now ; 

(e) if so, wllen and tlle details thereof , 
~pd 
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(0 if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU): (a) to (f) National Thermal 
"ower Corporation (NTPC) had submitted, 
10 1982, a brief report 'indicating the possi. 

- bility of· setting up a 840 MW thermal power 
station in Central sector in district Birbhum 
of West Bengal. It was envi$aged that the 
water requirement of the project could be 
met from the .~joy river and the associated 
storage reservoir scheme of West Bengal 
Government. However, in April, 1984, 
Government of West Bengal proposed insta· 
llation of 3 X 210 MW thermal pow~r l'tation 
at Bakreshwar in district Birbhum in the 
~tate sector in preference to the NTPC's 
proposal. Government of India have since 
conveyed their agreement to the State 
Government's request and NTPC is not 
pursuing its proposal. 

[Translation] 

Functioning. of CGHS Dispensaries in 
Rented Building in Patna 

1489. SHRI VIJOY KUMAR YADAV: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that for the 
treatment of Government employees and 
their families Central Government Health 
Scheme is functioning in Patna ; 

(b) if so, wht:ther it is a fact that since 
I'pe CGHS do not have any building of 
L_!ir own in Patna, their head office and . 
dispensaries are functioning in rented buil-
dings ; 

(c) if so, the amount of rent being 
paid for these buildings by the Government 
every month ; 

(d) whether Government propose to 
construct their own building for the head 
office and the dispensaries; and 

(e) if so, the action taken in this regard 
till now? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) The amount of rent being paid for 
these buildings by the Government every 
month is Rs. 17.352/. 

(d) and (e) Due to paucity of funds 
it has not been possible to construct buil-
dings for the office of the Chief Medical 
Officer and the dispensaries. 

[English] 

Decrease in per Capita Expenditure on 
Education 

1490. SHRf ANIL BASU: Will the 
Minister of EDUCA nON be pleased to 
state : 

(a) whether it is a fact that per capita 
expenditure on education has come down in 
constant terms over the years; 

(b) if so, details thereof ; 

(c) the per capita expenditure on 
education during the last three years, year-
wise; and 

(d) reasons for decline in per capita 
expenditure in constant terms over the year? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) to (c) Based 
on the figures available with the Ministry, 
per capita expenditure on education (Centre 
and States) at constant prices (Base 
1960=100) for the years 1981·82, 1982-83 
and 1983-84 has been estimated as under: 

1981-82 
1982-83 
1983-84 

Rs. 14.1 
Rs. 16.5 
Rs. 16.6 

(d) Does not arise. 

Central Aid Sought by Orissa for Eradication 
of Malaria During Seventh Plan 

1491.' SHRI JAGANNATH PATI-
NAIK : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(8) whether the State of Orissa sought 
Central aid for eradication of Malaria dU{ioi 
tho Seventh Five Yoar Plan • 
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(b) whether some amount was sanc-
tioned during the Sixth Five Year Plan and 
if so how much and the details. regarding its 
utilisation ; and. 

(c) the details regarding the financial 
and medical assistance which is being pro-
vided during the Seventh Five Year Plan? 

MINISTER OF IRRIGA TION AND 
POWER (SHRI B. SHANKARANAND): 
(a) to (c) The Natioaal Malaria Eradica-
tion Programme is being implemented as 
Category II Centrally Sponsored Plan 
Scheme on 50 : 50 sharing basis of expen-
diture between the Central and State 
Governments concerned as per approved 
pattern of central assistance. The Plan 
outlay for SeveRth Five Year Plan has not 
yet been finalised but central assistance out 
of Central Govt.'s 50% share will continue 
during 1985-86 as per approved pattern. 
During the'Sixth Five Year Plan, the Central 
Govt. provided the following central assis-
tance to the Government of Orissa for 
NMEP out of their 50% share : 

NMEP (Rural) - Rs. 1320.97 lakhs 
NMEP (Urban) - Rs. 17.18 lakhs 

( 

Total Rs. 1338.15 lakhs 

Adult Education Programme during Sixtb 
Plan Period 

1492. SHRI CHINT AMANI JENA : 
SHRI ANANT A PRASAD 

SETHI : Will the Minister of EDUCATION 
be pleased to state : 

(a) the targets fixed to cover the popu-
lation of illiterate persons through adult 
education programme during the Sixth Plan 
period; 

(b) the percentage of the total illiterate 
persons covered during the plan period ; and 

(c) whether it is a fact that target fixed 
could not be achieved, if so, the reasons 
therefor? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : (a) The Sixth Plan 
document envisaged eradication of illiteracy 
in the age-group 15-35 years by 1990. No 
specifiC targets were fixed during the Sixth 
;Plan period. 

(b) The percentage of the total illiterate per. 
sons (15-35 age group) covered as compared 
to the number of illiterate estimated for the 
age group 15-35 years in 1981 (110 million) 
is 19.7% during the Sixth Plan period. 

(c) No specific targets were fixed during' 
the Sixth Plan period. 

Pritam Singh Committees' Recommendations 
on Soil Erosion by Bbag iratbi 

1493. SHRI SYED MAS UDAL 
HOSSAIN: Will the Minister of IRRIGA-
TION AND POWER be pleased to state: 

(a) what is the fate of the Pritam Singh 
Committee's recommendation on soil erosion 
by the Bhagirathi ; 

(b) whether Government propose to 
implement it now ; 

(c) if so, when and the details thereof· 
and ' 

(d) if not, the reasons therefor? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (d) The Pritam Singh 
Committee (G::mga River Erosion Committee) 
constituted by the Government of West 
Bengal recommended various anti-erosion 
measures for the left and the right banks of 
the Ganga both upstream and downstream of ' 
Farakka Barrage. The Farakka Project' 
Organisation has already executed such bank 
protection works along the Ganga as were 
im~~diately required for the saftty of the 
project complex. A scheme of additional 
anti-erosion measures for the project-
associated area has also been formulated by 
the project authorities and is proposed for 
inclusion in the Seventh Plan. For the 
remaining reaches of the Ganga, the Govern. 
ment of West Bengal have formulated some 
anti-erosion schemes and these are under 
implementation by them in phases. 

Meeting of Farakka Barrage Construction 
Board 

1494. SHRI S\,ED MASUDAL 
HOSSAIN: Will the Minister of IRRIGA 
TION AND POWER be pleased to state. • 

• • 
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(a) wbether the 35th meeting of the 
Farakka Barrage Construction Board was 
held in New Delhi in the month of June, 
1985 ; 

(b) if so, what are the plans and pro-
grammes discussed in the said meeting ; and 

(c) what progress has so far been made 
on the suggestions proposals made in that 
meeting? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) Yes, Sir. 

(b) The Farakka Barrage Control Board 
reviewed the present stage of the works of the 
Farakka Barrage Project and the programme 
to complete the balance works. 

(c) The Board decided that an Expert 
Group under Member (D&R) of Central 
Water Commission should visit the site, 
review tbe balance works to be completed 
for the upstream navigational lock and for 
the bridge at R.D. 29.50 on the Feeder 
Canal and make recommendations for their 
speedy completion. The expert group has 
since submitted its report on these works. 

Criteria for opening of a P.H.C. subsidiary 
Health Centre and Hospital 

1495. SHRI PRIYA RANJAN DAS 
MUNSl : Will the Minister of HEALTH 
AND F AMIL Y WELFARE be pleased to 
itate : 

(a) the criteria for having a Primary 
HealUl Centre, Subsidiary Health Centre and 
Hospital in a particular populated area; 

(b) number of Primary Health Centres 
and Hospitals upto the end of 6th Plan in 
India and as per th'e population of India 
how many people on an average are attended 
by one doctor ; and 

(c) the proposal of Health Ministry in 
the 7th Plan to increase the number of 
l!ospitals and Primary Health Centres? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND): 
(a) The establishment of Primary Health 
Centres, Subsidiary Health Centres and 30-
bedded rural hospitals is under the State 
Sector Minimum Needs Programme. A 
Primary health Centre and Subsidiary health 
Centre is being established for every 30,000 
rural population (for every 20,.000 population 
in the case of tribal and- hilly areas) and a 
30 bedded rural hospital (Community health 
Centre) for everyone lakh population. 

(b) According to the information 
available, 7250* primary health centres and 
613*, 30-bedded rural hospitals were 
functioning in the country as on 1.4.1985. 
A statement !'>howing the number of doctors 
and average population served in different 
StatesjUTs is given below. 

(c) During the 7th Plan discussions, a 
target to establish 1237* additional primary 
health centres and 1553* 30-bedded rural 
hospitals has been proposed. 

• Figures provisional. 

Statement 

Number of OO(1ors and Average Population served in different States/UFs-1983 

Doctors engaged in Doctor Period to 
---_. Popula- which it 

SI. States!UTs. Govt. Non- Total tion relates 
No. Agencies Govt. ratio 

Agencies 

1. 2 3 4 5 6 1 

1. Andhra Pradesh 4289 + 4289 1 : 13151 31.12.83 

~. Assam 1518 + 1518 1 : 11879 1.1.79 
3. Bihar 13438· 1 : 4746 1.1.78 
4. Gujarat 20S7 4415 647l 1 : 5592 31.11.83 
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1 2 3 

5. Haryan 1044 

6. Himachal Pradesh 535 

7. Jammu & Kashmir 800 

8. Karnataka 

9. Kerala 3956 

10. Madhya Pradesh + 
11. Maharashtra 

12. Manipur 516 

13. MegbaJaya 216 

14. NagaJand 177 

15. Orissa 2682 

16. Punjab 3286 

17. Rajasthan 3236 

18. Sikkim 75 

19. Tamil Nadu 6463 

20. Tripura 446 

2l. Uttar Pradesh 7243 

22. West Bengal + 
23. A. & N. Islands 65 

24. Arunachal Pradesh 221 

25. Chandigarh 344 

26. D. & N. Haveli 18 

27. Delhi + 
28. Goa, Daman & Diu 528 

29. Lakshadweep 19 

30. Mizoram 97 

31. Pondicherry 519 

NOTE: 

• = Regd. no, of Doctors. 

+ = Not Available. 
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4 5 6 7 

3756 4800 1 : 2862 30.6.83 

+ 535 1 : 7514 1.1.79 

+ 800 1 :6996 1.1.79 

22462 1 : 1753 31.12.83 

+ 3956 J : 6735 31.12.83 

+- 13125 1 : 4206 20.6.83 

34103 1 : 1945 31.12.83 

12 528 1 : 2884 31.12.83 

+ 226 1 : 6363 31.12.83 

30 207 1 : 4072 31.12.83 

+ 2682 1 : 9377 1.1.78 

+ 3286 1 : 5389 31.12.83 

+ 3236 1 : 11334 31.12.83 

3 78 1 : 3115 1.1.79 

+ 6463 1 : 7677 31.12.82 

+ 446 1 : 4908 31.12.83 

+ 7243 1 : 15808 3l.I2.l)2 

+ 26367 1 : 2181 31.12.83 

I" 65 1 : 3231 31.12.83 

+ 221 1 : 2841 31.12.81 

+ 344 I : 1512 31.12.83 

5 23 1 : 5000 31.12.83 

+ + 
707 1235 1 : 935 31.12.83 

1 20 J : 2150 31.12.83 

9 106 1 : 4981 31.12.83 

+ 519 1 : 1229 31.12.83 

Ratio (aU India) bas been worktd out due to incomplete data. 
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Ca~r Researeb centres and joint efforts 
for Research Progl'BlDme ",itlt USA 

aadUK 

. 1496. SHRI PRIYA RANJAN DAS 
MUNSl: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state 

(a) number of Cancer research centres 
and similar organisations in the country and 
their details ; and 

(b) whether any joint effort for research 
Programme is proposed with U.S.A. and 
U.K. where modern re6earch tor cancer is 
being conducted ? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANANAD): 
la) There are the following ten Regional 
Centres for Cancel Researeh and Treatment 
ill the country :-

1. Tata Memorial Centre; Bombay. 

2. Gujarat Cancer and Research 
Institute, Ahmedabad. 

3. Kidwai Memorial Institute of 
OncoJegy, Bangalore. 

4 •.. Cbittaranjan National Cancer 
Research Centre, Calcutta. 

S. Regional Cancer Centre. S.B. Medi-
cal College, Cuttack. 

6. Dr. B.B. Cancer Institute, Gaubati. 

7. Cancer Hospital and Research 
Institute, Gwalior. 

8. Cancer Institute, Adyar, Madras. 

9. Institute Rotary Cancer Hospital, 
All India Medical Scienc¢s, New 
Delhi. 

10. Regional Cancer Centre, Medical 
College Campus, Trivendrum. 

While the Centres at Serial Numbers 
2-9 are functioning under the Cancer 
Research and Treatmeat Programme, the 
Institution at Serial Number 1 above is 
under the Department of Atomic Energy. 

Apart from the above mentioned 10 
Institutions. there are 142 hospitals/medical 
colleges in the country wbere cancer treat-
ment facilities are available; some of llle$e 

Institutions are also doing cancer. researcb. 
A statement Containing a List cf these 
Institutions is given below. 

(b) There are already a few ongoing 
research projects on cancer with Indo-US 
Collaboration. As regards the future 
programmes, "Cancer" is one of the areas 
identified for Indo-US Collaborative research 
at the Seventh Meeting of the Indo-US Sub 
CommiSSion on Science and Technology held 
in New Delhi form 8th-10th April. 198:', 
subject to approval by Govt. of India. 

2. There are no agreemen~ at present 
for ·lndo UK Collaboration. on cancer 
research. However, individual projects 
submitted by scientists for fundinj;t by the 
Overseas Development Agency, London, are 
screened by the ICMR/Ministry of Health 
on the Indian side and by tbe British 
Council on the UK side. 

List of Hospitals/Institutions having treatment 
facilities for Cancer Pallenta : 

ANDHRA PRADESH 

J. Mehrli Nawaj Jung, Cancer Hospital, 
Hyderabad, Andhra Prades. 

2. M.G.M. Hospital, WarangaJ, 
Andbra Pradesh. 

3. Govt. General Hospital, Kakinada. 
Andbra Pradesb. 

4. Govt. General Hospital, Guntur, 
Andhra Pradesh. 

5. Govt. General Hospital, Kurnool. 
Andbra Pradesh. 

6. S.V.R.R. Hospital, Tirupati, 
Andhra Pradesh. 

7. King George Hospital. Vishakha-
patnam, A.P. 

8. Gandhi Hospital, Secunderabad, 
A.P. 

ASSAM 
9. Assam Medical Coil. & HOSpital. 

Dibrugarh, Assam. 

10. Gauhati Medical College and 
Hospital. Gaubati. 

n. Dr. B.1J. c.Dtef Ul$titutc .Gaubati. 
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BIHAR 

12. Medical College & Hospital, Patna. 

13. Medical College and Hospital, 
Darbhanga. 

14. Meherbai Tata Memorial Hospital. 
Jamshedpur. 

GUJARAT 

15. M.P. Shah Cancer Research Insti· 
tute. Ahm~dabad. 

16. Civil Hospital. Ahmedabad (H&P). 

17. Seth Vedilal Savabhai General 
Hespital, Ahmedabad. 

IS. Irwin Group of Hospital, Jamnagar. 

19. Sh. Sayaji General Hospital. 
Baroda. 

20. Sir. T. Hospital, Bhavnagar. 

21. Government Hospital, Rajkot. 

22 Nathalal Parekh Cancer Hospital, 
Rajkot. 

23. Lions Cancer Detection Centre, 
Surat, (Trast). 

24. Civil Hospital, ]unagarh. 

HARYANA 

25. Medical College and Hospital, 
Rohtak.. 

J & K 

26. S.M:H S. Hospital, Srinagar. 

21. S.M.G.S. Hospital, Jammu. 

HIMACHAL PRADESH 

28. H.P. Hospital, Snowdon, Simla. 

KARNATAKA 

29. 

30. 

Victoria Hospital, Bangalore. 

Dowling and Lady Curzon 
Hospital, Bangalore. 

. 31. Kidwai Memorial Cancer Relief 
Research and Training Institute, 
Bangalore. 

32. J.L.N. Medical College and Civil 
Hospital~ Belpu. 

33. Medical College and Hospital, 
Bellary, Karnataka. 

34. K. Medical College and Hospital, 
Hubli, Karnataka. 

35. Govt. Wenlock Hospital. Mangalore. 
Karnataka. 

36. Karnataka Cancer Theraput . 
Research Institute, Hubli. 

37. Kasturba Med. College and 
Hospital Manipal, Karnataka. 

3S. Krishnarajendra Hospital, Mysore. 

KERALA 

39. Medical 
Trivendrum. 

CoJlege 

40. Medical College 
Kozhikode. 

Hospital, 

Hospital, 

41. Medical College Hospital, Kottayam. 

42. General Hospital, Ernakulam. 

MADHYA PRADESH 

43. Hamidia Hospital, Bhopal, M.P. 

44. Shaskiya Gyara Panch Trust Cancer 
Hospital, Indore. 

45. Cancer Hospital and Med. College 
JabaJpur. 

46. l.A. Group of Hospitals, Gwalior. 

47. Cancer Hospital and Research, 
Institute, Gwalior. 

4S. Gandhi Memolial Cancer Hospital, 
Rewa. 

49. D.K. Hospital, Raipur. 

50. Cancer Hospital, Raipur. 

51. Ratten Massihi 
Ratlam. 

Chikitsalaya, 

52. Christian Hospital, Mungeli. Bilas-
pur, M.P. 

MAHARASHTRA 

53. B.Y.L. Charitable 
Bom bay-40000S. 

Hospital. 

54. Tata Memorial Hospital, Parel, 
~ombai'-400012. 
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SS. Mahatma Gandhi Memorial, 
Hospital, Parel, Bombay.4000J 2. 

S6. K.E.M. Hospital, Parel, Bombay· 
400012. 

S1. 
58. 

59. 

60. 

6\. 

62. 

Bombay Hospital, Bombay-400020. 

L.T.M.G. Hospital and Med. 
College, Sion, Bombay·22. 

laslok Hospital 
Centre, feddar 
400026. 

and Research 
Road, Bombay-

Dr. Batabhai Nanavati Hospital, 
Vile Parle, (West) Bombay-400026. 

Gokuldas Tezpal Hospital, Bombay. 

St. George Hospital, Bombay. 

63. Central Railway Hospital, Bombay. 

64. Medical College Hospital, Nagpur. 

65. Doga Memorial Hospital, Nagpur. 

66. Maya General Hospital, Nagpur. 

67. Saot Tukoiji Hospital, Nagpur. 

68. Sahakari Rugnalaya, Nagpur. 

69. Sasson General Hospital, B.J. 
Medical College, Puoe. 

70. Command Hospital, Southern 
Command, Pune. 

71. Miraj Medical College and Hospital, 
Miraj, Maharashtra 416410. 

72. Wonless Hospital, M.M.G., Miraj. 

73. District Hospital, Amravati. 

74. Salvation Army Hospital, Ahmed 
Nagar. 

75. Medical College and Hospital, 
Aurangabad. 

76. S.R.T.R. Medical 
Ambajugai Distt. Bihar. 

77. District Hospital, Jalgaon. 

78. General Hospital, Sangli. 

79. Dr. V.M. Medical 
Sholapur. 

College 

College, 

.80. DaDl'aj Giriraj Hospital. Solapur. 

·81. Distt. Govt. General Hospital, 
Sbotapur. 

82. Sh. Sidheeswar Cancer Hospital, 
and Research Centre, Hotji Road, 
Solapur·413003. 

83. Distt. Hospital, Wardba. 

84. Mahatma Gandhi Institute of 
Medical Sciences, Sewagram, 
Wardha. 

MEGHALAYA 

85. Khasi Hills WelJish Mission 
Hospital, Shillong, Meghalaya. 

ORISSA 

86. Cancer Institute, S.C.B. Medical 
College and Hospital, Cut tack, 
Orissa. 

87. V.S.S Medical College and Hospi-
tal, Burla Sambalpur. 

88. M.K.G.G. Ivicdical College and 
Hospital, Bhrahampur, Orissa. 

PUNJAB 

89. Sh. Guru Teg Bahadur Hospital, 
Arnritsar. 

90. Rajinura Hospital, Patiala. 

91. Chirstian Medical College, B. N. 
Hospital, Ludhiana 

92. Daya Nand Medical College and 
Hospital, Ludhiana. 

93. Civil Hospital, Gurudaspur. 

94. Civil HospitaL Batala, Punjab. 

RAJASTHAN 

95. J.L.N. Hospital, Ajrner-305001. 

96. P.B. Men's Hospital, Bikaner-
334001. 

97. S.M.S. Hospital, Jaipur-342001. 

98. M.G. Hospital, Jodhpur-342001. 

99. Umaid Hospital, Jodhpur-342001. 

100. General Hospital, Udaipur-313001. 

101. AssociatiQll Group of Hospitals, 
Udaipur-313001. 

TAMIL NADU 
102. Cancer Institute (WIA), Adyar, 

Madras-6OQ020. 
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103. 

104. 

105. 

J06. 

107. 

108. 

109. 

International Cancer . Centre, 
Neyyor, 'Kanyakumari-629802. 

Institute of Child Health and 
Hospital for Childl en, Egmore-
Madras. 

Government Hospital for Women 
and Children, Madras. 

B.S.R.M. Lying Hospital, Madras. 

Govt. General Hospital, (Barnard 
Institute of Rediology), Madras. 

Govt. Roypettah Hospital, Madras. 

Govt. Stanlay' Hospital, Madras. 

110. Kalipauk Med. College and Hospi-
tal, Madras. 

11 J. Govt. Erakime Hospital, Madurai. 

112. Kuppu Swami Naidu Memorial 
Hospital, Coimbatore. 

113. Chingleput Medical College and 
Hmpital, Chingeleput. 

114. Arignar Anna Cancer Institute, 
Railway Board, Kanchipuram. 

115. Thanjavur Medical College, and 
Hospital, Thanjavur. 

116. Tirunelveli Medical College and 
Hospital, Vellore, Tamil Nadu. 

117. Christian Medical College and 
Hospital, VeJlore, Tamil Nadu. 

118. G.B. Hospital, Agartala, Tripura. 

UTTAR PRADESH 

! 19. Sarojini Naidu Hospital, Agra. 

120. 

121. 

122. 

123. 

124. 

125. 

Kamla Nehru Memorial Hospital, 
Allahabad U .P. 

Gandhi Memorial and Associated 
Hospital, Lucknow, U.P. 

J.K. Institute of Radiolog.) and 
Cancer, Kanpur, U.P. 

Sir. SUDderpal Hospital, Institute 
of Medical Sciences, Varanasi. 

Lovett 
Varanasi. 

Hospital, Ramnagar 

Medical College and Hospital, 
Calcutta, West Benpl. 

126. 

127. 

128. 

129. 

130. 

131. 

R.G. Kar Medical College and 
Hospital, Calcutta, W.B. 

Nilratan Sirkar Medical College and 
Hospital, Calcutta. 

Chitranjan Cancer Hospital, 
Calcutta, W.B. 

Seth Sukhlal Karnani Memorial, 
Hospital, Calcutta. 

Institute of Postgraduate Medical 
Education and Research, 
Chandigarh. 

Medical College and Hospital, 
Panaji, Goa, Daman. and Diu. 

132. Gosalia Memorial Hospital, and 
Research Institute, Dona Paula, 
Panaji. 

133. Asile Hospital, Mapusa, Panaji, 
Goa. 

134. J.N. Postgraduate Medical Educa-
tion and Research Institute, 
Pondicherry. 

135. All India Instt. of Med. Sciences, 
New, Delhi. 

136. Safdarjang Hospital, New. Delhi. 

137. Dr. R.M.L. Hospital, New Delhi. 

138. Smt. S.K. Medical College, and 
Hospital, New Delhi. 

139. L.N.J.P.N. Hospital, New Delhi. 

140. G.B. Pant Hospital, New Delhi. 

141. Holly Family Hospital New Delhi. 

142. N R. Central Hospital New Delhi. 

Installation of automatic warning system 
on Howrab-Burdwan and Gaya-

Mugbalsarai sections 

1497. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
RAILWAYS be pleased to state : 

(a). whether any time-schedule bas 
been laid down for operation of the· automa~ 
tic warning system on the Howrah-Burdwan 
(Chord) and Gaya-Mughalsarai ·sections of 
the Eastern Railway and the EMU trains on 
the Calcutta suburban sections; 
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(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) Does not arise. 

(c) Th~ work of providing Auxiliary 
Warning System in Howrah-Burdwan chord 
line and Gaya- Mughalsarai sections was 
progressed in 1974-1979 in stage and was 
completed in 1980 with imported equipments. 
In all, 21 locos and 12 EMUs (Electric 
Multiple Units) were fitted with the cub 
equipment and 189 track magnets were 
provid:::d on these sections. Due to heavy 
theft of track magnets, the system did not 
prove satisfactory. It was, therefore, decided 
t.:> modify the design and try track magnets 
with fibre glass body to obviate thefts. The 
modified design has since been developed. 

In the meanwbile, the work of Auxiliary 
Wartling System was entrusted to Messrs. 
Electronics Corporation of India Limited 
(ECIL) in coordination with Research, 
Designs and Standards Organisation (RDSO), 
Lucknow. After a few years efforts, Elec-
tronics Corporation of India Limited (ECIL) 
developed an indigenous system and order 
was placed on them for loco equipments. 

2. Since almost all track magnets from 
Gaya-Mughalsarai section were stolen, it 
was decided· that the engine equipments 
received prom Me:.srs. Electronics Corpo-
ration of India Limited (ECIL) for fitment 
on the electric locos should be fitted in the 
EMU (Electric Multiple unit) cabs so that 
the system can be introduced on suburban 
section to derive maximum benefit. Accor-
dingly, it Was decided to provided this 
system on main line and chord line of 
Howrah-Burdwan section where track 
magnets with fibre body have been installed. 

The Auxiliary Warning System equipment 
supplied by Messrs. Electronics Corpora-
tion of India Limited (ECIL) to be fitted 
in tbe EMU (Electric Multiple Unit) cabs 
have been observed to have some deficien-
cies. The matter has been taken up with 
be firm and is being vigorously pursued to 

Qlodify the equipment so that compatibility 
of tbe system for successful workin. can be 

determined. After the equipment supplied 
by Messrs. Electronics Corporation of 
India Limited (ECIL) is tried out and is 
found sucessful and compatible, it will be 
possible to fix a target for completing this 
work on Howrah-Burcwan main and chord 
line sections. After this, the system will be 
extended to other sections. 

Considering the trend of reaction of the 
drivers, it has since been decided to name 
this system as "Auxiliary Warning System" 
instead of "Automatic Warning System". 

3. In view of the importance of the 
system from safety point of view, a high 
level committee has been constituted in the 
Board's Office to watch the progress. 

Collaboration Projects witb Netberlands 
in Water Transport 

1498. SHRI LAKSHMAN MALLIK : 
Will the Minister of SHIPPING AND 
TRANSPOR T be pJeased to state : 

(a) whether it is a fact that Netherlands 
and India have identified several projects for 
collaboration in the fieJd of water transport; 

(b) if so, the details thereof; 

(c) whether any delegation of Netherlands 
visited India recently in this regard ; and 

(d) if so, the details regarding the deal 
in this matter ? 

THE MINISTER OF ST A. TE OF THE 
MINISTR Y OF SHIPPING AND TRANS-
PORT (SHR[ Z. R. ANSARI): (a) Yes, 
Sir. 

(b) The following I.W.T. Projects have 
been identified for consideration and 
negotiation under assistance from the 
Netherlands :-

(i) National Waterway No. 1 i. e. 
Ganga-Bhagirathi-Hooghly system; 

(ii) Modernisation of Rajabagan Dock-
yard of C. I. W. T. C. Ltd. 

(iii) Reactivation of Damodar Valley 
Corporation Canal for Navi£ation • 
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(iv) Improvement of Champakara Canal 
in I_(erala; and 

(v) Feasibility Study on Narmada 
River. 

(c) and (d) A Netherland Delegation 
visited India in October, 1984 to attend the 
Third Meeting of the Indo-Dutch Steering 
Committee. The above Projects were dis-
cussed at this Meeting as also at the Fourth 
Meeting of tne Steering Committee held in 
February, ]985. A Meeting of the High-
Level Monitoring Committee under the Indo-
Dutch Steering Committee was held in New 
Delhi on 16.5.85 wherein these projects were 
also reviewed. 

[ Translation) 

Setting up a Super Thermal Power Plant 
Based on Lignite Deposit 

1499. SHRI SHANT[ DHARIWAL: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state; 

(a) whether Government have received 
any memorandum from the Government of 
Rajasthan for setting up a Super Thermal 
Power Plant based on lignite deposits in 
Barmer ; 

(b) if so, whether Government have 
taken any action thereon so far ; and 

(c) if so, the details ihereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) Government of 
Rajasthan have proposed that provision be 
made in the Central Sector in the ::)eventb 
Plan for mining of lignite deposits and 
installation of a lignite based thermal power 
plant in Barmer district. 

(b) and (c) Exploration of lignite deposits 
is beivg expedited, so that the techno-
economic viability of a lignite based power 
station can be assessed. 

[English] 

Non-Completion of Hydel Projects in 
Uttar Pradesh 

1500. SHRI MOHO. MAHFOOJ ALI 
KHAN: 
SHRI C. MADHAV REDDI: 

will the Minister of IRRIGATION AND 
}JOWEtt be pleased to state : 

(a) whether "ok Ul Hoe r)(~.lif;(lS 
hydel projects in the State of Uttar Pradesh 
have been at a standstill for several years for 
lack of funds (Hindustan Times dated 
5-6-1985) ; 

(b) if so, the details thereof, stating the 
period for which the work on these hydel 
projects has been suspended ; 

(c) the extent of the Central financial 
assistance given to the Government of Uttar 
Pradesh for the completion of these projects 
as against the demand ; 

(d) the estimated cost escalation in res-
pect of these projects because of delay in 
their completion ; and 

(e) the . steps contemplated by tbe 
Government to remove the bottleneck and to 
accelerate the progress of their completion? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) According 
to Uttar Pradesh State Electricity Board, 
the work has not been suspended on any 
sanctioned hydro-electric project in the 
State but it bas been slow due to various 
reasons including inadequate availability of 
funds, bad rock strata, delay in acquisition 
of land. delay in clearance from environ-
mental angle. 

(c) The Central a5sistance is provided in 
the form of block loans and block grants to 
each State for their plans as a whole and 
Dot for any specific project or sector of 
development. 

(d) Cost escalation occurs not only on 
account of delay in completion of projects 
but also on account of escalation in prices 

of equipment and materials, increase in 
labour cost, change in scope of project etc. 
The original and latest cost estimates of 
hydel projects under execution in the State, 
with their likely schedule of commissioninlt 
are jiven below: 
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Sl. Name of- Project Cost Estimate Likely date of 
No. & ----------- commissioning 

capacity (MW) Original Latest _-- ----
(Rs. crores) 

1. Maneri Bhali Stage-II 82.63 

(4X76 MW) 

2. Tehri Dam (4 X 250 MW) 197.92 

3. Lakhwar Vyasi (3 X 100 MW 140.97 

+2X60 MW) 

4. Vishnu Pryag (4 X 120 MW) 184.51 

(t:) Emphasis is being laid on timely 
commissioning of hydel projects, and their 
progress is being closely monitored by the 
Central Electricity Authority and the Depart-
ment of Power. Senior Officers also visit 
project sites to assess the progress and to 
remove bottlenecks in execution. 

[Translat;on] 

Construction of Railway bridges in Rajendra 
Nagar Yarpur and Cbitkbori 

1501. SHRI VIJOY KUMAR YADAV : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the construction of Pucca 
railway overbridges in Rajendra Nagar, 
Yarpur and Chitkhori is going on in order 
to remove the traffic difficulties in Patna ; 

(b) if so, the time limit fixed for the 
completion of these overbridges ; 

(c) the reasons for not completing these 
overbridges in time ; 

(d) the remaining action taken in this 
regard; and 

(e) the time by which Government pro-
pose to open these bridges for traffic? 

THE MINISTER OF RAIL WAYS 
(SHRI BANS} LAL): (a) Yes, Sir. 

(b) Tbe Railways are to construct main 
bridge across tracks and approaches are to 
be ~Dstructed by Stato Public Works 

2]2.60 1989-90 

1065.86 1992-93 

276.42 1991·92 

266.64 1993·94 

Department. The tentative target dates for 
completion of the Railways' portion of work 
of the three bridges are as under :-

Rajendra Nagar Road Over Bridge 31.3.86 
Yarpur Road Over Bridge 30.6.86 
Chitkohra Road Over Bridge 31.12.86 

(c) and (d) There was some ir.itial delay 
in the construction of pile foundations at 
RaJendra Nagar and Yarpur as shifting of 
cables, P & T lines, H. T. Lines had to be 
arranged. Similarly, at Chitkhora, widening 
of the ad·joining level crossing for the 
diversion of the road traffic had to be 
arranged. The~e preliminary works have 
since been completed. 

(e) Opening of the Road Over Bridges 
will depend on tbe completion of the 
approaches by the State Public Works 
Department. 

[English] 

Daily Running of Kera1a Expres§ 

1502. PROF. P. 1. KURJEN : Will the 
Minister of RAIL WAYS be pleased to state : 

(a) whether there is any proposal to run 
Kerala Express daily which is running 
bi-weekly at present between Trivandrum 
and New Delhi ; 

(b) whether Government have received 
any representation in this regard ; and 

(c) if so, the reaction of Government 
thereto? 
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THE MINISTER OF RAIL WAYS 
(SHRI BANSI LAL): (a) No, Sir. 

(b) Yes, Sir. 

(c) Duc to scarcity of coaches. diesel 
engines and constraints of track capacity on 
the sections enroute, it will not be possible 
to increase the frequency at present. 

Power Generation in Seventh Plan 

1503. SHRI CHINTAMANI PANIGRAHI: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) the number of Thermal Power Plants 
to be taken up during the Seventh Plan 
period; 

(b) the total Thermal Power generation 
. expected by the end of the Seventh Plan 

(c) whether there are any tbermal pro-
jects which are going to be taken up in 
Orissa; and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) The 7th Plan is yet 
to be finalised. However, 59 on-going and 
sanctioned thermal schemes including gas 
based schemes and 9 schemes cleared by 
Central Electricity Authority (CEA) are likely 
to be taken up during the 7th Plan. 

(b) Energy availability at bus bar from 
thermal power plant!> at the end of 7th Plan 
is estimated to be 168.605 billion units. 

(c) and (d) Talcher super thermal power 
project St. I (2 X 500 MW) in the Central 
sector and Ib Valley thermal power project 
(4 X 210 MW) in the State sector have been 
accorded techno-economic clearance by CEA 
at estimated costs of Rs. 995 and Rs. 887.99 
crores respectively. These projects are pro-
posed to be taken up during the 7th Plan. 

Plan to Link all major Rivers 

1504. SHRI CHINTAMANI PANIGRAHI: 
Will the Minister of SHIPPING AND 
TRANSPORT b~ pleased to ,tate : 

(a) whether there is any pJan before the 
Government to link aU the major rivers in 
order to develop an effective inland water-
ways system ; 

(b) if so, when is it going to be taken 
up ; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHJPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) There 
is no plan to link the major rivers in order 
to develop an effective inland waterways 
system. However, a National Perspective 
Plan for water Resources Development for 
Development of Irrigation and Power 
Potential in the COUl-:try has been formulated 
in the Ministry of Irrigation. Apart from, 
irrigation and power benefits, the Schemes 
for diverting water tll short areas rna}' also 
give additional benefits including navigation. 

(b) and (c) To begin with the Govern-
ment have established the National Water 
Development Agency to undertake survey 
and investigation and preparation of feasi-
bility Report on linking of Peninsular Rivers. 
Any further action will depend on the out-
come of these surveys and investigation. 
This agency is under the administrative 
control of Deptt. of Irrigation of the 
Government of India. 

Closed Circuit TVs at Rail~ay Stations 

1505. SHRI Y ASHW ANTRAO 
GADAKH PATIL: Will the Minister of 
RAIL WAYS be pleased to state : 

(a) whether it is a fact that Gove~nment 
propose to set up closed circuit TVs at 
several railway stations ; and 

(b) if so, the detaiis thereof? 

THE MINIS1ER FOR RAILWAYS 
(SHRI BANSI LAL): (a) and (b) Closed 
circuit TVs are already installed at certain 
stations in metropolitan cities. It is new 
proposed to set up closed circuit TVs at 
other important stations. These will be 
utilised to display information about train 
arrivals and departures, socials, educational 
and other messages, and also commercial 
advertisements. .. 
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Accident Recording System 

1506. SHRI. SYED MAS UDAL 
HOSSAIN: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether the' National Seminar on 
Metropolitan Transport held in New Delhi 
has opined that the accident recording system 
in the country hs not satisfactory and needs 
efforts to improve the system; 

(b) if so, the reaction of Government 
thereto 

(c) whether Government propose to 
chalk out plans for the improvement of the 
accident recording system ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (d) 
Though the Recommendations of the 
seminar do not specifically mention about 
any accident recording system, some partici-
pants in the seminar discussions called for 
improvements in the accident recording system. 
The Seminar recommended that transport 
managements should adopt more vigorous 
measures for increased road and traffic safety. 
as wall as for vehicles testing regulation, 
enforcement and public education. 

As a part of road safety programmes, 
the Central Government have alreac:!y written 
to the State Governments for taking action 
about the above aspects including improve-
ments in the accident recording system. 

(Trans/ation J 
Compensation elaim9 in resl)«t of Goods 

Booked and found short 

1507. SHRI SHANT I DHARIWAL 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) the number of claims for compensa-
tion preferred in respect of goods booked 
with railways . and found short at their 
destination during the last three years in all 
the Railways, zone-wise; 

(b) the number of such claims settled 
as also the number of those still pending 
disposal and details thereof ; and 

(c) the steps taken and proposed for 
speedy disposbl of such cases '1. 

THE MINISTER FOR RAILWAYS 
(SHRI BANSI LAL): (a) and (b) The 
number of claims for compensation registered 
with the Railv. ays on account of goods 
booked and found deficient at their destina-
tion, the number of such claims settled and 
the number of those pending disposal during 
the last three years, zone-wise are as per tbe 
Statement-l given below. The details of tbe 
cases pending at the end of March'85 are as 
per the Statement-II given below. 

(c) 1. Monetary powers of officers for 
settlement of claims have been enhanced. 

2. Mobile claims offices are organised 
at a number of stations. 

3. Intensive monitoring of the settle-
mant of claims cases is being done both at 
the Zonal Railways and at Bootd's level. 
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Statement·II 

Railways Details of pending claims cases at the end of March 1985. 

Over 42 1 to 3 
day months 

Central 1830 1439 
Eastern 22408 14512 
Northern 4689 4238 
N.E. 665 488 
N.F. 6116 3864 
Southern 1508 1177 

S. C. 205 96 
S. E. 2082 4090 
Western 2987 640 

TOTAL 42490 30544 

Prevention of accidents on Bikaner Metre 
Gauge line 

1508. SHRI SARFARAZ AHMAD 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether his attention has been 
drawn to a news-item captioned "Bikaner 
metre gauge per bhi rail durghatna ho sakti 
hai" (Railway accident can take place on 
Bikaner metre gauge also) appearing in daily 
Jansatta deted 15 June, 1985 pointing out to 
the possibility of rail accident owing to 
obsolate track; and 

(b) if so, the remedial action taken to 
prevent accidents on this line ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL WAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) Action is being continousely taken 
to ensure adequate maintance of Track and 
safety. Effort is also being made to prevent 
traspassing between Bikaner-Lalgarh. which 
tends to disturb ballast. More over the 
section between Hanumangarh -Suratgarh has 
already been converted to Broad Gauge and 
section from Suratgarh to Lalgarh/Bikaner 
is sanctioned fOr COllversion and work is in 
prosress• 

-- - ----------
3 to 6 6 to 12 Over 
months months 1 year 

------
609 72 16 

13045 4902 3658 
1754 883 . 307 
238 131 52 

1789 1186 1242 
484 267 62 
66 27 16 

1744 645 36 
729 893 903 

20458 9006 6292 

[English] 

Replacement of Engine of PuruUa Express 

. 1509. SHRI BASUDEB ACHARYA : 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether the Purulia Express which 
is running between Howrah and Purulia 
daily may stop any time because of its old 
engine and bogies ; 

(b) whether the same engine is 
continuously hauling the train without any 
rest since it first started ; 

(c) if so, the reasons therefor ; and 

(d) whether Government propose to 
replace it with another engine to run the 
train smoothly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL WAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b) 
No, Sir. Purulia Express running between 
Howrah and Purulia has got a special rake 
having a distinC"tive colour scheme. This 
rake is being hauled by a comparatively new 
diesel locomotive. The locomotive as well 
~s bogies are getting regular maiDteman~~, 
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(c) and (d) In view of tbe reply to (a) 
and (b) above, the question does not arise. 

[TraMiartonl 

Central School at Mlrthi Dl!iitrict 
Pithoragarh (U. P.) 

1510. SHRI HARISH RAWAT : Will 
the MiniSter of EDUCATION be pleased to 
state : 

(a) whetber there is a proposal to open 
a Central School at Mirthi (Didihar) in 
Pithoragarh district in Uttar Pradesh during 
1985-86 ; and 

(b) if not, the reasons therefor? 

THE MINISTER OF EDUCATION 
(SHRI K. c. PANT): (a) No, Sir. 

(b) Proposals for opening a Kendriya 
Vidyalaya (Central School) are considered by 
the Kendriya Vidyalaya Sangathan when 
received from an appropriate sponsoring 
authority in the prescribed manner and 
reqUiSite physical facilities. like land, 
temporary accommodation to house the 
classes, etc. etc., are made available. ~o 
such proposal in respect of Mirthi (Didihar), 
Pithoragarh District, Uttar Pradesh has been 
received by the Kendriya Vidyalya 
Sangathan. 

A.C./First Class and Strond Class Sleeper 
Coaches in 7(8 Nainital Express 

1511. SHRI HARISH RAWAT: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether the trains running between 
Lucknow and Kathgodam are being used by 
tourists also ; 

(b) if so, whether Government propose 
to attach A. C. First Class and Second 
Class Sleeper coaches in 7Up and 8 Down 
Nainital Express trains running between 
Lucknow and Kathgodam stations; and 

(c) if so, the time by which this facility 
is likely to be provided in these trains? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL WA YS (SHRI 
MAPHAVRAO SCINDIA); (a) Yes, Sir. 

(b) At present, one partial A. C. First 
Class, two First Class coaches, one composite 
First-Cum-Second Class coach are aJready 
running in 7Up/8Dn. Lucknow-Kathgodam 
Nainital Express alongwith nine Second 
Class 3-tier Sleeper coaches. First-Cum-
Second Class and two Second Class' sleeper 
coaches are aJso provided during Summer 
rush in case traffic justifies. 

(c) does not arise. 

National Loan SchoJarship Scheme 

1512. SHRI MOOL CHAND DAGA : 
Will the Minister of EDUCATION be 
pleased to state : 

(a) the objects of "National Loan 
Scholarship Scheme" and since when it was 
started and the amount distributed during 
the Sixth Five Year Plan; 

(b) whether the amount distributed· 
among the students as scholarship loans has 
also been recovered ; 

(c) whether this scholarship was granted 
mainly to the students of urban areas and 
that too to the wards of Government 
employees only or it was also paid to the 
children of non-Governmet employees; and 

(d) if so, the percentage of amount paid 
to the children of Government employees 
and to the children of non-Government 
employees separately? 

THE MINISTER OF, EDUCA nON 
(5HRI K. c. PANT): (a) The object of 
"National Loan Scholarship Scheme" is to 
provide financial assistance to meritorious 
students without adequate means so as to 
enable them to complete their education. 

The scheme was initiated in 1963-64 and 
is implemented through State Governments 
and Union Territories. The total amount 
reJeased to the State Governments for dis-
bursement of loan scholarships to students 
during the Sixth Five Year Plan was Rs. 
1524.85 lakhs. 

. (b) The recovery of loans advanced to 
students is made in instalments after it 
becomes due. Students who join the teaching 
profession and defence services are exempt 
from payment. 
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(c) and (d) Scholarship is admissible to 
all eligible students on merit-cum-means 
basis and no distinction is made on the basis 
of areas of residence or profession of the 
parents of the students. 

[English] 

Performance of Central Inland Water 
Transport Corporation 

1513. SHRI MOOL CHAND DAGA: 
SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of 

SHIPPING AND TRANSPORT be pleased 
to state : 

(a) whether the water transport in the 
country is not developed and the coastal 
trade of the Central Inland water Transport 
Corporation is running into losses; 

(b) if so, the details of the losses of the 
CIWIC for the last two years, year-wise; 

(c) the reasons therefor and the factors 
responsible for non-development of CIWTC 
despite the action taken by Government in 
this respect ; 

(d) the future plans of Government for 
its development; 

(e) the reasons for this trade being 
uneconomic when water transport is the 
cheapest and does not involve energy 
consumption ; 

( f) whether anyone of the routes in 
our coasts is earning profIt; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) The 
coastal trade is outside the charter of Central 
Inland Water Transport Corporation. The 
Inhnd water transport has not developed 
as it has not received sufficient attention in 
preference to other modes of transport till 
the end of the Fifth Five-Year Plan. 

(b) The losses of the CI\\'TC in 1982·83, 
1983.84 and 1984·85 were Rs. 11.85 crores 
13.16 crores and 12.J8 crores (unaudited) 
respectively. 

(c) and (d) These losses are not as a 
result of coastal trade. The losses of the 
CIWTC are mainly due to old and uneco-
nomical vessels which it inherited, having 
high manning scales. In the Sixth Plan, 
replacement of the old vessels had· been 
undertaken and 5 self-propelled carrier, three 
tugs and 9 dumb barges were acquired. 
The programme of modernisation of the 
fleet is proposed to be carried on in the 
Seventh Plan and it is hoped that with this 
the CIWTC will improve its performance. 
The inland water transport carried a cargo 
of 1,14,479 tonnes in 1980-81 and in 1984-85, 
the cargo carried was 2,62,717 tonnes which 
will indicate that it the shown improvement. 

(e) The inland water transport per so is 
more energy efficient and could be cheaper 
than other modes of transport once the IWT 
system stabilises with more efficient fleet 
and infrastructure. 

(f) and (g) Since the inland water trans· 
port does not operate in the coastal trade. 
the question does not arise. 

[Tran!iation] 

Suits filed in Civil Courts Against Rail-
ways for compensation claims 

1514. SHRI MOOL CHAND DAGA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the total number of suits filed in 
Civil Courts against Railways in 1983-84 
and 1984-85 for compensation claims in 
respect of loss or short delivery of goods and 
the number of decrees awarded each year 
separately ; 

(b) the totalll.mount paid by Railways 
each year as compensation ; and 

(c) the total amount paid to the lawyers 
in Courts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The total 
number of suits filed in Civil Courts against 
Railways for compensation claims in respect 
of loss or short delivery of goods in 1983-84 
was 32,413 and jn 1984-85 . it was 29,016. 
The number of decrees awarded in 1983·84 
was 10,201 and in 1984·85 it was 8,3~8\ 
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(b) The total amount paid by Railways 
as compensation in 1983-84 was Rs. 30.07 
erores and in 1984-85 it was 32.85 Clores. 

(c) Information regarding amount paid 
to the lawyers in Courts is not maintained 
separately. 

fEnglish] 

ApoiDtment of Vice-Chancellors/Chancellors 
of Universities 

1515. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
EDUCATION be pleased to state : 

(a) whether any study has been made 
about the pattern of appointment/selection 
of the Chancellors/Vice Chancellors of the 
universities and the pattern of their 
functioning vis-a-vis the management! 
functioning of the Central and State Uni· 
versities ; 

(b) if so, the outcome of the study; and 

(c) if not, whether any study is proposed 
to be undertaken and any steps are to be 
taken to ensure uniformity for the appoint-
ment/selection and the functioning of the 
Vice-Chancellors,'Chancellors ? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : (a) and (b) The 
President of India is the Visitor of all 
Central Universities. The Chancellors of 
these Universities are either appointed by the 
Visitor or elected by their CQurts. The V ice-
Chancellors of Central Universities are 
appointed by the Visitor from a panel of 
names recommended by specially constituted 
Selection Committee except in the case of 
Aligarh Muslim University. The panel of 
names from which the Vice-Chancellors of 
Aligarh Muslim University is appointed is 
recommended by the Court of the University. 

For all the State Universities, the 
Governor of the State concerned is the 
ChanceJIor who performs the functions 
similar to those of the Visitor in the case of 
Central Universities. The State Universities 
generally do not have an Office correspon-
ding to tbat of Chancellor i. the Central 
Universities. The method of appointment 
Qf Vice-Ch anctllors in the State Universities 

is not uniform throughout the country as 
amendments to the Acts are made by State 
Governments from time to time. 

(c) The Government is examining the 
desirability of bringing about unifdrmity in 
the method of appointment, and powers 
and functions, of Chancellors and Vice-
Chancellors of .State Universities. No final 
decision has been taken in this matter. 

Nationalisation of Public Schools 

1516. SHRI BANW ARI LAL BAIR W A: 
Will the Minister of EDUCATION be 
pleased to state : 

(a) the policy of Central Government 
about the public schools ; and 

(b) whether there is any proposal for 
nationaiisation of these schools ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) The National 
Policy on Education (1968) interalia states 
that "All special schools like Public Schools 
should be required to admit students on the 
basis of merit and also to provide a prescribed 
proportion of free-studentsbip to prevent 
segregation of social classes. This will not. 
however. affect the rights of minorities under 
Article 30 of the Constitution." 

(b) No, Sir. 

[Trans/ation] 

Criteria for Opening Central Schools 

1517. SHRI BANWARI LAL BAIRWA: 
SHRI LALA RAM KEN: 

Will the Minister of EDUCATION be 
pleased to state : 

(a) the criteria for opening of central 
schools in the country including rural areas; 

(b) number of Central Schools of 
Higher Secondary level in Rajasthan State, 
district-wise; and 

(c) whether tbere is aoy proposal for 
opening new Central Schools, if so, details 
thereof a district-wise ? 
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THE MINISTER OF EDUCATION (SHRI 
K.C. PANT) : (a) The Kendriya Vidyalayas 
(Central Schools) are primarily intended to 
provide education to children of transferable 
employees of the Central Government. These 
Vidyalayas are opened at those places where 
there is a concentration of Central Govern-
ment employees including Defence and para-
military personnel, of were public sector 

'undertakings or institutions of higher learning 
are located. '- The schools are opened in a 
phased manner at places where there is a 
demand and where requisite facilities in the 
form of land etc. are made available by the 
sponsoring authorities. 

(b) Alwar 
Bharatpur 
Bikaner 1 
Jaipur 2 
Jodhpur 2 

Jhunjhunu 1 
Kota 1 

Udaipur 2 
---

Total 11 
_--

(c) Two Kendriyas Vidyalayas-one in 
Ajmer District and the other in Sriganganagar 
District-have already been sanctioned during 
the current academic year. Another pro-
posal to open a Kendriya Vidyalaya in Tonk 
District during the current academic year is 
under consideration by the Kendriya 
Vidyalaya Sangathan. 

Sick Thermal Power Units in Uttar Pradesh 

1518. SHRI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of IRRIGA nON 
AND POWER be pleased to state : 

(a) whether Central Electricity Authority 
has inspected the thermal power units of 
Uttar Pradesh and other States ; 

(b) if so, the number of those thermal 
power units which are sick and whose con-
dition has deteriorated and which are not 
fum:tioning properly; and 

(c) the causes of such deterioration and 
the remedial steps taken in tbis resard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU): (a) to (c) Join teams compris-
ing engineers of CEA. BHEL, and lLK etc. 
have visited various thermal power stations 
in the States. These teams have identified 
161 thermal units for revamping under the 
Centrally sponsored renovation and 
modernisation scheme. The causes of their 
unsatisfactory performance include: 

(i) aging of plant and equipment, 

(ii) supply of coal of inferior quality 

than that envisaged originally, and 

(iii) design drawbacks of the plant and 
equipment and systems. 

[English] 

Construction of P.H.C.s and subsidiary 
Health Centres During 7tb Flan 

1519. SHRI SATYAGOPAL MISRA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) total number of Primary Health 
Centres and Subsidiary Health Centres which 
will be constructed during the Seventh Plan 
period; 

(b) the details thereof; and 

(c) the guideline of the Gcvervrnent in 
constructing and running the Primary Health 
Centres and Subsidiary Health Centres of 
our country? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND) : 
(a) to (c) The establishment of Primary 
Health Centres and Subsidiary Health Centres 
and construction of their buildings comes 
under the State Sector Minimum Needs' 
Programme. However, StatesjUTs have 
been advised to accelerate the pace of the 
construction, so as to achieve the laid down 
target of the construction of buildings for 
healtb infrastructure in rural areas. They 
have also been advised to give priority to 
backward, tribal/hilly, remote and schedule 
caste areas wbile constructing tbe PHC/SHe 
buildings. During tbe 7th Plan discussions, 
a target to construct 1294 PHCs and 9250 
SHCs buildings has been proposed. 
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[Translarion] 

Amount Spent on Del'elopment of Railway 
During Sixtb Plan 

1520. SHRI RAJ KUMAR RAI : 
Will the Minister of RAILWAYS be pleased 
to state the total amount spent on the deve-
lopment of railways in Uttar Pradesh during 
the Sixth Plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILW A YS SHRI 
MADHA VRAO SCINDlA): Railway 
accounts are not maintained State-wise, but 
Railway wise, Division wise and projects 
wise, many of which cut across State borders. 
However, amount spent on projects of 
development of railways in Uttar Pradesh 
during Sixth five year plan was approximately 
Rs. 183 crores. 

[English] 

Subsidy to Calcutta Port Trust 

1521. SHRI M. RAGHUMA REDDY: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) Whether Government are paying 
subsidy to Calcutta Port Trust ; and 

(b) if so, the amount of annual subsidy 
paid to Calcutta Port Trust during the last 
three years ? 

THE MINISTER OF STATE FOR 
SHIPPING AND TRANSPORT (SHRI 
Z. R. ANSARI): (a). Payment of 90% of 
the expenditure incurred on works items 
directly related to river dredging and main-
tenance in the Hooghly and maintenance 
dredging in tht: shipping channel leading to 
Haldia had been sanctioned upto end of 
1984-85. 

(b) The details are as under: 

Years 

1982-83 
1983-84 
1984-85 

Amount Paid (Rupees in 
crores) 

IS.50 

30.00 
21.50 

Protocol Signed by India and Soviet Union 
for Medical Services and Public Health 

1522. SHRI M. RAGHUMA REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) wl:ether it is fa~t that Gov~rnment 
of India have signed a protocol with Soviet 
Union for Co-operation in the new areas of 
medical services and public Health; 

(b) whether Government are intending 
to enter into such agreements with other 
countries also ; and 

(c) if so, names of countries with whom 
such agreements are being signed have been 
signed and details of new areas being 
explored? 

THE MINISTER OF lRRIGA nON 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) India and U.S.S.R. signed a 
Protocol in New Delhi in February, 1985, to 
develop cooperation in certain new areas 
besides eooperation in areas identified 
earlier. 

(b) and (c) Yes. India has already 
signed plan of co· operation with Hungary, 
Poland and Mongolia and likely areas for 
cooperation with France, Bulgaria and 
Czechoslovakia are in the process of identi-
fication. 

Overbridge at Ambarnatb Raill\ay Station· 

1523. SHRI S. G. GHOLAP: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether there is a proposal for 
construction of over bridge at Ambarnath 
Railway Station for road traffic; 

(b) if so, the progress so far made in 
this regard; and 

(c) whether it is a fact that there is no 
indicator at Ambarnath and ,Ulasnagar 
Stations and also there is no shed over 
platform ? 

THE MINISTER OF ST ATE 1N THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 
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(b) General lay-out plan for this work 
has been approved. The contract for exe4 
cut ion of the Railways' portion of work on 
tbe bridge proper bas been finalized. 

(c) Wooden indicators have been pro-
vided at conspicuous places at Ambernath 
and Ulhasnagar Stations. At Ulhasnagar 
station the work of provision of electric 
indicator has been sanctioned. 

The sheds over platforms available at 
these two stations are :-

AMBERNATH 

Island Dn platform 

No.1: 2 
UP platform No. 3 

ULHASNAGAR 

UP platform 
Dn platform 

=98 X 11 to 7 m. 
=45m X 6.80 m. 

=154m. X 6m. 
=69m. X 6m. 

Flooding of West Bengal Areas due to 
Bangladesh Dam 

1524. SHRI R. P. DAS: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state : 

(a) whether Government are aware that 
the construction of an embankment by the 
Bangladesh Government along the Kodla 
river which runs along the Indo-Bangladesh 
border will cause flooding in large area of 
Bongaon sub-division of 24 Parganas of 
West Bengal; ar d 

(b) if so, steps taken by Government in 
this regard to save this area? 

THE MINISTER OF IRRIGA TION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) It has been reported 
by the Government of West Bengal that 
Bangladesh authorities are constructing an 
embankment across the Kodla river along 
the Indo-Bangladesh border and that this 
will result in inundation of vast areas of 
agricultural land in Bongaon sub-division of 
24-Parganas district. The District Magist-
rate, 24-Parganas has already addressed the 
Deputy Commissioner, lessore (Bangladesh) 
requesti~ him to take steps immediately to 

stop the construction of the embankment. 
The Chief Engineer, Wes Bengal, who is the 
Chairman of the Local Level Committee of 
the joint Rivers Commission has also taken 
up the matter with his counterpart from 
Bangladesh. 

Delay in Delivery of Three Ships by Hindusta. 
Shipyard Limited 

1525. SHRI S.M. BHATTAM : Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state : 

(a) whether due to faulty design of 
Hatch covers etc., by the Hindustan Ship-
yard Limited, Visakhapatnam, and faulty 
construction, the delivery of three ships with 
shipyard numbers VC 1710]4, 1710]5 and 
VC 171016 (M. V. State of Orissa) have 
been delayed ; 

(b) If so, the duration of delay caused 
theleby in respect of each of the above 
vessels and the amount Jocked-up capital due 
to such delays in deliveries; and 

(c) whether Government have fixed the 
responsibility for such delayed deliveries ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS4 
PORT (SHRI Z.R. ANSARI) : (a) and (b) 
There has been no defect in design of Hatch 
covers or faulty construction in three ships 
with shipyard's numbers VC 17]014, 171015 
and 171016. Delay in the delivery of these 
ships has arisen on account of late receipts 
of hatch covers and other equipment. ranging 
from 16 months to 35 months, ordered on 
Indian finns and consequent disruption in 
the Shipyard's construction programme. In 
certain cases, the owners have revised their 
requirements and specifications of hatch 
covers at a late stage which has, therefore. 
resulted in delays in deliveries. 

(c) Question does not arise, in view of 
(a) and (b) above. 

OtT-Loading of Ship Coastrudion Jobs 
by Hindustan Shipyard Ltd. 

1526. SHRI S. M. BHATTAM: WiJJ 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state; 

.' 
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(a) whether by indulging in increasing 
off-loading of ship construction' jobs, the 
Hindustan Shipyard Ltd., Visakhapatnam 
has effected any reduction in costs and ship-
building cycle ; and 

(b) if so, the category-wise break-up of 
such surplus employees and the proposed 
method of dispensing with their services? 

THE MINISTER OF STATE OF THE 
• MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) Shipbuilding units all over the world 
resort to off-loading of works to ancillaries, 
small scale industrial units, unemployed 
apprentices, etc. with the objective of reduc-
tion in cost and improvement of cycle time. 
In the case of Hindustan Shipyard Limited 
also, off-loading has helped in reduction of 
cost and the shipbuilding cycle. However, 
this process does not ipsofacto result in 
surpluli manpower. 

(b) Does not arise. 

Jobs Off-Loaded/Contracted sway to Private 
Parties by Hindustan Shipyard Ltd. 

1527. SHRI S. M. BHATTAM: Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether with the purpose of deve-
loping ancillary industries and reducing cost 
of ship construction jobs earlier executed by 
the Hindustan Shipyard Ltd., Visakhapatnam 
have been off-Ioadedj contracted away to 
private parties ; and 

(b) if so, the particulars of the jobs 
thus off-loaded/contracted away with their 
respective costs and the names of private 
firms which undertook such jobs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) and (b) The off-loading of construction 
jobs by shipyards to ancillary industries with 
a view to reducing costs and improving ship 
construction cycle time are normal features 
of ship building activity. 

A statement showing the list of firms and 
costs of .iobs off-loaded by Hindustan Ship-
yard Limited is given below. 

Statement 

The jobs off-loaded are structural fabrication, plpmg fabrication and erection and 
other minor jobs. The names of the parties to whom the jobs are off-loaded and which 
are presently under execution, together with their cost, are given below: 

MIs (Rupees) 

*1. Bharat Steel Fabrication Works 6,82,105 

*2. Comfort Industries 4,19,652 

*3. Solar Pyramids 4,60,802 

*4. Sri Venkateswara Enterprises 1,87,000 

*5. Ashok Industries 4.38,593 

*6. Sun Rise Engg. Industries 5,15,000 

7. Kapasi Builder (P) Ltd. 8,91,000 

8. Kalyanchakravarthy Engg. Ventures 9,37,000 

9. Aditya Construction Corporation 2,85,000 

10. Rao Electricals 2,50,000 

11. Lalitha Engg. Enterprises 2,59,000 

12. Omega Electricals 4.46,000 
13. Navayuga Eogg. Works 6,19,000 

14. Ansa Structurals 4.17,000 
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IS. Master Metal Products 3,30,000 
16. Anil Enterprises 1,86,000 
17. Engineers Guild 1,06.000 
18. Sreenivasa Gen. Eogg. Works 1,67,984 
19. Stru. Fabs 2,31,000 

*20. Venkateswara Motor Works 1,48,700 

*21. United Engineers (India 1,45,000 
22. Bhavana Engg. Corporation 1,81,000 
23. Vijaya Outfit Decorators 97,500 
24. Prasana Engineering Works 75,000 

2S. Perfect Engineering 88,000 
26. Vizag Engineering Works 69,850 

27. Vijaya Durga Engineering Works 50,000 

28. Preethi Steel Furniture Works 50,000 

29. Sree Nag Industries 44,000 
30. Unique Fabs 44,000 
31. Bhaskara Engg. Works 30,000 

32. Katikamba Engg. Works 20,000 

34. Engineering Corporation India 50,000 

34. Revathi Fabricators 40,000 

*Recognised ancillary industries while others are all Government 

registered SSI units. 

Contract/Sub-rontract 'Off-Loaded Works 
Undertaken or Associated witb by the 

Executive of tbe Hindustan 
Shipyard Ltd. 

1528. SHRI S. M. BHATTAM: Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether Government have taken a 
policy decision to make executives of Central 

• Government Undertakings on furlough eligi. 
ble to undertake/associate with works of the. 
respective Public Undertakings in which the 
executives are employed ; and 

(b) if so, whether such practice is 
obtaining in the Hindustan Shipyard Ltd., 
Visakhapatnam ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) No, Sir. 

(b) One solitary case has occurred in 
1983 where an individual took leave without 
pay and set up an ancillary unit. He subse-
4ilucntly resipcd. 

Installation of Super Tbermal Power Stations 

1529. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) the names and the number of 
super thermal power stations identified for 
execution during the Seventh Plan ; 

(b) the amount of financial provision 
made in the current ye~r's budget for each 
of those super thermal power projects; and 

(c) the progress made in negotiating 
with World Bank, IDBI or foreign financial 
institutions for executing those super thermal 
power projects ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) The provi-
sions made in 1985·86 for six on-going super 
thermal stations are: Singrauli Rs. 180.65 
crores, Korba Rs. 215.35 crores, Ramagun-
dam Rs. 158.58 crores, Farakka Rs. 142.13 
Vindbyadlal Rs. 202.04 ~rores ilJlO It!bapQ 
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Rs. 368.80 crores. Provisions of Rs. 15.73 
crores, Rs. 15 crores and Rs. 3 crores have 
also been made for the Kahalgaon. 
Muradnagar and Talcher super thermal power 
ptojects, respectively. 

(c) Finan~al assistance from forei&n 
sources have already been negotiated for the 
Singrauli, Korba, Ramagundam, Farakka, 
VindhYachal, Rihand and Kahalgaon projects. 
No external financing arrangements have 
been tied-up for the other projects. 

Leprosy Rehabilitation Centre set up in Orissa 

1530. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of leprosy patients 
rehabiHtation centres which have been set up 
in Orissa; 

(b) the number of leprosy patients who 
have been provided training and rehabilita-
tion facilities in those rehabilitation centres 
in last three years ; and 

(c) the central assistance provided to 
those rehabilitation centres during the last 
three years ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (c) One Leprosy Rehabili-
tation promotion Unit has been established 
at 'Bairoi, Cuttack in the State of Orissa 
with Central assistance. About 350 leprosy 
patients have been provided with training 
and rehabilitation facilities so far. An 
amount of Rs. 14 lakhs has been released 
for the construction of Leprosy Rehabilita-
tion Promotion Unit to the state Govt. upto 
the end of March, 1985. 

Irrigation Projeetc; of M.P. Cleared by 
C.W.C. 

1531. SHRI PRATAP BHANU 
SHARMA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state: 

(a) the number of medium and major 
irrigation projects cleared by Central Water 
Commission for Madhya Pradesh for Seventh 
Plan period ; and 

(b) tbe dctaila thereof ? 

THE MININISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) No major or medium irriga-
tion project of Madhya Pradesh has so far 
been cleared by the Central Water Commi-
ssion since the commencement of the Seventh 
Plan period from April, 1985. 

(b) Does not arise. 

Waiving of Customs Duty on Obsolete Vessels 
for Scrapping 

1532. SHRI V. SOBHAN ADREES-
WAR A RAO: Will the Minister of 
SHIPPING AND TRANSPORT be pleased 
to state: 

(a) whether there is a demand before 
Government to waive the customs duty on 
obsolete and overaged vessels which are sent 
to shipbreaking units. to improve the liqui-
dity position of the crisis-ridden shipping 
industrY as also to enable the shipbreaking 
units to procure the much needed business; 
and 

(b) if so, the reaction of the Govern-
ment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SH]PPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) Yes, Sir. 

(b) The Ministry of Finance which is 
the concerned Ministry. has examined the 
question of reduction/r:ttionalisation of 
custom duty.on ~hips imported for breaking, 
but found no justification in granting any 
exemption from custom duty leviable on 
such ships. The matter of rate custom duty 
to be charged on Indian flag vessels sold for 
scrapping has been referred to the Study 
Group to Review the Present Policy Relating 
to ship Breaking Industry set up by Ministry 
of Finance. 

Allotment of Wagons to Cocbin Terminus 

1533. SHRI T. BASHEER: Will the 
Minister of RAfL WAYS be pleased to 
state: 

(a) how many railway wagons were 
allotted by the railways to Cochin terminus 
durini the last three years, year-wise ; 
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(b) whether there was any shortfall in 
allotment of wagons to Cochin recently; 

(c) if so, the reasons therefor ; and 

(d) the total tonnage of goods moved 
by railway from Co chin during the last three 
years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO' SCINDIA): (a) The 
number of wagons allotted at Cochin 
Harbour Terminus during the last three 
years is given below : 

Year No. of wagons 
allotted BG 

--- .. _--_-
1982-83 16,365 
1983-84 19,697 
1984-85 20,299 

(b) No, Sir. 

(c) Does not arise. 

(d) The total tonnage moved by the 
railways from Cochin Harbour Terminus 
during the last three years is given below: 

Year 

1982-83 
1983·84 
1984-85 

Total tonnage moved 

2,51,000 
3,04,288 
3,22,106 

Introduction of Rubberised Surface on National 
Highways 

1534. SHRI T. BASHEER: Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state: 

(a) whether there is any proposal to 
introduce rubberised surface on National 
Highways during the Seventh Plan; 

(b) if so, whether National Highway 
No. 47 is proposed to be included in the 
scheme; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) No, 
Sir. 

(b) Does not arise. 

(c) Detailed studies on the subject of 
rubberised surface on roads have not found 
!t advantageous as compared to roads with 
convention specifications. 

Repairing of Roads of Kbaragpur Railway TOWD 

1535. SHRI NARAYAN CHOUBEY: 
W ill the Minister of RAIL WAYS be pleased 
to refer to the reply given to Unsterred 
Question No. 1977 on 4 April, 1985 regar-
ding Dilapi iated condition ,of roads of 
Kharagpur Railway Town' and state: 

(a) whether Governmen t had made 
target to complete the repair work of the 
roads of Kharagpur railway town (South 
Eastern Railway) ; 

(b) if so, whether road repair works at 
Kharagpur have been completed; and 

(c) if not, the reasons therefor and? 
when the said work is likely to be completed 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to (c) 16 
Kms. of road repair work in Kharagpur 
Railway Colony was targatted for completion 
by 30.6.85 and the same has been done. 
For the balance portion, patch repair has 
done as necessary. Further work will be 
taken up after the monsoon to the extent the 
funds permit. 

Steps to do away with Dowry System 

1536. SHRI SANAT KUMAR 
MANDAL: Will the Minister of SOCIAL 
ANO WOMEN'S WELFARE be pleased to 
state : the steps Government propose to 
take to completely do away with the 
dowry. system by making the existing pro-
visions more rigorous and effective, imposing 
a ban on ostentatious spending on marriages 
and by making the giving and taking of 
costly items an offence, particularly in the 
case of Central Government employees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDRA· 
SEKHAR): The Dowry Prohibition Act, 
1961 was amended in 1984 so as to make the 
otIen~ cosnisablc. to enhance the punish, 
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ment, both fine and imprisonment and to 
widen the scope of the Act to make it more 
effective. The Rules under the amended 
Act are being framed by the Law Ministry. 
As for Central Government employees, 
express provision already exist& in the 
Conduct Rules (Rule 13-A of the Rules) 
prohibiting them from giving or taking of 
abetti~g giving or taking of dowry or 
demanding directly or indirectly any dowry. 

Proposal to convert first class coaches 
into AC-II Tier Coaches 

1537. SHRI BANWARI LAL 
PUROHlT: Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether there is a proposal under 
the consideration of Railways to convert all 
First Class coaches into AC-2 Tier coaches 
in many of the trains ; 

(b) if so, details thereof and when it is 
proposed io be converted ; and 

(c) the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDJA) : (a) No, Sir. 

(b) and (c) In view of the reason to (a), 
does not arise. 

Report of the National Seminar on Metro-
politan Transport Regarding Contri-

butory Factors towards Higber 
Rate of Accidents 

1538. SHRI AJIT KUMAR SAHA 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether the National Seminar on 
Metropolitan Transport held in New Delhi 
has identified certain reasons which contri-
bute towards higher rate of Accidents; 

(b) if so, whether Government have 
gone through the report ; 

(c) if so, whetber any action has been 
taken on tbose suggestions ; 

(d) if so, tbe details tbereof ; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE FOR 
SHIPPING AND TRANSPORT (SHRI 
Z. R. ANSARI): (a) to (e) The Seminar 
has recommended measures for increased 
road and traffic safety as well as vehicle 
testing, regulation, enforcement and public 
education for adoption by Transport 
Management. 

Major factors for road accidents in 
metropolitan cities are; considerable growth 
of vehicle-population ; variety of vehicles; 
road congestion; vehicle defects; bad driving 
habits ; etc. Road Safety measures are 
designed to reduce the incidents of accidents 
in the insistence on traffic enforcement, 
engineering and education. The State 
Governments have been asked to strictly 
enforce rules and regulations relating to the 
grant of driving licences and certificate of 
physical fitness of vehicles, besides super-
vision through surprise checks by senior 
officers. A Driver Training School has been 
set up in Delhi for imparting comprehensive 
training to improve driving skills and habits. 
The States have been asked to set up similar 
schools. Besides making it mandatory to 
carry the driving licence and affixation of 
photo on it for easy indentification, the 
amount of penalty/fines has been enhanced 
to make punishment more deterrent in respect 
of traffic offences. State Governments have 
also been requested to impart Road Safety 
Education to children and road users by 
Audio:Visuals and exhibition metbods. 

Areas identified as backward in Health Senices 
on the basis of Eighth Finance Commiss-

ion Award 

1539. SHRI GIRIDHAR GOMANGO: 
Will' the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) the states and the areas identified as 
backward in health services to upgrade the 
standard on the basis of the Eighth Finance 
Commission award; 

(b) whether his Ministry is aware that 
the tribal areas and the hil1 areas of tbe 
States need special attention and upgradation 
of health services under separate SchemCl 
and planning ; and 
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(c) if so, funds earmarked for Tribal 
areas out of the funds recommended by the 
Commission and procedure adopted to 
utilise the funds for development of the 
health services in those areas ? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND): 
(a) In accordance with Clause 5 (vi) of its 
Terms of Reference, the 8th Finance 
Commission was to assess the requirements 
of States for upgradation of standards in 
non-developmental sectors and services with 
a view to bringing them to the levels of more 
advanced States. The Commission has 
provided Rs. 89.88 crores for upgradation of 
the Health Sector by implementing schemes 
relating to the following: 

i) Sanction of rural allowances to the 
doctors of Primary Health Centres 
as an incentive for working in rural 
areas ; , 

ii) Payment of House Rent Allowance 
to the doctors not provided with 
Government accommodation ; 

iii) Construction of staff quarters for all 
the doctors working in Primary 
Health Centres; and 

iv) Supply of profession equipment to 
the PHCs. 

(b) and (c) Yes. Sir. The Central 
Government has issued guidelines to the 
States for preparation of Action Plan for 
upgradation grants in respect of tribal 
administration. 

Funds provided by Orissa Government 
for Badanalla Irrigation project 

1540 SHRI GIRlDHAR GO MANGO: 
Will the Minister of IRRIGA nON AND 
POWER be pleased to state : 

(a) funds provided by the Government 
of Orissa for Badanalla Medium Irrigation 
project in Koraput District during Sixth Five 
Year Plan, Year-wise; 

(b) world Bank loan assistance provided 
for the project out of the total loan assistance 
released to that State during Sixth Plan ; 

(c) whether this project is gOing to be 
completed before the end of Seventh Plan : 
and 

{d) if so, the steps taken by the Govern-
ment during the first year of Seventh Plan 
with regard to funding and other related 
mattera ? 

THE MINISTER OF IRRIGA nON 
AND POWER (SHRI B. SHANKARA-
NAND): (a) The total expenditure on the 
Badanalla Medium Irrigation Project during 
the VI -Plan period, as reported by the Orissa 
Government, was Rs. 34 million approxi-
mately. Tbe year-wise expenditure was all 
follows: 

1980-81 
1981-82 
1982-83 -
1983-84 
1984-85 

(Rs.. in millions) 
0.032 
3.448 
9.893 
2.831 
17.650 

(b) This Project is one of 18 Medium 
Irrigation Projects included under the IDA 
credit of US $ 58 million, which was opera-
tive upto 3/83 ; this was followed by a 
repeater project for US $ 105 million, opera-
tive upto December. 1987. The total 
utilisation of the credit as a whole upto May, 
1985 is US $ 73.65 million ($ 49.4 million 
under Phase-I and $ 24.25 million under 
Phase-II). These figures relate to the totality 
of the 18 projects Specific figures relating 
to the Badanalla Project are not available. 

(c) The schedule of construction for the 
Project envisages completion by the end of 
the Seventh Plan period •. 

(d) For the first year of the Seventh 
Plan, the State Government have allocated 
Rs.- 2S million for tbis Project. 

Railway PJojeds in Bibar during Sixth Plan 

1541. SHRI PRAKASH CHANDRA : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) tbe new railway projects taken up 
for construction in Bibar during the Sixth 
Five Year Plan period; aad 

(b) the progress so far in physical and 
financial terms ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl 
MADHA VRAO SCINDIA) : (a) aad (b) 
The particulars of New Railway projects 
taken up in Bihar durilli Sixth Five Year 
Plan, costing over Rs. 1 crore each, and 
tbeir progress in phllsical and financial terms 
arc fumiabod in the $tatomcnt livell below. 
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National Power Projects in Different States 

lS42. SHRI V. S. KRISHNA IYER: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) how many power projects have been 
approved by the Centre for bilateral 
assistance; 

(b) in which States they are located; 

(c) names of the countries who have 
come forward to provide assistance ; and 

(d) Vl •• ether any power project of the 
Karnataka State has been included for 
bilateral assistance ? 

THE MINISTER OF STAT. IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) and (b) In the recent 
past, thermal generating projects, including 
the Anpara Stage-II and the Rihand STPP 
Stage.! in Uttar Pradesh, the Vindhyachal 
STPP Stage-lin _ Madhya Pradesh and the 
Kahalgaon STPP Stage-I in Bihar, and 
hydro-electric projects like the Eastern 
Gandak Canal (Bihar), Lower Bhavani, 
Vaighai and Pykara (Tamil Nadu) and 
Chamera (Himachal Pradesh) have been 
approved for bilateral assistance. 

(c) The countries providing finanacial 
assistance include Japan, U.K., U.S.S.R. and 
Caoada. 

(d) Co-financing may become available 
from the Kuwait Fund for Arah Economic 
Development for the Kalinadi Hydro-electric 
Project Stage-II in Karnataka. 

Speeding up of Hubli-Sbolapur Metre 
Gauge Train 

1543. SHRI V. S. KRISHNA IYER : 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether Government are aware that 
a metre gauge train running between Hubli 
and Sholapur takes twelve hours to cover a 
short distance of 200 miles; and 

(b) if so, the steps taken by Government 
to speed up the train ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) There are a large Dumber of stop-
pages on passenger trains on this section. 
Speeding up is only possible if a number of 
stoppages are withdrawn which if done will 
lead to a lot of resentment and hence is not 
desirable. 

Courses Offered at Indian Institute of 
Management Bangalore 

1544. SHRI V. S. KRISHNA IYER : 
Will the Minister of EDUCA nON be 
pleased to state : 

(a) the courses offered at Indian Institute 
of Management. Bangalore ; 

(b) the mode of selection and Dumber 
of intake for each course; 

(c) whether any preference is being given 
to the students of Karnataka ; 

(d) whether only students from 
Bangalore City were being selected for these 
courses ; and 

(e) whether no non-official representative 
from the State is included in the Board of 
Governors? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) and (b) The 
Indian Institute of Management, Bangalore 
offers a Post Graduate Programme in 
Management of two years duration; a 
Fellowship Programme of about four years 
duration and some short tenn Management 
Development Programmes for practising 
managers. Tbe intake for the Post-Graduate 
Programme at present is 120 and for the 
Fellowship Programme between 10 to 12. 
The admission to the Post Graduate Pro-
gramme and fellowship programme made 
through the Common Admission Test on an 
All India basis. 

(c) and (d) No, Sir. 

(e) Non-official representatives from the 
State of Karnataka are included in the Board 
of GovernQrs. 
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Running Additional DTC Buses on BillY Routes 

1545. SHRI CHINTA MOHAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether due to change in office 
timings Government propose to run addi-
tional buses on the busy routes for the 
convenience of commuters ; and 

(b) if Dot, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) and (b) 
The change of office timings required adjust-
ment in the schedule of certain services 
operating to the Government offices. This 
bas since been done. With a view to 
meeting the additional requirement of trans-
port since 3.6.85, twentyeight additional trips 
and four new routes have been introduced 
in the city. 

Transit of Foodgrains in Open Wagons 

1546. SHRI PRAKASH CHANDRA: 
Will the Minister of RAIL WAYS be pleased 
to state : 

(a) whether any complaint has come to 
the notice of Government that the food-
grains booked to States in open rail wagons 
generally get wet during rain and become 
unsuitable for human consumption; and 

(b) if so, what steps Government propose 
to take to forbid transit of foodgrains in open 
wagons? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF RAIL WAYS (SHRI 
MADHA VRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

Setting up of Super Thermal Power Plant 
It Orissa 

1547. SHRI CHINTAMANI JENA: 
Will the Minister of lRRIGATION AND 
roWER be pl~ to state; 

(a) whether the Orissa Government have 
approached the Centre to allocate more funds 
for the establishment of super thermal power 
plants in the State to solve the power crisis; 

(b) if so, the details of the proposals 
sent and funds demanded; 

(c) the action taken by the Government 
in this regard ; and 

(d) by when the said thermal power 
plants are likely to be established? 

THE M1NISTER OF ST ATb~ IN THE 
DEPARTMENT OF POWb ~ (SHRI 
ARUN NEHRU): (a) to (d) Government 
of Orissa have approached Government 
of India for setting up the Talcher super 
thermal power project (2 X ~OOMW) in the 
Central sector in the Seventh Plan. The 
State Government have also proposed setting 
up the Ib Valley thermal power project 
(4 X 210MW) in the State sect0r. According 
to Government of Orissa, this project would 
require Rs. 550 crores in the Seventh Plan 
of which Rs. 200 crores would be provided 
in the State Plan and the balance would be 
raised as institutional finance etc. The 
Seventh Plan is yet to be finalised. Imple-
mentation of the projects can be taken up 
and commissioning schedules determined 
when investment decisions have been taken. 

Amount to be Allocated to States for Irrigation 
System in Seventh Plan 

lS4H. SHRI V. TULSI RAM: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether Central Government have 
decided to provide funds to the States for 
improving the irrigation system in the States; 

(b) if so, the details thereof and the 
amount of loan to be given to each State 
during the Seventh Plan period; and 

(c) what is the amount of loan that 
has been approved for the State of Andhra 
Pradesb? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (c) Irrigation projects 
including scllemes for improving irrigatiop 
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systems are planned, funded and implemented 
by the State Governments. Central assis-
tanca to States is given in the form of 
block loanes/grants and is not tied to any 
particular scheme or sector of development. 
However, with a view to ensure integrated 
development of Command areas, a centrally 
sponsored Command Area Development 
Programme has been taken up under which 
Andhra Pradesh will get assistance in accor-
dance with approved pattern on a matching 
basis. 

Setting up of more Li~btbouse Workshops 

1549. SHRI V. TULSI RAM: Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) the total number of Lighthouse 
Workshops in the country and locations 
thereof; 

(b) whether these Workshops are in a 
position to meet the growing demand of the 
country keeping in view the increase in 
nevigation ; 

(c) if not, whether there is any proposal 
to set up more workshops in the country; 

(d) if so, whether such a workshop is 
proposed to be set up in Andhra Pradesh; 

(e) if so, when and if not, the reasons 
therefor? 

, THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING'AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) There 
are 6 Lighthouse Workshops in the country 
located at Bombay, Calcutta. Madras, 
Jamnagar, Port Blair and Cochin. 

(b) Yes. 

(c) to (e) There is no proposal to set 
up any new workshop in the country. The 
Maintenance of Lightbouses on the Andhra 
Pradesh Coast is being taken care of by the 
Workshops at Madras and Calcutta. 

Kendriya Vidyalayas in Tamil Nadu 

1550. SHRI N. DENNIS: Will the 
Minister of EDUCATION be pleased to 
ltate ; 

(a) the number of Kendriya Vidyalayas 
in Tamil Nadu and locations thereof; 

(b) the requirements for opening such 
schools ; and 

(c) whether Government propose to 
open more such schools in Tamil Nadu ? 

THE MINISTER OF EDUCA nON 
(SHRI K. c. PANT): (a) to (c) The 
Kendriya Vidyalayas are primarily intended 
to provide education to children of transfer-
able employees of the Central Government. 
These Vidyalayas are opened at those places 
where there is a concentration of Central 
Government employees including Defence 
and paramiltary personnel, or where public 
sector undertakings or institutions of higher 
learning are located. The schools are 
opened in a phased manner at places where 
there is a demand and where requisite facili-
ties in the form of lend etc. are made availa-
ble by the sponsoring authorities. 

There were 22 lCendriya Vidyalayas 
during 1984-85 in Tamil Nadu. Their loca-
tions are given below : 

Aruvankadu 
Coimbatore 
Kalpakkam (2 Kendriya Vidyalayas) 

Karaikudi 
Madras (12 Kendriya Vidyalayas) 
Madurai 
Ootacamund 
Sulur 
Tiruchirapalli 
Wellington 

lJuring the current financial year, orders 
for opening one more Kendriya Vidyalaya 
at Madras have been issued. A proposal 
to open another Kendriya Vidyalaya at 
Kalapakkam is under consideration of the 
Kendriya Vidyalaya Sangathan. 

Ii 
[ Translation] 

Rail Line Thaoe-Kosbi Nagar via Dathua Bazar 

1551. SHRI KALI PRASAD PANDEY: 
Will the Minister of RAILWAYS be pJeaseQ 
to atate ; 
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(a) whether it is a fact that a survey 
was conducted in the year 1972 for laying a 
rail line between Thane Junction and Koshi 
Nagar via Bathua Bazar ; 

(b) if so, the reasons for not completing 
the work so far; 

(c) whether Government have given 
up the proposal ; and 

(d) if not, the time by which this rail 
line will be completed and trains will start 
running on it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) to (d) Does not arise. 

[English] 

Introduction of an Additional Train betll'een 
Barauni and New Delhi 

1552. SHRI KALI PRASAD PANDEY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government are aware of 
the rush of passengers in Jayanti Janta 
Express from Barauni to New Delhi ; 

(b) whether it is also a fact that the 
passengers have to wait for their reservations 
upto two months ; 

(c) if so, whether there are any propo-
sals under consideration of Government to 
help passengers and run an additional train 
on this route ; and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) No, Sir. 

(c) No, Sir. 

(d) Does not arise. 

Kanti Thermal Power Plant 

1553. SHRI KALI PRASAD PANDEY: 
SHRIMATI MANORMA SINGH: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether it is a fact that a thermal 
power station has been set up at Kanti in 
District Muzaffarpur in Bihar; 

(b) whether the generation of power 
which was to start from April, 1985 has since 
been started ; 

(c) if so, the details thereof; 

(d) if not, the reasons for delay in the 
generation of power and when the generattion 
of power is likely to commence ; and 

(e) the names of districts which are 
proposed to be supp1ied power from this 
thermal power station ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (d) The first 
unit at Kanti Thermal Power Station was 
commissioned on 31st March 1985 and is 
expected to generate power within a few 
days, artet bearing inspection. 

(e) The power generated from this 
station will be fed into the State power grid 
and is not allocated to any particular areal 
industry. 

Reasons for Increasing drug Addiction 
Among Population 

1554. SHRI KALl PRASAD PANDEY: 
Will tbe Minister of HEALTH AND 
F AMIL Y WELFARE be pleased to state 

(a) whether Government are aware of 
the increasing drug addiction among the 
population ; 

(b) if so, the main reasons thereof; 

(c) whether there is any proposal under 
consideration of the Government to 
popularise de-addiction clinics so that people 
who were addicted to various drugs were 
C:ured; and 
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(d) if so, the details thereof? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. -SHANKARA-
NAND) : (a) Yes, Sir. 

(b) The Main reasons for increase in 
addiction are the availability or drugs and 
increased population no risk. 

(c) and (d) Facilities for treatment ot 
drugs addiction exist in most of the major 
hospitals as well as medical colleges. These 
are suitable modified from time to time. 

[ Translation] 

Pun-Pun Irrigation Project 

1555. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the Bihar Government has 
replied to all the clarifications sought by the 
Centre regarding the Pun-Pun Irrigation 
Project in Gaya district of the state; 

(b) if so, the details thereof ; and 

(c) the action being taken by the 
Government in this regard ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (c) The Bihar Government 
has not so far sent their replies to the 
comments of Central Water Commission 
on the Project. The State Government has 
been reminded in this regard. 

Allocation/Utilisation of Funds by Bihar 
for Social Welfare Scheme 

1556. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of SOCIAL 
AND WOMEN'S WELFARE be pleased to 
state : 

(a) the amount of money allotted to 
Bihar in 1984-85 under the Social Welfare 
Scheme; and 

(b) the amount actually utilised by the 
State Government ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDltA· 
SEKHAR): (a) Rs.4,34,15,724/-

(b) The information is being collected 
and will be laid on the Table of the House. 

[English] 

Proposal for Private sector Investment in 
Container Terminal and Ship 

Repairing Units 

1557. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether it is a fact that Government 
have decided to allow the private sector to 
invest in the container terminal and ship 
repairing units at ports of the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (.a) to (c) 
The implications of allowing the private 
sector to invest in port facilities including 
container terminais etc. are under study. 
In the case of ship repair facililies the Port 
Trusts have been advised to encourage 
private investment in creation of ship repair 
facilities such as floating dry docks. 

[ Translation] 

Participation by Indias Medical, Representative 
in Conference of Lungs held at Denevar 

1558. SHRI VISHNU MODI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether it is a fact that an Indian 
Medical Specialist had participated in the 
conference on lungs held at Denevar in 
Colorada State in U.S.A. on 12 June, 1985 ; 

(b) if so, whether Government are 
aware tbat the main objective of this con-
ference was to collect detailed information 
regarding Bhopal gas tragedy. its effects and 
treatment ; and 

(c) if so, tbe reaction of the Govern! 
ment thereto 1 
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THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Occupation of Re'ierved Seats of Mail 
Express Trains by Daily Commuters 

from Delhi/New Delhi 

1559. SHRI VISHNU MODI: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether it is a fact that some 
complaints have been received from certain 
Members of Parliament that the daily 
commuters occupy the reserved seats in the 
reserved bogies of mail express trains running 
from Delhi and New Delhi Railway stations; 

(b) if so, whether Government have 
taken any concrete action in this regard ; 

(c) if so, the details thereof; and 

(d) if not, the reasons th~refor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA V ARO SCINDlA): (a) Yes, Sir. 

(b) and (c) Reserved Coaches are 
manned by TIEs and Coach Attendants who 
have instructions to prevent entry of 
unauthorised passengers. Frequent surprise 
checks are made by Ticket Checking staff 
with magisterial and police support and 
persons found travelling unauthorisedly are 
penalised according to Law. Monthly 
suburbar tickets have also been made invalid 
for travel by reserved coaches. 

(d) Does not arise. 

Hetami Hydro Electric Dam Project at Abu 
Panat Road 

1560. SHRI VISHNU MODI: Will 
the Minister df IRRIGA nON AND 
POWER be pleased to state : 

(a) whether it is a fact that Govern-
ttlent have prepared a Scheme for Hetami 
aydro-electric Dam Project at Abu Parvat 
Road in Rajasthan i 

(b) if so, the details in this regard: 

(c) whether GoveIDment have chalked 
out any outlines of this scheme with a view 
to implement it; 

(d) if so, time by which it is likely to 
be implemented; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) to (e) Project 
report of this Scheme, know as Mount Abu 
multipurpose project, was received in Central 
Electricity Authority in September, J 983. 
The scheme envisages installation of 2 X 5 
MW Units for pO\ver generation, yearly 
irrigation potential of 1813 hectares, tourism 
and fisheries developments. Being a multi-
purpose project, this scheme would have to 
be cleared by Technical Advisory Commi-
ttee of the Planning Commission, before the 
power portion can be considered for clea-
rance by Central Electricity Authority, and 
is under scrutiny. The scheme can be 
implemented after its technical viability is 
established and after investment sanction of 
the Planning Commission. 

{English] 

Floating Dry Dock Repair Complex at Madras 
Port 

1561. SHRI S. JAIPAL REDDY: Will 
the Minister of SHIPPING AND TRANS-
PORT: be pleased to state: 

(a) whether it is a fact that a reco-
mmendation was made by the Consultants 
for establishment of a Floating Dry Dock 
Repair Complex at Madars Port ; 

(b) whether it is also a fact that a 
decision on the offers received in this regard 
has not been taken for the last two years; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHIPPING AND 
TRANSPORT (SliRI Z. R. ANSARI): 
(a) Yes. Sir. . 
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(b) and (c) Government did not accept 
recommendations of the Steering Committee 
set up to assess offers in this regard as the 
recommendations did not take into account 
the factual position relating to eligibility for 
financial assistances from SDFC and also on 
account of sharp differences of opinion of the 
technical members of the Committee. The 
Madras Port Trust has been requested to 
invit~ fresh commercia I offers for the leasej 
rental etc. from the pre-qualified entre-
preneurs. 

Organisation of Eye Camp 

1562. SHRI S. JAIPAL REDDY : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it has come to the notice 
of the Government of India that as many 
as 553 persons had lost their sight through 
treatment in camps organised by quacks in 
Rajasthan ; 

(b) whether Government are aware of 
identical happenings in other parts of the 
country ; and 

(c) if so, whether Government propose 
to undertake Central legislation for tackling 
this national menace of quacks? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) and (b) As per available 
information the number of persons who lost 
their eye sight after operation in eye camps 
during the years 1981 and 1982 is as 
under :-

(i) Eighteen persons lost their eye 
sight in the State of Rajasthan. 

(ii) Twenty two persons lost their eye 
sight in Madhya Pradesh in camps 
organised by quacks. 

(iii) In Haryana, one eye has been 
damaged by quackery. 

No fresh case of blinding by quacks 
from these States or any other State has 
corne to notice. 

(c) As per guidelines issued to all 
States and UTs, eye operation camps are 
orpnised by Voluntary orpnisations with 

prior permission of the Chief Medical Officer 
of the concerned District and subject to the 
fulfilment of certain conditions for the 
conduct of eye camps. Chief Ministers of 
all states and UTs have been addressed to 
exercise utmost care and vigilance to prevent 
unqu.alified persons from performing eye 
operations and to alert all revenue, police 
panchayats and health authorities to effecti-
vely deal with such persons. In view of 
the guidelines, it is not considered necessary 
to bring Central legislation to tackle the 
problem. 

Preparation of New Programme for Population 
Control 

1564. SHRI B. V. DESAI: Will th~ 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a new programme for 
population control has been prepared in 
consultation with the Prime Minister; 

(b) if so, whether the same is likely to 
be announced soon ; 

(c) if so, what are the main features 
of the proposed new plan to control the 
popUlation ; and 

(d) what is the target fixed for the 
current financial year? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) to (c) Population contro-
programme has to be planned and implemen. 
ted keeping in view a veriety of factorsl 
including the prevailing socio-economic 
conditions. The programme is constantly 
appraised, major problem areas identified and 
appropriate strategic approaches are adopted 
for this purpose. 

(d) The following targets have been 
fixed for the current financial year : 

(in Lakhs) 

Sterilization 55.6 

IUD 32.4 
Conventional Contraceptive 95.1 

users 

Oral Pill users ~M 
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D.T.C. Bus Queue-Shelters 

1565. SHRI KAMLA PRASAD 
SINGH: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) the number of DTC bus-stops in 
New Delhi and Delhi and the number out 
of them which haye been provided with bus-
queue-shelters and the number of them 
which are without roof or are with broken 
roofs; and 

(b) the steps being taken to provide 
bus-queue-shelters and replace broken! 
missing A.C. Sheets on shelters of all DTC 
bus stops? 

THE MINISTER OF STATE FOR 
SHIPPING AND TRANSPORT (SHRI 
Z. R. ANSARI): (a) In the entire city 
operational area of DTC there are approxi-
mately 5500 bus stops. Out of these, 1528 
are with bus queue shelters in MCD area 
and 137 in NDMC area. The number of 
bus-Queue-shelters without roof and broken 
roofs, is 276 all of which are in MCD area. 

(b) The work relating torepairs of 
existing bus-Queue-shelters, is in hand. DTC 
is also planning to construct about 175 more 
Bus Queue Shelters during the current finan-
cial year in the MCD area. 

Purchase of Stationery of the Ministry from the 
Central Government Employees Consu-

mer Co-operative Society Ltd. 
New Delhi 

1566. SHRI KAMLA PRASAD SINGH: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) Whether Department of Per$.pnnel 
and Administrative Reforms Office Memo-
randum No. 14/14/80-Welfare dt. 14.7.81 
made it incumbent on all Central depart-
ments, their attached and subordinate offices 
and other Organisation financed and/or 
controlled by the Government located at 
Delhi/New Delhi to purchase all items of 
stationery, electrical, sanitary and other 
roads from the Central Government 
Employees Consumer Co-operative Society 
Ltd. New Delhi. 

(b) the names of all offices falling under 
his Ministry covered by tbe above said 
~rGer ; 

(c(whether all offices under his Ministry 
including DTC are following the above 
instruction and buying these items from the 
Society ; and 

(d) if not, the steps taken to ensure 
compliance of the said order ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Yes, Sir. 

(b) 1. Border road Development board 
2. Solatium Fund Authority 
3. Liaison Officer of Shipping Cor-

poration of India at Delhi. 

4. Ship building and Ship repair 
office. 

5. Controller of Accounts 
6. Transport Research Division 
7. Shipping Development Fund 

Committee 

8. Inter State Transport Commission 

9. Inland Water Transport 
Directorate 

10. Director General of Lighthouses 
and Lightships 

11. Liaison Officer at Delhi of 
Andaman Lakshadweep Harbour 
Works. 

12. Indian Road Construction Cor-
poration 

13. Delhi Transport Corporation. 

(c) Except for DTC which has its own 
purchase procedure all other offices are 
following these instructions. 

(d) Suitable instructions will be issued 
to DTC in tbis regard. 

[Translat; 'm] 

Conversion of Narrow Gauge Line in Madhya 
Pradesh 

1567. SHRI DILEEP SINGH BHURIA: 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) the total length of narrow gauge, 
metre gauge and broad gauge Jmes in 
Madbya Pradeib ; aDd 
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(b) the action proposed to be taken for 
conversion of tbese narrow gauge lines ? 

THE MINISIER OF STATE IN THE 
MINISTRY OF. RAILWAYS (SARI 
MADHAVRAO SCINDJA) : (a) Total 
route Kms. of rail lines gauge-wise in 
Madbya Pradesh is ai follows :-

Gauge Kms. 
B.G 4202 

M. G. 497 

N.G. 948 

(b) Conversion of Gwalior-Bhind N.G. 
Line into B. G. farms part of B. G. line 
project from Guna to Etawah. It has been 
included in Railway Budget 1985-86. 

NT PC Suggestion for Solving Transport 
Problems of Madhya Pradesb 

1568. SHRI DILEEP SINGH BHURIA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether National Transport Policy 
Committee had given some suggestions for 
solving the transport problems of Madhya 
Pradesh; 

(b) if so, the details of the suggestions; 
and 

(c) the steps being taken to implement 
them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORl (SHRI Z. R. ANSARI): (a) to (c) 
The National Transport Policy Committee 
(1980) had made broad policy recommenda-
tions for the development of transport in the 
country as a whole. It has not made any 
specific recommendation pertaining to 
individual States. 

While recommending policy measures on 
particular subjects. the Committee had made 
some suggestions and the position of those 
suggestions having a bearing on Madhya 
Pradesh are as below : 

i) With regard to the new additions 
to the existing Nationa I Highway 
system to be considered as a part 

of next 20 years plan of road 
development. inclusion of following 
routes passing through Madhya 
Pradesh have been suggested ;-

1. Gwalior-Jhansi-Khajurao-Rewa 
2. Nagpur-ObaidulJaganj 
3. Jabalpur-Shabdol-Ambikapur-

Gumla 
4. Raipur-Varanasi 

5. Raipur-Behrampore 
6. Ahmedabad-Indore-Dewas-

Bhopal 
7. Jaipur-Kota-Biaora 

The Jaipur-Kota-Biaora route has 
already been declared as National Highway 
during the sixth plan. However, at present 
there is no proposal fot inclusion of more 
stretches passing through Madhya Pradesh 
as National Highways. 

[English] 

Conver"ion of Pratap Nagar Chhotaudepur 
and Chhuchhapura-Tanakhla N.G. lines 

1569. SHRI RANJIT SINGH 
GAEK WAD Will the Minister of 
RAIL WAYS be pleased to state; 

(a) whether Government are considering 
to convert Pratapnagar-Chhotaudepur and 
Chhuchhapura -Tanakhla narrow gauge rail 
Jines into broad gauge during tt;e Seventh 
Five Year Plan period; and 

(b) if so, the amount allotted for 
conversion of these lines ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

Computer Science at Degree Level 

1570. SHRJ RANJIT SINGH 
GAEKWAD : Will the Minister of 
EDUCA nON be pleased to state : 

(a) whether Government propose to 
introduce Computer Science as a subject at 
tbe Degree level alongwith the related science 
and social subject to develop manpower lit 
proarammes level ; and 
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(b) if so, details thereof? 

THE MINISTER OF bDUCATION 
(SHRI K. C. PANT) : (a) and (b) The 
UGC has formulated a seheme for restru-
cturing first degree courses in Arts, Social 
Science and Science offered _ by Universities 
and Colleges. The scheme Visualises, remo-, 
delling of the existing 3 subjects combinations 
by introducing an application oriented com-
ponent in place of anyone of the 3 subjects. 
The guidelines framed by the UGC and 
circulated to the universities suggest that 
courses involving Physics and Mathematics 
could have subjects like instrumentation, 
communication, electronics, metallurgy, 
computer sciences, solid state devices, etc. 
as the third application oriented component. 
The Commission has also agreed to provide 
assistance to the extent of Rs. 1 lakh per 
annum for a period of 5 years for imple-
mentation of the programme of restructuring 
of courses. Accordingly universities can 
frame proposals for introduction of computer 
science COurse as a subject in tbe degree 
courses in Arts, Social Sciences and Science. 

Amount Spent on National Highways in Kerala 
During 1984-85 and Allocated for 1985-86 

1571. SHRI T. BASHEER: Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state: 

(a) the names of the stretches of 
National Highways which are under cons-
truction in Kerala ; 

(b) the amount spent for National 
Highways during 1984-85 and the amount 
allocated for 1985-86 for Kerala ; 

(c) whether there is any new scheme 
under consideration of Government for 
implementation in the State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHIPPING AND TRANS-
PORT (SHRI Z_ R. ANSARI): (a) 
There are two National Highways i.e. 
National Highway No. 47 and National 
Highway No. 17 which pass through the 
State of Kerala. 20 major road and bridge 
works ill various stretches of these National 

Highways pertaining to widening and 
strenghthening, improvement to geometries 
and construction of bye-passes and bridges 
are in progress. 

(b) An amount of Rs. 765.95 lakhs 
was spent on National Highways in Kerala 
during 1984-85 and an amount of Rs. 820 
lakhs has been earmarked for 1985-86. 

(c) and (d) A provision of ~s. 1260 
lakhs has been made for 24 road and bridge 
works in the Annual Programme of 1985-86 
for National Highways in Kerals. 

l Translation] 

Compulsory Primary Education to Children 
between Age Group of 6-11 Years 

1572. SHRI VISHNU MODI: Will 
the Minister of EDUCATION be pleased to 
state: 

(a) whether it is a fact that children 
are still deprived of primary education in the 
country; 

(b) if so, the names of the Slates in 
the country where there is still no Primary 
school in villages as also the number of 
those schools where there is only one teacher; 

(c) whether with a view to import 
compulsory primary education to the children 
between the age-group of 6-11 years, 
Government have made provision in the 
Seventh Five Year Plan to open a primary 
school in each village of each State; 

(d) if so, the State-wise details in this 
regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT): (a) and (b) Article 
45 of the Constitution of India provides for 
free and compulsory education for all chil-
dren until they complete the age of 14 years. 
The present target date for achieving univer-
salisation of elementary education is 1990. 
There are legislations for compulsory educa-
tion in a number of States/UTs but th. 
penal provisions of these enactments are 
hardly enforceable because of Socio-economic 
factors involved. The total number of 
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primary sections and schools in the country 
in 1978-79 was 5.70Iakhs, and out of 9.65 
lakh habitations all but 1.91 lakh had a 
school within 1 Km. Thus most of the 
villages are served by a primary school. A 
statement indicating the names of the States 
having habitations without primary 
schools/sections and the number of schools 
where there is only one teachers. as per the 
Fourth Educational Survey conducted by 
the NCERT in 1978-79, is given below. 

(c) to (e) During the Seventh Five 
Year Plan, it is proposed to provide school-
ing facilities in habitations which are still 
unserved by primary schools subjects to 
availability of adequate resources and viabi-
lity of the school in individual habitations. 
State-wise details have not been worked out 
as yet. 

Statement 

S1. States/UTs 
No. 

1 2 

1. Andhra Pradesh 
2. Assam 

3. Bihar 
4. Gujarat 
5. Haryana 

No. of habita- No. of 
tions without Single 
primary teacher 

schools/sections schools 
(%) 

3 4 

8.16 21544 
18.66 6187 

22.02 17085 
5.04 6182 
5.93 951 

6. Himachal Pradesh 61.99 1871 

7. Jammu & Kashmir 25.34 5268 

8. Karnataka 10.83 16341 

9. Kerala 16.65 24 

10. Madhya Pradesh 22.86 25201 

11. Maharashtra 9.90 17827 

12. Manipur 7.18 181 

13. Meghalaya 23.88 2296 

14. Nagaland 1.65 45 

15. Orissa 23.42 14698 

16. Punjab 2.66 2753 

17. Rajasthan 17.92 11978 

18. S,kkim 57.65 44 

19. Tamil Nadu 18.26 2618 

1 2 3 4 

20. Tripura 45.58 579 
21. Uttar Pradesh 47.03 8583 
22. West Bengal 14.94 1655 
23. A & N Islands 29.51 37 
24. Arunachal Pradesh 44.10 528 
25. Chandigarh 10.58 
26. Dadra&Nagar Haveli 54.57 111 
27. Delhi 14.71 4 
28. Goa, Daman & Diu 43.18 173 
29. Lakshadweep 24.12 1 
30. Mizoram 25.46 74 
31. Pondicherry 12.28 92 

ALL INDIA 21.47 1,64.931 

[English] 

Five Days a Week vis-a-vis Delhi Transport 
Corporation Bus Services Income and 

Maintenance of Buses 

1573. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of SHIPPING • AND TRANSPORT be pleased to state : 

(a) whether it is a fact that as a result 
of the introduction of five days a week in 
Government Offices and consequent change 
in office hours, there has been substantial 
improvement in Delhi Transport Corpora-
tion Services; 

(b) whether the income too has shown 
any change for the better ; 

(c) whether servicing of vehicles can 
now be taken care of in a better way ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) to (d) 
Change in the office-timings for Government 
offices meant re-scheduling of services 
connecting Government offices. These have 
been adjusted. This would not have any 
ilnpact on the earniDas. 
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In respect of servicing of vehicles, how-
ever, the rescheduling has helped. In view 
of less number of vehicles outshedded on two 
days, as against only on one day in the 
earlier system, undertaking of more mainten-
ance activities on these days has become 
possible thus making more vehicles available 
for operation on working days. 

World Bank Loan for Singrauli-Rihand Trans-
mission Lines 

1574. SHRI C. MADHAV REDDI: 
Will the Minister of IRRIGATlO >I AND 
POWER be pleased to state: 

(a) whether it is a fact that the World 
Bank has sanctioned a loan for installing 
Transmission lines 10 the Singrauli-Rihand 
complex in UP ; and 

(b) if so, the names of states that will 
benefited? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU): (a) In May, 1985, the 
World Bank has approved a loan of US $ 
250 million for construction of transmission 
lines associated with Rihand Super Thermal 
Power Project. 

(b) The constituents of the Northern 
Region will benefit with the completion of 
this transmission system. 

Leakage of Kallada Dam in Kerala 

1575. SHRI P. A. ANTON_Y: Will 
the Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether Government are aware of 
massive leakage in the gaint Kallada dam 
in Kerala even before its inauguration ; 

(b) if so, the measures taken by the 
Centre to aviod a catastrophe in the area? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) and (b) Some seepage 
through a vertical joint and some leakage 
through the contact zone between the steel 
outlet pipe and the surrounding concrete have 
developed in the Kallada Dam, but it is not 
an alarmin& situation. Expert of the Central 

Water Commission have visited the Project to 
advise the State Authorities to take suitable 
remedial measures. 

Recommendation of the National Board of Adult 
EducatiOn 

1576. SHRI ANADI CHARAN DAS : 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether it is a fact that Government 
have accepted the recommendation of the 
National Board of Adult Education to enact 
a law to make literacy promotion obligatory 
on every employer; 

(b) if so, time by which it will be 
implemented and if not, the rea!!oons therefor; 
and 

(c) the details of adult education progra-
mmes being assisted in Orissa ? 

THE MIN!STER OF EDUCATION 
(SHRI K. C. PANT): (a) and (b) The 
National Board of Adult Educatiollt at its 
meeting held on 25th May, 1985, inter-alia 
recommended that employers may be required 
to provide opportunities to their illiterate 
workers to acquire literacy, if necessary by 
legislation. This 1 ecommendation of the 
Board is under the consideration of Govern-
ment. 

(c) Details of the Scheme which are 
being implemented in the State of Orissa are 
as follows :-

(i) 19 Rural Functional Literacy Pro-
jects have been sanctioned. 

(ij) Since the revival of the Scheme of 
Voluntary Agencies in the field of 
Adult Education in 1982, 45 VOlun-
tary Agencies have been sanctioned 
a grant of Rs. 36.32 lakhs for 
running 1 X35 Adult Education 
Centres. 

(iii) A Shramik Vidyapeeth is function-
ing at Rourkela. 

(iv) The State Resource Centre which 
has the overall responsibility in 
regard to training and production 
of materials is functioninB at AnsuI. 
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(v) The U.G.C. has sanctioned grants 
amounting to Rs. 15.84 lakhs to 
127 colleges under Universities of 
Sambalpur, Utkal and Berhampur 
to organise 1383 adult education 
centres. 

Promotion Scheme for Profe!tsional Colleges 
of Delhi 

1577. SaRI SUDHIR ROY: Will the 
Minister of EDUCATION be pleased to 
state : 

(a) whether Government assured the 
striking teachers of Delhi U niversi ty in 
January, 1983 that the promotion scheme 
offered to Delhi University and college 
teachers would also apply to the teachers 
of professional colloges such as Delhi College 
of Engineering, College of Arts, etc. ; 

(b) whether the Ministry had issued 
any order upholding the agreement; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) and (b) The 
Government of India approved a scheme to· 
provide avenues of promotion and reasonable 
opportunities for professional advancement 
to the teachers in the engineering and profe-
ssional colleges in the Union Territories. 
The Scheme was formulated on the lines 
of the one made applicable for the teachers 
of the Regional Engineering Colleges which 
was prepared keeping in view the Scheme 
formulated by the University Grants Commi-
ssion for the university teachers. The 
Delhi Administration is now processing the 
scheme for implementation. 

(c) Does not arise. 

Introduction of Passenger Trains in Malabar 
Region of Kerala 

1578. SHRI K. MOHANDAS: Will 
the Minister of RAIL WAYS be pleased to 
stale : 

(a) whether Government are aware of 
fact that the Malabar region of Kerala is 
not w~ll served by the Railways ;. 

(b) whether Government have any 
special scheme for introducting more passen-
ger trains in this region ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCI NOlA) : (a) Malabar 
region of Kerala is adequately served by 
Railways and adequate services are available. 

(b) No, Sir, 

(c) Does not arise. 

Providing GQod Coaches to H. Nizamuddin 
Cochin Jayanti-Janata Express 

1579. SHRI K. MOHANDAS: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether the coaches attached to the 
Jayanti Janata Express running between H. 
Nizamuddin and Cochin are very old and 
dilapidated ; 

(b) whether good coaches were provided 
in that train when introduced first; 

(c) if so, the reasons for withdrawal 
of those coaches ; and 

(d) the steps being taken to restore 
good coaches in that train? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) Coaches 
running betweel'l Cochin and Hazarat 
Nizamuddin by Jayanti Janata Express are 
neither old nor dilapidated. 

(b) Yes, Sir. 

(c) and (d) Does not arise. 

Foreign Assistance for Kerala's Irrigation 
Projects 

1580. SHRI MULLAPPALLY RAMA. 
CHANDRAN : Will the Minister of 
IRRIGA nON AND POWER be pleased to 
state : 

(a) Which are the countries and inter-
national financial aaencies which have 
financed Kerala for development of irrigation 
projects during the years 1982-85 and the 
quantum of finance thereof; and 
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(b) for which projects have the above 
funds been utilised and what are the stages 
of their completion ? 

THE MINISTER OF IRRIGATION 
AND POWEl< (SHRI B. SHANKARA-
NAND): (a) and (b) The World Bank has 
extended an assistance of $ 80.30 million for 
the Kallada Irrigation and Tree-Crop 
Development Project in Kerala. The 
utilisation of the assistance during the years 
1982 to 1985 is $ 30.6 million. The cumula-
tive ex.penditure up to the end of March, 
1985, is around Rs. 878.4 million (anticipated). 
As per schedule, the project is expected to be 
completed by March. 1987. 

Percentage of Sick Railway Track 

1581. SHRI BHOLA NATH SEN 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the total Kilometres of rail 
track under speed restrictions, rail fractures 
and the percentage of sick track in the total 
rail track of Indian Railways has increased 
during the period between 1980-81 to 1984-
85 ; 

(b) if so, what was the position in the 
matter as on 1 April, 1980 and 31 March, 
1985 ; and 

(c) the steps takrn(proposed in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRf 
MADHAVRAO SCINDIA) : (a) and (b) 
The incidence of rail fractures and tbe length 
of overdue renewal has increased during the 
period 1980-81 to 1984-85 but the length of 
track under speed restrictions has 
decreased. The comparative position is 
indicated below : 

1.4.80 

Speed restriction 2074 
(In Kms.) 
Overdue track 
renewal (In Kms) 
Rail fractures in-

(Approx.) 
13048 

cluding weld 3640 
failures. 

(in 1979-80) 

31.3.85 

1985 

19550 

8720 

(in 1984·8S) 

(c) The pace of track renewals has been 
accelerated from 1096 Kms. in] 980·81 to 
2745 Kms. in 1984-85. Railway's draft VII 
I'lan envisages renewal of 21,000 kms. of 
track. The size of the Plan is yet to be 
finalised, but in 198'5· 86 a target of renewal 
of 3000 kms. of track has been fixed. 

Training and Absorption of Surplus 
Hands 

1582. SHRI BHOLA NATH SEN: 
Will the Minister of RA lLW A YS be pleased 
to state 

(a) whether the Railways Reform 
Committee has recommended job freeze for 
five years; 

(b) if so, the details of the recommen-
dations of the Committee particularly regar-
ding training and absorption of surplus 
hands; and 

(c) the steps taken proposed in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDlA): (a) Yes, Sir. 
But the recommendation of the Railway 
Reforms Committee contained in part XI of 
their Report on 'ECONOMIES' has not 
been accepted by the Government. 

(b) and (c) The recommendations in regard 
to training and absorption cf surplus hands 
been noted/accepted by the Government and 
instructions which were already existing in 
this regard have been reiterated to the Zonal 
Railways for implementation. The details 
of the recommendations arc contained in 
Chapter VlI of part XI of Railway Reforms 
Committee Report on 'ECONOMIES' copies 
of which are available in the Parliament 
Library. 

Permission for Import of Duty free Medical 
Equipment Machinery 

] 583. SHRl E. AYY APU REDDY: 
Will the Minister of HEALTH AND 
F AMIL Y WELFARE be pleased to state : 

(a) wh ther Government arc aware that 
many hospitals!meciical colleges etc. have 
applied for permiSSIOn to import duty 
free medic,,) equipment machinery etc •• 
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(b) if so, names of such hospitals etc. 
and equipment proposed to be imported by 
them and the element of foreign exchange 
involved ; and 

(c) Government's reaction thereto ? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

(b) The list of hospitals Colleges and 
the list of equipment proposed to be imported 
by them are given in the attached Annexures 
I and II. {Placed in Library See No. LT-
1268/85] 

(c) The applications are examined as 
per the instruction is<;ued by the Ministry of 
Finance and the guidelines evolved as per 
such instructions. 

High cost of Mea'ile~ Inoculations and its 
Availability in Public Health Centres and 

Dispensaries 

1584. SHRI ANADI CHARAN DAS: 
Will the Minister of HE:ALTH AND 
FAMILY WELFARE be pl.!ased to state: 

(a) whether the introduction of measles 
inoculations to infants has been found to be 
effective; 

(b) whether it is a fact that due to its 
being costly, tht~ inoculation is available to 
urban and well to do people only; 

(c) what steps Government have taken 
to reduce its price and m::Jke it available in 
the rural areas so that the rural people who 
need it most can avail of this opportunity; 
and 

(d) how soon it will be made available 
through the Public Health Centres and 
dispensaries in Orissa? 

MINISTER OF IRRIGATION AND 
POWER (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

(b) and (c) So far, selected Medical 
Colleges have been carrying on feasibility 
and efficacy studies of Measles Vaccine. 
Measles vaccines is not yet manufactured in 

I India and it is import~d and sold by private 

firms. It is now proposed to include tbe 
Measles vaccination in the Expanded Pro-
gramme of Immunization and will be 
delivered in rural areas, free of cost. 

(d) Measles vaccination services will 
become available through the MCH Centres 
in Orrissa also in phased manner. 

Setting up of a Ship Repairing Complex 
at Haldia 

1585. SHRI BHOLA NATH SEN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether the Garden Reach Ship 
Builders and Engineers Ltd., and some West 
German and Japanese firms have evinced 
interest in setting up of a ship Repairing 
Complex at Haldia in West Bengal; 

(b) if so, the details thereof and the reac-
tion of the Government thereto; 

(c) the steps taken proposed to set up 
a ship repairing complex at Haldia ; and 

(d) the progress achieved in the matter 
so far? 

THE MINISTER OF STATE FOR 
SHIPPING AND TRANSPORT (SHRI 
Z. R. ANSARI) : (a) Garden Reach 
Shipbuilders and Engineers Limited, Calcutta 
had shown interest in setting up a Shiprepair 
Complex at Haldia in 1978 which however, 
was later withdrawn, in view of facilities 
developed in Visakhapatnam and Port Blair 
and the dwindling number of ships calling 
at Calcutta and Haldia Ports. Recently a 
West German firm has shown some interest 
in this regard. 

(b) So far no specific proposal has been 
received for the consideration of the 
Government. 

(c) and (d) Does not arise. 

Damage Caused to Asutosh College Building 
due to Construction work of Under-

ground Railway 

1586. SHRI BHOLA NATH SEN: 
Will the Minister of RAILWAYS be pleased 
to state; 
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(a) whether the Calcutta Metro Railway 
Authorities have information about the heavy 
damages caused to Asutosh College building 
due to underground Railway construction 
work on S.P. Mukherjee Road in Calcutta; 

(b) if so, the extent of the damages 
caused to the college building ; 

(c) whether the damages done can have 
serious consequences on the structural condi-
tions and safety of the occupants; and 

(d) the steps taken proposed by the 
Metro Railway to repair the building and or 
to compensate the college authorities for the 
damages caused to the college building? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
M\.DHAVRAO SCINDIA): (a) There has 
been some damage anout which Metro 
Railway is aware. 

(b) Damages consist of cracks in some 
parts of the building, loosening of plaster. 
etc. due to unavoidahle settlement on 
account of deep excavation: required for 
Metro constructi on on the road adjacent to 
this building. 

(c) "No, Sir". 

(d) From time to time during progress 
of comtruction when distress was noticed, 
repairs to the building were carried out by 
Metro Railway. Recently, the building has 
been inspected by senior officials of Metro 
Railway alongwith the Principal of the 
college and certain further repairs for loose 
plaster have been promised. Claims have 
been preferred towards compensation for 
damages by Ashutosh Mukherjee Memorial 
Institute with the competent authority under 
section 25 of the Metro Railway Construction 
of Works Act 1978. The matter is pending 
before the competent authority and hence is 
sub-judice. 

Erosion of Autonomous Character 
of Academic Structure 

1587. SHRI BRAJAMOHAN MOHANTy: 
Will the Minister of EDUCATION be pleased 
to state: 

(a) twhether;~ Government rare aware of 
theJerosion of the autonom@us character of 
the.academic structure in the country by 
substituting the representative character of 
Syndicates by Government nominations and 
otherwise; 

(b) if so, the reaction of Government 
thereto; and 

(c) whether in the conference of the 
Education Ministers the topic of academic 
freedom was discussed and if so, whether 
any consensus was reached in this regard? 

THE MINISTER OF ~DUCATION 
(SHRI K. C. PANT) : (a) and (b): The 
Government is of the view that the autonomy 
of the Universities should be protected. 
While the Universities should be accountable, 
there should not be any interference by 
Governments in their functioning. However, 
representations arc received at times against 
amendments made to their University Acts 
by some State Governments which tend to 
erode the autonomy necessary for the proper 
functioning of the Universities. 

(c) The Conference of Vice-Chancellors 
held in May. 1984, made several recommen-
dations regarding the management of 
Universities. These recommendations were 
placed before the Conference of Education 
Ministers which took note of them. 

[Transla lion) 

Opening of Colleges for Importing Paper and 
Textile Technology in Bihar and 

Eastern States 

1588. SHRI RAMSWAROOP RAM 
Will the Minister of EDUCATION be 
pleased to state : 

(a) whether keeping in view the impor-
tance of paper technology and textile tech-
nology and proposal to open colleges in 
Bihar and Eastern States for study of these 
subjects is pending with the Government; 
and 

(b) if so, the time by which the Govern-
ment would take action in this matler ? 

THE MINISTER OF EDUCATION 
(SHRI K. c. PANT) : (a) and (b) The 
proposal for the introduction of a dqree 
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course in pulp and paper technology in Birla 
Institute of Technology, Mesra, Ranchi, and 
another proposal for the establishment of an 
Institute of Textile Technology at Choudwar, 
Orissa, are under examinatior. of the 
Government. 

Necessary action is being taken to 
expedite the matter and a decision will be 
taken as early as possible. 

[English] 

Annual Theft of Goods during Transit in 
Railways 

1589. SHRI DIGYIJAY SINGH : 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) the annual theft, in tl rms of money, 
of goods during transit in railways ; 

(b) what is the total amount paid 
annually by the insurance agencies towards 
such theft; and 

(c) the amount of stolen consignments 
which have bem recovered and cases 
registered by the railway authorities? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF RAIL WAYS (SHRI 
MADRA YRAO SCINDIA): (a) The 
thefts of goods during transit in terms of 
money was Rs. 5,45,38,794/- in 1984. 

(b) Details of payments, if any, made 
by insurance companies to the private parties 
in this regard is not known to the Railways. 

(c) Stolen consignments worth Rs. 
40,92,203/- have been recovered and 46,073 
cases have been registered, in this regard, 
during 1984. 

Grant of Permission to Private Companies 
to Import Power Plants 

1590. SHRI RAM BRAGAT 
PASWAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state: 

(a) whether Government have allowed 
MIs I.T.C. Ltd., Tata group, Modi group, 
Birla group, A.C.C. for import of power 
plants during last six months and if so, tbe 
details and 

(b) the details of companies whose 
applications are pending therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ·POWER (SHRI 
ARUN NEHRU): (a) and (b) The infor· 
mation is being collected and will be laid 
on the Table of the House. 

Findings of U.N. Report on Status of 
Working Women 

]591. SHRIMATI KISHORI SINHA: 
Will the Minister of SOCIAL AND 
WOMEN'S WELFARE be pleased to state: 

(a) what are the findings of the U.N. 
report on the status of working women; 

(b) whether it has found inequalities 
between proportion of working women and·. 
their remuneration and property holding; 

(c) whether this inequality is true of 
India also; and 

(d) what steps have been proposed to 
reduce these inequalities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDRA-
SEKHAR): (a) The findings of the U.N. 
report on the status of working women, in 
brief, are as follows :--

(i) one out of four industrial workers 
ic:; a female. as are four out of 
ten argricultural and services 
workers; 

(ii) women benefit from development 
but not as much as men so far as 
income (wages and salaries) is con-
cerned ; and 

(iii) women have made an inroad in 
professional categories but are still 
far behind in administration and 
management. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) This Ministry has proposed the 
following strategies for the Seventh five 
Year Plan ;-
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(0 effort is to be made to integrate 
women in all development progra-
mmes relating to agriculture, rural 
development, employment, industry 
etc .. 

(ii) supportive services for working 
women like women's hostels, creches 
and short-stay homes are to be 
expended ; 

(iii) the machinery for implementation 
of the Equal Remuneration Act is 
to be strengthened. 

[Translation] 

Coal supply to Power Stations 

1592. SHRI VILAS MUTTEMWAR 
Will the Minister of IRRIGATION AND 
pOWER be pleased to state : 

(a) whether it was decided recently that 
stock of coal adequate for one month's 
consumption should always be kept in the 
power stations; 

(b) if so, tbe manner in wbich the 
Railway Department and Coal Department 
will extend their cooperation as assured by 
them and the time by which its implementa-
tion will be started ; and 

(c) whether earlier to this also there 
was a provision for keeping one month's 
stock in the power stations and if so, when 
that dscision was taken ? 

THE MINIS IER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARUN 
NEHRU) : (a) to (c) Generally. power 
stations situated far-off from coJleries should 
maintain a coal stock for about one month's 
consumption. It bas been decided recently 
that well coordinated measures should be 
taken so that coal stocks equivalent to one 
month's requirement can be built up at the 
power Mations. Accordingly, an assessment 
has been made in terms of the unloading and 
stocking capacities of the thermal :;.tations 
and their generation programmes, the 
requirement of wagons which will be moved' 
by the Railways, and the quantity of coal 
which will be supplied by the colliries. As 
a result, the total coal stock in the thermal 

stations in the country has increased from 
about 26.7 lakh tonnes in the first week of 
June, 1985, to about 32.2 lakh tonnes in the 
last week of July, 1985. 

[English] 

Workers in Loco Shed at Kbaragpur 

1593. SHRI NARAYAN CHOUBEY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of workers working in 
the loco shed at Kharagpur for handling of 
coal and picking of cinders ; 

(b) since when these workers are wor-
king; 

(c) how many of them belong to 
Sheduled Castes and Scheduled Tribes and 
how many of them are women ; 

(d) with the gradual elimination of 
steam locos in Kharagpur shed, whether 
Government propose to absorb these workers 
in railways at least as Class IV staff ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) (a) The 
number of workers engaged in this work is 
166. 

(b) From March, 1979 onwards. 

(c) 17 workers belong to Scheduled 
Castes; R4 workers belong to Scheduled 
Tribes and 78 out of the total number are 
women. 

(d) This work is being done through 
Contractor's labour. There is no proposal 
to absorb these workers in Railways. 

r Translation] 

Non-Formal Education Centre in Uttar 
Pradesh 

1594. SHRI HARISH RAW AT: Will 
the Minister of EDUCATION be pleased to 
state : 

(a) the number of Non-formal education 
centres in Uttar Pradesh and the amount 
spent thereon during the Sixth Five Year 
Plan j 
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(b) whether some new centre are pro-
posed to be opened during the Seventh Five 
Year Plan; and 

(c) if S'), the amount likely to be 
incurred thereon during the Plan ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) During the 
Sixth Five Year Plan, 35,200 (both general 
as well as exclusively for girls) non-formal 
education centres with an estimated coverage 
of 8.8 lakhs were sanctioned to Uttar 
Pradesh. An amount of Rs. 6,46,79,051/-
was sanctioned to the Government of Uttar 
Pradesh for these centres. 

(b) and (c) Yes, Sir. 

The State Government has been reques-
ted to send their proposals for opening new 
non-formal education centres during 1985-86, 
and running the ones open earlier. The 
amount to be sanctioned to the State 
Government will be determined on receipt 
of their proposals. The amount to be 
sanctioned to Uttar Pradesh during the VII 
Plan has not yet been determined. 

[English] 

Progress or Implementation of the Development 
Scheme of Ha Idia Farakka Stretch of 

National Waterways 

1595. SHRI SATYAGOPAL MISRA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pJeased to state : 

(a) the progress made so far in imple-
mentation (If the scheme for the development 
of Haldia-Farakka stretch of Haidia-Allaha-
bad National Waterways; 

(b) the details thereof; and 

(c) the reasons for the deJay, if any? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) to (c) 
A weekly service is being operated by 
Central Inland Water Transport Corporation 
Limited on the Haldia-Farakka Station of 
Ganga-Bhagirathi·Hooghly River System. 
A Scheme for development of this Waterway 
at a cost of Rs. 189.50 lakhs was sanctioned 
on 31.3.1983 and is under execution, This 

Seheme envisages the provision of 
infrastructural facilities on the waterway 
including terminal facilities at Haldia-
Nabadwip-Triveni and Berhampore and 
is likely to be eompleted by the end of 
1985-86. 

Purchase of Wagons from Cimco, Bharatpur 

1596. SURI M. RAGHUMA REDDY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the rate at which Government of 
India purchase railways wagons from Central 
India Machinery Company, Bharatpur ; 

(b) whl!ther it is a fact that Govern-
ment Railway manufacturing unit charge 
loans price than CIMCO from railway 
for the same wagons; 

(c) the reasons for not purchasing 
railways wagons from Governmenr manufac-
turing units which are not utilising their full 
production capacity and thty are on the 
verge of closure where as the CIMCO has 
got the maximum order; and 

(d) whether Government propose to 
inquire into this matter and if not, the 
reasons therefor? 

THE MINISTER OF STATE iN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDlA): (a) Mis. Cen-
tral India Machinery Manufacturing Com-
pany Bharatpur, at present are supplying 
wagons (BOXN type) at the rate of Rs. 
98262/- approximately per wagon. 

(d) No, Sir. Government Railway 
Manufacturing units are supplying wagons 
(BOXN type) at the rate of Rs. 102814/-
approximately per wagon. 

(c) and (d) Off take of wagoDs, year to 
year, is decided on the funds allotted for 
manufacture of wagons and is regulated 
among the public and private sectors (inclu-
ding CIMMCO) giving weightage to their 
respective production capacities and past 
performance. In view of this, the questioQ 
of making inquiry does not arise. 
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Schemes Launched for Welfare of Children in 
Need of care and Protection and Assis-

tance given to Orissa 

1597. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of SOCIAL AND 
WOMEN'S WELFARE be pleased to state: 

(a) whether Government have launched 
schemes for welfare of children in' need of 
care and protection ; 

(b) if so, the name of the States where 
such schemes have been launched; 

(c) whether such scheme has been 
launched in Orissa also ; 

(d) if so, the Central assistance provided 
and welfare measures taken in Ori~sa under 
the above scheme in Jast three years; and 

(e) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SO=IAL AND WOMEN'S 
WELFARE (SHRIMATI M. CHANDRA-
SEKHAR) : (a) Yes, Sir. 

(b) The Scheme for the Welfare of 
Children in Need of Care and Protection 
is being implemented in all the 22 State. 

(c) Yes, Sir. 

Cd) and (e) The details of Central Assis-
tance provided and the number of children 
covered under the Scheme for the Welfare 
of Children in Need of Care and Protection 
in the State of Orissa during the last three 
years are as under :-

S1. No. Year No. of Amount of 
children grant sanc-
covered tioned (Cen-

tral Share) 

1. 19d2-83 760 Rs. 3,67,429 

2. 1983-84 810 Rs. 4,35,258 

3. 1984-85 874 Rs. 4,84,464 

Shortage of cargo Handling equipments at 
Calcutta Port 

1598. SHRI SAIFUDDIN CHOW-
DHARY : Will the Minister of SHIPPING 
i\ND TRANSPORl be pleased to state ; 

(a) whether Government are aware 
a bout the shortage of cargo handling equip-
ments in Calcutta Port . , 

(b) jf so, when and which year onward 
attention of the Governmeat was dra\\l1 to 
this problem ; and 

(c) whether responsibility for delaying 
loading unloading operations in Calcutta 
Port due to this has been fixed.? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) and 
(b) Some of the existing equipment like 
wharf cranes, mobile cranes and forklifts at 
the Calcutta Port are under-utilised, but 
(1ccasionally when there are bunched arrivals 
some shortage of equipment to handle heavy 
project cargo and steel structurals and also 
of containers have been noticed. 

(c) There are several factors which 
cause delay. Responsibility for loading and 
unloading operations of vessels at Calcutta 
is shared both by the stevedores appointed 
by Shipping companies for operation on 
board the vessel and by Calcutta Port 
Trust for work on the shore. The rate of 
work on board the vessels affects the rate of 
work on shore and vice-versa. Delay in 
also caused due to poor clearance of import 
cargo and delay in aggregation of export 
cargo. 

Operation of Inland Water vessels on Karimganj 
Calcutta Route via Bangladesh for Move-

meDt of Essential Commodities in 
N.E. States 

1599. SHRI BAJU BAN RIYAN; 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) wh~ther Government are aware of 
the serious situation arrising out of prolon-
ged disruption in rail/road traffic on the 
Lumding-Badarpur Hill Section of the N.F. 
Railway and its impact on the passengers 
and freight traffic including movement of 
foodgrains and essential commodities; 

(b) whether Government are also aware 
that the above rail link is the only rail link 
of tba\ re&ioD i 
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(c) if so, the steps taken/proposed by 
Government for maintaining the movement 
of foodgrains and essential commodities to 
the North Eastern States for avoiding any 
shortage and profiteering; and 

(d) whether Government propose to 
operate Inland Water Vessels on the Karim-
ganj-Calcutta river route via Bangladesh for 
movement of essential commodities ; 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
(a) to (d) On 3rd June 1985 there were 
serious breaches on Lumdiilg-Badarpur Hill 
section. The same was repaired on 24.6.85 
and the normal traffic resumed on 25.6.85. 
Now, there is no difficulty in moving essential 
commodities by Rail over this section. 
During the period of breaches, the concerned 
Ministries viz. Ministry of Petroleum, 
Ministry of Food and Civil Supplies etc. 
were advised to arrange movement of essen-
tial commodities by road. Foodgrains and 
other essential commodities are also being 
carried from Calcutta to Karimganj via 
Bangladesh by Central Inland Water Trans-
port Corporation. In view of the breach 
on Lumding-Badarpur Hill section, the 
entire carrying capacity of the CIWTC's 
vessels operating on Calcutta-Assam and 
Calcutta-Karimganj routes, was diverted for 
movement of foodgrains and other essential 
commQdities to Karimganj. The ClWTC 
are already operating regular river services 
between Calcutta and Karimganj, so long 
the route rerrlains operative. 

Demand for Berth Reservation in Utkal 
Express at Bamra Station 

1600. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of RAIL WA YS be pleased 
to state: 

(a) whether there is any demand for 
berth reservation in the Utkal Express at 
Barma Station ; and 

(b) if so, the reaction of Government 
thereto '[ 

THE MINlSTER Of STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDlA) : (a) Yes, Sir. 

(b) A quota of 5 berths in second class 
sleeper is being provided by 77 Up Utkal 
Express at Bamra from 1.8.1985. 

Providing Pantry Cars in Kalinga/Utkal 
Express Trains 

1601. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is any demand from 
the passengers for providing Pantry Cars in 
Kalinga / Utkal Express trains; and 

(b) if so, the reaction of the Govern-
ment thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) It is not possible at present to 
attach Pantry Cars on the said trains due to 
paucity of Pantry tars. 

The Lock 5abha reassembled at fourteen 
hours of the Clock 

[MR. SPEAKER in the Chair] 

STATEMENT RE : QUESTION OF 
PRIVILEGE 

I English] 

MR. SPEAKER : Rao Birendra Singhji. 

lHE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
SINGH) : Mr. Speaker, Sir, on 29th July, 
1985 while answering supplementaries to 
S. Q. No. 85 regarding "Rise in Sugar 
prices" J had made certain remarks to which 
objection was taken by some Members. I 
had then categorically said : "I want to make 
it clear that there is nothing like imputation 
of motive to any hon. Member." 

If some hon. Members still feel dissatis-
fied. I am sorry to have given occasion for it. 

( Trans/ation] 

1 am sorry for the inconvenience caused 
to you also. 
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(EnglishJ 

MR. SPEAKER : Members should feel 
satisfied amongst you. That is allow I want. 

PROF. MADHU DANDAVATE 
(Rajapur) : I had moved a Privilege Motion 
only to see that the dignity of the House is 
maintained. And, since he has expressed 
regrets, we have no personal venom against 
him. 

MR. SPEAKER: No; nothing against 
him; you are friends 

PROF. MADHU DANDAVATE: He 
is a very sweet person. 

MR. SPEAKER : As sweet a~ the sugar 
in Delhi. 

PROF. MADH.U DANDAVATE 
More sweet than the imported sugar, Sir. 

RAO BIRENDRA SINGH: I havt: 
accepted your invitation for. dinner. 

PROF. MADHU DANDAVATE For 
two consecutive days. 

RAO BIRENDRA SINGH: Janata 
sweetness. 

MR. SPEAKER: One day sweet dish 
with the indigenous sugar and the second 
day with the imported SL'gar so that we know 
what is the difference ! 

PROF. MADHU DANDA V ATE: For 
two consequtive days. 

MR. SPEAKER: Why I was left out? 

PROF. MADHU DANDAVATE : You 
can come as a referee, Sir. 

14.02 brs. 

PAPERS LAID ON THE TABLE 

(English 1 

Charts showing trends in prices during, 1985 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): On behalf 
of Shri Vishwanath Pratap Singh I beg to 
lay on the Table a set of four tables and 

one chart (Hindi and English versions) 
showing trends in price during 1985, as 
compared to the preceding years. 

[Placed in Library, See No. LT-1235/85] 

Notification re : Calcutta Port Trust Employees, 
(Leave) Regulation, 1985 and a statement 
correcting the reply given 00 25th July, 

1985 to starred Question No. 57. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): I beg to 
lay on the Table :-

(1) A copy of Notification No. G.S.R. 
495(E) (Hindi and English versions) 
published in Gazette of India dated 
the 15th June, 1985 approving the 
Calcutta Port Trust Employees' 
(Leave) Regulations, 1985, under 
sub-section (4) of section 124 of the 
Major Port Trusts Act, 1963. 

[Placed in Library, See No. LT-
1236j85j 

(2) A statement (Hindi and English 
versions) correcting the reply given 
on the 25th July, 1985 to Starred 
Question Nu 57 by Sarvashri Ajit 
Kumar Saba and Ramashray 
Prasad Strigh regarding financial 
assistince, losses incurred and per-
formance of the Delhi Transport 
Corporation 
[Placed in Library, See No. LT-
1237/85J. 

Notification~ under section 14 A of tbi) 
Aircraft Act, 1934. 

Notifications under rule 3 of the Air 
Corporation Rules, 1934 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
I beg to lay on the Tablc-

(I) A copy each of the following Notifi(;a-
tions (Hindi and English versions) under 
section 14A of the Aircraft Act, 1934 :-

(i) The Aircraft (Third Am~ndment>. 
Rules, 1985 published in Notificta 
tion No. G.S.R. 471 (E) in Gaze to 
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of India dated the 1st June, 1985 
together with an explanatory note. 

(ii) The Aircraft (Fourth Amendment) 
Rules, 1985 published in Notifica-
tion No. G.S.R. 604 in Gazette of 
India dated the 22nd June. 1985 
together with an explanatory note. 

(iii) The Aircraft (Fifty Amendment) 
Rules, 1985 published in Notifica-
tion No. G.S.R. 485 (E) in Gazette 
of India dated the 7th June, 1985 to 
together with an explanatory note. 

[Placed in Library See No. LT-
1223/851. 

(2) A copy each of the following papers 
(Hindi and English versions) under sub-
rule (5) of rule 3 of the Air Corporations 
Rules, 1954 :-. 

(i) Summary of Revenue and Expen-
diture Budget Estimates for 19R5-86 
and Revised Estimates for 1984-85 
of Indian Airlines. 

[Placed in Library See No. LT-
1224/8 'J. 

(ii) Summary of Actuals for 1983-84, 
Budget Estimates and Revised Esti-
mates for 19~)4· 85 and BudgtH 
Estimate for 1985-86 of Indian 
Airlines. 

(3) A copy of the Annua 1 Report (Hindi and 
English versions) of the Chief Commi-
ssioner of Railway Safety on the working 
of the Commi~sion of Rail\\'ay ")afety for 
1983-84. 

(4) A statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (3) above. 

[Placed in Library See No. LT-1225!85]. 

Central Excise (Eighth Amendment) Rules, 
1985 and Delhi Sales Tax (F~urtb 

Amend-ment) Rules, 1985. 
Notifications under section '7~ of 

the Delhi Sales Tax Act, 1962. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to Jay 
on the Table-

(I) A copy of the Central Excise (Eighth 
Amcnc;Jment) Rules, 1985 (Hindi and 
English versions) published in Notification 
No. G.S.R. 582 (E) in Gazette of India 
dated the 16th July, 1985, under sub-
section (2) of section 38 of the Central 
Excises and Salt Act, 1944. 
[Placed in Library, See No. LT-1226/85). 

(2) A copy of the Delhi Sales Tax (Fourth 
Amendment) Rules, 1985 (Hindi and 
English versions) Published in Notifica-
tion No. F. 4 (81)/84-Fin. (G) in Delhi 
Gazette dated the 5th June, 1985 under 
,ection 72 of the Delhi Sales Tax Act, 
1975. 
[Placed in Library, See No. LT-1227/851. 

(3) A copy of each of the following Notifica-
tions (Hindi and English versions) under 
section 159 of the Customs Act, 1962 :-

(i) G.S.R. 433 (E) to 453 (E) published 
in Gazette of India dated the 24th 
May, 15185 together with an explana-
tory memorandum continuing the 
existing exemptions from auxiliary 
duty of customs even after the 
enactment of the Finance Bill, 1985. 

(ii) G.S.R. 518 (E) published in Gazette 
of India dated the 28th June, 1985 
together with an explanatory memo-
randum making certain amendment 
to Notification No. 10/85-Custom!: 
dated the 16th January, 1985 so as 
to extend the concessional rate of" 
basic customs duty of 25 per cent 
ad valorem for components of 
commercial vehicles and tractors 
and goods (other than basic raw 
materials) requir.:d for the manu-
facture of such components for a 
further period upto the 31st 
December, 1986. 

(iii) G.S.R. 558 (E) published in Gazette 
of India dated the 9th July, 1985 
together with an explanatory memo-
randum making certain amendment 
to Notification No. 44·Customs 
dated the 1st Marcb, 1984 so as to 
extend the concessional rate of 
basic customs duty of 15 per cent 
ad valorem in respect of 24 items 
of machinery and equipment for 
the gem and jewellery industry. 
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fShri Janrtrdhana Pooj'lr) J 
(iv) G. S. R. 559 (£) and 560 (E) 

published in Gazette of India dated 
the 9th July, 1985 together with an 
explanatory memorandum regarding 
exemption to goods when imported 
into India for use in the leather 
industry from basic custom duty in 
excess of 40 per cent ad valorem 
and the whole of the additional and 
auxiliary duties of customs leviable 
thereon. 

(v) G.S.R. 561 (E) published in Gazette 
of India the 9th July, 1985 together 
with an explanatory memorandum 
regarding exemption to 10 additio-
nal machines for leather industry 
from basic customs duty in excess 
of 25 cent ad valorem. 

(vi) G.S.R. 567 (E) published in Gazette 
of India dated the 11th Jlll) , 1 ()8'i 
together with an explanatory 
memorandum making certain 
amendment to Notification Nos. 
72/~<;-Cu~toms duty on the 17th 
March, 1985 and 133!85.Customs 
dated the ] 9th April, 1985 so as to 
dispense with the requirement of 
production of certificates from the 
Administrative Ministries concerned 
for purposes of customs duty 
concessions granted in respect of 
project imports under the said 
notifications. 

(vii) G.S.R. 570 (E) published in Gazette 
of India dated the 5th July, 1985 
together with an explanatory memo-
randum making certain amendment 
to Notification No. 79-Customs 
dated the 17th March, 1985 so as 
to extend the exemption of customs 
duty to wind operated electricity 
generators and battery cbarges 
when imported for setting up 
individual units. 

(viii) G.S.R. 662 publised in Gazette of 
India dated the 13th July, 1985 
together with an explanatory memo-
randum making certain amendment to 
Notification No. 132-Customs dated 
the 2nd July, 1980 so as to add one 
more product of Nepalese origin 
to the list of items which qualify 

for preferential entry into India in 
terms of the Indo-Nepal Treaty of 
Trade, 1978. 

[Placed in Library, See No. LT-
1228/85). 

(4) A copy each of the following Notifica-
tions (Hindi and English versions) issued 
under the Central Excise Rules, 1944 :-

(i) G.S.R 572 (E) published in Gazette 
of India dated the 16th July, 1985 
together with an explanatory memo-
randum rescinding Notification No. 
88/84 CE dated the 6th April, 
1984. 

(ii) G.S.R. 573 (E) published in Gazette 
of India dated the 16th July, 1985 
together with an explaniltory memo-
randum making certain 'lmendment 
to Notification No. 74/85-CE dated 
the 17th March, J 985 so as to 
modify the existing description of 
certain electronic components like 
switches, connectors antennae and 
parts of loudspeakers. 

(iii) G.S.R. 574 (E) published in Gazette 
of India dated the 16th July, J985 
together with an explanatory 
memorandum regarding exemption 
to mealmine faced prelaminated 
particle boards from excise duty 
equivalent to the duty payable on 
the value of the plain particle 
boards used in their manufacture. 

(iv) G.S.R. 589 (E) published in Gazette 
of India dated the 17th July, 1985 
together with an explanatory 
memorandum making certain 
amendment to Notification No. 
68!83-CE dated the 1 st March, 1983 
so as to exempt the tractors with 
reference to their Power Take-off 
Horse Power rating instead of the 
BBHP rating. 

(v) G.S.R. 592 (E) published in Gazette 
of India, dated the 18th July, 1985 
together with an explanatory memo-
randum making certain amendment 
to Notification No. 38/73-CE dated 
the 1st March, 1973 so as to 
restrict the exemption from excise 
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duty in respect of acrylic sheets, 
manufactured from scrap of plastics 
and or methyl methacrylate 
monomer on which appropriate 
duty of excise/countervailing duty 
has been paid. 

(vi) G.S.R. 596 (E) published in Gazette 
of India dated the 19th July, 1985 
together with an explanatory 
memorandum regarding exemption 
to prints of cinematograph films 
falling under Item 37II of the 
Central Excise Tariff and purchased 
by Directorate of Film Festival in 
the National Film Development 
Corporation Bombay on behalf of 
the Government of India in the 
Ministry of Information and Broad-
casting for the exhibition in the 
Festival of India being conducted in 
United States of America and 
France during 1985-86. 

(vii) G.S.R. 599 (E) published in Gazette 
of India dated the 22nd July, 1985 
together with an explanatory 
memorandum making certain 
amendment to Notification Nos. 
164J76-CE dated the 12th May, 1976 
and 229j82-CE dated the 15th 
October, 1982 so as to define an 
agricultural tractor with reference to 
its Power Take-off Horse Power 
rating instead of the Draw Bar 
Horse Power rating. 

(viii) G.S.R. 601 (E) published in Gazette 
of India dated the 22nd July, 1985 
together with an explanatory 
memorandum regarding exemption 
to skimmed milk powder and butter 
cleared to Indian Dairy Corporation 
for further supply to dairies for 
regeneration of liquid milk from the 
whole of the duty of excise leviable 
thereon, 

(ix) G.S.R 602 (E) published in Gazette 
of India dated the 22nd July, 1985 
together with a explanatory memo-
randum making certain amendment 
to Notification No. 280/82-CE 
dated 24th November, 1982 so as 
to limit the exemption of excise 
duty to white printing and writing 
paper supplied only for various 

educational purposes such as for 
text board excercise books and 
University examination. 

[Placed in Library •. See No. LT-
1229/851. 

Notification re : offences relating to currency 
notes and Bank notes. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAD): On behalf of Shri Khurshid Alam 
Khan I beg to lay on the Table a copy of 
Notificaticn No. G.S,R. 349 (E) (Hindi and 
English versions) puhlished in Gazette of 
India dated the 6th Apri I, 1985 specifying 
the offences relating to 'Currency Notes and 
Bank Notes' committed in India under 
sections 489-A to 489-E of the Indian Penal 
Code. 1860 to be extradition offences within 
the meaning of the Extradition Act, 1962, 
under section 35 of the said act. 

[Placed in Library, See No. LT-1230/85. 

Notifications under Section 3 of the All India 
Services Act, 1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB! AZAD): 
On behalf of Shri K. P. Singh Deo I beg to 
lay on the Table a copy each of the following 
Notification~ (Hindi and English versions) 
under sub-~ection (2) of section 3 of the All 
India SCI vices Act, 1951 :-

(I) The All India Services (Death-cum-
Retirement Benefits) Amendment 
Rules, }985 puhlished in Notification 
No. G.S.R. 559 in Gazette of India 
dated the 15th June, 1985. 

(2) The Indian Police Service (Fixtion 
of Cadre Strength) Second Amend-
ment Regulations. 1985 published 
in Notiiicatien No. G S.R. 610 in 
Gazette of India dated the 29tb 
June, 1985. 

(3) The Indian Administrathe Service 
(Pay) Fifth Amendment Rules, 1985 
published in Notification No. G.S.R. 
637 in Gazette of India dated the 
16th July, 1985, 
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[GhuJam Nabi Azad] 

(4) The Indian Administrative Service 
(Fixation of Cadre Strength) Fourth 
Amendment Regulations 1985 
published in Notification No. G.S.R. 
638 in Gazette of India Dated the 
16th July, 1985. 

(5) The Indian Administrative Service 
(Pay) Fourth Amendn1ent Rules, 
1985 published in Notification No. 
G·S.R. 639 in Gazette of India 
deted the 16th July, 1985. 

[Placed in Library, See No. LT--
1231/85]. 

Criminal Procedure (Punjab Amendment> 
Amending Act, 1985. Notifications under 
Section 148 of tbe Delbi Police Act, 1978 

THE MINISTER OF STATE IN THE 
MINiSTRY OF HOME AFFAlRS (SMTI. 
RAM DULARI SINHA): I beg to lay on 
the Table-

(1) A copy of the Criminal Procedure 
(Punjab Amendment) Amending Act 
1985 (President's Act No. 2 of 1985) 
(Hindi and English versions) pubHsbed 
in Gazette of India dated the 27th June, 
1985, under sub-section (3) of section 3 
of the Punjab State Legislature 
(Delegation of Powers) Act, 1984. 

[Placed in Library, see No. LT-1232/85]. 

(2) A copy each of the following Notifica-
tions (Hindi and English versions) under 
sub-section (2) of section 148 of the 
Delhi Police Act, 19'78 ;--

(i) The Delhi Police (Punishment and 
Appeal) (Amendment) Rules, 1985 
publisbed in Notification No. F. 5/ 
4(85-Home (P) in Delhi Gazette 
dated the 28th March, 1985. 

(ii) The Delhi Police (Miscellaneous 
matters) (Amendment) Rules, 1985 
published in Notification No. F. 
5-8-85-Home-(P) in Delhi Gazette 
dated the _ll tb April, 1985. 

(iii) The Delhi Police (Promotion and 
Confirmation) (Amendment) Rules, 
1985 published in Notification No. 
5-7 -85-Horne (P) in Delhi Gazette 
dated the 25th March, 1985. 

[Placed in Library, see No. LT-
1233/85]. 

Annual Report of the Central Board for 
the Prevention and Control of Water 

Pollution, New Delhi for the 
year 1983-84 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI VIR SEN) : I beg to lay 
on the Table a copy of the Annual Report 
(Hindi and English vrrsions) of the Central 
Board Delhi, for the Prevention and Control 
of Water Pollution, New Delhi, for the year 
1983-84, under sub-section (I) of section 39 
of the Water (Prevention and Control of 
Pollution) Act, 1974. 

[Placed in Library, see No L T 1234j85]. 

14.05 hrs. 

MESSAGE FROM RAJY A SABHA 

[English] 

SECRETARY·GENFRAL: Sir, I have 
to report the following message 
received from the Secretary· General 
of Rajya Sabha :-

"In accordance with the provisions of 
rule III of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, 
I am directed to enclose a copy of the 
Pondicherry University Bill, 1985, which 
has been passed by the Raha Sabha at 
its sitting held on 30lh July, 1985". 

PONDlCHERRY UNIVERSITY BILL i985 
(AS PASSED BY RAJYA SABHA) 

[English] 

SECRETARY-GENERAL: Sir, I lay on 
the Table the Pondicherry University Bill, 
1985, as passed by Rajya Sabha. 
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14.06 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 

Second Report 

SHRJ M. THAMB) DURAl (Dharma-
puri): I beg to prest:nt the Second Report 
(Hindi and English vl.:fsiool» of the 
Committee on Private Members' Bills and 
Resolutions. 

PROF. MADHU DANDAVATE (Raja-
pur): I have on suggesion, Sir. 

We have not got enough notice of 21 
days to move the Private Members' Bill 
regarding the Supreme Court judgement, you 
also agree that we can discuss it only through 
a Constitution Amendment Bill. 

MR. SPEAKER: I have heard you. 

PROF. MADHU DANDAVATE 
Therefor some method will have to be found 
out. 

MR. SPEAKER : I ~hal1 try to find out. 

PROF. MADHU DANDAVATE : Some 
method, will have to be found out so thaI, 
that particular rule of 21 days may be sus-
pended. 

MR. SPEAKER: We are still not going 
'to adjourn for a long time. 

PROF. MADHU DANDAVATE 
Thank you, Sir. 

14.08 brs. 

STATEMENT RE: STOCK OPTION 
SCHEME FOR E!'."lPLOYEES 

(English] 

THE MINISTER Of STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): Mr. Speakar 
Sir, as the House is aware, in the Budget 
Speech on 16th March, 1985 it was announced 
that Government was considering the intro. 
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report by Kudal 
Commission 

duction of a scheme of stock options to the 
emplo yees and workers of companies. Two 
schemes have now been finalised which will 
be the first step of its kind to give workers 
a share in the equity of a company. Under 
the first scheme, the stock issue would be 
linked to the savings of the employee. The 
conversion would take place after five years 
at a pre· determined price which would be 
80% of the average market price or its fair 
value, whichever is less. This scheme is 
proposed as voluntary both for the company 
and for employees. In the second scheme, 
companies would propose a reservation of 
5% of the total public rights issue for 
preferential allotment to their employees. 

The details of the scheme are contained 
in the guidelines, which are being placed on 
the Table of the House. (Placed in library. 
See No. LT-1236A/85). 

STATEMENT RE : EXTENSION OF TIME 
FOR COMPLETION OF INQUIRY 

AND SUBMISSION OF REPORT 
BY KUDAL COMMISSION 

[Engli~hJ 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFF AIRS 
(SHRIMA T1 RAM DULARI SINHA): 
Consequent on the adoption of a Resolution 
by this House on 28th August, 1981 a 
Commission of Inquiry consisting of Shri 
Justice P.D. Kudal was set up by Notifica-
tion dated 17th February, 1982. Copies of 
the Notification were laid on the Table of 
the House on 3rd March, 1982. The 
Commission was required to complete its 
inquiry and submit a report to the Central 
Government on or before 31st July, 1982. 

2. The Commission has so far submi-
tted three Interim Reports to the Govern-
ment. These Reports are being studied. 

3. On the request of the Commission 
the time for the submission of the report was 
extended thrice, upto 31st July, 1983, 31st 
July_ 1984 and then up to 31st July, 1985. 
The Chairman of the Commission of InquilY 
bas requested the Government for extendina 
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[Shrimati Ram Dulari SinhaJ 
the time for the submission of the report by 
one more year. The Government have 
considered this request and the term of the 
Kudal Commission of Inquiry on Gandhi 
Peace Foundation and other Organisations 
has ac~urdingly been extended upto 31st 
July, 1986. 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, as far as this d~cision is con-
cerned, consistently many of us in this House 
have been feeling that the very appointment 
of Kuda1 Commission was to harass the 
Gandhian imtitutions connected with 
Jaiprakash Narain. 

MR. SPEAKER: Not allowed. 

(Interruptions )** 

MR. SPEAKER : Not allowed, 

(Interruptions). ** 
MR. SPEAKER: Objection overruled. 

Nothing will go on record. 

(Interruptions). ** 

MR. SPEAKER: You have had your 
say, Sir. That is all right. 

PROF. MADHU DANDA V ATE: I will 
abide by your advice. 

PROF. MADHU DANDAVATE: J 
would abide by your ruling. Tell me the 
remedy, Sir. 

MR, SPEAKER: During Home Ministry's 
demands you can come on to this point also. 

PROF. MADHU DANDA VA TE : That 
is the next one, 

MR. SPEAKER 
done this time also. 

You could have 

( Tnterruptions), 

**Not recorded. 

14.10 hrs. 

TERRORIST AND DISRUPTIVE 
ACTIVITIES (PREVENTION)* 

AMENDMENT BILL 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Sir, I beg to 
move for leave to introduce a Bill to amend 
the Terrorist and Disruptive Activities 
(Prevention) Act, 1985. 

MR. SPEAKER : The question is : 

"That leave be granted to introduce 
a Bill to amend the Terrorist and 
Disruptive Activities (Prevention) 
Act, 1985." 

The motion was adopted. 

SHRI S. B. CHA V AN : Sir, I introduce 
the Bill. 

(Tmerrupfion). 

MR. SPEAKER: Nothing. 

[Translation] 

Jai Prakash Narayan ji, what do you 
want to say. 

(Interruptions) • 

[English] 

MR. SPEAKER: It is all right. 

ST ATEMENT RE: ORDINANCE 
LAID ON THE TABLE 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHA VAN): I beg to lay on 
the Table an explanatory statement (Hindi 
and English versions) giving reasons for 
immediate lagislation by the Terrorist and 
Disruptive Activities (Prevention) Amendment 
Ordinance, 1985. [Placed in Library. See 
No. LT-1234A!85]. 

*Published in the Gazette of India 
Extraordinary Part·I1 SectioD 2 dated 1.8.8S 
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MATTERS UNDER RULE 377 

[English 1 

(i) Need to set up a T.V. transmitter at Has;;an 
in Karnataka and to telccast programmes 

in Kannada via INSAT network. 

SHRIMATI BASAVA RAIESWARI 
(Bellary) : In the year 1984 low power tram,-
mitters were set up in Karnataka. The need 
to telecast programmes in Kannada has been 
stressed in various inaugural functions by 
the public. It is not possible to telecast 
with low power transmitters. 

The former Minister of Information and 
:3roadcasting was kind cnou!;h to inform 
Karnataka Government that the proposal 
for setting up of T.V. network station inclu-
ding T.V. transmitters at Hassan will be 
considered io future pIaes depending upon 
the availability of resources. I request the 
Government to 5ct up L.P.T. (LO\v Power 
Transmitter) in districts likc Chickmagalur, 
Kotala, Mandhya and Mereaw. 

I suggest that programmcs on the INSAT 
network which feeds the L.P.T. of the Slate 
should serve tr.e people of Karnataka. 

As regards Hassan, the Indian Space 
Research Organisation may be able to pro· 
vide transmission facility from their master 
control facility :::t Hassan without Much 
expense. I request the Go\'crnmcnt that 
both the issues, l1i.llm:!y, teleCasting of 
Kannada programmes and expansion of T. V. 
network may be consid"n:d by Government 
sympathetically. 

(ii) Need to give financial assistanct' under Rural 
Dev.elopment Programme to the Shephards 

who lost their shcep in floods in 
Andhra Pradesh 

SHRI C. JANGA REDDY (Hanamkonda): 
Mr. Speaker, Sir, in 1983, due to floods. 
lakhs of shee) died in A.P. The shepherds 
who belong to backward classes have lost 
their livelihood. They do not have any 
other means of livelihood except sheep broa-
ding. Thousands of shepherds are roaming 
iP the villages without any employment. 

Hence I request the Central Government 
to advise the Banks to advance loans to 
individuals or societies. This scheme may 
be taken up as a Centrally sponsored scheme 
under the Rural Development Programme 
with a maximum subsidy of 50% per indivi-
dual for not more than one unit consisting 
of 20 sheep and maximum subsidy of Rs. 
2,000/-. 

fiji) Need to lift ban imposed on recruitment in 
Post and Telegraph and other Government 

offices for operational purposes. 

PROF. NARAIN CHAND PAR ASHAR 
(Hamirpur): Sir, the continuance of the 
ban imposed by the Ministry of Finance on 
the recruitment to existing vacancies and the 
creation of any new po~ts has caused sharp 
deterioration in the maintenance and opera-
tion of essential services like postal and 
telecommunicCltion facilities. When such a 
ban was imposed in 1974, the operational 
posts in P & T and a few other Departments 
were exempted from the ban vide Depart-
ment of Finance Circular letter O.M. No. 
14 (24)-E (Coord)i74, dated 30.8.1~74. 

Hence I request the Minister of Finance 
to modify the present ban so as to exempt the 
filling up of vacancies and creation of new 
posts for operational purposes in P & T and 
otber Departmer.t as \Vas done in 1974 so as 
to avoid any further deterioration in 
their services caused by the increase in work-
load on account of c;pansion of the~e facili-
ties on the one h:::nd and the non-filling up 
of vacar.cies comequent upon rctirem~nt or 
promotions on the other. 

[Transiarionj 

(iv) Need to take mer Ashoka Paper Mills in 
Darbhanga District, Bihar 

SHRI RAM BHAGAT PASWAN 
(Rosera): Mr. Speaker, Sir, about 4,000 
workers arc facing starvation due to the 
closure of Hayaghat Ashoka Paper Mills in 
Bihar. There is hardly any industry in North 
Bihar, which is the most backward area in 
India. In spite of this, this Paper Mill, 
which was being run jointly by the Assam 
and Bihar Governments, has been closed 
down, Capital worth crores of rupees has 
been invested in it. The machines are 
rusting due to the closure of the mill. There 
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is widespread resentment among the people 
of Bihar on account of this closure. The 
Central Government are, therefore, reques-
ted to take over the mill without aIlY 
delay. 

tEllglish) 

(v) Need to sanction a special project for drin-
king water, based on the sub-soil water 

OD Sababi river to provide drinking 
water to Alwar town and some 

otber areas of Rajasthan. 

SHRI RAM SINGH YADAV (Alwar) : 
Mr. Speaker, Sir, then.: ha\e been scanty 
rains for the last three successive years in the 
State of Rajasthan. The State of Rajasthan 
is facing acute shortage of drinking water. 
Water level of wells. tubeweJls and hand 
pumps bad gone down and these sources 01 
drinking water have lost their efficacy in 
providing drinking water to the concerned 
towns, villages and localities. Even cities 
like Jaipur, Jodbpur, Udaipur, Bhilwara. 
Ajmer and Alwar ace facing shortage of 
drinking water. There is an urgent need to 
provide perennial sources of drinking water 
in the State. Some of the projects have 
already been sanctioned but financial cons-
traints with the Rajasthan State are hamper-
ing their rapid execution. Beesalpur Dam 
Project in Tonk District and life schemes 
proposed for providing drinking water 
sources. based on the Indira Gandhi Canal 
Water could be given priority in providing 
financial assistance to the State Government 
of Rajasthan. 

Alwar is a satellite town of the National 
Capital Region. It is a fast developing 
industrial town. Its population at present 
is almost two lakbs. There is alwa}s shor-
tage of drinking water in Alwar town. 

I. therefore, urge upon the Government 
to sanction a special project of drinking 
water based on the ground water (sub-soil) 
water) of "Sahabi" river bed near village 
Sodhawas, district Alwar by drilling deep 
tubewlills. That project would supply drin-
king water to the people of areas of Tebsils 
of Bebrore, Bansur, Mandawar, Kishangarh-
Bas and Alwar city. 

[T ransiation J 

(vi) Need to provide adequate financial assis-
tance during the Seventh Plan for pro\'iding 
drinking water and irrigation facilities in 
Barmer and Jalore districts of Rajastban. 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Speaker, Sir, the Narmada 
water dispute tribunal has in its award 
allotted 0.50 million acre ft. water for irriga-
tion in Barmer and lalore district of 
Rajasthan, which are de~ert areas. 

The Raju"than Government have pro-
posed to irrigate 99035 heetal es of cultivable 
land of these distri,ts, but the Project report 
has not yet been submitted. The Central 
Govcrnmrnt should impress upon the State 
Government to prepare and submit tbe 
project report at the earliest. 

As per the present schedule, the maio 
canal is likely to be completed by 1995-96 
up to the Rajasthan border in G ujarat. The 
Rajasthan Government have insisted that the 
work on it should be completed hy June 
1991. 

Being a representative of that area, I 
would like to submit that the people of the 
desert and the border areas of Barmer and 
Jalore districts are facing acute shortage of 
drinking water, and as such, efforts should be 
made to make the Narmada water available 
there by 1991. This will help in the irri-
gation of land which has been without water 
for thousands of year. 

In view of these being the backward and 
border areas, the Central Government should 
provide special assistance for that major 
project in the Seventh Five Year Plan and 
the State Government should also make 
adequate provision in the Seventh Five Year 
llan so that the work could be taken up on 
war footing and tbe water of the Narmada 
river is made available to the districts of 
Barmer and Jalore by 1991 for irrigation 
purposes. In this way, greenery can be 
brought to that desert area. As this is an 
important work, loan can be taken from the 
World Bank to comrlete the project in the 
Seventh Plan. 
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('Vii) Need to take necessary steps to save 
Rajasthan, particularly Kota {rom the 

dangers of environmental pollution 

PROF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh) : Mr. Speaker, 
Sir, due to non-implementation of the law 
relating to the prevention of environmental 
pollution fully the menace of industrial 
pollution in the industrial town Kota of 
Rajasthan is assuming alarming proportions. 
The rivers, rivulets, underground watet 
sources and also the atmosphere have 
become extremely polluted. Thousands of 
persons had died due to the gas leakage 
from the Union Carbide Factory in Bhopal. 
In the same way, several poisonous gases are 
released from the Shri Ram Fertilisers and 
Chemicals in the Kota City, as a result 
which many persons become unconcious 
everyday. Due to release of ammonia, 
chlorine, sulphuride oxide and acetylene and 
other poisonous gases, the atmosphere around 
the factory becomes hazy in the morning 
and evening and when these gases are inhaled 
they cause a number of diseases. The 
continuous leakage of chlorine from the 
caustic soda plant has damaged the plant 
machines and al50 resulted in the death of 
workers quite often. 

Similarly, watcr mixcd with chemicals, 
released from other factories and multimetals 
Nagpal factories, is spreading in residential 
localities unchecked. As a result thereof, 
the people living in Sur Sagar Konsuwa 
colonies are leading a wretched Life. The 
innocent children play in the chemical-mixed 
water. During the tour of my constituency, 
I have found that KOla city is becoming hell 
for the poor people due to the effect of slow 
poisoning of chemicals. ] would Like to 
urge the Government that laws relating to 
prevention of Pollution should be made more 
effective. All the factories should instal 
treatment plants, so that the effects of the 
chemicals and the gases may not result in the 
recurrence of the Bhopal tragedy in the Kota 
city of Rajasthan. 

Therefore, the Central Government 
should intervene and save the city from the 
impending disaster. 

14.15 brs. 

DISCUSSION RE : NEW TEXTILE 
POLlCY 

[English] 

PROF. N. G. RANGA (Guntur) : Sir, 
I am glad tbe House has been given this 
opportunity of discussing this very important 
matter raised by may friend Prof. Madhu 
Dandavate. I also admire the vigorous way 
in which he bas analysed tbe whole position 
and examined each aspect of it. But 
unfortunately, as I have told him, I am 
unable to agree with his conclusions. 

MR. SPEAKER: Appreciating is one 
thing and agreement is another. 

PROF. N. G. RANG A : It is not for 
the first time the textile policy is placed 
before this House. As far back as in 1978. 
when his colleague and my friend ...... 

PROF. MADHU DANDAVATE: You 
agree with the defence counsel and give the 
judgment against him. 

MR. SPEAKER : That is what I said. 

PROF. N. G. RANGA: When Mr. 
George Fernandes presented their taxtile 
policy at that time and be presented it in his 
characteristic, racy and vigorous manner 
about handloom weavers, I congratulated 
him then. 

I find now that this textile policy is only 
another aspect of the same approach that 
these people have been making. All the 
Members whether they are tbe constituents 
of the then Janata party, whether they are 
on this side or on that side, are anxious to 
say that they are in love with tbe handloom 
weavers. 

On finding so much love on the part of 
each and every Member in the House to-
wards tbe hand loom weavers, one begins to 
wander whether it is due to the fact that the 
hand loom weavers constitute a large majority 
of voters and they are a factor to be 
reckoned in the elections? Therefore, they 
want to cater to them Everybody says, 'Yes. 
we are going to look after them'. But 
what is the effect of it aU ? 
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I wish to remind the House of two or 
three points which were then made. They 
then said, less organized and decentralised 
sector of handloom, khadi and sericulture, 
difficulties regarding availability of yarn at 
reasonable prices, marketing problems and 
competition from the powerlooms had been 
some of the reasons for this. They said so 
then. And we say it now. They wanted 
to protect the hanJloom weavers. We also 
want to protect them. Were is the 
difference? The only thing is that they then 
promised to place certain restrictions on the 
organized textile industry, that is, the 
miJIowners. Had they implemented that: 
Have we implemented it? ]s it not a fact 
that, till now. the millowners have been able 
to go their o\\'n \\ay without accounting for 
all the production that they have been 
achieving? Only one difTerence has taken 
place, and that i;;, the tc\tile millowners·how 
they did, we do not know ; how they 
blindfolded the Governmental n":lC'i1inel y, \>,c 

do not know· let more then a hundred mills 
go sick. They say th:lt the workers were 
being exploited. The same workers were a 
witness to what W:lS happening. They 
did not complain. They did not raise 
any hue and cry. They did not warn 
the country. All those hundred and 
odd mills went sick. Some people have 
made money. Yet, the vigilant eyes of the 
Opposition ('f the protective eyes of the 
fuling Party, at that time and now, all their 
eyes were blind. The handloom weavers 
were left to their own reS0urces and allowed 
to go the way of so many of the other 
helpless sectors of our social life. They said 
then that they were going to have an 
integrated textile policy; they did say that. 
We are saying it too. "Both at that time as 
well as now, they have not given much 
thought to the cotton-growers. They are 
also a part of it. It starts from the cotton-
growers. They have been exploited, and 
they are being exploited. The haddloom 
weavers are being exploited". Now the 
only three groups of people who have been 
protected are the socalled unorganized 
power looms behind whom the bigger power-
loom owners must be there. then the big 
power]ooms. and then the industrial workers. 
These people have been protected. My hon. 
friend, Sbri Indrajit Gupta, was, as usual, in 

hi .. eleq uent way, plead ins for the industI ial 

workers. Where the any the worse for this 
change? They have been protected, and 
they are going to be protected hereafter also. 
There need be no fears about it. It is 
because of their pressure on the Government, 
the then Government and the present, 
Government, that the sick mills have been 
taken ;)ver by the Government. Hundreds 
of crores of rupees have gone down the drain 
in order to protect the industrial workers. 
The mill owners have already protected them-
selves and have fattcled their pockets. The 
industrial workers were protected because 
they were being unemployed, The only 
people who have been suffering throughout 
are the handloom weavers on the one side 
and the cotton-growers on the other ...... 
(lnterruptiof1s) That is big miss, my dear 
firiends. Both of you, Prof. Madhu 
Dandavate and Shri Indrajit Gupta, are the 
doyens of the opposition here. In your 
expositions, excellent as they were, you did 
not give pay sufficient attention to the 
cutton-growers, and you could only shed, 
like all of us, crocodile tears so far as the 
handloom weavers are concerned. Now, 
how do the handloom weayers look at it? 
When a friend of mine who had been 
devoted to this CaU~e for the last thirty-five 
years approached me. I told him that I was 
present at the All India Handloom Weavers 
Conference in Madra~, I inaugurated the 
special Andhra State Handloom Wea\ers 
Conference at Vijayawada, and in neither of 
these places were they bothered about what 
was going to be done about mill owners and 
the powerlooms. Not so much. Why? 
Because it is a continuing complaint of ours 
that for the sake of this organised mill 
industry and the unorganised or disorganised 
powerloo'l1s. the handlooms weavers have 
been sacrificed or are being sacrificed. There 
is only one ray of hope now. I don't know 
~ow ~ar it is going to continue to shed any 
lIght IOto the family life of the hand loom 
weavers. The production of janata cloth 
which was placed as a kind of a burden and 
the responsibility on the mill industry is now 
being shifted to the handloom weavers. 
Now what do the hand loom weavers say? 
T~ey say, al~ ~i~ht, we are prepared to accept 
thiS responsibIlity; but will you make sure 
that the cotton supplies are assured. First 
of all cotton growers are paid remunerative 
price, then yarn supplies would be assured 

and thereafter a reasonable price would bel 
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fixed for the yarn in such a manner that a 
decent enough wage-I am alergic to the word 
"wage" in the case of self-employed people -
it is an earning, this earning should be 
decent enough. It should cover their 
expenses. In a few States. Acts have been 
passed to assure that a minimum wage will 
be given. In Madras it is there. In 
Andhra it is there. But the com-
plaint in Andhra is even through the 
Handloom Weavers Apex Societies this 
minimum wage is not being implemented. 
It is not being paid to them and the weavers 
are obliged to hand over their weaves to the 
cooperative at a price which is far be!ow the 
minimum wage, because they want employ-
ment. If the industrial workers are thrown 
out of employment, they want to get their 
regular wag~s. I have no objection. I am 
in favour of it. But what about the hand-
100m weavers. Why is it that even the 
minimum wage, not speak of decent wage, 
is not being paid to them. What about 
other States. In U.P .• Bihar, were there 
are a sizeable number of handloom weavers, 
it is not being implemented. Therefore, 
they say that let the Government take over 
the responsibility of giving reasonable margin 
of profit to the weavers. Not even profit, 
the margin of price to cover the working 
expenses of the cooperatives of the weavers. 
Thereafter you take over all the cloth. I do 
not know whether the Government is going 
to take over all the Janata cloth, after 
meeting all these responsibilities. Weavers 
would be made responsible only for pro-
ducing tbe cloth and for nothing else. They 
would be projected everywhere. Sir, words 
are words, too many words sometimes can 
be a burden. This is how these textile 
policies are working. Three statements have 
been made on textile policy, but it is a 
burden on the handloom weavers. There-
fore they are not worried. These unorganised 
powerlooms are now going to be registered. 
Why is my Hon'ble Friend Dandavateji so 
much worried that they are not registered 
hitherto. They are going to be registered 
now. They are going to be legitimised now. 
It is much better to le&itimise an illegitimate 
child rather than making the illegitimate 
cbild sutTer all the disadvantages of the 
society. 

PR.OF. MADHU DANDA V ATE : There 
are no illegitimate children. There are only 
Ulegiti mate parents. 

PROF. N. G. RANG A : Sir, this is all 
there. All of them would be in the Power-
looms sector, organised and hither to unorga-
nised. Organised looms cannot go on 
making profits in this way and throw the 
burden of their own artificial sickness upon 
the Government and the nation. Hereafter 
they have to look after themselves. They 
have got to pay the taxes in a manner in 
which they were expected but which they 
were not paying hitherto. Therefore, why 
should we be bothered about tbem? Let 
us be bo.thered specia1Jy about the handloom 
weavers and the cottongrowers. What is 
going to happen to the cotton-growers? 
Handlooll' weavers are also concerned about 
tbem. They share, Dandavateji also shares 
the anxiety, that is, that if tbis artificial yarn 
is to ce imported in a limitless manner, than 
the demand or cotton might go down. I am 
not afraid. There are several things to be 
thought of. •..... 

PROF. MADHU DANDAVATE: We 
agree with you. 

PROF. N. G. RANGA : I do not want 
to go into too many details. Sir, in our 
own country, a queer thing is happening, a 
Ihing generally not noticed. Our poor 
people, not the very poor people, but the 
poor people and also the poor lower middle 
class people are going more and more for 
those shirts, the kind of shirts in which some 
of you Jook rather nice because they are 
tailored very nicely ....••• 

SHRI INDRAJIT GUPTA: Thank you. 

PROF. N. G. RANGA: because they 
last longer. They do not give so much 
trouble to their women or for themselves in 
getting them dried. They are using them. 
Now those sections would be served. They 
wiU have to be served and these shirts, 
though their cost is high and capital invest-
ment is heavy in the beginning, but they 
last longer. So they prefer it. On the other 
hand, what is happening in other countries 
the rich countries? The demand for our 
handloom goods is going up because in 
spite of the higher and higher costs they 
can afford it and they love the beauty of it. 
They do not mind if they do not last so 
long. Therefore, we have got to exploit 
that market. I would like the Government 
to pay a special attention to tbat. In OUf 
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own country also in spite of all this talk of 
so many, 30 or 40 per cent of the people 
being obliged to live below the poverty line 
jf you take it into mere figures· of people, 
the number of people who are now going for 
costly clothes has increased. Therefore, the 
demand for handloom cloth is not going to 
be reduced. The demand for cotton is not 
going to be reduced. On the other hand, 
it is likely to be enhanced. Tha t is bow I 
feel because the middle classes are indul-
ging in the same kind of luxurious way of 
life as the westerners do so fabulously. So 
why do we fear '! 

The real fear is whether the Government 
is capable of implementing its policies, is 
determined about it and is really sincere 
about it. I take it for granted At that 
time when Janata was al~o here, because a 
large number of them were also Gandhians 
like myself and our people to-day Gandhians 
-we all believe in hand loom weaving .... '" 

PROF. MADHU DANDAVATE: Only 
our Gandhi was different. 

PROF. N. G. RANGA : But the 
bureaucracy comes in the way and it does 
not co-operate with us and that is where 
yesterday-I thinK it was day before yester-
day, one suggestion was made by my friend, 
Dandavateji and I agree with him. The 
Textile Commissioner's office, if it is possible, 
should be shifted here to D~lhi. In addi-
tion to that, there should be an equally 

. powerful Handloom Commissioner at the 
Centre with their opposite numbers in all the 
States also ...... . 

THE MINISTER OF STATE IN 
THE MINISTR Y OF SUPPLIES AND 
TEXTILES (SHRJ CHANDRASHEKHAR 
SINGH) : We bave a Development Commi-
ssioner for Handlooms. 

PROF. N. G. RANGA : But he should 
not be placed under the Textile Commi-
ssioner. 

SHRI CHANDRASHEKHAR SINGH: 
He 'is independent. He is located at Delhi. 

PROF. N. G. RANGA: If be is 
independent and the other man is inde-
pendent. the person who has got to cOrltTol 
them should be the Minister. 

The Textile Commissioner has been 
known and it has been said throughout 
India that the Textile Commissioner being 
situated in Bombay and also because of the 
nature of the dealings that he has got to 
carryon, is more amenable to the influence 
of the textile bosses and being influenced by 
them. Therefore, he should also be brought 
here and these peop!e have to be comman-
ded by an effective Minister. All the time 
we had been asking for a separate Ministry. 
Thank God, we have got now. Fortunate 
for us here is my friend-you all know- he 
was here with us, he was the' Chief Minister, 
a very strong man. He believes in Hand-
loom industry and its future prospects. 
Therefore. I would like my hon. friend the 
Textile Minister ...... 

PROF. MADHU DANDAVATE : Are 
you asking for a separate handloom Minister? 

PROF. N. G. RANGA: I would like 
it some day and not ju~t now because we 
must see how this works. We have seen for 
seven years the earlier policy which I appla-
uded my self of George Fernandes and 
Morarjibhai how it worked for the handloom 
weavers. Therefore. Jet us give them some 
time. There is nothing very different in 
this statement also if you compare one with 
the other. Excepting for a few details it is 
all the same of doing nothing. Therefor, I 
request my hon. friend the Minister to see 
that adequate credit is placed at the disposal 
of the handloom weavers' cooperatives. 
There must be an all India re-financing 
handloom cooperative bank just as we have 
got the Agricultural Development Bank. 
There should be a separate bank for them 
and adequate funds should be placed at its 
disposal. 

Secondly, sale arrangements have got to 
be taken over by tbe Government and they 
must ensure further progress in that direction 
both by exporting abroad and spreading in 
our own country. Thirdly, training through 
the training centres in the modern techniques 
of printing, sizing and weaving should be 
given on a large scale, In these directions 
and man~' other directions also special 
attention has got to be paid. This special 
att~ntion I demand not only from the Textile 
Minister but also from the Prime Minister. 
Both of them should work band ;0 glove 
with each other and tbe Prime Minister 
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should be able to pay special attention. 
We should not allow the handloom weavers 
fate to be decided or monitored by the 
Planning Commission. I do not think 
Planning Commission has got any heart all 
so far as the hand loom weavers or self-emp-
loyed people are concerned. 

SHRI E. A YY APU REDDY: (Kurnool) : 
Mr. Speaker, Sir. I will not make a speech 
but only seck clarifications from the hon. 
Minister. 

PROF. MADHU DANDAVATE: 
Speaker should not show the symbol of the 
Congress party. 

MR. SPEAKER: This is God's symbol. 
That is why I wrote to you. 

SHRI E. A YY APU REDDY: Hand is 
prominent in handloom. 

MR. SPEAKER: Without 'hand' there 
is no 'loom'. 

SHRI E. A YYAPU REDDY: Sir, at 
the time of the passing of the Handloom 
(Reservation of articles) Production Act, 
1985-unfortunately, the present Textile 
Minister was not in the House but his prede-
cessor who pileted the Bill was present-
there was a demand from most of the 
Members that Government ought to have 
come forward with a Schedule containing the 
list of articles reserved for production in the 
handIJom sector. But then the Minister 
who was incharge of the Biil replied that the 
Textile Policy was under consideration and 
it was still to be finalised and at the time of 
finalisation they will mark out and select the 
articles which are to be produced in the 
hand loom sector. Now, the textile policy 
has been finalised. May I ask whether you 
have selected the items which are reserved 
under this Act for being produced by the 
handloom industry? That is my first 
question. 

Then, Sir, you have merely stated in the 
Policy Statement that controlled cloth would 
be transferred to the ha£1dloom sector. 

StiR! CHANDRASHEKHAR SINGH: 
A Committee has been constituted and it is 
meeting very soon to prepare the schedule. 

SHRI E. AYY APU REDDY: That is 
for the articles which have to be reserved for 
production under them. Then, what he has 
stated is that the controlled cloth is going to 
be taken over by the handloom sector by 
the end of the present Plan. May I know 
methodology by which you want this contro-
lled cloth to t-c manufactured by the hand-
looms sector? Are you going to give quotas 
or are you going to allot them State-wise or 
cooperative-wise or kind-wise or statutory-
wise? What is the method you are going 
to adopt? 

SHRI CHANDRASHEKHAR SINGH: 
State-wise. 

SHRI E. A YYAPU REDDY: Then, 
Sir, when the Bill came up for discussion, 
we requested that a Committee must be 
constituted. A Committee or a Board has 
to be constituted. In fact, I remember, 
Prof. Ranga gave an amendmend for the 
composition of the Board itself. But then 
the amendment was Dot accepted. But we 
requested that it must provided at least in 
the rules. Now, have the rules been farmed? 
Or when are the rules going to be farmed 
and finalised? When are ) ou going to put 
this Act into effect? When are you going 
to give blood and bone to the Act and bring 
it to force? 

Then, with regard to the controlled cloth. 
the subsidy is at the rate of Rs. 2 per metre 
Now, this subsidy will not be enough to give 
even minimum-wages or living wages for the 
handloom workers. Are you going to 
increase the subsidy for the hand loom sector? 
Now. what is the subsidy which you are now 
paying per metre for the controlled cloth to 
the mills or to the other sector to which 
you have transferred it? Are you going to 
continue the same subsidy or are you going 
to increase the subsidy when you are 
transferring it to the handJoom sector? My 
own State Government's assessment is that 
this amount of Rs. 2 per metre is going to 
cut into the wages of the handloom workers 
and that the subsidy has to be increased 
substantially if the controlled cloth has to 
be transferred to the handloom sector. 

Then, you have stated that the handloom 
workers will be provided work-shed and 
housing facility. Have the details of the 
scheme worked out? Who is going to f unci 
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it? Who is going to subsidise this scheme? 
Is it partly by the Union Government and 
partly by the State Government ? 

SHRI CHANDRASHEKHAR SINGH: 
We have not already circulated this to the 
State Governments. 

SHRI E. A YY APU REDDY: we 
wanted a more detailed data with regard to 
the work-shed-curn housing scheme for the 
benefit of the handloom weavers. 

With regard to the marketing of the 
. handloorn cloth, you have said very 
generously that a lot of help will be given to 
the handloom sector. If the handloom cloth 
is not sold within two years after its pro-
duction, practically its value is lost. The 
Government of Andhra Pradesh bas taken 
upon itself the duty of purchasing the entire 
stock of handloom and selling it to the 
consumer at a very subsidised rate. Every 
year we are giving about Rs. 30 crores or so 
by way of subsidy. This is benefiting two 
secters, one the handioom weavers and the 
other, the consumers who are below the 
poverty line. Will you adopt this. policy and 
also ask the other States to adopt the same 
policy and see that all the hand loom stock 
is purchased wholesale at the end of the year 
or at the end of at least two years? 

With regard to marketing, I would also 
like to know, whether the hon. Minister will 
give concessions to the handloom sector in 
the matter of advertising. Now the marke-
ting is inseparable from advertising. Now-a-
days, advertisement i!;'. very important and 
advertisment in the Doordarshan and All 
India Radio is very very important. Will 
you give at least fifty per cent concession to 
the handloom sector for advertising their 
goods in the Doordarshan and in the 
Radio? 

Coming to the powerloom sector, nobody 
knows the methodology by which the new 
powerlooms have to be registered. What is 
the infrastructure and where have these to 
he registered? Who is the person, who is 
the officer and with whom have the new 
powerlooms to be registered? Are you 
going to give any quota, or is there any 
quota at all? Is there any ceiling for 
re&istering these powerlooms ? 

PROF. N. G. RANGA: We do net 
want any more. 

SHRI E. A YY APU REDDY: Now, 
taey say it is free for all. Are you going 
to have any ceiling, district-wise or State-
wise, or is there no ceiling so far as power-
looms are concerned? Of it is unlimited? 

So far as woollen textiles are concerned, 
we are importing· five varieties of wool from 
Australia, New Zealand etc. The general 
complaint is that first, it is subject to 
customs duty. The finished products. the 
woollen textiles are being sold outside and it 
is also earning foreign exchange. Immedia-
tely after production, excise duty is also 
imposed. It is specially so in the case of 
fine variety of wool imported frOID Australia. 
Will you kindly consider combining this 
double taxation and taxing at one point, s. 
that the incidence of double taxation is 
avoided. 

In tbe Digest of News and Views on 
public undertakings which is supplied to us 
by the Lok Sabha Secretariat, the National 
Textile Corporation has been shown to have 
done very well and it appears to have 
secured a Rs. 73 lakh order for uniforms of 
school children in Haryana, as also an expert 
order from Hungary etc. A very bright 
picture has been given to us in this Digest 
of News and Views on Public Undertakings. 

So far as the mill sector is concerned, I 
do agree that it has to be modernised, so 
that it can stand international competitio~. 
There is no use of saying that we should not 
import. This is what you have stated in 
your policy statement on page 5 J : 

"A national level standing advisory 
committee on moderanisation of the tex-
tile industry shall be set up, which would 
include representatives of management 
and labour as also suitable technical 
exports and representatives of financial 
institutions" . 

I am very happy that labour will be 
represented with a view to safeguard their 
interests. I hope Dr. Datta Samant will be 
there. 

MR. SPEAKER: Will there be peact 
theD ? 
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SHRI E. A YY APU REDDY: Then, 
farther it has been stated in the Policy: 

"The indigenous textile machinery manu-
facturing industry shall be given 
encouragement to reduce costs, upgrade 
technology and improve the quality of 
machinery. " 

Which is this indigenous textile machinery 
manufacturing industry which you have 
identified? Will the National Textile Cor~ 
poration take It over as a long term policy? 

SHRI SHARAD DIGHE: (Bombay 
North Central) : Sir, the textile policy which 
was announced on 6th June, 1985 IS in a 
way new. It has a new approach. Up to 
now, the approach has been that the textile 
policy was viewed in a compartmentalised 
manner; the powerloom and handloom were 
considered separately, and the fibre u~c, 
namely cotton textile, woollen textile and 
silk textile etc.' were considered separately. 
For the first time, in this policy, we are 
evolving a more integrated view of the textile 
industry itself.' Novr, there are several good 
and salient features in this policy. But 
many of them mostly depend upon the 
availability of funds and the successful 
implementation of tbat policy. There is of 
course, one point, where the Government has 
taken a complete roundabout turn, i. e. with 
respect to the non-viable units of the 
organised mills and modernisation. Now, I 
said that many things depend upon the 
availability of tbe funds and implementation. 
For example, take tAe handloom industry. 
Tbe policy suggests modernisation and 
secondly a workshed-cum-housing scheme 
has also been suggested. The Seventh Five 
Year Plan mentions about it and the package 
of development measures for hand loom 
industry includes a programme of 50,000 
residence-cum-worksheds for the handloom 
weavers. This is, no doubt, a very meagre 
provision and if this is to be implemented, 
furtber funds will have to be provided. 

As far as the responsibility to produce 
controlled cloth and also janata cloth is 
concerned, I would submit that this will also 
depend upon tbe full implementation of this 
policy. No doubt, it will give more employ-
ment to the band loom weavers, but unless 
it is properly and successfully implemented, 
it will Dot have the desired effect. A recent 

study by Arti Kaul, a researcher in May 85, 
states that even this policy is not known to 
the project director of the Handloom Inten-
sive Development Projects or the District 
Industrial Centres. They do oot know as to 
what is this policy regarding product 
reservat:on. So. if that is the positioI', it 
is difficult to implement this policy. 

Then you have stated about moderni-
sation. For this also. unless sufficient funds 
are provided, we will not be able to 
modernise the handloom industJy. Here, 
we should also not forget the skilled artisans 
who are specially skilled in preparing certain 
types of very high quality of haodloom 
cloths. They should not be ignored while 
modernising these things. 

When we come to the powerlcoms, the 
main salient feature on which 1 wold !Ike to 
comment is the compulsory registration. 
Upto now. in this industry, there is anarchy 
and by this compulsory registration, we can 
control some of tbese things. Here I wO\.ltd 
like to suggest that when we are making 
compulsory registration. the service condi-
tions of those workers will have to be looked 
into. You have also stated that improving 
workers' welfare is one of the objectives of 
this policy. But I would suggest that some 
legislation will have' to t-e brou!;ht in to 
improve the welfare of the workers and to 
improve their service conditions. Seme Act 
on the lines of the Maharashtra Mathadi, 
Hamal, and other Manual Workers (Regu-
lation of Employment and Welfare) Act. has 
to be brought forward. so that a Board may 
be !set up to control tbe wage structure and 
to supply the labour to the owners of the 
weavers. Then the welfare activity and 
welfare measures as far as these weavers are 
concerned, can be controlled through such 
an Act. So, such Boards may be instituted 
as far as the Powerloom industry is con-
cerned. 

Coming to the mill l)ector. I have great 
reservations as far as the policy with respect 
to mills are concerned. Here you have 
divided these units practically into three 
parts. You have stated tbat those units 
which are potentially viable, will be dealt 
with in a particular manner. For example, 
a rehabilitation package comprising severa] 
thiniS is proposed for such units. Now here 
also, unless sufficient funds are provided in 
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the Five Year Plan. I do not think it would 
be possible to implement this in a successful 
manner. Here also. we have suggested that 
for rationalisation of Labour the Unions will 
be consulted. Now in consultation there 
should be consent on behalf of the unions. 
When we are rational ising certain parts as 
far as this industry is conserned. merely 
consultation means discussion. Therefore. 
the union should be taken into confidence 
when we are rational ising certain parts of 
this industry. Then you have also suggested 
that cO'Dpensation funds would be provided 
for retrenched work-ers. Now, easy loans 
would be provided but this also depends 
upon 'the availability of the funds with the 
Government. Now as far as those units 
which are potentially viable, but which 
becomes sick by inapt management or 
mismanagement are concerned a very serious 
view is to be taken and existing management 
may be changed. I welcome this suggestion 
but here also a propel machinery should be 
there. For this purpose, I think another 
legislation will have to be framed by which 
the Government should be able to take over 
such units.. Ultimately, I think for trans-
ferring the management, serious steps will 
have to be taken by having a separate 
legislation. Now, the·very serious matter is 
with respect to the units which have no 
expectation of becoming viable. Here, as I 
said, the policy has taken a complete round-
about turn because so far we used to take 
over such units and we used to further 
nationalise them also. I feel that the same 
policy should have been continued because 
such signal is given to the owners that when 
they say that it is not viable at all, they 
would be allowed to be closed down, then, 
I think there will be temptation to show 
that these units are not viable, allow us to 
close down and that will result in a lot of 
unemployment as far as the big cities are 
concerned. Who will decided that they are 
not viable? If it is also in the hands of 
the bureaucrats, the bureaucrats will be hand 
in glove with the owners of these mills and 
they will merrily show that certain units are 
not viable and should be allowed to be 
closed down. So such things will have to 
be taken into account and great care will 
have to be taken in this respect. My 
submission is that the correct policy should 
be to nationalise all these units and to take 
tbeJll over because we have ,ot SOlDO social 

responsibility. We cannot look upon it 
from the commercial point of view, there is 
loss therefore, we cannot invest further 
moneys in these things. Of course the 
employment problem is there. So, if there 
is lot of unemployment what is the use of 
producing all these clothes which you are 
producing for the sake of consumers? There 
will be no purchasing power for these people 
and if there is lot of unemployment in the 
urban cities, it will create lot of economic 
problems for this country and therefore I 
think, the policy should be reviewed as it is 
fraught with disastrous consequence. These 
are my submissions. 

14.58 brs. 

DISCUSSION: RE : STEEP RISE 
IN PRICES 

[English] 

MR. SPEAKER: Now we shall take up 
the discussion under Rule 193 regarding price 
rise? 

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker, when I rise to 
raise discussion under Rule 193 on the rising 
prices in the country ......... 

MR. SPEAKER: By rising yourself! 

PROF. MADHU DANDAVATE: I 
rise alongwith th: price:; when prices fall, I 
will also fall. 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH): He is catching on the 
high tide. 

PROF. MADHU DANDAVATE : The 
credit goes to you Mr. Minister. Sir, at tbe 
very outset, let me make one point clear. 
that in our country rising prices thereat ODS 
to be a continuing phenom~non. But even 
then why is that some of us insisted on 
raising discussion on this particular issue? 
It is precisely because of the fact that, I 
would not :ike to consider the entire conti-
Duing phenomenon of the rising prices, but 
specifically 1 would like to concentrate on 
the impact of 1985-86 Budget and tbe 
coasequcnt economic policy. as far as tho 
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inflationary pressure on the economy is 
concerned. Therefore, 1 will 'concentrate 
only on that aspect -viz. after the presenta-
tion of the 1985-86 Budget. Our Govern-
ment very often creates an optical illusion 
that there is not an adequate rise in prices 
or exorbitant rise in prices. 

Only two days prior to this discussion, 
we have received a love letter from the 
Finance Minister, in his own hand-writing. 

MR. SPEAKER: Was it open? 

PROF. MADHU DANDAVATE : Yes; 
it is open. 

SHRI Y. S. MAHAJAN (Jalgaon): So 
many love letters? 

PROF. MADHU DANDAVATE: 
There can be a collective love also. In this 
particular letter, the Finance Ministry is 
trying build up a case that the increase os 
far is 3.5%, as far as the first quarter is 
concerned. He is deliberately selecting a 
small span of time. Here is the trick of the 
Minister. Whenever they want to indicate 
that there is no exorbitant rise in price ...... 

MR. SPEAKER : If you catch the trick, 
how can it be a trick? 

PROF. MADHU DANDAVATE : I 
would like to point out that they 
want to hide the fact of an exorbitant 
rise inprices, behind the phenomenon 
of point - to - point inflation. They 
would like to quote the statistics regar-
ding point-to-point inflation. Again, they 
would like to pick up a small span of time, 
either 2 or 3 months, and take up 2 or 3 
months this year, try to project before the 
country the rate of inflation in those three 
months, and try to compare with the three 
months of the previous year, and three 
months of the earlier period, and as a 
statistical jugglery, try to show to the country 
that the present rise is not exorbitant. Their 
stomach might be feeling the pinch; their 
life might be feeling the Pinch, but the 
Ministerial trick of projecting only the point-
to-point inflation gives a psychological relief 
to the readers viz. that in reality they might 
be facing a very heavy price rise, but pro-
bably statistically, they were in a satisfied 
Q011dition. 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH): One is the inflation. 
That is point-to-point. The other chart is 
wholesale price index, i. e. from base viz. 
1 st April to the first quarter-end. That is 
not point-to-point. That is in absolute 
terms ...... that is not point-to-point. 

PROF. MADHU DANDAVATE : I did 
not say that this particular chart is that. 
Very often, when you indicate things, it is 
done point-to-point. This is the second 
point to which I am making a reference. 

I am very clear on my horne-work. I 
made it clear that they have selected a span 
of three months. and tried to indicate things. 
They compare the rete of inflation in these 
three months. with the inflation in the 
previous three months ; and that is how they 
try to compile ..... . 

I will justify my Point by gIVmg an 
instance in the past, on the basis of the reply 
that I had received to a question that was 
put to the Finance Minister on the floor of 
this House. If you take a large span of 
time and find out the average rate of infla-
tion. you will find that the situation is 
different. 

J had put in this very House a question 
to one of the Finance Ministers; I do not 
remember his name, because they are chang-
ing so often. But I remember that I had 
put a question to the Finance Minister 
regarding three long periois, and the average 
rate of inflation of those periods. 

My question was: Will the hon. Minister 
please tell us what was the average rate of 
inflation during the period 1973-74 to 1974-
75. The second question was: what is the 
average rate of inflation during the period 
1977-78 to 1978-79; and lastly, since the 
question was asked at the end of October, 
during 1979-80 to October 1980. You will 
be pleasantly shocked to know what the 
reply was. The Minister stated that from 
1973-74 to 1974-75, the rate of inflation was 
22.5%. Then from 1977-78 to 1978-79 
when incidentally we were in power, it was 
2.5 per cent. (Interrupthns) How can I reply 
after I go out of Power? These questions 
were asked subsently. In 1977-78 and 
1978-79. the Co~ress 1 finauce Minister 
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replied that the rate of inflation was 2.5 per 
cent. And then in) 979· 80 a question was 
asked at a later stage, in 1979-80, April to 
October, it was 18.5 per cent. Now you 
will realise that instead of taking only two 
months or three months or four months, if 
you take a long period over which people 
suffer and try to find out what is the average 
rate of inflation you will find that at ODe 
span it is 2.25 per cent, second span, 2.5 per 
cent and third span 18.5 per cent. I donot 
want to blame 'any cne. All that] want to 
blame anyone. All that I want to bring to 
the notice of the House is by aware of the 
jUg&ler of the statistics, be aware of the fact 
that either if you go in point inflation or 
inflation calculated over a short period of 
timeand compare it with the inflation that 
exists over a long period) au wiII always find 
that the picture will be different, and there-
fore the correct picture can be obtained when 
only you are able to find ever a year or two 
what, exactly the trend is for \~'hich the 
people suffer and that is exactly the aspect. 
Such illusions, I may call them optical 
illusions, may create self -decept ion, but they 
cannot lead to price stabilisation, not to talk 
of bringing down the prices of es,ential 
commodities. 

As far as budgetary processes are 
concerned. since our Minister projected his 
last budget (1985-86), before I analyse what 
exactly the impact of this budget on the 
inflationary situation in the country is, I 
would like to bring to the notice of this 
House these important policy shifts in the 
new budget that has been presented by the 
Finance Minister. (I) The new budget-
ary process indicates a shift in the Pattern 
and composition of investment away from 
the public sector to the private sector. (2) 
The incentives offered in the budget are 
neutral as regards the choice between 
consumption and saving. Either the entire 
incentives can be in favour of consumption ; 
they can be in favour of saving, but they 
have tried to remain neutral, as far as these 
aspects are concerned. (3) No doubt certain 
fiscal concession are being given, and the 
fiscal concessions are aimed at transferring 
transaction from the unaccounted black money 
to the accounted which money economy. 
Now, these are the three important aspects 
Of the Budeet which have to be taken note 

. 
of when we consider the impact of the 
budget (1985.86) on the present price 
structure in the country. 

As far as agricultural growth is concerned, 
the change is price of diesel and fertilizer has 
actually increased the cost of the inputs. 
They have led to a costly expenditure as far 
as agriculture is concerned, and as a result 
of that, whatever agricultural rate of growth 
would have been expected, we wouldnot be 
able to reach that though we have competent 
kisans in the country, though they have the 
will to produce more, though they have the 
will to have a variety of crops in the country 
as a I esult of costly technology that is 
required to be utilized for agriculture, we 
find that the rate of agricultural growth has 
not been adequate with the competence and 
ability of the -kisans to increase the rate of 
growth. and that also distorts the entire 
picture of the price structure. The impact of 
the budget on the prices has to be analysed 
in terms of four important factors, according 
to me, and I would like to briefly analyse 
each one of them, (1) The role of the 
budgetary levy as the factor that is lending 
legitimacy to the increase in the prices that 
are warranted by supply and demand, but 
only as accidentally because those particu lar 
announcements that have been made, we find 
that a certain increase in the rate is there. 
H is not always justified. I will clarify my 
point. Sometimes, certain lives are announced 
in the Budget but they are not being imple-
mented. But even before the implementation 
of levies certain psychological climate is 
created in the country and as a result of 
that, certain effect is there on the price 
structure. The economists call it 'announce. 
ment effect'! The moment you make 
certain announcements you find that there 
is a certain paychoiogical effect. Now that 
is one aspect. 

The second aspect is the cost-push 
impact of the increase in taxes as well as in 
administered prices especially' in intermediate 
goods. For instance, Railways electricity. 
power, cement, in all these intermediate 
goods there are certain administrative 
increase in price. You will find that they 
will always get reflected and they will be 
multiplified and the multiplier effect has to 
be noted. Then there is a great effect of the 
deficit financing that is introduced in the 
budsetary process. 
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And lastly, tbe inflationary pressure that 
is exerted on the economy as a result of the 
unaccounted income of black money that is· 
circulated in the country. these are the four 
aspects which are to be taken note of. Sir, 
as far as the announcement effect and the 
cost push effect are concerned. they can be 
combined together ; and"best illustration: 
You as one who is an expert in agriculture 
will be able to realise that particular aspect. 
Take. for instance. increase in the price of 
milk. There is roughly a ten per cent 
budgetary increase, in prices of privately 
supplied milk. Now, roughly, ten per cent 
is the increase in prices during the budgetary 
period : that is the general increase in cost 
as well as in prices of goods, as a conse-
quence of increase in transport costs. That 
has been found out. Those who privately 
sell milk they wiIJ increase the prices. But 
if the prices for Government-supplied milk 
also are raised, then they are not going to be 
afraid of any effect on their demand and 
therefore they are able to sell it even at that 
price. So, when the private milk sellers 
find that the Government milk prices 
have already gone up, then in increasing 
their privately supplied milk prices they are 
not at all afraid, because they feel that there 
will be no competition and since the prices 
of Government supplied milk have already 
gone up, they can also increase their prices. 

Then comes the increase in the inter-
mediate goods. Take for instance electricity, 
coal, power, cement, steel, fuel products and 
so on. It ha~ a multiplier effect. And a 
part from the increase in prices of inter-
mediates, the prices of consumption products, 
such as vegetable oil aerated water, cigarettes 
which have been levied have been subjected 
to higher levies causing again an increase in 
price index, and because of that, indirectly 
or directly into the pockets, which builds up 
the total price index and therefore prices 
also go up. 

Then there is one more aspect to which 
I would like to make a reference. Sir, the 
other day during the Question Hour, Rao 
Birendra Singh tried to give elaborate 
answers to the questions that were posed by 
Members on both sides. By and large we 
were dissatisfied with his answers and we 
found that there was something basically 
wrong with the sugar policy in this country 
and it bas to be overhauled. 

Sir, in the past we were told, and parti. 
cularly we were told by the hon. Finance 
Minister that in spite of the deficit that has 
been shown in the Budget, there is not likely 
to be any infaltionary pressure and "You 
need not create a panic in the country saying 
that there is going to be a big rise in the 
prices". But the balloon was burst by the 
Minister of Food and Civil Supplies, Rao 
Birendra Singh. I am referring to the debate 
of April 13, 1985. Wbile replying to the 
Calling Attention notice in this very House, 
Rao Birendra Singh candidly admitted that 

"I must admit after the presentation of 
the Budget there has been an exorbitant 
rise in prices and the process has already 
begun." 

He said it on April, 13, 1985. 

The rise in prices of sugar despite heavy 
imports is one point. And, what type of 
imports? I would like the hon. Finance 
Minister to equip this House with the infor-
mation-\\ hich are the countries from which 
you are getting the imported sugar? What 
is the price at which you are getting the 
imported sugar? And when the same 
imported sugar is sold to the consumer in 
this country, in a free sa Ie market what is 
the price ~t which the sugar is being sold in 
that free sale market? You will be surprised 
and shocked to know that the are purcha-
sing imported sugar from foreign countries 
at the rate of Rs. 160 per quintal and the 
same sugar they are selling in the free sale 
market in this country at a price of Rs. 800 
to Rs. 900 per quintal. That is the disparity 
between the imported price and the price at 
which it is actually sold to the actual consu-
mers in this country. There cannot be worst 
type of expbitation than this. If a private 
trader is to indulge in this type of practice 
that purchasing sugar at Rs. 160 per quintal 
and selling it in the open market at Rs. 800 
or Rs. 900 per quintal, we would have called 
that particular marketeer as black· marketeer. 
But what designation can we give to the 
Government which shows the temerity of 
purchasing sugar at Rs. 160 per quintal and 
selling it at Rs. 800 or Rs. 900/- per quintal? 
My English vocabulary is very poor. I cannot 
discover another name than the black-mar-
ket. But probably there can be a better 
word than black. I think. there can be 
something more beautiful than black. If 
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[Prof. Madhu Dandavate] 
there can be something more beautiful than 
black, I am not able to discover what that 
beautiful is. 

MR. SPEAKER: I think, it is parlia-
mentary. 

PROF. MADHU DANDAVATE: 
Black is parliamentary, beautiful is parlia-
mentary but ugly in unparliamentary. 

The other day, the Mini~ter for Food 
Bnd Civil Supplies has candidly admitted 
that because of various factors and extrane-
ous situations the sugar production in the 
country has steeply fallen. There is a lot 
of capacity of production of sugar. Fortun-
ately, we have a number of cooperators in 
this country who are doing a wonderful job 
in the field of sugar. They will be able to 
teU you that if the sugar technology is to be 
improved and rationalised and the produc-
tion of sugar is to be improved and if the 
content of sugar is also to be made better 
and richer, in that case what is the technolo-
gical change that is to be introduced in the 
country. Unfortunately, there is a steep 
fall in the sugar production and as a result 
of that the price situation has become bad. 
Almost all the economic journals have stated 
that if the consumer price index in the 
country has gone up, one of the reasons for 
that is that in the package that decides the 
consumer price index sugar is one of the 
most important constituents and components 
and as a result of that price is going up. 
Therefore, unless you are able to evolve 
the entire sugar policy, things are not going 
to improve. 

In the Fifth Lok Sabha, in this very 
House sitting at this very seat, I had initia-
ted a discussion on the Bhargava Commi-
ssion's report on sugar industry. We had a 
considerable debate. Unfortunately, before 
the debate could be concluded, the House 
was dissolved. That was my misfortune; 
that was the misfortune of Bhargava Commi-
ssion; that was the misfortune of tbe sugar 
industry and that was the misfortune of the 
sugar consumers a)so. I think, a number of 
recommendations were made by the Commi-
ssion and they ihould 10 through it. 

One interesting recommendation was 
made that very often there is an element of 
uncertainty in the sugar industry. The 
sugar industry does not know how much 
stake they have in the industry itself. I 
think, if you want to nationalise the industry, 

straightaway go ahead and nationalise it. If you 
want to have a cooperative pattern. have that. 
But do not utilise the threat of nationalisa-
tion as some sort of Democles sword telling 
the sugar magnates that if you do not teha\e 
well and if you do not join hands with us, 
in that cas':, the Democ1es sword may fall 
any moment. Therefore, only the sword of 
nationalisation remains hanging and nationa-
Iisation does not take place. Either have 
nationalisation or tell the industry that for 
10 or 15 years you are allowing them to rum . 
the industry so that those who are running 
the industry will have the state in the running 
of the industry and then the industry will 
properly run and we can have adequate sugar 
production. 

Coming to the deficit financing. I do not 
want to take much time to give facts and 
figures. Right from the day India became 
free, I think, this Finance Minister has the 
unique distinction of projecting the Budget 
with the maximum deficit financing of Rs. 
3349 crores. That is a record. And what 
will happen to it in reality? Just in a few 
seconds I will give the figures. Every time 
the Budget estimate projected a particular 
deficit. Not to take of actuality, even in 
the Revised Estimates the deficit went up. I 
am giving you the figures: 

Deficit (Rs. in crores) 
Year ----------

--- Projected Revised 
---

1979-80 1.382 2,700 
1980-81 ] ,417 1,810 
1981·82 1,539 1,700 
1982-83 1,365 1,935 
1983-84 1.556 1,695 

(almost 4,000) 

Now the projected deficit itself is Rs. 
3,349 crores. I will not be surprised if it 
goes beyond Rs. 7,000 crores of Rs. 8,000 
crores. Already he has a Supplementary 
Budget coming up Supplementary Demands 
coming up. If you add to them, already it 
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bas crossed Rs. 6,000 crOles or Rs. 7,000 
crores-. I do not know what will be our 
fate, I do not know what will be the fate of 
the hone Finance Minister. but more than 
that what will be the fate of the coun try 
when the financial year is completed? So, 
that is what is bapping. 

" 
Overdrafts of States grow and they have 

to clear the overdrafts. Before th'! fiscal 
year, they have to get their Plan outlays. As 
a result of that the productivity suffers, 
resource mobilisation suffers, as a result of 
which at the State level also the deficit grows. 
Re-structuring of Centre-State relationship 
is necessary. These are wonderful tricks 
that these people are Playing. Formerly, 
the States were able to get the income-tax 
that was paid by companies. A definite 
share came to them according to the Incom-
tax law. But these people had the temerity 
to amend the Income-tax Act and the com-
panies tax is being treated as a corporate tax. 
They have swallowed the entire income-tax 
on the companies at the Centre, thereby 
leaving the States completely high and dry. 
At the same time, they will say that over-
drafts will not be permitted in the future. 

I Therefore, the Centre-State relationship will 
have to be changed. 

Market borrowing has remained has sole 
monopoly of the Centre. If the States want 
to introduce some productive products so 
that they can increase the productivity and 
resources of the State they are not allowed 
to have the market borrowings. All those 
situations will have to be changed . . 

The capacity of the public sector to mop 
up more surpluses will have to be increased 
by having better management of the public 
sector. The Public sector has to be run by 
public sector. 

Now, Sir, what has been the reply of the 
Finance Minister about deficit financing? 
All that he has said is, "I am sure that the 
,shock of this heavy deficit will be absorted 
because we are expecting a fine monsoon." So, 
to him the budgetary proce~ses are mOOiioon 
gamble, nothing else. Just relying on this 
monsoon gamble, they are saying that the 
deficit will be absorbed.", ... (Inlerruplfofls) 

PROf. N. G. RANGA: Nothina new. 

PROF. MADHU DANDAVATE: Why 
nothing new. In the past there have been 
...... (Interrupt/ow) 

MR. SPEAKER : He had quoted once a 
quota somewhere. I do not know what was 
that quote he quoted for deficit financing. 

PROF, MADHU DANDAVATE: Any-
way, 'monsoon' he has quoted and 'gamble' 
I have quoted. I have combined the two 
quotations and it has become the 'monsoon 
gamble'. 

As far as the impact of black-money ... 
(Interruption). 

MR. SPEAKER: Please sum up now. 

PROF. MADHU DANDAVATE: Yes, 
I am summing up. Only my summing up 
will take a little more time, Sir. 

As far as the impact of black-money is 
concerned, black-money is exerting the infla-
tionary pressure on the economy. Everyone 
accepts that and our Finance Minister also 
accepts that, and that is why they had 
asked the committee, that is, the Institute of 
Public Finance and Policy, to go in to the 
depth of the problem of black-money econo-
my and give their recommendations. Fortu· 
nately, they have submitted the recommen-
dations. And what do the· study of this 
particular Institute reveal? Surprising! 
During 1970-76, black-money was Rs. 11,870 
crore ; during 1980-IH, it was Rs. 23,678 
crores, and now, in 1983-84, it became Rs. 
36,787 crores, that means almost Rs. 37,000 
crores. I do not know, time may come 
when we will have to have a separate five-
year plan for the black-money economy. 
There will be two Ministers- one MiniEtcr 
in-charge of black money planning and ano-
ther Minister in-charge of white money 
planning. That is the stage we have come 
to. This is the degree of black money that 
has developed. 

Sir, tb!y introduced the Special Bearer 
Bonds ... 

PROF. P. J. KURIEN: I suggest that 
black-money Minister in-charge should be 
frC'm the Janata Party. 

SHRI NARAYAN CHOUBEY: You 
have arOWD it, 1011 kindly control it, 
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PROF. MADHU DANDAVATE: 
Wh~n the Special Bearer Bond was intro-
duced, I was the first to rise from my seat to 
say that the Special Bearer Bonds were 
proposed by the Finance Minister to unearth 
the black-money and convert the black-
money into white, I assure you Mr. Finance 
Minister that Special Bearer Bond itself will 
become a new currency to be sold on a 
premium and it will ultimately result in 
converting further white money into black. 
They have admitted that is happening and 
that is why I congratulate them for they have 
taken a correct decision not to go ahead 
with this Special Bearer Bond. 

I remember in one case they had intro-
duced one type of bond. Which was the 
Bond which came before the Special Bearer 
Bond? I do not remember the name of 
that Bond. Next came the Special Bearer 
Bond. 

MR. SPEAKER: Like no-day-yet name 
motion, no-name bond ! 

PROF. MADHU DANDAVATE: The 
name I do not remember. That was the 
first type 'of Bond that was issued. Second 
was the Special Bearer Bond. And when 
Mr. Chavan was speaking here and one of 
the Congress Members was sitting by my 
side, then Mr. Chavan said: first year we 
have this Bond, second year we have 
Special Bearer Bond and that Congress 
Member said next year we will have James 
Bond. That is what he had said. I 
remember that. But that Special Bearer 
Bond bas proved to be worst than tbe 
James Bond. It has been the source of 
black-money. I congratulate the Govern-
ment that they have announced in the Rajya 
Sabha that they will discard this in the 
future. 

Sir, the sources of black-money. but I 
do not want to again go into the business of 
transactions of gold, jewellery, holdings. 
speculations and all that. Now, I come to 
the remedy part. As far as the remedy is 
concerned the Hon. Minister must be able 
to take up the courage and take a radical 
step like demonetisation of currency. 
Otherwise it will not be possible for you to 
bring down the impact of black-money. In 
1946 it was tried. Why did it fail to drive 
~ut black money? It was becau5C you only 

demonetised the high rate of currency 
beyond Rs. 1,000/-. Hundred ruppees 
notes were untouched. 

I will now give you a concrete illustration. 
In October 1944, a small country like 
Belgium was able to introduce demonetisa-
tion in the country. And what was the net 
result? In October 1944 they demonetised 
the franc currency right from SOO to 5,000 
franc and. from October to December 1944. 
the entire circulation of money contracted 
from fifteen to sixteen crores of francs to 
six crore or five crores of francs. That 
was the way in which the currency was 
contracted and the black-money was elimi-
nated. That happened in Belgium. We 
can try that experiment also here. 

In the end, all that I would say is that 
jf the prices are to be checked and inflation 
pressure is to be avoided, an integrated 
economic policy will be required. You will 
have to cbeck unproductive expenditure, 
augment public sector surpluses through 
better management, streamline the public 
distribution system, curb holding and profi-
teering, stop export of sugar, vegetables, 
meat and common variety of wheat. I hope, 
Sir, you will agree with me, through you are 
a strict vegetarian. Thirdly reduce the cost 
of industrial and agricultural production and 
make agriculture an industry with low-cost 
technology in the country, bring about parity 
between agricultural prices and the industrial 
prices to give better incentive bothto the 
industrial workers and Kisans. Lastly curb 
the black-money in the country so as to 
break the alliance between the politicians and 
the black-money bags. And if you are able 
to do it, you will be able to change the 
picture. Otherwise you may go to any 
village or to any city and you will find the 
prices going up. 

I conclude by giving you a very interes-
ting quotation. A number of years back I 
read Harindra Nath Chattopadhyay's voems. 
and songs. He has composed a very interes· 
ting song on a village boy, who sells curds 
in a village. And that village boy selling 
curds goods from village to village and sings 
the song: Go to any city and go to any 
town, You will see prices going up and peo· 
ple loins down, 
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That is what Harindra Nath Chattopa-
dhyay has said describes the position in the 
country today. I hope and trust that this 
song will be buried for all times to come and 
the rising prices not only will be stabilised, 
but there will be further coming down, so 
that people's living interests in life will be 
protected. 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHW ANATH 
PRATAP SINGH): One point of informa-
tion so that I may be able to respond. 

Prof. Dandavate has very beautifully 
concluded by saying that 'prices are going up 
and people are going down.' Only, he has 
made an exception of 3 years between 1977 
and 1979 when he said prices did not go up 
such ; then he said it went up only by 2.5 
per cent. May I know wha't is the basis of 
his contention? 

PROF. MADHU DANDAVATE : The 
questions that were asked in this House. 

SHRI VISHWANATH PRATAP 
SINGH: Well, if that is the basis, he is 
relying on the same statistics on which I 
am also relying. There is no jugglery. 
Both are the same. 

MR. SPEAKER: 1 think there is one 
more. You forget about something. 
1979· 80 figure was also 18.5 per cent. 

PROF. MADHU DANDAVATE: 
There is point-to-point inflation in the last 
period of two years. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): During 1979-80, we belonged to 
three Governments! 

MR. SPEAKER: That is true. 

Now. Mr. Mahajan. 

SHRI Y. S. MAHAJAN (JaJgaon) : Mr. 
Speaker, Sir, the rise in the index number 
of wholesale prices in current financial year, 
that is, from end of March to end of June 
has been 3.5%. The increase in the corres-
ponding period last year was 4.9 and 5.6 
per cent in the years 1983-84. That is, the 
of inflation this year is comparative]y low. 

We feel agitated because the increase is not 
an isolated one but comes on the top of 
large increase last year and the year before. 
During the 6th 5-year Plan which ended in 
March 1985 the year 1982-83 was the ,only 
year with relative price stability. During 
the first 2 years of the Plan inflation rate 
was very high and it began to rise again 
during the last 2 years. 

Apart from this trend there are certain 
things which cause a great deal of concern 
and irrigation. They are, the sudden spurt 
in open market prices of sugar and that of 
fruits and vegetables. The two set of prices 
account for 70% of the rise in the wholesale 
price index, duting the first 3 months of 
this financial year. The rise in the price of 
fruits and vegetables is due to seasonal fac-
tors. These prices rise in the first 4 or 5 
months of this period and then begin to fall 
from September up to December. If these 
seasonal factors can be eliminated then the 
underlaying rate of inflation will be much 
lower than what has been calculated. As 
regards Sugar there is no doubt that the rise 
is due to maladministration. Basically our 
demand and supply position is sound. It is 
not bad. With a production of 62 lakh 
tonnes and carryover stocks and import of 
10 I akh tonnes of sugar, the rise in the price 
could have been avoided "'ith better manage-
ment. 

Sir, it is on record that out of 75,000 
tonnes allocated to the States in the month 
of June only 7500 tonnes were lifted. There 
was a slight improvement in the month of 
July but the quantity lifted is still for bellow 
allocation. With the additional allocation 
of 50,000 tonnes to the levy quota in August 
and the lifting of their allocations by the 
States there is no reason why things should 
not improve. 

15.34 brs. 

MR. DEPUTY SPEAKER in the Chair 

In addition to these steps the Government 
should also take stern action against hoarders 
and profiteers and enforcing the provisions 
of the Essential Commodities Act. In this 
connection I may quote Mr. Palkhiwala who 
has stated that business and trading commu. 
nity has not been true to its conscience. The 
sugar policy should also be reviewed to avoid 
such continaencies in future. The deman4 
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for sugar is rising repidly. Consumption is 
increasing at the rate of a bout 14 per cent 
per annum. Tne production reached a peak 
of 82 lakh tonnes in ]982-83. Then it has 
fallen to 59 lakh tonnes in 1983-84 and to 
62 lakh tonnes during the current year 
1985-86. It is clear that our production is 
much below the rate of consumption. May 
I suggest that this is due to the wrong policy 
which we have followed regarding the loca-
tion of this industry? There are 50-60 
application from Maharashtra cooperative 
societies for business. Maharashtra can 
produce sugar cheaper than most of the 
States in India, but still in the name of 
balanced regional development we have been 
refusing to accept those applications and 
allowing the eraction of sugar mills in the 
areas where the conditions are not so favou-
rable. Sugar can be produced in the most 
economical manner in Mharashtra where the 
factors of production and favourable. So, 
our location policy regarding sugar industry 
deserves to be reviewed. 

The second group of factors which have 
led to the increasing level of prices are 
budgetary factors. The impact of the 
increase in tbe administered prices such as of 
petrol, sugar and tbe impact of other budge-
tary levies such as excise on chemicals has 
not been much. It appeared to have been 
almost ~bsorbed by the end of March or the 
middle of April 1985. But there is one 
price rise namely, tbat of petrol, which has 
a cascading effect. Tbe increase in the 
railway freights is in the same category, 
though it was inevitable in view of the finan-
cial position of the Railways. The rise in 
tbe price of petrol was necessitated by the 
hardening or appreciation of the Dollar in 
terms of the rupee. As a result of the 
import of petrol, we bad to pay Rs. 1000 
crores more to tbe foreign exporters. So, 
the Government was compelled to increase 
the local price of petrol and recover the 
money trom the consumer. It is difficult to 
deny that all these things had a cost push 
effect on the economy, through it is impossi-
ble to quantify it. 

Finally, t here are two factors which are 
more or Jess of a permanent nature. First 
is tbe hoarding, profiteering and blackmar-
ketini Ieadins to the creation of black-

money, and the seccnd is the creation of 
excess liquidity ill the economy. Both exert 
a great upward pressure on the economy, and 
distort our priorities and investments and 
give rise to increo:se in price~. The Govern-
ment is considering measures to deal with the 
question of black-money in the light of the 
recommendation of the Institu te of Publ c 
Finance. I would 110t like to talk at great 
length on this issue in view of the fact that 
the Government is considering measures to 
deal with the question of black-money-and 
the subject is also coming for discussion in 
the House soon. 

As regards the control of liquidity, I 
believe the Finance Minister can do some-
thing. It is difficult for him to deal with 
supply management because &upply depends 
on the work of millions of farmers and 
workers in the indus try. 1 he Finance 
Minister cannot influence them, much but 
money something which he can control. 
It is in his hands. Therefore, the demand 
management is something which he can con-
trol. 1 may point out that the amount of 
liquidity in the country is increasing at the 
rate of 15 per cent every year. Money is a 
medium of exchange. We exchange it for 
goods and services. Money is increasing by 
about 15 percent but th_;: ploduction of goods 
and services has been increasing at the rate 
of 5 percent in the last 5 years. So, when we 
increase the amount of money as compared 
to goods and services, it is obvious that 
prices should rise. Sir, 1 do not believe in 
dealing with th'! inflation in a simplistic 
manner. We should not rely too much on 
the quanfity theory of money. We should 
not rely too much on the theory of Prof. 
Friedman whose philosophy was accept by 
the Americans. Though we need nol rely 
too much on the 1uantity theroy, we 
cannot deny that this theory contains a 
substantial amount of k"uth. The quantity 
of money which exists in the country has a 
substantial effect on the price level. Let me 
tell you about the increasing amount of 
money in Our country. The Reserve Bank 
has devised out four measures of money. 
They are aim M. 1, M. 2, M. 3 and M. 4. 
M. 3 relates to the total monetary resources 
in the country. Let us see how it has 
inc-reased, dUring the last five years. In 
1980-81, the totat monetary resources were 
Rs. 51,451 crores. In 1981-82, they were 
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Rs. 62,448 crores in 1982-83, Rs. n,86R. 
In 1983-84, Rs. 85,899 crOres. In 1984-85, 
they were Rs. 99,429 crores During the 
period of the Sixth Five Year Plan, the total 
monetary resources have doubled but the 
production of goods and services increased 
only at the rate of 5% every year. It is 
about 40% for ·,the whole period. Since 
liquidity has gone on increasing so rapidly 
in the economy it is clear that prices should 
risto. The price increas'e has been due partly 
to the amount of blackmoney also. I am 
not speaking on blackmoney at present 
because the subject is going to be discussed 
soon. 

May I remind the hon. Finance Minister 
that ~abilisation of price is one of the major 
planks of our Government policy? He has 
said himself on the 19th May that very 
stern and unpleasant action would be taken 
against the hlackmarketeers, profiteers hoa r-
ders and blackmoney holders. I hope he em-
barks upon such a policy and if he does, he 
will have the support of the entire House and 
the country h~hind him. Inflation is 'Ln evil, 
just as dUring the inter-War period, 1919-
1939, unemployment was a major evil. 
Since the end of the II World War, the 
inflation is one of the major economic pro-
blems of the world. Inflation leads to 
distortion in our priorities. It makes plann-
ing impossible, it makes completion of a 
projects difficult because if we have a pro-
ject of Rs. 3,000 crores, by the time we 
complete it, the cost goes up to Rs. 6,000 
crores, The Finance Minister cannot find 
the resources to complete the project. 
Therefore. it makes planning impossible, it 
makes economic calculation impossible and 
it distorts the economy. Lenin himself had 
said, "If you want to ruin an economy, 
debauch its currency". When the condition 
become inflationary, management of the 
economy becomt's impossible. Inflation is 

. an evil not only in India but throughout 
the whole world. 

I would request the Finance Minister to 
be bold and to take stern and unpleasant 
measures which he has promised against the 
blackmarketecrs, hoarders and people who 
work against the financial interests of the 
country. 

With these works, I conclude my speech. 

[ Translation] 

'SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr. Deputy Speaker, Sir, we are 
all feeling concerned about the rising prices. 
This increase has been particularly significant 
in the month of July. The Central Govern-
ment have taken certain steps to contain the 
increase in the prices of sugar. They have 
importet1 10 lakh tonne sugar. The wa} the 
sugar was distributed and the slow offtake 
of sugar by the State Governments have 
created difficulties in containing the prices 
of sugar. I would like to know how effec-
tively ollr State Governments are dealing 
with the situation and whether they are 
lifting their quota of sugar or not, because 
as per the earlier information and according 
to the reply of the Minister of Food and 
Civil Supplies, the situation was very grave 
at that time. The State Governments had 
lifted only 7.5 thousand tonnes of sugar 
instead of 75 thousand tonnes. Now the 
situation has improved a little, but we would 
have to see whether this has contributed. 
to reduction in the prices of sugar and if 
so, to what extent. 1 think the prices of 
sugar are increasing continuously and there 
has been no decrease. According to my 
information, the rich traders and other 
affluent people engaged in the trade of sugar 
have ~tarted hoarding it on a larger scale 
and the State Governments have not been 
able to take any step against them till now. 

I would like to say about the Rajasthan 
Government that they have not taken any 
stringent action againt those traders who 
have hoarded sugar. Since the resronsibility 
of taking action against hoarders rests 
on the State Governments, the moot quefotion 
is how far the State Governments discharge 
their responsibility in this respect. The 
Centre has no authority to compel the State 
Governments to take measures against t~em 
or exercise some kind of control over them ; 
the Centre can only give advice. It is for 
the State Governments to comply with the 
instructions. Therefore, it has become 
imperative that the State Governments 
should take stringent nleasures to contain 
the rising prices. 

Beside sugar. pulses, vegetables and fruits 
are among tho!.e main items whose prices 
have increased in the recent past. There 
bas been unprecedented incr~se in tbe 
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prices of fruits and vegetables Some of the 
items registered an increase of 20 per cent to 
25 per cent but in some cases it has been 
as much as 50 per cent. Previously, there 
used to be marked increase in the price of 
potatoes and onions, but this time the trend 
is reverse. There has been no marked 
increase in the prices of potatoes and onions 
whereas tbe prices of tomatoes and fruits 
have gone up sharply. Now mangoes are 
available at not less than Rs. 7 or Rs. 8 
per kg. No .vegetable is available at a price 
ess than Rs. 5, Rs. 6 or Rs. 7 per kg. Pulses 
alre also available at not Jess than Rs. 6 per kg. 
Fruits. vegetables and pulses are essential items 
of daily use. With the increase in their prices, 
the budget of a poor man has also increased. 
According to my rough calculation. a 
family, whose monthly income was Rs. 1500, 
will have to spend at least Rs. 150 p.m. 
more on account of the increase in the prices 
after the presentation of the Budget. The 
increase in prices has taken place in the case 
of essential items of daily use. 

Now the question before us is that the 
commodities the prices of which have regis-
tered a marked increase are perishable items 
which cannot be stored for a long time, i. e., 
for more than two to three days. The 
second question before is that when the 
consumer bas to buy commodities at high 
prices, why should not they from a strong 
lobby. Such a question is natural a to 
arise. But on the other hand the problem 
before us is that if the lobbY of consumers 
becomes strong. it may lead to an unde-
sirable situation, of the possibility of 
confrontation which can take the form of 
violence later on. So, we should be cautious 
while taking steps to control the trend of 
rising prices. We would have to see whet-
her the phenomenal increase in the prices of 
vegetables is the result of its low production. 
If tbe production of vegetables has fallen 
then there is need to increase it. By 
increasing the production we can control 
the price. After the presentation of the 
Budget, the maximum increase in the prices 
bas been due to increase in the prices of 
petrol, diesel, fertilizers, pesticides and 
agricultural produce. When the prices of 
agricultural produce increase. the prices of 
other commodities also start increasing. 
This is tbe situation at present. The prices 

of agricultural produce have increased and 
as a result the prices of aU other commodi-
ties have also started increasing. On the 
other ha~d, the farm~rs are also not getting 
those pnces for theIr agricultural produce 
which they should have got. It is, therefore 
imperative that the price rise in the countr; 
should be chec~ed. For this purpose, it is 
necessary to merease the production of oil 
an~ gas and for that, efforts for the explo- _ 
ratIon and survey for oil and gas should be 
speeded up and we should make all out 
efforts to ensure self-sufficiency in the matter 
of petrol and gas during the Seventh Five 
Year Plan. It is only after we have achieved 
self sufficiency in these items that it would 
be possible to check the price rise. because 
petrol and gas have contributed most 
towards price rise. We have to import both 
these commodities from foreign countries 
It is, therefore, ess~ntial that we achiev~ 
self-sufficiency in this field and we would 
have to give a serious thought to this 
matter. 

Secondly, I would like to submit that 
punishment for income-tax evaders and 
industrialists would have to be made more 
stringent. Though we have made certain 
provisions regarding punishment under the 
Income Tax Act and punishment has been 
made more stringent, but still it is not 
sufficient. No industrialist has been jailed 
so far. There is need to launch a campaign 
against black-marketeers and hoarders and 
to take most stringent steps against them. 
It could be checked only when the state 
Governments take stringent action in this 
regard. We have not taken any steps 
against Benami transactions and speculative 
activities. These speculative activities are 
mostly responsible for price rise. The issue 
prices and market prices of shares have 
increased very much and huge money is 
being invested in shares. There is need to 
take some steps to deal with money gene-
rated by black-marketing and the funds 
being invested in Benami equity shares. Some 
concrete steps should be taken regarding 
transactions in shares and malpractices in 
this regard should be stopped. 

Deficit financing is also responsible for 
price rise like other factors. Hence. deficit 
financing should not be resorted to. We 
should take concrete steps to obviate d~cit 
financing. 
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Mr. Deputy Speaker, Sir, with these 
words, I would like to conclude my speech 
and would like to add again that there is a 
great need to take some strong steps to 
check price rise because the 'rising prices 
affect the entire population of the country 
life becomes very difficult for the poor. 
Therefore, there is \lrgent need to take some 
strong measures in this regard. 

[English] 

SHRI ANAND GAJAPATHI RAJU 
(Bobbili): Mr. Deputy Speaker, Sir, I 
raise to analyse a few factors relating to the 
recent price hike, spiralling of prices and 
the failure on the part of the Government 
to contain such trends. In doing so, I 
would ljJcr to analyse the monetary factors, 
the institutional factors, certain international 
factors and also speak about the commitment 
of the Government in following a sense of 
direction. The budget presented a few 
months back definitely was a step towards 
making some changes; but then again the 
changes were basically cosmetic and what we 
face today is an unprecedented supple-
mentary demand of Rs. 3872 crores. This 
figure will definitely reach to six or seven 
crores by the end of next year and would 
mean a substantial increase in the money 
supplies, the deficit and the number of 
goods being chased by a lot of money, 
pumping to the economy. Again the non-
plan expenditule should also be looked at 
very carefully, which is Rs. 25]6 crores and 
that is also a very substantial amount to 
contend with. Besides, what is borrowing 
is the fact that Rs. 3282 crores as per 
today's projection would remain uncovered. 
With such a figure uncovered. definitely a 
lot of havoc will be let loose and with 
limited goods being chase d by a lot of 
money, there is definitely going to be a 
tremendous price hike. price hike which per-
haps may lead to the Latin American 
proportions in terms of more than double 
digit inflation. This is something that we 
have to be concerned about and something 
which we have to take steps about. But 
what is more disappointing is the fact that 
in future, infrastructure might be further 
neglected. The outlay for oil is proposed 
to be slashed in the Seventh Five Year Plan 
from Rs. 16000 crores to Rs. 10800 crores, 
the outlay for power from Rs. 67500 crores, 
to Rs. 35000 crOfes, the outlay for steel 

from Rs. 14000 crores to Rs. 8000 croles, 
the outlay for 'communications from R'S. 
12800 crores to Rs. 6400 crOres and tile 
Railways are expecting also to get much less 
than what they reaHy need. Therefore. 
when you look at the number of projects 
that are going to be conceived in the 7th 
Five Year Plan and physically look at it 
from the angle that more and more money 
would be chasing fewer and fewer goods. 
then definitely inflation, if analysed simply 
is a monetary factor which we have to 
contend with. Then again. another dis-
turbing trend in the price rise is that there is 
a lot of under consumption in the economy. 
Lot of people do not have the pUrchasing 
power to participate in the economy. 

16.00 hrs. 

Therefore. they will feel the price-rise 
at a very very, very heavy level and, there-
fore, as a matter of suggestion, I would like 
to state that there is a need to further 
strengthen the public distribution system and 
also the number of items and the quantity 
of items distributed through the public dis-
tribution system and also strengthen the 
wage goods which are supposed to go into a 
poor man's budget because it is easy to 
speak about increase but only when it is 
felt that a man is not brough down further 
and further, then alone it will be of some 
consequence. 

Not ignoring the international factors 
which are also responsible. we do not push 
the complete blame on internal factors. the 
slackening of exports, trade barriers which 
are increased, no locomotion being provided 
by the developed countries to an under-
developed or developing country like (lurs. 
That also has its effect on augmenting the 
price rise. But what is mOre important is 
that the Government develop a sense of 
direction. A few cosmetic changes in the 
budget alone will not help. Earlier the 
Government was interested in an approach 
towards shadow-pricing and administrative 
pricing in order to bring the price level 
down, in order to subsidise where necessary 
and also to see that the prices are within 
the reach of the common man. Therefore. 
there is· an urgent need for a sense of 
direction. Just producing more goods and 
just investment in more sophisticated illduti. 
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tries will not result in reducing the prices 
but also investing in wage good industries, 
the commodities that are consumed by the 
common man and also a commitment 
towards democratic socialism alone can 
relieve us of the burden of price increase 
and I would suggest again that. the Govern-
ment examine the augmentation and 
strengthening of the public distribution 
system. 

Therefore, witb these words I would 
request the hon. Minister to consider what I 
have had an opportunity to just say about. 

Thank you. 

[Translarion] 

SHRI MADAN PANDEY (Gorakhpur): 
Mr. Deputy Speaker, Sir, with regard to the 
subject under discussion in the House, I 
would like to submit that the continuous rise 
in prices is creating a situation of chaos and 
disorder. The ftgures supplied to us show 
that there has been no price rise but when a 
consumer goes to the market to make 
purchases and pays through the nose, he 
exclaims what should he take to be correct, 
the statement or the payment he is making? 
Under these circumstances, it has become 
imperative for this House and the Govern-
ment to take a decision to take most stringent 
measures to contain the price rise. If this 
is not done, these black-marketeers would 
jeopardise our economy and the entire 
country would face a chaotic situation which 
may go out of control. I would like to 
submit that if we depended only on statistical 
jugglery regarding price rise and if we did 
not take measures to meet the situation 
realistically. it cannot be said what our fate 
would be when we go to the people after 
five years, we cannot guess about the 
reaction of the people in the villages, if we 
DOW approach them. The common man 
Companies to us about tbe rise in the prices 
of each and every commodity. But when we 
hold discussions on tbe subject in tbe House, 
some Members pass sarcastic remarks. 
When we raise the issue of increase in the 
prices of sugar or other commodities. it is 
said that we are pleading the cause of the 
sugar lobby and sUjUlr tycoons. This 
tendency sbould be checked. Instead of 
closing our eyes towards steep price rise and 

saying that prices are not increasing, it would 
be proper for us to take stringent measures 
to check the tendency of increasing prices. 
We should admit our shortcoming. If we 
continue to adopt an obstinate attitude 
towards the difficulties of the people, the 
difficulties of the people would not be 
removed, rather they would increase and the 
black-marketeers and hoarders would 
jeopardise the economy. In this way. our 
efforts to take the country forward would 
receive a setback and the country would go 
20 years backward. 

In the end I would like to submit only 
this much that most stringent measures, 
should be adopted to check the price rise. 

[English] 

SHRI S. KRISHNA KUMAR (Quilon): 
Sir, it is entirely appropriate that the cardinal 
issue of price rise which is progressively 
impoverishing the masses, which is debilita-
ting Plan performance and which is tbe most 
vulnerable area of government's activity. 
perhaps the Achilles, heel in respect of 
Government performance, is being discussed 
in this House today. 

Inflation is the hand-maiden of national 
development and India's economy including 
inflation management cannot be viewed in 
isolation from the emerging trends in the 
world economy. It is true that inflation 
rates have been accelerating in India in 
decadel average rate terms. The annual 
rise was 2.6% in 1950s; 5.8% in 19608 ; 
7.4% in 1970s and 11.1 % in the last five 
years. Government, of course, can take 
some comfort from the fact that virtually all 
International agencies including the World 
Bank and lMF have recently lauded the 
economic management of the country inclu-
ding inflation management. They have 
praised our public distribution system and 
our dual pricing in relation to essential 
commodities. We also fare better wben 
compared to many developing countrise in 
Asia and Africa not to speak of the three 
digital inflation now being experienced in 
some countries of Latin America. 

The Government have admitted that this 
year's increase in railways freight, 
administered prices and budget levies will 
have a oost push effect resulting in upward 
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pressure on a wide spectrum of commodities. 
It is incorrect for the opposition to simply 
multiply the monthly inflation rate by twelve 
and quarterly inflation rate by four and say 
that the annual inflation is going to run riot. 
The data for the last twelve years has 
conclusively provide existence of a seasonal 
upswing of 4.2% which has to be reduced 
from th~ quarterly inflation rate if you are 
to arrive at the under-lying rate of inflation 
in the economy. 

For the last eight years we have got the 
lowest record now so far as the whole-sale 
price index is concerned as it has risen only 
by 3.4 per cent but what is alarming and 
disturbing is the price trend of certain 
commodities which have a weightage in the 
household consumption of the Common man. 
Whole sale price index of Sugar has risen 
by 37% in the last six months and fruit and 
vegetables by 34% let me quote figures for the 
whole sale index from mid-June to mid-July, 
The individual price index of foodarticles has 
gone from 318 to 324.5 ; foodgrains index 
from 254 to 267 ; cereals 251 to 267 ; pulses 
from 433 to 449 and sugar-the villian of the 
piece-from 388 to 423. Though the whole-
sale price index has been under control and 
even the consumer price index has increased 
only by 16% the same as last year the cost 
of living has increased at least 10% in the 
last few months even in the Capital city of 
Delhi. 

Sir, there is a 20 lakh tonnes gap between 
the supply and demand in sugar. One 
million tonnes of sugar is under import. The 
cyclical changes in the demand and 
supply of sugar are a perennial problem in 
the Indian economy. I would like to ask 
the Minister for Food and civil supplies. Wby 
was this years shortage situation not anti-
cipated and advance steps taken? Why are 
you prevening new sugar factories from 
coming up? Why are you increasing the 
sugarcane quote for free sale ? It was 
originally 05 per cent levy and 35 per cent 
free sale. This is now more than 50 per 
cent free sale. What is the difficulty in 
organising the logistics of reaching imported 
sugar to the consumer outlets? Why are 
you auctioning imported sugar instead of 
supplying it through the public distribution 
system or directly to the consumer at 
controlled price? What action have you 
taken against traders and susar iDdustrialists 

Rise in Prices Hs 
whom you have accused in a recent of 
press conference of taking advantage of the 
situation and profiteering. Are these empty 
threats? 

In the case of foodgrains, there is a 30 
million tonnes of buffer stock including 20 
million tonnes procured this season. Why 
should tbe foodgrains' index go up so much? 
Costs of Industrial materials and products 
like cement, industrial chemicals, transport 
equipment, etc., have gone up very 
substantially in the last three montbs. I do 
not want to quote the figures. 

The manifesto our Congress (I) Party, 
indicates in its price policy six axiomatic 
principles which are to be translated into 
action. These are Controls of money supply 
in Creasing production and productivity, 
firm trading arrangements for imports, pubHc 
distribution system, consumer movement and 
stringent punishment for traders, hoarders 
and bl'ack-marketeers. These ideological 
framework and programmes have to be 
strictly operationalised and implemented. 

Sir, the total stock of money in the 
economy called M3 by economists is going 
up at 17 per cent per annum. All hindrances 
to production should be removed so that 
production is maximised. I would like to 
call the attention of tbe mover of the 
Resolution about the consideration and 
approach of tbis Government towards the 
organised employees. The lowest paid 
employee in Government was paid Rs. 333 
per month in 1980, which is now Rs. 600, an 
increase of 80 per cent. The public sector 
wage bill has gone up from Rs. 5,000 crores 
in 1972 to Rs. 23,000 crores in 1985, an increase 
of more than four times. It is not, I 
emphasise, it is not proportional to increase 
production or productivity and to that extent 
is inflationary. The administered prices of 
the public. sector have to be carefully 
controlled. The four elements of infraatruc· 
ture, coal. steel, power and railways are 
chasing each other in higher pricing. I 
understand that Coal Department bas. even 
now, asked for a price rise. It is necessary 
to effectively control economic pricing of 
public sector goods and services. Of course, 
economic pricing is unavoidable, as otherwise 
there is going to be a hidden subsidy in 
favour of private sector and the private sector 
are under DO ObJiptiOD to briDa doWU 
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· their prices in spite of cheaper inputs and 
· this will be unnecessarily taxing the nation. 
It is necessary to look into the public sector 
pricing and prevent the public sector from 
pushing under the carpet their inefficiency 
and their lack of utilisation of capacity. 

Sir, the public distribution system is the 
most potent weapon against inflation and in 

· our effort to eliminate the parasitical inter-
mediaries who prevent the distribution of 
essential commodies at controlled prices to 
our masses. Sir, we are committed to 
establishing one retail fair price outlet for 
four to five hundred families each. There 
are already two lakh fair price retail outlets 
and we probably need another two lakhs. 
But in the vest heartlands of our country 
and in the remote areas, there is virtually no 
public distribution system at the moment, 
except in some States like Kerala, which is 
doing modfl activities in this field. We 
have to, by the exercise of the political will. 
by the exercise of administrative acumen, 
give the highest priority to the establishment 
of accomprehensive public distribution 
system, increasing the Dumber of essential 
commodities to be distributed through the 
public distribution system and increasing 
the range of dual pricing policy. 

The wholesale trade has to be regulated. 
If we cannot make the wholesale trade be-
have, let us not hesitate to introduce state 
trading in essential commodities. Even a 
declaration to the Government wiB have a 
salutary impact on the price situation. We 
have been talking about a consumer move· 
ment, but we have hardly started one. Sir, 
in the case of agriculture, there is a Com mi· 
ssion for Agricultural Prices and Costs to 
look after the interests of the agriculturists. 
In industry there is the Bureau of Indusrial 
Costs and Prices. But there is no agency 
in this country to control tbe activities of 
wholesale and retail trades to look into 
their margins, costs and ethics of operation. 
I suggest tbe establishment of a high level 
body for this purpose. Sir, I am aware that 
tbe Finance Ministry is monitoring the prices 
now, but in order to reassure this country, 
in order to reconcile the conflicting interests 
and to protect the interests of general messes 
in tbis nation, I suggest, I strongly suggest 
tbe establishment of a High Power Prices 

Management Board headed by the hon. 
Prime Minister himself. Sir, the control of 
inflation is a function of fiscal, monitary, 
pricing and output policies and physical con-
trols and effective demand and Supply 
management. These tools have to be orches-
trated in a balanced manner to fine tunc the 
economy. The high rate of price rise in the 
last three months should be taken as a 
serious danger singnal by the Government 
even though there is no cause of undue 
alarm. We have had success stories in the 
past, for example in August, 1974, when 
inflation touched an all time peak of 35 per 
cent, we were able to achieve price stability 
in 1974 to 1976 period through stringent anti-
inflationary measures. Sir, given enlightened 
and vigilant price management, we should be 
able to limit the annual inflation this year 
to less than 7 per cent. It is the bounden 
duty of the economic Ministries of this 
Government to achieve this, it is a necessary 
condition to sustain and give fillip to the 
new initiatives of nation building, unfolding 
before us under the leadership of our great 
leader Shri Rajiv Gandhi and to ensure in 
this land repid economic growth with social 
justice. Thank you. 

[Translation 1 

*SHRI ZAINAL ABODIN (Jangipur) : 
Mr. Deputy Speaker, Sir, we are discussing 
such a serious subject which is playing havoc 
\\-ith the lives of crores and crores of people. 

Sir, inflation and riSing pr ices has come 
be a permanent characteristic of India's 
economic policy. Although the hon. Minister 
is trying to prove through statistical jugglery 
that the rato of inflation has gone down this, 
the experience of the consuming public is 
totally different. 

Sir, why this inflation, and why this rise 
. . ? 
In pnces. The hon. Members who spoke 
before me have dealt with that in detail. 
The main reasons are-a deficit budget, 
imposition of new and ever increasing indi-
rect taxes every year the articles of daily 
necessities of life. On the other hand opporl-
unities are provided to evade direct taxes by 
the rich people. These are the reasons 
which are causing inflationary pressure aDd 

IJ'fhe speech was originally delivered ill 
Benpli. 
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rise in prices. The main cause of inflation 
and rising prices is the policy of the Govern-
ment. Can you find even one country in 
the world where the capitalist and the 
zamindari system is in vogue yet the prices 
are not rising? Prices are rising in our 
country also as an in escapable consequence 
of the capitalist system provailing here. To 
check the runaway rise in prices, certain 
measures are essential, but I am aprehensive 
whether the Government will be able to 
take those measures. 

Sir, to check inflation and the rise prices, 
it is absolutely essential to remove the very 
existence of black money. It is also nece-
ssary to stop the imposition of indirect 

taxes. It is necessary to plug the opportu-
nities for evasion of direct taxes. But we 
know that the Government has practical 
difficulties in taking these steps. Therefore, 
prices are rising every year and we are 
ritually discussing about it in the House. 
The hon. Minister has said that the rate of 
inflation this year is lower compared to 
previous years. I want to say one thing in 
this context - a strong and healthy person 
may be able to tolerate a blow which may 
not be possible for a dying or sick person to 
tolerate. Crores upon crores of poor people 
of our country have already exhausted their 
purchasing power. For such persons who 
have no purchasing power, a rise in price~. 

however small it may be, is beyond his 
eddurance and is almost like a fatal blow. 
The crores of people already living below 
the poverty line are today at the thereshold 
of starvation. But the hon. Minister says 
that he has been able to control the rate of 
rise in prices. The Government may derive 
some self-satisfaction from this, but we 
have to think of the masses who are dying. 
Therefore to check the galloping rise in prices, 
we have to take some long term measures 
like abolition of black money, abolition of 
indirect taxes etc., but side by side we have 
to take some immediate measures like ensu-
ring that the essential commodities of daily 
need reach all the people at a cheap and 
fair price. We have been demanding for a 
long time that the Government must under-
take state trading in fourteen essential items 
of daily need of the people. Ihese items 
must be made available to all the people all 
over the country at a uniform fixed price 

. through the public distribution system. The 
,rate at which tho pricca are rlaiDa tbo peoplo 

are not only being pushed below the poverty 
line, but they have touched such a Jow today 
that to save them this must be accorded top 
priority. Tbis is the only fundamental stop 
to save them. The people are feeling totally 
helpless. I will link whether the hon. 
Minister is prepared to undertake this respon~ 
sibility or not. It is true that Government 
will have to santion fat subsides to ensure 
that these 14 commodities reach the people 
at a cheap price and tax undertake state 
trading in those articles. But many capita. 
list countries of the world e.g. Japan, buys 
rice from the farmers at Rs. 850/- a quint at 
but sells the same to poor people @ Rs. 
650/- a quintal through ration shops. They 
give a subsidy of Rs. 200/- per quintal. 
In India on the one hand we see that the 
prices are rising but on the other hand we 
see that the poor farmers in the villages are 
not getting just and remunerative price for 
their produce. This is further accentuating 
the situation. I will once more urge upon 
the Minister that as an urgent measure he 
should ensure that foodgrains and other 
essential commodities like soap, cloth etc. 
ele. are made available to the people all 
over the country at a cheap and fixed price. 
At the same time stops must be taken to 
abolish the existance of black money. If 
stringent action is taken against the blaek-
marketeers, hoarders and profiteers then only 
the rise in prices can be checked. Other-
wise we will be discussing the same problem 
after some time again. The Government 
will also again defend itself with the statis-
tics etc. to show that the rise in prices 
is not so alarming. Both the ]ODg term and 
urgent measures numerated by me must be 
initiated forthwith to check the staggering 
rise in prices. With that I conclude. 

[English] 

SHRI SALEEM I. SHERVANI 
(Budaun) : Mr. Deputy Speaker, Sir. while 
voicing my concern at the present price rise 
of certain commodities, I would like to 
mention that there are certain situations 
which come about which are beyond one's 
control; for example. the price increase in 
petrol prices. as my colleague mentioned 
earlier that the government kad to pay Rs. 
1000 crores more for importing the sarno 
amount of "rude oll wbioh h did last )'OIl'. 
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Now. I would like tto mention about 
one commodity the price of which has gone 
up sharply and lot of members have voiced 
their concern about it and that is sugar. India 
is the largest producer of sugar-cane, but, 
at the same time, it is no! the largest pro-
ducer of sugar, and the reason for this is 
that though we are producing such huge 
quantity of sugar-cane, only 40 per cent of 
sugar-cane comes to sugar factory in a 
goodseason and only 30 per cent sugar-cane 
comes to the sugar factory in a lean seaSOfl. 
The reason for this that Khandsari and Gur 
manufacturers are making immediate pay-
ment and the fanner is prepared to supply 
bls surgar-cane to them sometimes at 40-50 
percent lower price Ihan what the sugar fac-
tories are paying. 

If the Government can review the sugar-
cane policy and go by the Centre advised 
prices, the companies would be in a better 
position to pay the prices and the farmers 
would be happy as they will be able to sell 
60 or 70 or 80 per cent of sugar cane to the 
factories. 

This is a long term policy, I would 
request the Goveroment to look into the 
whole sugarcane policy. 

As for as the immediate solution is 
concerned, as Prof. Dandavate has said, it is 
true that the sugar that is imported at a 
landed ccst of Rs. 2.50 per kg. is being sold 
at R:. 7 to Rs. 8 per kg. If the same sugar 
is diverted for being as levy sugar, and a 
portion of levy sugar is diverted to free sugar, 
then the supply position of free sugar will 
increase. At the same time the price of free 
sugar will go down and the joss that is 
taking place because of levy sugar can being 
diverted to free sugar very well compensated 
by the sugar that is imported. The Govern-
ment will still be making a profit, though 
lesser profit. 

As tbis is the first time that I have got 
up to speak in this House, I would like to 
thank all the bon. Members for listening to 
me. 

MR. DEPUTY -SPEAKER: It is a 
burning problem you have taken up. 

Prof. Nirmala Kumari Sbaktawat. 

[ Translalion] 

PROF. NlRMALA KUMARI 
SHAKTAWAT, (Chittorgarh) : Mr. Deputy 
Speaker, Sir, through you, I would like to 
submit to the hon. Finance Minister that 
after the presentation of the Budget for the 
year 1985-86, there has been a sharp increase 
in the prices. If we think about a house-
wife, we would find that the prices of all the 
commodities from cooking gas to milk and 
sugar which are used by here have increased. 
Today, there is increase in the prices of all 
the commodities. Jt has become very 
difficult for a poor man even to keep body 
and soul together and the condition of a 
middle class family has become all the more 
pitiable. 

It is corrcct that there is bound to be 
inflation in a developing economy, but if 
keeping this fact in view we do not take any 
specific measures to check inflation, it would 
be a matter of great concern for the people 
of our country, because be rides keeping in 
view the public interest we have to maintain 
a balance in our economy for the proper 
implementation of our plans. It is, therefore, 
most essential for us to have a control over 
inflation. If we failed to control inflation, 
all the proposed expenditure on Olr projects 
and plans would prove to be ilIosory. The 
inflation would bring to naught all our 
efforts. Therefore, this aspect has to be 
kept in mind. 

The condition of the people living below 
the poverty line is very pitiable. The 
condition of middle class families is also 
causing concern. You imagine how the 
housewife in a family, whose income is only 
Rs. 800 per month, can maintain her family 
and how her family budget is upset. 

You have furnished a lot of figures. 
The figures furnished by you do not reflect 
the reality, becau~e there is a lot of difference 
between the wholesale prices and the retail 
prices. If there is a slight decline in the 
wholesale prices, its benefit is rarely passed 
on to the consumer. But when there is any 
increase in the wholesale prices, [he increase 
in retail prices is instant and out of pro-
portion and the result is that the consumer 
has to pay mor.. The figures which you 
have furnished relate to the wholesale pri", 
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and as a matter of fact there is wide gap 
between the wholesale prices and the retail 
prices. Only a person who goes to the 
market to purchase consumer items, can know 
about real prices in the retail market. We 
should give serious thought to the increasing 
prices and its impact on the housewife 

With regard to I sugar, I would like to 
submit that despite its import, the prices of 
sugar are rising day by day and its prices 
have gone up to Rs. 8 or 9 per Kg. I 
would like to submit that althongh the sugar 
industry has been receiving protection since 
the British days, yet I fail to understand 
why a balance could not be established 
between its demand and supply even in a 
period of 75 years. The prices of su"ar in 
our country are vt'ry high in comparison with 
those prevailing in the international market. 
I would like to quote certain figures pertain-
ing to the last few months. The wholesale 
price of sugar in Bombay was Rs. 509 per 
quintal, whereas its price in London was Rs. 
167 per quintal. Efforts should be made to 
bridge such a huge gap. At present you are 
importing sugar at the rate of Rs. }60 per 
quintaL I would like to suggest that a 
buffer stock should be created with that so 
that whenever there is shortage of sugar, the 
prices could be coutrolled. 

Sir, I would like to make one more 
submission. you should have no hesitation in 
issuing licences to the new entrepreneurs who 
want to set up sugar factories. They should 
be allowed to set up sugar factories in co-
operative sector or in any other sector so 
that an improvement could be brought about 
in the condition of sugar industry and prices 
could also be brought down. Similarly, the 
prices of oilseeds and pulses are also causing 
concern. Today, when a housewife goes to 
the market to purchase pulses, she has to 
pay as much as Rs. 10 per Kg. Toohar Dal 
is being sold at Rs. 10 per Kg. Go to the 
market and see for yourselves the situation 

.. prevailing there. I would like to submit 
that steps will have to be taken to hold the 
price line. You are importing oilseeds. In 
order to encourage farmers to grow mor~ 
pulses they should be given subsidy and 
improved varieties of fertilizers and. seeds. 
The traders indulge in blackmarketmg by 
hoarding the stock and creating artificial 
shortale. Arrangements should be made to 
open Super Bazars in other cities also on the 

pattern of Super Bazars opened in Delhi in 
order to ensure supply of commodities at 
fair prices to the consumers. Fair Price 
Shops in villages never function. We have 
seen in our area that sugar, cloth. etc. are 
never made available to people through these 
Shops. It should be looked into. 

Besides, I would like to point out that 
black money has increased to enormously. 
You will have to adopt special measures to 
check it. Inflation is a cause of concern 
for the economy of any country. We shall 
have to check it. Only taken can we keep 
our economy balanced. We would have to 
implement our national plans properly. We 
would have to pay special attention to 
checking inflation and price rise in order to 
achieve the aforesaid objective. 

The hon. Finance Minister is an able 
and intelligent person. He has presented 
this year's Budget with great sagacity. I 
hope he will make special efforts to check 
inflation and price rise in order to provide 
relief to the oppressed cornman man. With 
thllse words, I conclude. 

STATEMENT RE : THE TRAGIC 
DEATH Of SHRI LALIT 

MAKEN, M. P. 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAV AN): Sir, The House 
was informed Yesterday about the shooting 
incident in Delhi leading to the unfortunate 
demise of Shri Lalit Maken, Member of 
Parliament, his wife Smt. Geetanjali Maken 
and a visitor Shri Bal Krisban Khanna. 

I take this opportunity to inform the 
House about further details of this tragic 
incident. On 31.7.] 985 at about 10.28 
hours, information about an incident of 
firing at L/I06 Kirti Nagar. was received at 
Police Control Room from an unkown caller. 
The Police Control Room Van on being 
directed reached the SpOt at 10.36 hours. 
Meanwhile one Shri Roshan La1 had 
also informed the Police about this incident 
at 10.32 hours. The local police which had 
also been jpformeb adout tbis incidfpt TC'llcbed 
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the spot immediately. Meanwhile the 
injured persoOif had been rushed to Dr. Ram 
Manohar Lohia Hospital. 

Briefly, the facts of tbe incident are that 
on 31.7.1985 at about 1000 hours, while 
Mr. Lalit Maken had come out of the house 
(L/I06 Kirti Nagar) to get into his car, two 
persons standing outside the gate started 
firing at him. Meanwhile his wife, who 
had gone inside the house to fetch some 
household goods for the new resident at 
AB-15 THak Marg, reached the main gate. 
The assailants also fired at her. Another 
person, one Shri Bal Krishan Khanna. who 
had come to see Shri Lalit MakeD, also 
suffered bullet injuries. Shri Suresh Malik. 
one of his associates was also injured by the 
assailants. 

After committing the crime. the two 
assailants rushed to a scooter No. DEH·8546 
Bajaj Super (light green) which had been 
kept with its engine running by a third 
accomplice. All the three persons managed 
to speed away on this scooter. A case vide 
FIR No. 315 dated 31.7.85 u/s 307/302/34 
IPC and 27/54/59 Arms Act has been 
registered at Police Station Moti Nagar. The 
investigation of the case is being carried out 
by the Crime Branch of Delhi Police. 

During the course of investigation, 16 
empties (fired cartridges) "'ere found from 
the site. A team of th~ Central Forensic 
Science Laboratory had visited the spot and 
examined it. From the site inspection and 
the fired cartridges, it appears that the wea-
pons used were, 303 Mauser and 9. M.M. 
pistol. Six eye witnesses have been examined. 
The owner of the Scooter (DEH-8546) from 
whom the Scooter had been snatched away 
on the preceding evening bas also been 
examined to ascertain tbe description of the 
assailants. 

On being rushed to the Hospital, Shri 
Lalit Maken was declared dead. Smt. 
Maken and Shri Bal Krishan Khanna later 
su~umbed to their injuries in the hospital. 
Postmortem of tbe dead bodies was carried 
out •. at all India Institute of Medical 
ScieQ~s. 

Sbri Lalit Maken had shifted to his 
official residence at AD-IS, TiIak Marg 
where an armed guard of 1 Head Constables 
and 4 Constables was posted for his pro-
tection\ .1rKe- used to visit his old residence 
in Kirti Nagar occasionally to meet his 
constituents and workers. 

Immediately after the incident, an alert 
was sounded and all incoming and outgoing 
passengers at railway stations, bus stands. 
borders check·posts and airport are being 
screened. As a precautionary steps, the 
Commissioner of Police has imposed Section 
144 Cr.P.C. in Delhi. The Commissioner of 
Police has also announced a reward of Rs. 1 
lakh for anyone giving information leading 
to the arrest of the culprits. 

Further investigations in the case are in 
progress and all out efforts are being made 
to trace the culprits. I would request· the 
Hon'ble Members to bear with us till the 
investigations are concluded and request the 
public not to give credence to any rumours. 

SHRI PRIY A RANJAN DAS MUNSI : 
I would like to know how many have been 
arrested. At least something the hon. 
Minister can tell to the House. Has anybody 
been arrested ? 

MR. DEP UTY ·SPEAKER : When the 
investigation is going on, he cannot say 
anything more. 

PROF. MADHU DANDAVATE: Mr. 
Home Minister, can you tell us whether 
anyone has been arrested. You don't tell 
us the details of the investigations. 

SHRI K. P. UNNIKRISHNAN : There 
are newspaper reports about the arrests, do 
you deny them? 

SHRI NARAYAN CHOUBEY: Is' it 
that the police does not arrest before the 
investigation is completed ? 

(Interruptions) 

MR. DEPUTY· SPEAKER : Now, Shri 
Mabalingam. 

....-....... _ 
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16.41 Ian. 

DISCUSSION RE : STEEP RISE 
IN PRICES(ContdJ 

[Translation] . 

*SHRI M. MA:HALINGAM (N:lga-
pattinam) : Hon. Mr. Deputy Speaker, Sir, 
on behalf of my party the All India Anna 
D. M. K. I would like to particjpate in the 
discussion on rise in prices of essential 
commodities and to make a few suggestions. 

The Government have conceded that the 
wholesale price index has gone up by 3.9% 
and the inflation by 5.4% after 1985-F6 
Central Budget. The sanctioning of Dearness 
Allowance to Central Government employees 
confirms the rise in retail prices of essential 
commodities. Even tWO days ago I happened 
to come across a news item that the Govern-
ment is thinking about sanctioning another 
instalment of D.A to the employees. No 
further evidence need be produced about the 
rise in consumer price index. During the 
last session of Parliament, our hon. Minister, 
Shri Rao Birendra Singh, admitted the 
s{:iralling rise in pnces of essential commo· 
dities. I would like to give certain statistics 
that appeared in an article in June 1 issue 
of COMMERCE, a leading magazine in the 
country to show how price rise has been 
wide-spread throughout the country. 

Assam 4% to 10% 
Gujarat 10% to 25% 
Himachal Pradesh 5% to 15% 
Kerala 5% to 10% 
Punjab and 
Haryana 10% to 15% 

Rajasthan 10% 
Uttar Pradesh 10% to 20% 

The increase in the price of petrol and 
the hike in freight rate of essential commo-
dities in 1985-86 Central Budget cont,ributed 
to this rise in prices of essential commodities 
during the last three months. When this is 
the position. the Government should not try 
to mollify the people by sayings that the rise 
in prices during the past two months is 

*Tbe Speecb was originally delivered in 
'I'a~. 

comparately less than what it was during 
the comparative period in 1984-85 and in 
] 983·84. This accentuates the sense of 
frustration among the people. 

We talk about the wholesale price index 
and consumer price index. These indices 
are worked out on the provailing prices in 
urban areas. We do not seem to take any 
interest about the situation in rural areas. 
In urban areas we have the fair-price shops, 
super bazar elc. which enable the common 
people to get essential commodities at 
reasonable prices. The hon. Minister would 
also say that under the new·20 Point 
Programme importance has been given to 
strengthen the public distribution system. 
According to the Annual Report of the Civil 
Supplies Department, in our country there 
were 3,05,000 fairprice shops. But the 
Report does not give any information about 
the fair price shops in our 5.5 lakhs of 
villages. Generally speaking almost all the 
fair price shops ale located in metropolitan 
cities and other urban areas. I should say 
that Tamil Nadu is an exception. The State 
Government has ensured that fair price 
shops are opened in villages also. We have 
in our State 16,000 fairprice shops in rural 
areas. 

I do accept that in rural areas the 
Primary Consumer Cooperative stores are 
in existence. But their number is meagre. 
We have about 15,981 such consumer coope-
rative stores in the country with the 
membership of 54.78 lakhs of people. We 
have to bear in mind 5.5 lakhs of viUa~s 
with 45 crores of people. The hon. Mini!lter 
should not put forth this argument that 
there are primary consumer cooperative 
stores in rural areas. They are really a 
drop in the ocean. More such stores should 
be opened in rural areas. 

Tbe . Father of our Nation, Mahatma 
Gandbi used to stress repeatedly that the 
country will flourish only when the basic 
primary need of the villages are fully met. 
But the Government is neglecting the 
interests of villages. This approach should 
change. The basic needs of our villagers 
should be made available, particularly tbe 
essential commodities at reasonable prices. . . 
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While the prices of essential commodities 

are going up, it is really a paradox that. the 
producers of foodgrains do not got remune· 
rative prices. 

16.44 brs. 

[SHRI VAKKOM PURUSHOTHAMAN 
in the Chair 

The primary reason for this situation is 
the role of intermediaries, profiteers, hoarders 
and black-marl<eteers. I want that stringent 
action should be taken against these anti-
social elements, who do not hesitate to 
exploit the misory of masses. 

The Food Corporation of India also 
contributers to the rice in prices of food-
grains. The procurement expenses of F.C.I. 
are going up. The subsidy of Rs. 800 
crores given to F C L for ensuring remune-
rative prices to farmers is added to the sale 
price of foodgrains. The administrative 
expenses of F.C.I are soaring sky·high. The 
wa.rehousing rent, the freight etc. become a 
part of the sale price of foodgrains. I would 
suggest' that the extravagant expenses of 
F.C.I. should be cut down heavily. The 
anti-social elements trying to undermine the 
working of fairprice shops, super bazar etc. 
should be eliminated efi'ecth/ely. For 
example, there was recently an article about 
the malpractices in the National Consumers 
Cooperative Federation in New Delhi. This 
has resulted in a loss of several crores of 
rupees. Such public sector institutions 
should be free from corrupt practices. These 
responsible must be brought to book. 
Exemplary punishment should be awarded 
to these indulging in hoarding and black-
marketing of foodgrains and other essential 
commodities. A t the same time, the 
Government must strengthen tbe consumer 
protection movement throughout the country. 

, In conclusion, the rise in prices of essential 
commodities has taken the common people 
of our cQuntry to abysmal Jevel of poverty. 
It is time tbat the Government takes effective 
and energetic steps to arrest the soaring 
prices of essential commodities. 

With these words, I conclude DJy sptecb. 

DR. G. S. RAJHANS (Jhanjharpur) : 
Mr. Chairman, Sir, I feel tha.t the entire 
discussion should take place in the presence 
of the Finance Minister as well as Rao 
Birendra Singh, as prices have risen steeply 
irrespective of the statistics given by you. 
The statistics cannot fill ones belly. 

Sir, recently, 1 visited a friend's bouse 
along with another friend. The person, 
whom I had gone to see, asked somebody to 
bring one plate of namkeen and one plate of 
sweets for me and one plate of statis1ics and 
one plate of graph for the other person, 
because the other person wanted to prove by 
statist;cs that there t,ad not been any price 
rise in the country. Sir, what I want to 
stress is that it is useless to di~cuss whether 
prices have increased or not. There is 
obsolutely no doubt that prices have risen 
steeply. . There are no two opinions about 
it. A person earning Rs. 1500 per month 
is incurring on an average an additional 
expenditure of Rs. 150 to 2('0 per month as 
compared to the expenditure incurred by 
him 4 months ago. I am not talking about 
sugar only, because there was a spurt in its 
price. Take other thipgs. The price of 
Basmati rice has gone up from Rs. 10 per 
kg to Rs. 15 per kg. Rates of electricity 
have increased. Take any corr,mcdiIY. I 
would like to say that prices' of all the 
commodities have incft'ased. 

I ~ould like to request the Finance 
Minister and the Civil Supplies Minister to 
accompany me to the market some day. I 
shall show them how and to what extent the 
prices have increased. The common man 
is feeling harassed and is unable to foresee 
what is going to happen in future. The 
prices have not increased due to deficit 
budget becau'ie prices cannot increase to such 
an extent during a period of three months. 
'1 that you have no control over blackmar-
keteers and hoarders. That is why PI ices 
have increased to such an extent. Untef.S 
you take strong action against blackmarke-
teers and hoarders. prices will not come 
down. 

Recently. ~ou had conducted raids and 
had shown the seized articles on T.V. People 
felt happy that the Government were . doing 
something. The hoarders and blackmar-
.k.eteers are eatip8 away tbe vitals of t~il 
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country. I humbly submit that as and when 
they are arrested their faces may be shown 
on T.V. 

This situation should be taken very 
seriously. It is not an ordinary situation. 

During this discussion on price rise, one 
of my hon. colleagues sitting here had 
remarked that we might come to an end 
but this price rise world not end and that 
our size might diminish but these prices 
would never come down, 

I can put it this way. Supposing a 
person is drowing in a swimming pool and 
we are assuring him that we are draining out 
the water from the swimming pool. But 
water is entering the swimming pool with 
great speed from the other side. The person 
will never be able to understand the cause 
of his drowning. 

Black money is eating away the vitals 
of tbe country's economy. Black money 
has increased to such an extent that the 
common man fails to understand what he 
should do. Besides, the parallel economy 
existing in the country is ruining the country. 
Unless y(')u realise this grave situation, you 
will not be able to control the prices. If 
you failed to control tbe prices, the people 
will lose confidence in you and that will be 
a very dangerous situation. 

A man from my constituency came to 
me and said that the people would die of 
price rise even before the Pakistani itom 
bomb kills them. He used to send Rs. 200 
to 250 to his home every month. Now, he 
is unable to send even Rs. 50. I would 
like to urge you to take this problem 
seriously. This subject should again be 
discussed in the presence of Rao Birendra 
Singh so that he may be able to tell bow 
tbe Government propose to check the prices. 
Goods are not made available to the people 
at fair prices anywhere. Only speeches will 
not do. This problem has to be faced. We 
would like to say that the Finance Minister 
and Rao Birendra Singh may be called here 
to convince us that tho prices are &oiDl 
Gown: 

[English] 

. PROF. K. V. THOMAS (Ernakulam) : 
SIr, I would suggest a few measures to be 
taken to control and check the price rise. 
I am not going into the reasons of the price 
rise. 

Sir, there should be an effective public 
distribution system. It is only in a few 
States like Kerala we have tbe effective 
public distribution system. For every 
thousand houses there should be a ration 
shop which will distribute essential commo-
dities like foodgrains, cloth, kerosene and 
edible oils. 

Another movement which we can have 
for controlling price rise in the cooperative 
sector. In each village there should be a 
consumer cooperative society which can 
distribute all items froms sugar to salt. 
Even the TV sets should be distributed on a 
no-profit-no·)oss basis. Sir, whenever there 
is an increase in the wage structure, or an 
addition of d. a. or bonus is given, actually 
this increase does not reach the workers. 
There is an addition of one d. a. or two 
d. as and suppose you are going to give the 
bonus. What happens? The next day, in 
the market there is an increase in the price. 
It includes sugar, cloth or any other items. 
1 was told by many of my elders that during 
the 11 World War period, whenever there 
was an increase of d. a., it was not given in 
cash. Instead, a subsidy was made available 
for the consumer items. For example, if 
the cost of cloth per metre was Rs. 10 
instead of giving d. a., by way of subsidy, 
the price is reduced by Rs. 2 or Rs. 3. I 
think, this method can be resorted to at the 
present moment. 

One point which I want to stress is the 
price of cloth. When you go to a saree 
centre, it is the dealer who tells you the 
price. The consumer does not know the 
price exactly. My suggestion is, in each 
metre of the cloth, the retail price is to be 
printed. Cloth is one of the major sections 
where people are cheated. I know, in some 
ration shops ordinary clothes are distributed. 
But better type of satees and be(ter type of 
suitings you got only from the market. If 
you go there, you do not know what is the 
a<;tual . pric:o. The llealcr sa)'s this is lb, 
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price and you purchase it. For every metre 
of cloth~ you should print what the retail 
price is. 

We are talking about price rise. What 
about the quality? If you purchase one 
k. g. of rice, definitely there will be 100 
pebbles in it. When you buy sugar. along 
with sugar, you will got some a~ulterated 

things. I am surprised to find that in many 
of the States, there are parallel industries 
which supply all the items needed for 
adulteration. So, the Government should 
take very effective steps to prevent adulte-
ration. 

We are discussing about the price rise. 
There shoulci be a linkage between the price 
of the commodity and the price of the agri-
cultural product. In Kerala, last year when 
we had drought, the productbn of coconut 
was less. So, the price went up to Rs. 3,000 
or Rs. 3,500. This year, it has come down 
to Rs. 1,200. The coconut growers say 
that they are not getting the remunerative 
price. The consumers say that the price of 
coconut had gon~ up last year. This year 
it has come down. So, there should be a 
measure by which they should prescribe 
what is the maximum price and what should 
be the minimum price of the agricultural 
products. If the price of the agricultural 
product is coming down below a particular 
level. then the Government agency should 
intervene and purchase the whole thing. 
This has to be strictly implemented for all 
the essential agricultural products. 

Regarding the price of vegetables and 
fruits, every year during the lean season the 
price goes up. 1 think, the Ministry of 
Agriculture can do some framework. Earlier 
in every house, there used to be a kitchen 
larden. Now, in Kcrala itself, I know we 
are getting all our vegetllbles from Tamil 
Nadu.· So, transportation cost and other 
costs are added to the price of vegetables. 
So. the Ministry of Agriculture should 
formulate a scheme for the production of 
more vegetables and fruits. They should 
also think over the matter as to how vege-
tables to be produced in eacb State and 
d'qrts should be made in this direction. 

17.00 hrs. 

SHRI V. S. KRISHNA JYER ~Banfa­
lore South): Sir, This House should be 
grateful to Prof. Madhu Dandavate for 
raising this very vital issue. This is a burning . 
problem of the day. It is not a party ques-
tion. Just now, we have listened to the' 
Members from both the sides. Cutting 
across party lines, the Members has spoken 
the truth. nothing but truth. 

Every country is watching what we aro 
going to do about it. They expect that. 
this House being the supreme Body of the 
country, you will do something. Ihe people 
vf this country want relief, not the jugglery 
of statistics. J was really amused to receive 
that unexpected, very pleasant letter from 
hon. Finance Minister. it is a novel idea. 
I am really surprised how he believed these 
officers who gave the statistics. it is very 
far from reality. 

During lhe I,;oun,e of Budget discussion. 
while we were dlscussing tile demands of 
various MlDistries, 1 gave some :)tati~tic. 1 
do not want to repeat those statistics tor 
want of time. In my a own (..onstltuency, 
Bangalore, the average cost per family rose 
by Rs. lOOj- per month trom Apni. It 
happened after the introduction of the 
Central Budget. Prices rose very high after 
introduction of the CentraJ Budget and the 
Railway Budget. A1ter that, tlle State 
Government's introducea some more taxes. 
All of these put togcther, there was a heavy 
dose of taxatlon. As a result. not only the 
members of the organised sector and the 
employees in Government but also the poor 
people who have no earning and aJJ those 
below the poverty line suffered. 1t is 
impossible for them to live. We must do 
something about it. There was III addition 
a significant iDcrea~e ID petroleum product 
prices and in the railway freight rates. 
Almost all the ElectriCIty Boards enhanced 
the rates of power and water charges. Milk:, 
dairies have enhanced the prices. lransport 
Corporations have enhanced the pnces by 
nearly 25-30%. Don't .)'ou stLlJ bee that 
there has been inflation and prices rise? Do 
you still entertain doubts in this re&ard? J 
am really surprised at the hon. Finance 
Minister aivins those fiaurCi. 
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Another point I wish to say is that th e 
hon. Finance Minister in his Budget speech 
and the Prime Minister immediatelly after 
assuming office, assured the nation that they 
are going to check lhe black money. We 
all trusted it. Six months have elapsed. 
No effective steps have been taken. We 
know at what staggering figure this parallel 
economy is rolling now. Some concrete 
action must be taken to see that the black 
money is contained. The Government 
should consider this problem seriously. 
Prof. Madhu Dandavate abo gave this 
suggestion. 

I suggest that the only remedy to the 
problem is to identify the poor. people all 
over the country and supply essential articles 
to them at subsidised rate. That is what 
Karnataka has done, what Andhra Pradesh 
has done. These two Governments are 
supplying foodgrains at subsidised rates. 
Poor people are given controlled cloth and 
other essentials also at controlled rates. 
That is the only remedy. That cannot be 
done at the cost of the Slate Government. 
The State Governments are Hnding it very 
difficult. I know this is the subject of hon. 
Rao Birendra Singh. But unless you 
provide finance, this cannot be done. So, I 
would suggest that we should have a network 
of consumer cooperative societies all over 
the country assisted by the Centre and we 
should identify the poor people and give 
them subsidised food. That is the only 
remedy by which you can check tbe price 
rise. This is very important subject. We 
should put all our heads together to solve 
this problem. It is a national problem. We 
should solve it. We should come to the 
rescue of the poor people of this country at 
this critical juncture. 

SHRI SOMNATH RATH (Aska) : Mr. 
Chairman, Sir, price-rise is a global pheno-
menon. The average rate of consumer price 
rise in the developing countries has increased 
substantially to 57.3 per cent in the first 
quarter of 1985 compared with 51.2 per cent 
in the previous quarter and 44.5 per cent in 
the first quarter of 19X4. The average rate 
of inflation in the Western Hemisphere in 
the first quarter was 169.5 per cent compared 
with 154.3 per cent in the preceding quarter 
and 132.9 per cent in the corresponding 
quarter of 1984. Of course, in Europe it is 
juat tbe rever". 

The price-rise in'India is not so much 
as it was in the preceding years by this time. 
It may be said that we should not depend 
on the jugglery of statistics. But the same 
source has supplied these statistics for deca-
des. Of course, words will not cut ice. In this 
House we have discussed that the cultivators 
or the producers are not getting remunerative 
price for rice and wheat. So, there is no 
price rise in respect of rice and wheat. In 
the statistics as supplied by the Finance 
Minister, certainly there is price-rise as far 
as sugar and vegetables are concerned. The 
fact is that sugar is not being sold at the 
controlled price. We should plug the loop-
holes in the distributiotl system, so that the 
villagers as well as those living in towns can 
get sugar at the controlled price. 

The hon. Minister has stated in answer 
to a question lhat the States are not lifting 
the sugar that is allocated-'States' means 
the wholesale dealers appointed by the States. 
But the wholesale dealers in the States 
complain that the FCl is not suppl ying the 
sugar in time ; they: say that they are given 
a notice to lift the sugar by a particular 
time, but the notice itself reaches them after 
the due time is over or when they approach 
them, the sugar is not made availa ble. The 
second allegation of the wholesale dealers 
in different States is that the sugar bags are 
not weighed by FCI; they are asked to 
lift the sugar without its being weighed. 

I want to know one thing from the hon. 
Minister, that is, what happens to the lapsed 
quota. Suppose a quota is given to a 
particular State-'State' means the wholesale 
dealers appointed by the State to lift that 
quota of sugar ; and suppose in a particular 
month for some reason the sugar q~ota is 
not lifted. Then what happens to that 
lapsed quota? Is it going to the black 
market or is it issued in the next month? 
That in one thing which should be taken 
into consideration. 

Secondly. the ""holesale dealers appointed 
by the States are either individuals or coope-
ratives. You know that Government is givina 
soft loan to the cooperatives at the primary 
level as well as at the district and Stato 
levels -to the consumer cooperative societies, 
to the marketing cooperative societies. to 
the Janata cooperative societies, who deal 
witb cssential commodities and al&o 'to tb, 
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retail dealers. When the wholesale dealers 
are not lifting, the sub-dealers also, when 
tbey are asked to lift, are not lifting. We 
mostly depend on the cooperative societies. 
In these cooperative societies, there are 
Directors elected by the people and these 
Dilectors also have some responsibility. 
They have to see why the wholesale dealer 
is not lifting or why is the wholesale dealer 
not supplying the quota in time? Then 
coming to the retailers, they are either 
persons of the cooperative societies or 
individuals. Government is also giving 
marginal subsidy for house rent and also 
soft loans to these primary societies to deal 
. in essential commodities. What happens 
to that system? So, the cooperative society, 
beginning from the primary society upto the 
State level, should be geared up and they 
are to lift the quota, Further, the individuals 
who are appointed either as a wholesale 
dealer or a sub·dealer or a retail dealer, 
help tbe quota, after being lifted, to go to 
the black market rather than going to con-
sumers. There is some di!ficulty al.5o. The 
transport. charges incurred by the deah;rs 
for taking sugar to the villages by carts or 
otherwise are much more than the transpol t 
charges given to these dealers. So they sell 
the sugar in the town itself without taking 
it to the villages. Further I woul submit 
that, as the Finance Minister wants, we 
should not only speak of the disease but 
also prescribe tho;: medicine. We can pres-
cribe the medicine if we know the cause of 
the disease. Here the cause of the disease 
is tbe inefficient distribution s)l>tem. It is 
one of the causes for the price rise in 
villages. We have also got certain responsi-
bilities. . 

The MPs are members of Citizen 
CommittelZs at the district level as welJ as 
it : the sub-divisional level. What are we 
doing? The people may ask, wbat our 
representatives are doing. We should also 
reflect tbe grievances of the people there, 
to iee the district collcctor or the supply 
department work efficiently and ask tbem 
as to why the quota is not lifted. why the 
FC! is not giving the quota, what happens 
to tbe lapse quota, beginning from the Centre 
i.e. from the' FCI upto the retails dealer. 
If all these lapse quotas are again given 
IlIfAt month, 1 think there will be no difficulty 

for supply of sugar. The Government may 
also ask or advise the State Government 
to see that the'District Citizen Committees 
or Supply Committees meet-when tbe 
I arliament is not in session, so that we 
M.P's can also attend. Previously, the 
MPs were members of the Panchayat Samitis. 
Now they are 1I0t, except in some commi .. 
ttees. who is appointing the dealers? Jt 
is the Chairman of the Panchayat SamitL 
or with Sarpanch. When they appoint 
dealers, is it not their duty to see how the 
dealers are supplying essential commodities 
to the public? They are to ~upervise. In 
the supply Committee there is no . MLA or 
MP, MLA is net there in the Supply 
Committee at the Panchayat Samiti level, 
and MP is also not there. So it is left to 
tbe Panchayat Samiti Chairman and two 
or three Sarpanchs. What they say is 
gospel truth to them. Whomsoever they 
appoint is final. Because, as per .J.he notifi-
cations the appointment of retailers or dealers 
by that Committee cannot be at Pancbayat 
Samiti level the Supply Committee tbe 
local MLAs and MPs may also be included. 
As for the inflation, it said that this Goveln-
ment should do more to check inflation. 
Sir, it is a problem of decades. We cannot 
expect mana from the beavan, all of a 
sudden. The Finan<;e Minj~ter is to be 
congratulated because i.e has taken very 
good steps and he has said tbal in this 
year Rs. one thousand crores more will 
collected from the Tax Dep3rtment. Cer-
tainly this is a very noble idea. Further, 
I would suggest that, as the President of 
the Associated Chambers of Ccmmerce has 
made an appeal to the Go\ernment about 
the black money, the Swiss Bank may be 
persuaded disclose the accounts of Indian 
Nationals, who are said to have kept crores 
of ruppees of black money there. They 
are not disclosing as to wto' are those 
persons and it has been sUfggested that the 
Government of India ~hould join hands 
with other governments and see that the 
Swiss banks reveal who are the persons who 
have deposited black money with them ...... 

MR. CHAIRMAN: Not that easy. 

SHRI SOMNAIH RATH: It is ~aid 
that black money to the tune of Rs. 20,000 
to 40,000 crores arc abroad acd that is beins 
utilised for fuellina the intlation and hoard-
ing black. money Necessary ~teps are to be 
taken to eradicate· this ..evil. 
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SHRI RAM PYARE PANIKA 
(Robertsganj): Mr. Chairman, Sir, I have 
been listening from the very beginn iog to the 
speeches of the hon. Members, who have 
participated in this discussion, Prof. Madhu 
Dandavate initiated the discussion. I had 
hoped he would make some suggestions, 
but in stead of doing so he made an analysis 
of the whole Budget and highlighted the 
achievements of the Janata Party Government. 
In doing so he forgot that the country never 
witnessed such a period when industrial 
production had one down from 10 per cent 
to 1.4 per cent and agricultural production 
had gone down by 17 per cent. The prices 
of onions had gone very high and it was the 
common man who had felt the pinch. Price 
of salt was soaring high and sugarcane had 
to be burnt in the fields. Besides, potatoes 
rotted in the homes, 

J respect Mr. Madhu Dandavate but 
reality must come out. I am not speaking 
just by way of criticism. Not only the han. 
Finance Minister but we also have pointed 
out that the prices have increased and our 
colleagues have expressed concern over it. 
The han. Members of the House and the 
people in the country say that the prices 
ha ve increased, but the reason for rise in the 
prices should be analy~ed. First take sugar. 
I do not want to blame any State Govern-
ment, whether it Andhra Pradesh Govern-
ment or West Bengal Government or Kerala 
Government or Karnataka Government 
The Minister of Food was t~lIing about i~ 
the other day, Take Bihar. Our party is 
in power there. During the last two months 
they did not lift even one tonne of sugar of 
there quota. Durjng the last month. they 
were alloted 10,000 tonnes and during this 
month 8,000 tonnes, but they did not lift 
even one tonne of sugar. Similarly, West 
Bengal Government did not lift the quota. 
The Andhra Pradesh Government lifted 30) 
tonnes of sugar during the last month. The 
Government of Uttar Pradesh also did not 

lift the quota. This time they lifted 8,000 
tonnes against the quota of 16,000 tonnes. 
You will have to go into the basic facts. 

Same is the case In respect of rapeseed 
oil. It is being imported and the Central 
Govenunent are repeatedly askins tbem to 

lift it. When c~mmodities are in short supply' 
the prices will definitely go up. The traders. 
black marketeers, hoardelS and smugglers 
know that the Government are not lifting 
the quota. They create artificial scarcity 
of corrmodities and thus the prices increase. 
Here comes the issue of relation ship between 
the Centre and the States. The need of the 
hour is that the Centre should be empowered 
to appoint their own officers to look after 
the distribution system and to intervene in 
the matter. At present, no Central Govern-
ment officer can check any fair price shop. 
He is not allowed to visit any shop. It is 
the basic thing. I WOUld, therefore, suggest 
that the Central Government should be made 
responsible for the food distribution system 
and the Constitution 'Should be amended for 
this purpose. This year, sugar production 
has been to the extent of 62 lakh tonnes 
only and keeping this in view the Govern-
ment have decided to import 10 lakh tonnes 
of sugar from abroad. Now, we have a 
buffer stock of wheat and rice but I would 
like to say that some State Governments ar-
earning profit by purchasing these commoe 
dities from the Central Government. The 
prices of wheat is Rs. 172 per quintal, but 
it is being sold at Rs. 205 per quintal in 
Uttar Pradesh and in the North Eastern 
States it is being sold at a profit of Rs. 48 
per quintal. Many State Governments are 
imposing taxes on these commodities whereas 
the Central Government give these commo-
dities to them at the subsidised rates. The 
Members of the House should, therefore, pay 
attention towards the basic causes responsible 
for the price rise. Now, there is need to 
change the Centre-State relations, so tliat 
the Central Government might be able to 
ensure availability of goods 011 the one hand 
and set right the distribution system thereof 
on the other hand. For this purpose. certain 
powers will have to be conferred upon the 
Cen tre. So far as the question of accelara-
ting tbe pace of work is concerned, our Hon. 
Prime Minister had sent a 12-point progra-
mme to various States. The Central Govern-
ment can send directives only. They had 
sent a directive about the places where the 
fair price shops are to be opened. They had 
sent, a directive to open one fair price shop 
for a population or' every two thousand but 
no State Government have implemented it. 
The result is that the blackmarketcers and 
hoarders are Carrying on their activiti~s 
\JDcllccked~ 
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I would like to tell Mr. Madhu Dandavate 
that if the State Governments had exercised 
effective control on the public distribution 
system, there wOLlld not have been any price 
rise. The Central Government are adopting 
all possible measures. You might be aware 
that the Finance Minister had called a 
meeting of the Income-tax Officers recently 
in which he had emphasised the need to 
observe strictness in the recovery of taxes. 
These meetings were held in big cities and 
recovery targets were fixed for them. 
Similarly, strict action is being taken in res-
pect of customs officers also. In order to 
raise their morale, our Finance Minister has 
announced the grant of rewards to them. 
The Central Government have tried to take 
all possible measures which were within 
their power. You should keep a watch on 
the Government's activities and point out 
shortcomings, if any. 

The hon. Finance Minister has himself 
admitted that the price rise is a matter of 
concern not only for him but for the 
Members of the House and for other people 
also. But we shall have to lind the basic 
causes of price rise. The prices of basic 
items like petroleum,' cement, steel etc. have 
slightly increased and this increase has 
affected other items also. It is really a 
matter of concern. But ths activities of 
hoarders and the inactivity of the State 
Governments in not increasing the number 
of the fair price sitops is a matter of greater 
concern. 

In the A.l.e.C. meeting, the Finance 
Minister had said that we offered prayers to 
lord Rama every morning. Although he did 
not open any school or Panchayat Ghar or 
constructed any road, yet we chant his name 
with great reverance because he had killed 
the demons. Similarly, the Central Govern-
ment should also act against the blackmarke-
teers, hoarders and those State Governments. 
which are not following their directives. 

[EngUsh] 

DR. DATTA SAMANT (Bombay South 
Central) : Sir, after the last budget the· 
wholesale price index and rates of the 
consumers items have gone up. The commo-
dities which the average man is using, 
namely, bousebold commodities number 

about 200 like foodgrains, chillies. sugar, 
oils, vegetables, etc. I think officially it has 
gone up by 10 to 20 per cent, Although we 
are sufficient in foodgrains, that is, 150· 
million tonnes and a little short by 3 million 
tonnes and inspite of processing a lot of 
wheat. The rates of foodgrain items and all 
the household items are going up in the 
country. May be the hon. Minister is 
honest in figures given on this chart but we 
cannot show it to the public. Anyone who 
goes to purchase any item will find that the 
rates have definitely gone up. The inflation 
rate is 8.9% May be in Bombay it is more 
because there is buyers' market. 

Further, Sir, this 10 to 20% IS JD the 
cities and towns and if you go to the villages 
it Wiil be double. Small selling people take 
more advantage of the shortage. Therefore, 
the poorman of thQ country is definitely 
suffering. Diwali and Dussehra festivals art 
coming. I urge upon the Government to 
take immediate steps. If steps are not taken 
then the prices of average commodities will 
go to such a height that the average man 
will be disturbed, especially the poor people 
in the villages. Sir, my senior colleague, 
Prof. Dandavate has already talked about 
deficit financing. At that time I repeatedly 
raised this question in the House. Our 
Minister may be honest and he might be 
thinking that by giving so much concession 
to tbe industrialists and tJaders, there would 
be more production. But I repeatedly ask 
in all my speeches, as to whether these 
people are going to behave. I think it is our 
experience that whatever social responsibilitks 
which our Finance Minister has given to 
these industrialists and traders, tiley have 
miserably failed. They have continued their 
original tradition of hoarding and blaCk-
marketing. The figure of inflation which the 
Minister has given as 3.5 per cent out of 
which 60 per cent because of blackmarketing 
and hoarding. These are the people who 
are responsible for this. I am glad that 
many of the Congress friends have told that 
there must be some punishment and some 
restriction for these people. Now, we are 
giving concession even to the textile owners. 
But I think they are not going to behave, 
and black money is going to increase. They 
have not used the concessions given to them 
for increasing productivity, but they used it 
for black-marketing. 1herefore, the Essential 
COIllmodities Act slIould be strictl)' iJDple· 
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mented. In spite of a rise of 'about 10 to 20 
per eent in the prices of essential commo-
dities. have you ever arrested a single hoarder 
or a black-marketeer in this country? I want 
that figure. Have you implemented your 
National Security Act for any of these 
people? I think that they are allowed just to 
go on. My workers' go on strike and every 
time ten to twenty of small leaders are 
always in jail because of this National 
Security Act. Forty workers of mine who 
participated in the textile strike are in jail 
under this National Security Act. while those 
people who are mak.ing crores of rupees, 
cheating Government and the public and 
indulging in hoarding and black-marketing 
are just left free. For this, you cannot 
blame the black-marketeers alone. Govern-
ment is also partly responsible. You increased 
the freight charges of the railways. You 
increased the petrol prices. By this, you 
are going to co;lect about 15,00 crores of 
rupees. 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHWANA TH 
PRAT AP SINGH) : Dr. Datta Samant has 
put the case in correct priority ; 

DR. DATTA SAMANT : I think the 
Government have slightly raised the prices 
of petroleum or the railway fares. But thost 
people who are coming in between, they are 
making ttem three Or four times more. 

PROF. MADHU DANDAVATE: He 
is right. For hoarders Government is 
indirectly responsible. For other things. 
they are directly responsible. 

DR. DATTA SAMANT : Another 
thing I would like to mention is about admi-
nistrative policies. As far as sugar distribution 
is concerned, 1 think the Government has no 
policy as such and whatever policy is there, 
it is not implemented. As regards steel, 
imports were allowed and there is a recession 
again. Steel prices have gone up, cement 
prices are going up and I do not think that 
we are self-sufficient even in sugar. Vl-hich is 
selling at about Rs. 8/- per kilo. The prices 
of oil, paper and aluminium which are all 
used by common people, have gone up 
substantially. There is a 30 prr cent increase 
in the electricity charges. 

You have aHowed to export fruits and 
vegetables. 1 have no objection. But by 
allowing the export, the one who cultivates, 
i.e. the farmer is not benefited and only tbe 
middleman has benefited. Government is 
responsible for all these things. 

I will give one or two suggestions and 
conclude. We must thank our non-resident 
Indians who are sending money to this 
country which is not accounted for. I think 
about Rs. 6000 creres are coming into tbe 
countr) . This is a good reserve for us. 
Thanks to Mr. Reagan, dollar price has gone 
ur in the last one year and export to 
America has gone up by about 20 per cent. 
As regards my suggestions, consumer 
resistance Dloment in our country should be 
strongly encouraged. I will give one example. 
in Bombay. A TV serial 'Rajani' is showing 
how the common woman is being exploited 
by auto-rickshaws, taxies and gas dealers. 
These peorle are saying that consumers are 
getting wise tecause of this programme. 
Why not use our TV and Radio more and 
more for such type of publicity for consumer 
resistance movement? 

[Translation] 

*SHRI G. S. BASAVARAJU (Tumkur): 
Mr. Chairman, Sir, many hon. Members 
including Prof. Madhu Dandavate have 
ventilated their views about the rising trend 
of prices of many essential commodities. 
I would like to reiterate that this trend 
would continue and it may even become 
worse if the State Governments and the 
Central Governments do not come forward 
to the rescue of the poor farmers wbo are 
the back bone of the economy of our coun-
try. It is first and foremost duty of the State 
and Central Government to endeavour theiJ: 
best for the emancipation of farmers. 

There is a hue and cry about the rise 
in price of sugar. During 1982-83 we had' 
huge quantity of sugar in the country but-
there was none to buy this. Nobody 
offered a respectable price to sugar. Tbe 
farmers throughout the country were upset 
and some of them burnt their standing crop 
of sugarcane. This was the miserable con-
dition of sugarcane growers at that time •. 

*The speech was originally delivered ill 
Kannada, 
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Therefore, the farmers got rid of sugarcane 
cultivation. In 1983-84 there was shortage 
of sugar and the price of sugar shot up 
Sbarply. If you pay remunerative price to 
sugarcane we can produce any quantity of 
sugar in our country. Our farmers have 
tbat capacity. If the price of sugarcane is 
below Rs. 352 per Tonne and. If there is 
no encouragement for sugarcane growers, 
the sugar factories go on closing one after 
another. Naturally the price of sugar also 
goes up. To bring a grinding half to such 
fluctuations in the price of sugar, a good 
remunerative price is the only solution. 
Therefore, I urge upon the hon. Food and 
Civil Supplies Minister Shri Rao Birendra 
Singh to look into this matter seriously and 
to come to the help of sugarcane growers. 

The prices of vegetables, fruits, pulses 
etc. are also not encouraging to the farmers. 
For v.-:getables the farmer is not getting 
even two rupees per kilogram. His expen-
diture of input is going up. But he is not 
rewarded for his sweat. In 1960 the cost 
of the plough point of the poor farmer was 
only Rs. 2 but today it is being sold at the 
rate of Rs. 25. The price of manures and 
all other items of input are costly. But 
for the produce of the farmer the rate 
remains the same. Therefore. today the 
farmers in our country are agitated and 
dejected. If the farmers get proper prices 
and encouragement I am sure that our 
farmers are capable of producing large 
quantity of agricultural products, so that 
we can export than. 

Prof. Dandavate was referring to. the 
price of sugar. The price of sugar may be 
Rs. 8 per k.g. sugar is not a very essential 
commodity but why don't prof. Dandavate 
look into the prices of edible oils, Ragi, 
Jowar. wheat, rice and such essential commo-
dities. These commodities are sold at 
considerably lower rates throughout the 
country. I am a farmer. I bave first hand 
experience of agriculture. In addition I 
was the Chairman of APMC for nine years. 
I know the conditions of farmers very well. 
I want to infrom Shd Dandavate that the 
price of meat bas gone up because most of 
the vegetarians are switching over to non-
vegetarian food. I categorically deny that 
there is inflation. There is no ipfiation in 

our country. A Government employee who 
was getting salary of Rs. 500 in 1960 is 
getting Rs. 3000/- today. On the otherhand 
the farmer who was paying Rs. 65/- in 1960 
per bag of fertilizer now he has to pay Rs. 
160/- today for the same bag of fertilizer.' 
The farmer has to pay more for his clothes. 
transportation, medicine etc. But for his 
produce there is no good return. This 
practice should come to an end immediately. 
Our farmers should get their due share. 
They should get remunerative rates for 
their produce. 

Middlemen, busmess men are deriving 
the maximum benefit. Unfortunately the 
cooperative sector is not functioning pro-
perly. Therefore, the Government should 
open more fair price depots and make them 
work efficiently. Remunerative rates should 
be fixed in advance for agricultural commo-
dities. At the same time the Government 
should take stern action aga,inst black marke-
teers and hoarders who arc eating away the 
major chunk of our nation's wealth. 

Our Finance Minister Shri V.P. Singh 
is here and 1 hope h.-: and Shri Rao Birendra 
Singh would take firm· stt'PS in this regard 
and help the poor farmers of this country. 
I am sure if this step is taken the consumers 
also would get the benefit and the prices 
would be stabilised. 

[Eng/i.lh) 

SHRI NARAYAN CHOUBEY 
(Mi inapore): When you are debating on 
price rise, a part of Orissa is starving. 
People are dying of starvation. Mothers 
are selling their children. People are 
fleeing from their houses, and at this junc-
ture, we are glad that our government is 
exporting wheat to a foreign country, when 
a part of my country is starving. 

Day before yesterday and today I moved 
from place to place. I could not get a 
piece of bread from Delhi, not from Bihar. 
not from Bengal, not from Andhra' bread , 
has vanished from all shops. When this is 
the situation, my Minister, Shri Vishwanath 
Pratap Singh has given some figures and 
given some graph. This graph shows that 
the increase in prices is not so high and 
tbe illflatioll is Dot so high as papers and 
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other people are saying. It reminds me of 
a story. In Bangladesh the City of Dacca 
there people are called coach men. They 
are humorous people. One man from 
Calcutta w.:nt to Dacca and asked a coach 
man to tuke him to Lahhmi Bazar. The 
coach man said, "Yes, Sir, 1 will take you." 
Then that Babu asked. "How much will 
you charge?" The coach man said, "I will 
take Rs. 5%. Then the Babu said in whis-
per, "1 cannot pay so much. I will pay 
you only Re. I" Then the coach man 
said. "Babu speaks in whisper because 
if the horse hears it, he will start 
laughing." So, these figures given will 
make the entire nation laugh, and the entire 
House is united with me in saying that the 
prices, daily prices are galloping high. 

We have got three lions in the Cabinet. 
Lion m~ans Sillgiz.I', One is Shri Vishwanath 
Pratap Singh Pr It..lp Jf Yishwanath Mahldev. 
Then there is Raa llirendra Singh. He is 
also singh, Then w':, have Baba Buta Singh. 
We have got thr~e lions and they are giving 
figures. They are roaring. Prices are going 
high, but they are roaring. Sab Jhut Hai, 
our Hato. 

( Interruptions) 

There is a report in the Times of India 
dated 26.7.1985 which says--

"A family of five which used to manage 
the family ...... 

(/,llerruplions) 

THE MINISTER Of F1NANCE AND 
COMMERCE AND SUPPLY. (SHRI 
VISHWANATH PRATAP SINGH) : 
Choubeyji, it is the same machinery on 
which Prof. Dandavate relied. and the 
figures given by him were relating to that 
period. 

SHRI NARAYAN CHOU BEY : Sir, 
two blacks do not make one while. 

PROF. MADHU DANDAVATE: 
Who are the two blacks '"! 

SHRI NARAYAN CHOUBEY: I do 
not know. Doth were bourgeois Govern-
ments, whether it was the Congress or any 
other Government, I cannot say. 
(lll:erruptions) 

PROF. MADHU DANDAVATE; At 
least yo u shou Id concede that in colour 
he is whitel than me. 

SHRIMATI GEETA MUKHERJEE: 
Conceded. 

SH~1 NA~A YAN CHOUBEY: This 
report 10 the Times of India says, 

~' A family of five which used to manage 
famIly expenses by Rs. 1,500/- per month 
are to find an extra Rs. 150/- per month 
due to price rise from March, 1985." 

MR. CHAIRMAN: Mr. Chou bey, your 
time is over. 

SHRI NARAYAN CROUBEY: I do 
not want to mention item by item. But I 
beg to submit Sir, the Citizens Council of 
De.lhi has made a Survey of the wbolesale 
prIces. That survey has indicated the 
foflowinb increase in the wholesale prices. 
The wholesale prices on the 1st July and 
19th July are given as follows: 

July 1st 

Gram Rs. 480 per 
quintal 

Sugar Rs. 550 per 
quintal 

Mustard oil Rs. 160 per 
tin 

july 19th 

Rs. 520 per 
quintal 

Rs. 750 per 
quintal 

Rs. 190 per 
tin 

Even in Calcutta, which is one of the 
ch~apest metropolies in India, the prices are 
gomg up. When the situation is like that 
the han. Finance Minister does not tak; 
care of these, things and he continues to says 
that tbe prtce rise is not so high as the 
papers say. 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): What is tbe retail price of wheat 
in Calcutta as compared to the issue price 
of the F.C.1. ? 

, . SHRI NARA YA '\j CHOUBEY: Retail 
pnce of wheat? It is Rs. 1.85/-, 

SHRIMATI GEETA MUKHERJEE' 
Fair price shops arc se11ing at Rs. 2/-, • 

MR. CHAIRMAN: You concJud~ llOW. 



~ 11 Dis. re : Steep AUGust I, 1985 Rise in Prices 312 

SHRI NARAYAN CHOUBEY: You 
please give me some a more time. 

MR. CHAIRMAN: 1 have given you 
more time already. 

AN HON. MEMBER: We do not get 
any wheat in the ration shops, at least in 
Calcutta. 

I want to make a few suggestions. 

MR. CHAIRMAN: No mor~ time 
please. How can it be '? I have already 
given you more time. I have given you 
double the time. 

SH[ NARAYAN CHOUBEY : Sir, one 
minute more. 

MR. CHAIRMAN All right. 

SHRI NARA YAN CHOU BEY I 
thank the Congress workers who are fighting 
against the policy of the Government from 
inside. I thank them. (Interruption)! 
make a suggestion to the Gov.mment. I 
hope he will lok look into it. The hon. 
Finance Minister must curb the black mon"!y. 
He must enter the wholesale market and end 
monopoly of private traders there. He 
must arrange to supply the fourteen essential 
commodities through the public dislribution 
system. He must take severe measures. 
A lot has been said about others, but the 
maximum suffering is undergone by the 
agricultural labourers. You must arrange 
food for them at subsidised rate. 

MR. CHAIRMAN Now, you resume 
your seat. 

SHRI NARAYAN CHOUBEY: The 
prices have been going up .. , ... 

MR. CHAIRMAN: 1 am calling the • 
next' member. 

SHRI NARAYAN CHOUBEY: The 
people wiII not keep quiet. The people will 
be on the move against this policy. 

MR. CHAIRMAN: Sbrimati Basava 
Rajcswari. 

lTranslation] 

*SHRIMATI BASAVA RAJESWARI 
(BeJlary): Mr. Chairman, Sir, sevelal 
members have already expressed their views 
about fluctuations in the prices of various 
essential commodities. Therefore, 1 do not 
want to go into greater details but confine 
myself to some vital factors. 

There is an increasing trend in the prices 
of vegetables, pulses, sugar, fruits and some 
other commodities. But there is not much 
increase in the rates of Jowar, Ragi, Rice, 
wheat etc. But other items like cement, 
iron, petrol, manures, wood ha\e become 
too costly. The farmers are the worst hit at 
the present situation. 

To face the present situation of fluctua-
ting trend of prices there are two ways of 
approach. The first one is finding temporary 
solutions and the second a permanent 
solution. 

Supply-Demand management, streng-
thening of public distribution system and 
curbing hoarding come under the first 
category. There was shortage of sugar and 
the Government imported it. In the same 
way the Government is taking up various 
steps to tackle the problems with regard to 
supply of commodities. There are certain 
drawbacks in the public distribution system. 
The cooperative sector is not functioning 
properly. There is misuse of commodities. 
Some proper arrangement has to be made 
by the Government and the public distri-
bution system should be set right. 

The most dangerous thing in our society 
is hoarding. These hoarcers must be iden-
tified and severe punishment should be given 
to them. Adulteration is rampant through-
out the country. Water is added to 
kerosene oil. Small stones are mixed with 
rice, puises and sugar are also adulterated. 
Even medicines and life saving drugs are not 
spared from adulteration. 

Now, secondly I would like to deal with 
permanent solutions. Today farmers are 
not taking any interest in growing sugarcane, 
Remunerative price is not being given to 
sugarcane and naturally there will be shor-

*The Speecb was original1y delivered in 
Kannada. 
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tage of sugar. The sugarcane factory 
ow ners are cheating farmers. If this trend 
co \\ tinues a time will come when there will 
be no sugar at all. To solve this problem 
adequate and remunerative price is the only 
solution. The farmers deserve all encourage-
ment and hence the hon. Minister should 
come forward to ftelp them. Incentives 
must be given to the farmers who produce 
oil seeds, pulses, vegetabl ~s, fruits etc. They 
should get manures at subsidised rates. 

Many States have urged upon the 
Central Government to clear the various 
projects in this regard in the 7th five year 
plao. The C.:ntre should clear theje projects 
immediatej~r. It should provide the States 
with substantial Irngation facilities in 
addition to financial help. After helping the 
States in the above said manner the Centre 
can ask the States to produce more and 
more oil seeds and pulses accordingly. 
Then we cannot only get the required 
quantity of various commodities Itke oil· 
seeds, P Jises. cereals, fruits etc. but also 
they can be exported. Thereby we can 
avoid import and avert the recurring drain 
on valuable foreign exchange expended in 
imp,:>rting the.n. Tne centre has to plan 
for the whClle cJi.1ntry about its requirements. 
Then it has to ask different States to grow 
different crops according to the geographkal 
condition prevailing and various facilities 
a'llilable in resp.:ctive States. They can get 
the statistics and prepare a comprehensive 
plan. The Ceatre should announce the 
remunerative prices in advance. For 
example in Japan certain rates are fixed for 
purchasing such commodities. Then they 
have a good system of distribution also. 
Why don't we also streamline methods of 
purchasing and distributing this commodity. 
If this is done I am sure that the farmers, 
consumers and the country as a whole would 
get the benefit. 1 hope the hon. Minister 
would do the needful in this matter. I 
thank you Sir, and with these words 1 
concl ude my speech. 

SHRI MOOL CHAND DAGA (Pali) : 
The Union Minister should either say that 
the prices have not increased or should 
admit that the State authorities are not 
working properly and that the activities of 
the black-marketeers, profiteers and hoarders 
are on the increase. J would like to ask 
lhat if there is no fear of tho Government 

machinery: then whose fault is this? The 
worst thing is that all the Government 
officers are hand in glove with the profiteers. 
For how long this unholy alliance would 
continue? How can the Essential Commo· 
dities Act be effective when all the 
Government officers are in connivance with 
the profiteers and hoarders? 

AN HON. MEMBER: Exclude 20 per 
cent out of them. 

SHRI MOOL CHAND DAGA: You 
point out even a single name. What is 
happening in the country these days? For 
example, take the incident wh'ich took place 
yesterday. Expenditure on police has 
increased but the number of anti-social 
clements has also increased. Administrative 
expenditure is also increasing day by day. 
The prices are increasing despite the appoint-
ment of Inspectors, Supply Officers and 
District Supply Officers. All repeat the 
same thing that a committee would be set 
up at the State level. I would like to know 
about the Ministers and M. P.s who were 
Members of this State Committee and who 
looked after this job honestly. It is said 
that committees would be set up at the 
taluka level and district level. Where are 
these committees? These are on paper 
only. I would like to know what is the 
issue price and what is the administrative 
expenditul e. You say that prices have 
increased to such an extent. 1 would like 
to know whetber kerosene oil is m1de avai-
lable to the people in the far otf places Of 
rural areas at tbe issue price? You should 
tell honestly the difference between the issue 
price and the price stated by you here. 
You say that this price is issue price plus 
administrative expenditure. Who fixes it ? 
Being in the ruling party we have increased 
our expenses and as a result, the people say 
that we are living like princes and we are 
also not honest. Previously, this expenditure 
was Rs. 900 crores. Now, it has gone up 
to Rs. 7000 crores. This expenditure 
includes the expenditure 00 official vehicles 
and big bungalows. The profiteers have 
come to know that these are leading a 
luxurious life. The poor in the country are 
sufferin& a lot due to this nexus between 
corrupt politicians, conupt capitalists and 
corrupt employees. The fact is that our 
character makes no impact on them ...... 
(Interruplion) Mr. Choubey. DO Pu.rPOiO 
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[Shri Mool Chand Daga] 
will be served by shouting ([nterrxptions) 
~ao Birendra Singh had said that wheat, 
nee and Janata cloth would be supplied but 
it is Dot being supplied (Interruption). If 
yon ring the bell, the fate of 20 crore people 
~ill be affected. We would not be affected 
In any we),. We have got all the facilities. 
Arrangements should be made to provide 
co.ntroiled items to the 20 crore poor people. 
After all, for whom these controlled it.:ms 
are meant? Who is affected by the price 
rise? Does it affect those who I ive in 
big bungalows or in Vasant Vihar or in 
other big cities or those who live in the 
villages and an: poor wOlkers? Workt!rs 
from Rajasthan have come here to earn 
their livelihood, but they are not i!>sued any 
ration card. Just have a look on the 
condition of thousands of workers, who 
come here to earn their livelihood. 
Why do you ring the bell? For 
whom this discussion is meant? The 
hon. Minister knows how to prepar~ a 
good graph and we shall accept his conten-
tion also. But tbe question is that essential 
commodities should he made available to 
people under the 20-Point Programme. 
You say that exercise books and tubes will 
be made available. I would submit that 
you should make available at least wbeat 
and controlled cloth. When tbe mills did 
not produ(..e Janata Cloth, you asked tbe 
N.T.C. and then the powerloom owners to 
produce this cloth. The condition is tbat 
some shop_; do not have wheat and 
otbers do not have cloth. Kerosene 
oii is not available in the villages. The 
hon. Finance Minister is aware of every-
thing, stili he must visit some villages same-
time and see for himself the conditions 
prevelent there and the prepare tben Budget. 
In our area the Enforcement Officer, the 
Holidays Inspector and Weights and Measllres 
Officer get a fixed amount in the form of 
illegal gratification per month. You are 
unable to check this practice also. 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH) : Mr. Daga, why do you 
say this thing about your area tbat Officers 
get certain fixed amount of illegal gratifica-
~ion per month 1 

[English] 

MR. CHAIRMAN: Please conclude. 

PROF. MADHU DANDAVATE 
Please allow him more time. Very few 
Congressmen talk like that. 

[ franslarion] 

SHRI MOOL CHAND DAGA: I shall 
not be able to conclude my speech in two 
minutes. 

[E'lglish] 

MR. CHAIRMAN : If you are not 
finif>hing, you can speak tomorrow. Please 
finish in two minutes. 

[Tra'lslationJ 

SHRI MOOL CHAND DAGA : How 
will it bt' possible in two minutes. There 
ar~ three types of consumers· firstly, the 
skIlled labour and those who are earning 
well. secondly, those who work under 
N.R.E.P. and R.L.G.E.P. and earn their 
liveli:l0od and, thirdly, the consumers which 
we would like to be. Out of these three 
types of consumers, two types of consumers 
have not been affected. Only those have 
been affected, who depend upon the Govern-
ment for their livelihood. Have we made 
announcement to the effect that under the 
20-Point Programme, which is a national 
programme, we shall supply foodgrains, 
cheep cloth, soap. etc. to the~e people 
through mobile vans and have we been able 
to fulfil this promise? The question is that 
they are nol getting these thing'> Our young 
Prime Minister recently visited adivasi areas 
and he fQund that a shop was opened there 
on that very day. I would, therefore, like 
to say that the criterion for price rise 
should not be judged on the basi.. of the 
prices prevailing in Delhi. It should be 
judged on the basis of the prices at which 
things an, available in the villages. I would 
like to say that this criterion is not proper. 
The administration will have to take preven .. 
tive measures for this, expenditure will have 
to be curtailed and black marketing will 
have to be checked. It will be possible to 
achieve something only if some bold steps 
are taken and dishonest persons are put 
behind tbe bars. 
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With these words, I conclude. 

PAPER LAID ON THE TABLE 

[English] 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VIRHWANATH 
PRATAP SINGH) : On behalf of Shri 
Janardhana Poojary I beg to lay on the 
.Table-

(I) A copy each of the following Notifica-
tions (Hindi and English versions) under 
section J 59 of the Customs Act, 1962 :-

(i) Notification No. 240/85-Customs 
published in Gazette of India dated 
the 1 st August, 1935 together with 
an explanatory memorandum regar-
ding exemption to low phosphorous 
pig ir on, having phosphorous 
content not exceeding 0.1 per cent 
by weight' from basic customs duty 
in excess of 10 per cent ad valorem. 

(ii) Notitication Nos. 241/85-Customs 
and 242/85 -Customs published in 
Gazette of India dated the 1st 
August. 1985 together with an 
explanatory memorandum regarding 
exemption to dead burnt megnesite 
having silica content less than 4 per 
cent by weight from basic customs 
duty in excess of 40 per cent 
ad valorem and auxiliary duty of 
customs in excess of 5 per cent 
ad J'a/orem 

(iii) Notification Nos. 243/85-Customs 
and 244j85-Customs published 
in Gazette of India dated the 15t 
August, ) 985 together with an 
explanatory memorandum making 
certain amendment to Notification 
Nos. I61/83-Customs dated the 
8th June, 1983 and 180/84-
Customs dated the 14th June, 1984 
so as to extend the benefit of duty 
concession on photo polymer plates 
and polymer plate processing equip-
ments to printing industry as a 
whole and fix the validity of 
notifications upto 31st July, 1988. 
lPlaced in Library, see No. LT-
1241/85J 

(2) A copy each of the following notifica-
tions (Hindi and English versions) issued 
under the Central Excise Rules, 1944 :-

(i) Notification No. 117/85CE pub-
lished in Gazette of India dated 
the 1st August, 1985 together with 
~n explanatory memorandum 
making certain amendments to 
Notification No. 63/85CE dated 
the 17th March, 1985 so as to raise 
the basic excise duty, on s~cified 
parts of refrigerating and aircondi-
tioning appliances and machinery 
from 80 per cent ad valorem to 
] 10 per cent ad valorem. 

(ii) Notification No. 180/85 -CE 
published in Gazette of India dated 
the 1st August, 1985 together with 
an explanatory memorandum 
making certain amendment to Noti-
fication No. 101/66-CE dated the 
17th June 1966 so as to withdraw 
the excise duty exemption available 
to Organic surface active agents 
falling under item 15AA of the 
Central Excise Tariff and manu-
factured without the aid oC power 
Or steam. 

[Placed in Library, see No. LT-
1242/85] 

BUSINESS ADVISORY COMMITTEE 

Ninth Reporl 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
I beg to present the Ninth Report of the 
Business Advisory Committee. 

MR. CHAIRMAN : The House stands 
adjourned to meet at 11 a.m. tomorrow. 

18.06 hrs. 

The Lok Sabha then adjourned till Eleven of 
the Clock on Friday. August 2, J985{ 

Sravana 11, J907 (Saka). 




